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 LOK  SABHA

 Friday,  May  qd  970/Vaisakha  Hl,  7892
 (SAKA)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 [  Mr.  SPEAKER  in  the  Chair  ]

 RE.  MAY  DAY

 SHRI  A.  SREEDHARAN:  On  a  point  of
 order,  Sir.  To-day  is  ‘May  Day’-day  of
 solidarity  of  the  working-class  a  the
 supreme  sacrifice  of  the  working  class.  So,
 Isubmit  that  on  behalf  of  this  House,
 you  may  kindly  greet  the  working-class
 of  the  world  on  this  May  Day,

 at  शिवचन्द्र  झा  :  अध्यक्ष  महोदय,  मैं  भी
 इन  का  समर्थन  करता  हूं  ।आज  मजदूर  का
 दिन  है,  मेहनतकशों  का  दिन  है,  आज  हाऊस
 'एडजाने  होना  चाहिएे।  उस  दिन  मैंने  लेनिन  की
 बात  भी  उठाई  थीं,  लेकिन  झाप  ने  हाऊस  को
 एंडजान  नहीं  किया  ।  आज  हाऊस  अवश्य  एड-
 जाने  होना  चाहिये  ।

 SHRI  S.M.  BANERJEE  :  Sir,  the
 Government  of  Kerala  have  declared  to-
 day  asa  holiday.  Letus  all  pay  our
 homage  to  the  martyrs.  I  request  you  to
 kindly  let  us  pay  our  homage  to  the
 martyrs  on  this  international  working
 class  day,

 MR.  SPEAKER:  Order,  order.  Let
 the  new  Member  take  his  oath  or  make
 his  affirmation.

 LOK  SABHA  DEBATES

 MEMBER  SWORN

 Shri  Yadav  Shivram  Mahajan  (Buldana)

 RE.  MAY  DAY  —-contd.

 SHRI  S.M.  BANERJEE:  Kindly  make
 areference  to  the  martyrs.

 प्रष्यक्ष  महोदय:  झ्राप  जरा  बैठ  जाइये  t
 उस  दिन  आपने  लेनिन  की  बात  उठाई  थी,
 झाज  आपने  में  डे  की  वात  उठाई  है,  ऐसी
 बातों  को  एबरप्टली  क्वेश्चन  आवर  में  ले  आना
 मुृतासिद  नहीं  है।  आपको  चाहिगे  था  कि
 मुझे  पहले  बताते,  कुछ  लीडर्स  को  भी  बुला
 लेते,  सलाह  कर  लेते,  लेकिन  इस  तरह  से  एब-
 रप्टली  उठाना  तो  ठीक  नहीं  है।  इन  सब
 बातों  के  लिये  कोई  परम्परा  होनी  चाहिये  ।

 श्री  शिवचन्द्र  झाः  लेनिन  की  बात  ठो  मैंने
 आपको  लिखकर  दी  थी,  लेकिन  उस  दिन
 आपने  नहीं  माना.  (ध्यवधान)

 श्री  रवि  राय:  दुनिया  के  मेहनत  कशों को
 मुब।रकबाद  भेज  दीजिये  ।

 श्री  शिवचन्ध  झा  :  उन  को  श्रद्धांजलि  जरूर
 पेश  की  जानी  चाहिये  ।

 SHRI  LOBO  PRABHU  :  You  include
 us  also.

 SHRI  S.M.  BANERJEE:  We  have
 respect  for  the  martyrs.  Let  us  observe  a
 minute's  silence.

 MR.  SPEAKER:  On  behalf  of  all  of
 you,  Econvey  our  greetings  to  the  workers.

 SHRI  5.M.  BANERJEE  :  Let  us  obse-
 tve  the  May  Day.  (Jnterruption)  I  request
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 you  to  kindly  read  Pandit  Nehru’s
 writings.  May  Day:  is  a  historic-day.  My
 only  request,  without  any  party  affiliations,
 is  to  observe  silence  for  a  minute  to  pay
 our  homage.

 at  शिवचन्द्र  झा  :  लेनिन  के  बारे  में
 मैंने  लिखकर  दिया  था,  लेकिन  आपने  सुनवाई
 नहीं  की  ।  ग्राज  जरूर  होनी  चाहिये  ।

 SHRI  5.M.  BANERJEE:  Let  us  pay
 our  homage  to  the  workers  and  martyrs  of
 the  world.

 SHRI  RANDHIR  SINGH:  It
 international  festival  of  labour.
 send  our  greetings.  That  would  do.

 is  an
 Let  us

 SHEI  MANUBHAI  PATEL  :
 not  be  brought  up  like  this.

 It  should

 SHRI  S.M.  BANERJEE:  Those  who
 are  unable  to  pay  their  homage  to  martyrs
 may  go  out.  We  believe  in  working  class
 solidarity.  We  will  request  you  to  allow
 us  to  rise  and  stand  in  silence  for  a
 momentin  honour  of  the  martyrs.  I  had
 expected  the  Leader  of  the  House  here  al.
 this  moment.

 SHRI  E.K.  NAYANAR:  I  think
 nobody  objects  to  a  one  minute’s  silence.

 SHRI  MANUBHAI  PATEL:  This  is
 the  day  of  birth  of  Maharashtra  and
 Gujarat.  Let  us  send  our  greetings  to
 those  States.

 श्री  कंवर  लाल  गुप्त:
 लेबर  विश्वकर्मा  डे  मनाती  है।

 हिन्दुस्तान  की

 श्री  os  मो०  बनर्जो:  आप  कछ  चेंयर
 की  तरफ  से  कह  दीजिये  ।

 MR.  SPEAKER:  Unless  he  sits  and.
 behaves,  I  will  not  get  up.

 श्री स०  भो०  बननी :  जिन  लोगों  ने  कुर्बानी
 दी  है,  क्या  उनकी  याद  भी  न  करें?
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 महोदय:  आपने  रोज  ही  यह  तरीका
 पकड़  लिया  है,  क्या  आप  समझते  हैं  कि  यह
 बड़ा  इफेक्टिव  तरीका  है  a  अगर  कोई  ऐसी
 बात  है  तो  अच्छा  यह  होता  कि  आप  मुझसे
 पहले  मिल  लेते  और  इस  को  बड़े  ग्रेस  से
 करते  |  इस  पर  किसी  को  एतराज  नहीं  है,
 मे-डे  पर  वर्क्स  को  ग्रीट  किया  जाय,  मार्टिर्ज
 को  होमेज  ऐ  किया  जाय,  लेकिन  थोड़ा  ग्रेस  से
 किया  करें  ।आप  इस  तरह  बिहेव  कर  रहें  है
 जैसे  कोई  एडजानेमेन्ट  मोशन  लाना  चाहते  हैं।

 I  do  not  think  any  member  in  the  House
 objects  toit.  But  why  this.  way  of  putting
 it  ?  Why  should  we  not  meet  and  then
 have  a  regular  programme  aboutit  ?  It
 should  have  been  done  in  a  graceful
 manner.

 SHRIS.M.  BANERJEE:  After  the
 question  hour,  let  us  stand  for  a  minute
 in  silence,

 श्री  शिव  कन्द  झा:  मे-डे  पर  मेरा  सवाल
 है,  उस  सवाल  को  ही  पहले  ले  लिया  जाय  ।

 (व्यवधान)

 ह...  महोदय  :  इतना  शोर  करने  में,
 कफा  मजा  आता  है।  रोज  ऐसा  नहीं  होना
 अहिये,  कमी  कभी  हो  जाय  तो  ठीक  है।

 SHRI  S.M.  BANERJEE  :  Youin  your
 Power  can  allow  this  to  become  question
 No.  dL

 SOME  HON.  MEMBERS::  No,  nc.

 MR.  SPEAKER:  Let  him  not  put  me
 in  an  embarrassing  position.  If  I  allow
 that,  there  will  be  some  question  every
 day  and  we.  will  have  to  put  it  a9  number
 one,
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 ORAL  ANSWERS  TO  QUESTIONS
 Problems  Re:  Internationa!  Tourism

 Discussed  at  Tahiti  Islands

 +
 SHRI  N.R.  LASKAR  :
 SHRI  MAYAVAN  :
 SHRI  DHANDAPANI  :
 SHRI  CHENGALRAYA

 NAIDU  :

 #1351.

 Willthe  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  problems  of
 ‘the  development  of  International  tourism
 were  discussed  at  a  conference  held  in
 Tahiti  Islands  in  the  Pacific  on  8th  and
 Sth  April,  i970;

 (b)  if  so,  what  were  the  other  subjects
 discussed  ;

 (c)  the  decisions  arrived  at  the  Confere-
 moe;  and

 (d)  the  countries  which  participated  in
 the  said  Conference?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  {a)  and  (b).  Under  the
 auspices  of  the  Pacific  Area  Travel
 Association,  a  Tourism  Workshop  was
 held  in  Tahitito  discoss  problems  of
 financing  and  promoting  the  development
 of  teurist  destination  areas.

 (c)  The  Workshop  revealed  that
 Massive  financial  resources  tanging  from
 the  big  international  banking  houses,  large
 ins!  companies,  in  banks,
 airlines  and  international  hotel  chains
 envisage  the  raising  of  very  substantial
 funds  for  investment  in  the  development
 tourist  destination  areas  in  the  Pacific.

 (d)  Attendance  was  mainly  from  among
 professional  travel  industry  personnel
 consisting  of  about  500  leading  travel
 agents,  airlines  representatives,  hotel
 chains’  representatives  and  banking  and
 financial  imterests.  The  participation
 also  included  44  countries/territories  in
 the  Pacific  and  contiguous  to  it.
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 SHRI  N.R.  LASKAR  :  Itis  not  clear
 from  the  hon.  Minister's  reply  whether
 our  country  attended  that  meeting.  If  our

 ‘country  attended  that  meeting,  what  was
 ‘the  contribution  mate  by  us.  or  ‘by
 attending  this  meeting  have  we  gained  any-
 thing?

 DR.  KARAN  SINGH  :  Yes,  our
 veuntry  did  attend.  It  so  happened  that
 our  represemtative,  the  Director-General-
 of  Tourism  was  chosen  as  the  Director  of
 the  Workshop.  So,  we  made  a  very
 important  contribution  to  the  proceedings
 of  the  conference,  and  we  found  ‘he
 participation  valuable.

 SHRIN.R,  LASKAR  :  Can  he  identify
 the  contribution  that  we  made?

 DR.  KARAN  SINGH:  First  of  al,
 we  must  understand  what  exactly  the
 conference  wasabout.  The  Pacific  Area
 Travel  Association  deals  with  the
 development  of  the  Pacific  area
 as  various  tourist  destination  points,  and
 it  deals  with  the  tremendous  new  areas
 that  are  being  developed  in  the  areas
 beacause  large  sums  of  money  are  going  to
 ‘be  spentin  the  Pacific  area  in  order  to
 build  hotels,  ‘beach  resorts  and  so  on:  so
 that  tourists  can  go  there.  We  found  that
 we  must  keep  in  very  close  touch  with
 what  is  happening  in  the  Pacific  area,
 because  firstly,  potentially  they  are  our
 rivals  and  they  will  attract  tourists  rather
 than  India,  and  secondly,  we  might  also
 get  some  of  their  tourists  en  route  to  visit
 India.  Therefore,  it  is  important  for  us  to
 know  whatis  going  on  at  that  conference.
 No  decisions  were  taken,  but  a  number of
 these  problems  were  discussed,  and  that
 discussion  itself  proved  to  be  extremely
 mseful.

 ‘Creation  of  Adl--India  Services

 +
 #1352,  SHRI  HARDAYAL  DEVGUN:

 SHRI  YAJNA  DATT
 SHARMA  :

 SHRI  JAI  SINGH  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  had  decided  to  create  a  number  of
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 All-India  Services  and,  if  so,  the  names
 thereof;

 (b)  whether  it  is  also  a  fact  that  now
 Government  have  given  up  their  plan  for
 creating  those  Services;  and

 (c)  if  so.  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :
 (a)  Yes,  Sir.  The  All-India  Services  Act,
 95]  as  amended  in  963  provides  far  the
 creation  of  the  Indian  Forest  Service;
 Indian  Medical  and  Health  Service;  and
 the  Indian  Service  of  Engineers  (Buil-
 dings  and  Roads;  Irrigation  and  Power
 Branches).  In  addition  the  Rajya  Sabha
 had  also  passed  a  resolution  under  Article
 3I2(l)  recommending  ४6  creation  of
 Indian  Educational  Service  and  Indian
 Agricultural  Service.

 (b)  and  (c).  The  Indian  Forest  Service
 has  already  been  created  with  effect  from
 Ist  July,  966.  Orders  constituting  the
 Indian  Medical  and  Health  Service  with
 effect  from  Ist  February,  969  were  also
 issued,  Steps  are  being  taken  to  constitute
 the  Indian  Service  of  Engineers.  Since,
 alarge  number  of  States  have  decided  not
 to  participate  in  the  Indian  Educational
 Service  and  Indizn  Agricultural  Service,  no
 further  action  is  teing  taken  .0  amend  the
 All  India  Services  Act,  to  provide  for  the
 creation  of  these  two  Services.

 श्री  हरदयाल  देवगुण :  अध्यक्ष  महोदय,
 'शाज्य  पुनगंठन  आयोग  के  बाद  से  यह  प्रइन  चल
 रहा  है  कि  देश  की  एकता  को  बनाये  रखने
 के  लिए  अखिल  भारतीय  सेवाओं  का  निर्माण
 करना  चाहिये  लेकिन  इस  सिलसिले  में  अभी
 तक  कोई  अमल  नहीं  हुआ  |  फारेस्ट  सर्विस  बनी

 है  और  बाकी  दो  में  अभी  तक  एक  के  लिए
 हुकुम  हुआ  है.  लेकिन  अमल  नहीं  हुआ  और

 दूसरी  बनी  नहीं  ।  राज्य  सभा  ने  भी  दो  से-
 बायें,  एक  तो  शिक्षा  के  लिए  और  दूसरी  कृषि
 के  लिए  बनाने  की  सिफारिश  की  लेकिन  वह
 भी  नहीं  बनी

 अध्यक्ष  समदीवय  :  आप  प्रइन  करिये
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 श्री  हरवयाल  देवगुण:  तो  मैं  पूछना  चा-
 हता  हूं  कि  देश  को  एकता  के  लिए  जो  आवश्यक
 बात  है  और  जिसके  लिए  सिफारिश  की  गई
 थी  उसमें  अभी  तक  ढिलाई  क्‍यों  हो  रही  है?  वे
 कौन  से  राज्य  हैं  जिनकी  ओर  से  इसका  विरोध
 हो  रहा  है  ?  आज  इस  देश  वेः  कछ  राज्यों  में
 ऐसे  तत्व  हैं  जो  कि  देश  की  एकता  नहीं
 चाहते  और  इसलिए  वे  अखिल  भारतीय  सेवाओं
 के  निर्माण  का  विरोघ  कर  रहे  हैं,  जो  प्रान्तों
 को  नेशनैलिटी  समझते  हैं,  जैसे  कम्युनिस्ट  पार्टी
 के  लोग  प्रान्तों  को  अलग-अलग  नेशनैलिटी  मानते  हैं
 क्या  उनके  दबाव  में  आकर  इस  अखिल  भारतीय
 सेवाओं  के  मामले  को  खटाई  में  डाल  रहे  हैं  ?
 श्राफ  बताइये  कि  वे  कौन  से  राज्य  हैं  जो  कि
 इसका  विरोध  कर  रहे  हैं  और  उनक  विरोध
 के  क्या-क्या  कारण  हैं  ?

 श्री  विद्या  चरण  शुक्ल  :  यहबात  गलत  है
 कि  हम  किसी  वेः  दबाव  में  आकर  के  कोई
 काम  कर  रहे  हैं।  यह  बात  माननीय  सदस्य
 अच्छी  तरह  से  समझ  सकते  हैं  कि  कोई  भी
 भारतीय  सेवायें  बनाने  के  लिए  हमें  प्रादेशिक
 सरकारों  के  सहयोग  और  सदभावना  की  आव-
 इयकता  पड़ेगी  क्योंकि  उनके  सहयोग  के  बिना
 हम  अखिल  भारतीय  सेवायें  ठींक  से  नहीं  चला
 सकते  हैं।  यद्यपि  इसके  बारे  में  निर्णय  हुआ  था
 परन्तु  967  के  आम  चुनावों  के  बाद  देश  की
 राजनैतिक  स्थिति  में  बहुत  सी  फेर  बदल  हुई
 कई  राज्य  सरकारों  ने,  या  तो  उसके  पहले  या

 उसके  बाद  भी  अपनी  कई  तरह  की  रायें
 जाहिर  कीं  और  जब  हमने  उनके  पास  इसके
 नियम,  नियमावली  या  इस  तरह  की  दूसरी
 चीजें  मेंजीं  परामर्श  करने  के  लिए  तो  उन्होंने
 उसका  उत्तर  देते  समय  कई  तरह  की  शंकायें
 भी  प्रकट  कीं  |  मैं  नाम  भी  बता  सकता
 हूं  ।  झभी  एक  फारेस्ट  सर्विस  बन  गई  है  और
 इंडियन  हेल्‍थ  एंड  मेडिकल  सविस  के  लिए
 आदेश  जारी  कर  दिए  हैं  और  जब  नियमावली
 इत्यादि  के  लिये  विचार  विमर्श  किया  गया  तो
 हमें  केरल  सरकार  ने  कहा  है  कि  उनकी  इस-
 के  बारे  में  बहुत  शक  है  कि  इससे  फायदा  होगा
 यद्यपि  उन्होंने  झ्रभी  तक  औपचारिक  रूप  से
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 नहीं  कहा  है  कि  हम  इस  में  शामिल  नहीं
 होंगें  परन्तु  उनकी  बातचीत  और  जिस  तरह
 की  उन्होंने  चिट्ठी  लिखी  थी  उससे  ऐसा  लगता
 है  कि  शायद  वे  शामिल  नहीं  होंगे  ।  तमिल  नाडू,
 सरकार  ने  कहा  हैं  कि  हम  इसमें  शामिल  नहीं
 होंगे  |  उसी  तरह  से  मैसूर  सरकार  ने  भी  कहा
 है  कि  जिस  तरह  हम  इसमें  भरती  करना  चाहते
 हैं  उस  भरती  करने  5:  ढंग  से  वे  सहमत  नहीं
 हैं  और  चू  कि  जो  उनकी  बात  थी  उसको  हम
 मंजूर  नहीं  कर  रू  इसलिए  उन्होंने  भी  कहा
 कि  अगर  भरती  करने  के  ढंग  को  बदलेंगे  नहीं
 तो  हम  भी  उसमें  शामिल  नहीं  होंगे।  उसके
 बाद  पंजाब  से  भी  ऐसी  बात  का  पता  लगा
 जहां  पर  कि  माननीय  सदस्य  की  पार्टी  सरकार
 में  शामिल  है,  कि  वह  भी  नहीं  ज्वाइन  करेगे  1
 ee  व्यवधान)

 श्री  हरदयाल  देवग_ण  :  पंजाब  भारतीय
 सेवाओं  के  हक  में  है  ।

 श्री  विद्या  चरण  शुक्ल  :  लेकिन  आपकी
 सरकार  दूसरी  बात  कहती  है।

 उसी  तरह  से  वेस्ट  बंगाल  की  सरकार  ने  मी
 कहा  कि  आल  इंडिया  सर्विसेज  बनाने  में  जितनी
 टोटल  एडीशनल  कास्ट  लगेगी  उसको  अगर
 सेन्ट्रल  गवर्नमेंट  ही  उठाये  तभी  वे  इसमें  शामिल
 होने  की  बात  सोच  सकते  हैं  अन्यथा  नहीं  ।  अब
 चंकि  हम  इस  बात  के  लिये  तैयार  नहीं  हो
 सकते  थे  इसलिए  उन्होंने  मी  कहा  कि  यदि  आप
 इसका  खर्चा  नहीं  उठायेंगे  तो  हमें  इसमें  शामिल
 होने  में  कठिनाई  होगी  t  उसी  तरह  से  महा-
 राष्ट्र  न  भी  कहा  है  कि  वे  इसमें  शामिल
 नहीं  हो  सकते  हैं  ।  चूंकि  आपने  कारण  भी
 पूछा  है  इसलिए  बताना  चाहता  हूं  कि  उन्होंने
 कारण  यह  दिया  है  कि  चूकि  इसमें  चार,  पांच,
 छ:  स्टेट्स  शामिल  नहीं  हा  रही  हैं  और  जो  इसका
 अखिल  भारतीय  नेचर  या  करेंक्टर  है  वह  रहने
 वाला  नहीं  है  इसलिए  इसमें  शामिल  होने  से
 कोई  फायदा  नहीं  होगा  ।  अगर  बहुत  सी  स्टेट्स
 इसमें  आती  हैंतो  हमें  शामिल  होने  में  कोई
 आपत्ति  नहीं  होगी  लेकिन  चू  कि  बहुत-सी  स्टेट्स
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 शामिल  नहीं  हो  रही  हैं  इसलिए  हमारे  शामिल
 होने  की  काई  आवश्यकता  नहीं  है  ।  इसी  प्रकार
 से  जम्मू  कश्मीर  और  आसाम  सरकारों  ने  भी
 कहा  है  कि  हम  इसमें  शामिल  नहीं  होना
 चाहते  हैं।.  (व्यवघान) . . .  They  have
 not  given  any  specific  reasons:  they
 may  have  their  own  reasons.

 इंडियन  सर्वित  आफ  इंजीनियस  के  बारे  में
 भो  दो  तीन  चार  सरकारों  ने  कहा  है  कि  हम
 शामिल  नहीं.  होता  चाहते  |  उनके  नाम  हैं-
 तमिलनाडू,  वेस्ट  बंगाल,  आसाम  और  जम्मू
 कइमीर  ।  वेःरल  वाले  सोच  रहे  हैं  कि  शामिल
 होगा  है  या  नहीं  ।

 श्री  हरदयाल  देवगुण  :  मेरा  प्रश्न  है  कि
 इन  सेवाओं  के  बारे  में  राज्य  पुनर्गठन  आयोग
 की  सिफारिश  के  सम्बन्ध  में  भारत  सरकार
 की  क्‍या  नीति  है  ?  आप  इसफरे  पक्ष  में  हैं
 या  विपक्ष  ra  ?  आप  किन  किन  सेवाओं  को
 देश  की  एकता  के  लिए  बनाना  आवश्यक
 समझते  है  ?  बाकी  राज्य  उससे  सहमत  हैं
 या  नहीं,  यह  एक  अलग  प्रश्न  है  |  दूसरी  बात
 यह  है  कि  जो  सर्विसिज  अभी  हैं  यदि  उनका  विरोध
 भी  राज्य  सरकारें  करेंगीं  तो  क्या  उनको  भी
 आप  छोड़  देंगे  ?

 अ्रध्यक्ष  महोदय  :  यह  हाईपाथेटिकल  क्वे-
 शचन  है।

 श्री  विद्या  चरण  शुक्ल  :  बड़ा  विचित्र
 सवाल  है।

 श्री  हरदयाल  देवगुण:  नीति  क्‍या  है?

 श्री  विद्या  चरण  शुक्ल :  नीति  की  बात
 तो  प्रइनोत्तर  कालः  में  नहीं  पूछी  जा  सकती,
 लेकिन  चूकि  आप  ने  इच्छा  जाहिर  को  है
 इसलिये  मैं  बताना  चाहता  हूं  कि  हमारी  नीति
 यह  है  कि  अखिल  भारतीय  सेवायें  बनायी  जायें
 और  उसी  के  अन्तगंत  सेवायें  बनाने  का  प्रयत्न
 किया  है  जिस  का  विधेयक  हम  संसद  के  सामने
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 लाये  और  पास  हुआ  और  उसीके  अन्तर्गत
 ह्म  यह  सब  कार्यंचाही  कर  रहें  हैं।  हमारे
 सामने  जो  कठिनाइयां  थीं  वह  मैंते  बत्ताओं
 और  इन  में  नीति के  बारे  में  किसी  तरह  का
 कोई  शक  शुबहा  नहीं  है  ।  नीति  हमारी  गह
 है  कि  हम  समझते  हैं  कि  शस  से  राष्ट्रीयहित
 होगा  अगर  अखिल  भारतीय  सेवायें  बनें।  इसी
 लिये  प्रयत्न  कर  रहे  हैं  कि  ज्यादा  से  ज्यादा
 इन  सेवाझों  को  कनाये  -  पर  एक  बात  सननीय
 सदस्य  को  जान  लेनी  चाहिये  कि  जब  तक  हमें
 राज्य  सरकारों  की  सदभावना  और  उनका  सह-
 योग  नहीं  मिलता  तब  तक  इस  बात  को  पूछ
 करने  में  बड़ी  कढिनाई  होगी  |

 डा.  रास  सुभग  सिंहः  अभी  राज्य  मंत्री
 महोदय  ने  बताया  कि  कई  राज्य  सरकारों  ने
 बिरोध  किया  i  ae  रुही  है  कि  उन्होंने  यह
 विरोध  फाइनेंशियल  आउन्ड्स  पर  किया  है,
 कौर  जब  यहां  पर  कुछ  हाल  ही  में  40,  45
 aTfeto  एस०  लोगों  की  तनख्वाह  और  सर्विस
 कंडीशन्स  बढ़ा दी  गयीं,  270080  से  3509
 eo  कर  दी  गयीं  ता  इसकी  प्रतिक्रिया  दूसरी
 सर्विसेज  पर  क्‍या  होगी?  और  जो  दूससी  स्पेशे-
 लाइज्ड  सर्विसेज  हैं  क्या  उनको  कम  तनब्वाह
 पर  रखना  वाजिब  होगा?  क्‍योंकि  हिमाचल  प्रदेश
 को  तरह  वहां  भी  अंदेशा  है  कि  गड़बड़ी  हो  ।

 श्री  विद्या  चरण  शुक्ल:  जैसा  मैंने  पहले
 उत्तर  में  बताया  कि  एक  राज्य  सरकार  ने  यह
 विशेष  रूप  से  कहा  है  कि  चूंकि  बहुत  खर्चा  बढ़
 जायेगा  इसलिये  हम  करने  को  तैयार  नहीं  हैं।  यदि
 केन्द्रीय  सरकार  खर्चा  वहन  करने  को  तैयार
 हा  तो  हम  इस  में  शामिल  होने  के  लिए  तैयार
 हैं,  वेस्ट  बंगाल  सरकार  ने  यह  बात  कही  थी।
 हो  सकता  है  कि  दूसरी  राज्य  सरकारों  के  मन
 में  भी  यह  बात  हो,  पर  उन्होंने  इस  शभ्राउन्ड  को
 खास  तौर  पर  जोर  देकर  नहीं  कहा  ।

 बाकी  जो  नेता  विरोधी  दल  ने  यह  कहा
 कि  आई०  .ए० शस  लोगों  की  तनछ्थाह  बढ़ायी
 यी,  उन  का  इस  प्रश्न  से  कोई  सम्बन्ध  नहीं
 है  ।  पर  जो  भी  हमने  किया  है  बहू  राज्य  सर-

 MAY  ,  970  Oral  Answers  42

 कारों  और  व्त्ति  मंत्रालय  से  परामर्श  कर  के
 ही  इस  सम्बन्ध  में  निर्णय  लिया  गया  है।
 और  जहां  तक  विशिष्ट  सेवाओं  का  मतलब  है,
 शेक्नीकल  स्विसिज  का  मतलब  है  कि  हम  उनको
 ज्यादा  से  ज्यादा  अच्छा  स्थान  दें,  ज्यादा  से  ज्यादा
 छमख्वाह  दें,  यह  हमें  क्लीय  साधनों  के  अन्ल्बंत
 कही  करना  पड़ेगा.  ।

 DR.  RAM  SUBHAG  SINGH  :  The
 salary  scale  of  LAS  officers  who  are  now
 going  to  e  Chief  Secretaries  of  State
 ‘Governments  is  goingto  be  Rs.3,500,
 whereas  the  salary  scale  of  the  specialists,
 may  be  they  belong  to  the  Agriculture
 Service  or  the  Forest  Service  or  the
 Medical  Service—if  one  is  going  to  be  the
 Director  of  Medical  Services  or  the
 Director  of  Agriculture—would  not  reach
 that  much,  becauseit  will  be  somewhere
 around  Rs.2,000o0r  so.  So,  how  can
 there  be  parity  in  these  services  and  how
 can  the  specialists  be  satisfied  in  these
 civcumstanices  ?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 We  did  consider  this  question.  It  is  an
 erroneous  impression  that  the  hon.
 Leader  of  the  Opposition  is  having,  that
 the  pay-scale  of  the  heads  of  these
 technical  services  will  be  only  around
 Rs.  2,000.  Asa  matter  of  fact,  we  have
 kept  the  salary  of  the  heads  of  these  servi-
 ज्हड  like  the  Forest  Service—the  IG  of
 Forests  or  the  Medical  Service,-  the  Dire-
 ctor  General  of  the  Medical  Services,  etc.,
 at  the  level  of  Rs.  3,000.  Itisnot  really
 Rs.  35500  or  something  but  we  have  kept
 itat  Rs.  3,000.  Therefore,  there  is  not
 much  of  difference  between  the  salaries
 that  the  heads  of  technical  services  get

 and  salaries  that  the  IAS  officers  get.

 SHRI  THIRUMALA  RAO:  May  I
 know  whether  the  State  Governments
 which  have  disagreed  to  fallin  line  with
 the  proposals  of  the  Central  Government
 assigned  and  reasons  for  not  opting  for
 thecentral  services,  and  is  this  anew
 pattern  thatisnow  developing  between
 ‘the  State-Centre  relations  ?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 I  have  already  explained  in  answer  to  an
 earlier  question  the  reasons  that  were  given
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 by  some  State  Governments  for  not  joining
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 other  subjects  which  are  mainly  State
 ? bject this.  This  is,  of  course,new  devel:

 in  our  relationship  with  the  States,  but
 we  hope  we  will  be  able  to  carry  the
 majority  of  the  States  with  us.

 SHRIMATI  SUSEELA  GOPALAN  :  In
 view  of  the  opinion  expressed  by  the
 State  Governments,  will  the  Government
 consider  the  question  of  changing  the
 recruitment  policy  of  the  Government  to
 the  services  ?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 The  recruitment  rules,  etc.  are  finalised
 in  consultation  with  the  State  Governments
 and  with  the  UPSC  also,  Therefore,
 whatever  opinions  are  expressed  by  the
 State  Governments,  we  give  them  the  most
 serious  consideration  and  adopt  them  to
 the  extent  possible.

 श्लो  अचल  सिंह  :  क्‍या  मंत्री  महोदय  बतायेंगें
 कि  सरकार  की  इस  पर  क्या  राय  हैं  कि  यहा
 सॉक्सिज  ग्राप  अपने  हाथ  में  रखना  चाहरे  हैं  या

 स्टेट्स  को  छोड़ना  चाहते  हैं?

 श्री  विद्या  चरण  शुक्ल  :  हम  लोगों  की
 नीति  बिल्कुल  साफ  है  कि  इन.  सर्विसेज  को
 बनाने  से  सम्बन्धित  जो  काम  हैं  वह  हम  करते
 हैं,  जैसे  इन॥ः  नियम,  कानून  आदि  बनाते  हैं  ।
 बाद  में  जो  अधिकारी  लिये  जाते  हैं  वह  राज्य
 सरकारों  के  ग्न्तर्मत  भेज  दिये  जाते  हैं  और
 वहां से  बाद  में  वह  डेपूटेंशन  पर  सेन्टर  में  आत्ते
 रहते  हैं  -  इस  तरह  का  सम्बन्ध  तियर्मों
 के  अधीन  बनाया  जाता  है  और  वही  इस  में
 भी  रखने  का  इरादा  है  ।

 SHRI  ANBAZHAGAN  :  In  view  of  the
 fact  that  by  adding  more  and  more  central
 services  or  Union  services,  the  integra-
 tion  of  the  country  is  not  achieved  at  all
 and  in  view  of  the  fact  that  whenever  the
 Central  Government  think  of  some  All
 India  Services  or  Union  Services  in  subjects.
 which  are  primarily  State  subjects,  the
 States  feel  that  their  rights  will  be
 curtailed  to  that  extent,  will  the  minister tall  us.  that  the  Central:  Govermment  will
 not  pursue  such  proposals  and  will  drop
 such  proposals  of  having  All  India
 Services  for  either  agriculture  or  for  some

 SHERI  VIDYA  CHARAN  SHUKLA  :
 Itis.not  correct  to  describe  these  services
 as.  Union  Services.  As  said,  these  are
 All  India  Services  and  there  is  a  lot  of
 difference  between  Union  Services  and
 All  India  Services.  Here  we  take  care  to
 ste  that  the  autonomy  of  the  States  is  not
 disturbed  by  this,  Itis  our  endeavour
 that  the  autonomy  ef  the  States.  should  not
 be  endangered  or  interfered  with  when
 these  services  are  created.  We  do  it  with
 the  fullest  consent  and  cooperation  of  the
 State  Governments  and  not  unilaterally  by
 Ourselves.

 MR.  SPEAKER:  This  question  has
 taken  a  lot  of  time.  Next  question.

 डिल्‍लीो/प्रशाशन  में  जानुसचित  जपतियों
 तथा  अनुसूचित  ग्रादिम  जातियों  के

 प्रत्तिधिल्व  में  कि

 *1353.  शो  मोलह  प्रसाद:  क्या  Te
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  अनुर्सचित  जान
 क्यों  तथ,  अनुसूचित  आदिम  जातियों  के
 प्रक्तिनिधित्क  में  वृद्धि  के  बारे  में  भास्त  सरकार
 के  मृह-का्य  मंत्रालय  द्वारा  जारी  किये  गये
 बिन्ंक  25  मालव,  970  के  संकल्प  संख्या

 27/25/68  इस्टाब्लिशमेंट  (एस०  सी०  डीन)
 के  भनुसरण  में  दिल्ली  प्रशापतन,  दिल्‍ली  विकासः
 प्राधिकार,  नई  दिल्‍ली  नगर  पालिका  और
 दिल्‍ली  नगर  निगम  सक्रिय  कार्यवाही  कर  रहे.
 हैं  ;  और

 ख)  यदि  हां,  तो  कितने  आरक्षित  पद
 किभागकार  तथा  वर्गवार  भरे  जा  रहे  हैं?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.S.  RAMASWAMY)  :  (a)  and  (b).  A
 statement  is  laid  on  the  table  of  the  House.

 Statement
 The  orders  contained  in  the  Resol

 of  25th  March,  Te  are  applicable
 straightaway  to  the  Delhi  Admizistration.
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 The  other  organisations,  viz.,  the  Delhi
 Development  Authority,  the  Municipal
 Corporation  of  Delhi  and  the  New  Delhi
 Municipal  Committee  are:statutory  bodies.
 The  orders  contained  in  the  Resolution
 would  not  apply  to  them  automatically.
 These  Bodies  are,  however,  taking  neces-
 sary  steps  according  to  the  prescribed
 procedure  for  adoption  of  these  orders.  The
 Resolution  of  25th  March,  970  increasing,
 the  percentages  of  reservation  for  Scheduled
 Castes  and  Scheduled  Tribes,  having  been
 issued  only  about  a  month  back,  there  is
 not  expected  to  be  any  appreciable  number
 of  additional  reservations  for  posts  in  the
 Delhi  Administration  during  the  last
 one  month,  particularly  as  the  Resolution
 provides  that  the  increases  providedin
 the  Resolution  would  not  apply  where
 Tules  for  a  competitive  examination  have
 already  been  published  or  where  selections
 for  posts  to  be  filled  by  direct  recruitment,
 orfor  posts  to  be  filled  by  promotion,
 have  already  been  made  prior  to  the  issue
 of  those  orders.  The  number  of  reserved
 post  filled  Departmentwise  and  Class--wise
 in  the  Delhi  Administration  from  24th
 March,  970  to  30th  April,  970  will  how-
 ever  be  collected  and  laid  on  the  Table  of
 the  House.

 aft  drag  प्रसाद  :  अध्यक्ष  महोदय,  जो
 विवरण  दिया  गया  है  इसमें  कहा  गया  है  कि
 25  मार्च,  970  से  30  अप्रैल,  970  तक
 दिल्ली  प्रशासन  में  भरे  गये  आरक्षित  पदों  की

 “विमागवार  तथा  वर्गवार  संख्या  एकत्रित  की
 जाएगी  तथा  सदन  के  पटल  पर  रख  दी
 जायगी  |

 मैं  मंत्री  जी  से  ज्मनना  चाहता  हूं  कि  दिल्ली
 प्रसासन,  दिल्‍ली  विकास  प्राधिकरण,  दिल्‍ली
 नगर  निगम  और  नई  दिल्‍ली  नगर  पालिका  में

 अनुसूचित  जातियों  के  कर्मचारियों  की  स्थिति
 25  मार्चे  के  पहले  क्‍य।  थी,  इसके  सम्बन्ध  मे
 विवरण  देंगे  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री (भी  विद्या
 चरण  शुक्ल)  :  जरूर  देंगे  ।  We  shall
 collect  that  information  also  and  Jay  it
 on  the  Table.
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 श्री  राम  सेवक  यादव:  मंत्री  जी  ने  कहा कि
 सभा  के  पटल  पर  रख  दिया  |  सभा के  पटल

 पर  क्या  रखा  है  कि  बाद  को  सूचना  दी
 जायगी  ।  संबंधित  सूचना  मांगी  जा  रही  हैं
 कि  इसके  पहले  क्‍या  स्थिति  थी  ।  जब
 परवन  का  जकाब  ही  पूरा  नहीं  आया,  कह  रहे  हैं
 कि  सूचना  बाद में  रख  दी  जायगी,  तो  सवाल
 क्या  किया  जाय,  यह  मेरा  व्यवस्था  का  प्रइन  है  ।

 अध्यक्ष  महोदय  :  इस  में  कोई  व्यवस्था
 का  प्रश्न  नहीं  है,  जो  सूचना  उनके  पास  पहुंच
 सकी  वह  उन्हों  न ेबता  दी  ।

 श्री  मोलहू  प्रसाद  :  क्‍या  मंत्री  जी  25
 मार्च,  970  के  पहले  की  स्थिति  देंगे  ?

 श्री  विद्या  चरण  शुक्ल  :  मैंने  कहा  कि
 देंगे  ।  अमी  जो  हमने  सभा  पटल  पर  रखा  है
 इसमें  जितने  प्रश्न  उठाये  हैं,  सब  का  उत्तर  दिया

 है  |  केवल  एक  विस्तार  की  बात  प््छी  थी  जिस
 के  लिये  दिल्ली  नगर  पालिका,  डी०  डी०  To,
 दिल्ली  नगर  निगम  शौर  दिल्ली  एडमिनिस्ट्रेशन
 से  बहुत  विस्तृत  सूचना  एकत्रित  करनी  थी,  जो

 हमें  अमी  नहीं  मिल  पाई  है,  हमने.  सम्बन्धित
 संस्थाओं  को  वांछित  सूचना  मेजने  के  लिये

 कहा,  लेकिन  वह  नहीं  आई  I

 उसके  बाद  माननीय  सदस्य  ने  यह  पूछा  कि
 25  मार्च,  970,  जिस  दिन  हमारा  यह  आदेश
 जारी  किया  गया,  जिसके  सम्बन्ध  में  यह  प्रश्न
 किया  गया  है  उस  आदेश  an  जारी  होने  के

 पहले  क्‍या  स्थिति  थी  यह  माननीय  सदस्य
 जानना  चाहते  हैं,  जिकका  मूल  प्रइन  से  संबंध

 नहीं  है,  माननीय  सदस्य  पहले  की  स्थिति
 जानना  चाहते  हैं  |  हमने  बाद  की  स्थिति  के
 बारे  में  जवाब  में  बता  दिया  -  लेकिन  माननीय
 सदस्य  पहले  की  सूचन।  यदि  चाहते  हैं  तों  उसका
 विवरण  संबंधित  संस्थाओं  से  एकल्नित  करके
 बाद  में  देंगे  ।

 श्री  मोलहू  प्रसाद  :  मेरा  दूसरा  म्श्ग  यह
 है  कि  इस  विवरण  में  जो  कि  मंत्री  महादय
 द्वारा  प्रस्तुत  किया  गया  है  उसमें  कहा  गया
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 है  कि  अन्य  संग्ठठत  अर्थात्‌  दिल्‍ली  विकास
 प्राधिकार,  दिल्‍ली  नगर  निगम  तथा  नई  दिल्‍ली
 नगरपालिका  सांविधिक  निकाय  पर  संकल्प  में
 निहित  आदेश  स्वतः  लागू  नहीं  होते  हैं  लेकिन
 इसके  विपरीत  समाज  कल्याण  विभाग  की
 सलाहकार  समिति  में  7  अक्तूबर  «969  को
 कार्यवाही  के  विवरण  के  दौरान  मंत्री  महोदय
 द्वारा  यह  बतलाया  गया  था  कि  दिल्‍ली  डेवल-
 परममेंट  एथारिटी,  दिल्‍ली  पब्लिक  लाइब्रेरी  और
 नई  दिल्ली  म्युनिसिपल  कमेटी  आदि  ने  यह
 स्वीकार कर  लिये  हैं  जबकि  आज  के  मौजूदा
 विवरण  में  मंत्री  महोदय  कह  रहे  हैं  कि  उन  पर
 लागू  नहीं  होते  हैं।  उन  का  यह  उत्तर  भ्रामक
 है  और  मैं  आपके  माध्यम  से  मंत्री  महोदय  से
 जानना  चाहूंगा  कि  आखिर  इन  दोनों  में  से
 कौन  सासही  है  ?

 श्री  विद्या  चरण  शुक्ल :  यह  दोनों  बातें
 सही  हैं  और  जरा  भी  अामक  नहीं  हैं  1  मैंने
 केवल  उसमें  यही  कहा  है  कि  दूसरी  आर्गेनाइ-
 जेशंस  जोकि  स्टैचुटरी  बौडीज  हैं  उन  पर  यह
 आर्डस  आटोमेटिकली  लागू  नहीं  होते  हैं
 जबकि  इस  रेजोलूशन  में  दिये  हुए  आईस
 दिल्‍ली  एडमिनिस्ट्रेशन  पर  स्ट्रेटअवे  लागू  हो
 जाते  हैं।  उसके  अन्तर्गत  जो  दूसरी  संस्थाएं
 हैं  और  जो  कि  पालियामेंट  के  द्वारा  बनी  हुई
 हैं  उनके  ऊपर  यह  आईस  लागू  करने  के  लिये
 यह  आवश्यक  है  कि  दिल्‍ली  डेवलपमेंट  एथारिटी,
 म्युनिसिपल  कारपोरेशन  आफ  दिल्ली  और  न्यू
 दिल्‍ली  म्युनिसिपल  कमेटी  आदि  जो  दूसरी
 स्टेचुटरी  बौडीज  हैं  वह  एक  दिये  हुए  प्रोसी-
 ज्योर  वे:  मुताबिक  इनकों  ऐडाप्ट  करें  और
 चुनांचे  उन्होंने  इन  आईस  को  एडाप्ट  भी  कर
 लिया  है  और  इसलिए  यह  झादेश  उन  संस्थाओं
 पर  भी  लागू  होंगे।

 शी  मोलह  प्रसाद  :  अध्यक्ष  महोदय,  यह
 मामला  बहुत  पेचीदा  है  ।  मैंने  उपराज्यपाल
 महोदय  श्री  वीरेन्द्र  प्रकाश  को  28  जुलाई
 को  पत्र  लिखा।  लेकिन  गृह  मंत्री  के  आदेश के
 बावजूद  आज  8  महीने  तक  उनसे  मुझे  कोई
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 उत्तर  नहीं  मिला  है  ।  आज  तक  उनके  आदेश
 का  पालन  किया  गया  है  |  मैं  जानना  चाहता
 हूं  कि  आखिर  यह  क्या  घपला  चल  रहा  है
 और  इस  तरह  से  आई.  ए.  एस.  को  पाल  रहे
 हैं,  (व्यवधान)  8  महिने  हो  रहे  हैं  लेकिन  गृह-
 मंत्री  जी  के  आदेश  का  पालन  उन्होंने  नहीं  किया
 है  तो  मैं  चाहुंगा  कि  चन्हाण  साहब  इस  के
 ऊपर  रोशनी  डालें  |

 श्री  विद्या  चरण  शुक्ल:  माननीय  सदस्य
 ने  जो  कहा  है  उसके  बारे  में  मैं  जरूर  जांच
 पड़ताल  करूंगा  |

 श्री  कंबर  लाल  गुप्त:  क्या  यह  सही  है
 कि  दिल्‍ली  नगर  निगम  और  दिल्ली  प्रशासन
 में  तीन  साल  पहले  हरिजनों  की  संख्या  सबि-
 सेज  में  बहुत  कम  थी  ।  अब  तीन  साल  में
 नगर  निगम  में  जो  साढ़े  i2  परसैंट  कोटा  है
 वह  न  केवल  पूरा  हो  गया  है  बल्कि  उस  से
 अधिक  भी  हरिजनों  की  संख्या  हों  गई  है।
 मैं चाहुंगा.  कि  मंत्री  महोदय  तीन  साल  पहले  के
 इस  सम्बन्ध  के  आंकड़े  बतलायें  कि  तीन -
 साल  पहले  वह  कितनें  थे  और  अब  कितने  हैं  ?
 क्या  मंत्री  महोदय  उन  आंकड़ों  को  सदन  के
 पटल  पर  रखेंगे  ?

 श्री  विद्या  चरण  शुक्ल  :  यह  मैं  नहीं  जानता
 कि  जो  माननीय  सदस्य  कह  रहे  हैं  वह  सही
 हैया  गलत  ।  बाकी  माननीय  सदस्य  अगर
 उस  बारे  में  अलग  से  सवाल  का  नोटिस  दें
 और  अध्यक्ष  महोदय  उसे  मंजर  कर  लें  तो  मैं
 उसका  अवश्य  उत्तर  दे  दूगा।

 श्री  कंवर  लाल  गुप्त  :  मैंने  केवल  पूछा
 हैं  कि  तीन  साल  पहले  क्‍या  आंकड़े  थे  और
 अब  क्या  हैं  ?  He  is  evading  the  issue.  It

 is  a  valid  question.  Let  him  give
 the  figures.

 He  should  give  both  the  figures.

 MR.  SPEAKER:  He  will  look  into  it.
 It  appears  that  the  representatives  of  both
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 the  governments  are  replying  to  each
 other,

 श्री  कंवर  लाल  गुप्त  :  मैंने  तीन  साल  के
 ौर  अब  के  आंकड़े  रखने  को  कहा  है  तो
 उसे  रखने  में  मंत्री  महोदय  आखिर  इस  कदर
 क्यों  हिचकिचा  रहे  हैं  ?

 अध्यक्ष  महोदय  :  आर्डर,  झार्डर  ।

 श्री  विद्या  चरण  शुक्ल  :  आप  बाकायदा
 उसके  लिये  अलग  से  सवाल  रखिये  और
 स्पीकर  साहब  द्वारा  उसके  एडमिट  किये  जाने
 के  बाद  मैं  आपको  जवाब  दूगा।  यह  एक
 कायदे  के  अन्दर  देना  होता है  ।

 SHRI  BAL  RAJ  MADHOK  :  He  could
 have  said  that  he  will  collect  the  material
 and  place  it  before  the  House.

 MR.  SPEAKER  :  That  he  could  have
 done.

 श्री  कंवर  लाल  गुप्त:  झ्ाखिर  यह  आंकड़ों
 वाली  सूचना  देते  को  मंत्री  महोदय  तैयार  क्‍यों
 नहीं  हैं  ?

 शी  विद्या  चरण  शुक्ल  :  मैं  तैयार  हूं
 लेकिन  जो  उसका  कायदा  है  उसके  मुताबिक
 जवाब  दूगा  |

 श्री  कंबर  लाल  गुप्त  :  दरअसल  तीन  साल
 पहले  के  और  अब  के  आंकड़े  मिनिस्टर  साहब
 बतलाना  इवेड  कर  रहे  हैं  ।

 MR,  SPEAKER  :  Will  you  please  sit down  or  not?

 SHRI  BASUMATARI  :  We  are  glad
 and  thankful  to  the  Home  Ministry  that
 from  time  to  time  this  circular  has  been
 issued  not  only  to  the  Delhi  Administra-
 tion  but  to  all  departments.  But  may  I
 know  from  the  Home  Minister  categori-
 cally  whether  Government  is  contempla-
 ting  the  creation  of  some  machinery  to  see
 whether  this  circular  issued  by  the  Govern-
 ment  of  India,  the  Home  Ministry  parti-
 cularly,is  being  carried  out  or  not?  Why
 I  say  this  is  because......
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 ;
 MR.  SPEAKER  ;  You  need  not  explain is

 SHRI  BASUMATARI  :  It  is  a  long
 uestion  and  therefore  I  have  to  explain

 this.  From  the  report  of  the  Scheduled
 Castes  and  Scheduled  Tribes C  issioner
 it  was  found  that  the  backlog  and  short-
 fall  was  very  high  and  not  only  was  it
 high  but  it  was  becoming  higher  and  hig-
 her.  Therefore  may  I  know  what  steps  the:
 Government  are  going  to  take  to  fill  up:
 this  gap  of  the  Scheduled  Castes  and  Sche-
 duled  Tribes  in  the  services  in  all  depart-
 ments?

 SHRI  VIDYA  CHARAN  SHUKLA:
 A  constitutional  office  has  been  created  to
 look  after  this  particular  problem;  that  is,
 the  office  of  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes.  Apart
 from  that,  we  have  our  sections  in  the
 Home  Ministry  which  look  after  this  parti-
 cular  matter  regarding  representation  of
 Scheduled  Castes  and  Scheduled  Tribes  in
 the  services.We  have  also  formed  a  high
 powered  committee,  whichis  chaired  by  the
 Home  Minister,  which  also  goes  into  this
 question  from  time  to  time  to  see  whether
 our  instructions  are  being  properly  imple-.
 mented  or  not  and  whether  the  implementa-
 tion  of  those  instructions  is  fulfilling  the
 aims  that  ट  have  in  our  mind  or  not,  It
 is  reviewed  fromtime  to  time,  I  would
 assure  the  hon.  Member  that  we  are  very
 keen  tosee  that  not  only  the  representa-
 tion  is  fully  given  but  the  representation  is
 increased  from  time  to  time  and  from  year
 to  year.

 st  राम  चरण  :  अध्यक्ष  महोदय,  मैंग्राप
 के  द्वारा  मंत्री  महोदय  से  पूछना  चाहता  हूं
 जैसा  कि  उन्होंने  बतलाया  कि  सूचना  एकत्रित
 की  जा  रही  है  तो  क्या  मंत्री  महोदय  इस
 प्रकार  की  सूचना  एकत्षित  करेंगे  कि  यह
 डाइरेक्ट  रिक्रूटमेंट  की  टोटल  स्ट्रेथ  क्‍या  है
 शौर  उसमें  शैडयूल्ड  कास्ट्स  का  कितना  कोटा
 पूरा  हुआ  है,  कितमा  कोटा  पूरा  होने  की
 सम्मावना  है  और  कब  तक  वह  पूरा  हो
 जायगा  ?
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 दिल्ली  ऐडमिनिस्ट्रेशन  में  डाइरेक्टर  आफ
 एजुकेशन  के  बारे  में  968  में मैंने  एक  प्रश्न  पूछा
 था।  उस  प्रश्न  का  उत्तर  देते  हुए  शिक्षा  मंत्री  जी  ने
 यह  बतलाया  कि  3700  नौकरियों  में  केवल  60

 बैड  यूल्ड  कास्टस  और  बीड्यूल्ड  ट्राइब्स  टीचर्स
 हैं  -  इस  से  यह  मालूम  होता  है  कि  4500
 टीचरों  में  शैड्यूल्ड  कास्ट्स  टीचर्स  00  से
 ज्यादा  नहीं  होंगे  तो  क्या  डायरेक्टर  आफ  एजुकेशन
 को  इस  तरह  का  इंस्ट्रकशन  देंगे  कि  डाइरेक्ट
 रिक्ूटमेंट  में  शैडयूल्ड  कास्ट्स  का  कोटा  पूरा
 करने  के  लिए  50  परसेंट  कम  से  कम  उनका
 रिक्रूटमेंट  किया  जाय  ?

 श्री  विद्या  चरण  शुक्ल  :  जहां  तक  पहले
 प्रदन  का  सवाल  है  यदि  माननीय  सदस्य  इस
 तरह  के  कोई  प्रश्न  का  नोटिस  देंगे  तो  मैंपूरी
 उसकी  सूचना  एकत्नित  करके  सदन  के  सामने
 रख  दूगा  I

 जहां  तक  दूसरे  प्रश्न  का  सवाल है  मैंने
 बतलाया  है  कि  हमारी  जो  सूचनाएं  हैं  वह
 दिल्‍ली  ऐडमिनिस्ट्रेशन  पर  लागू  होती  हैं  और
 हमें  श्राशा  है  कि  दिल्‍ली  ऐडमिनिस्ट्रेशन  ने  उन
 सबको  लागू  किया  है  ।  बाकी  शिक्षा  विभाग  में
 किस  ढंग  से  और  किस  हद  तक  यह  लागू  की
 गई  है  इसकी  सूचना  मेरे  पास  झभी  नहीं  है  ।
 जैसा  आपने  बतलाया  है  कि  शिक्षा  मंत्री  ने
 एक  उत्तर  के  दौरान  यह  बतलाया  था  कि
 3700  नौकरियों  में  केबल  60  शैड्यूल्ड  कास्ट्स
 झौर  दौडयूल्ड  ट्राइब्स  के  टीचर्स  हैं  और  आपने

 च्‌ू  कि  उस  मामले  को  यहां  पर  उठाया  है  इसलिए
 मैं  जरूर  इसके  बार  में  जांच  पड़ताल  करूंगा।

 Use  of  C.  R.  P.  and  B.  Ss.  F.  for
 suppression  of  Naxalites

 +
 #1354,  SHRI  SURAJ  BHAN  :

 SHRI  KANWAR  LAL  GUPTA:
 SHRI  SHARDA  NAND  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  the  Central
 Government  have  directed  the  State
 Governments  to  make  full  use  of  the  Arms
 Act  and  the  Penal  Code  and  the  deploy-
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 ment  of  C.  R.  P.  and  the  Border  Secu-
 tity  Force  to  suppress  Naxalites  and  other
 violent  activities  in  some  States  for  poli-
 tical  purposes;

 (b)  if  so,  the  details  thereof:
 (c)  the  reaction  of  State  Governments

 thereto;  and

 (d)  the  strength  of  C.  R.  P.  and  8.  5.  F.
 deployed  in  West  Bengal,  Nagaland,
 Manipur,  Tripura,  Assam,  Kerala,  Kash-
 mir  and  Bihar?

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  8,  CHAVAN)  :  (a)  to  (d).
 While  the  Central  Government  have  not
 issued  any  directives  tothe  States,  they
 have  made  available  units  of  the  C,  R.  P.
 at  the  request  of  the  State  Government  to
 assist  in  the  maintenance  of  public  order.
 Attention  of  the  State  Governments  con-
 cerned  has  also  been  drawn  to  the  existing
 legal  provision  under  which  the  specific
 activities  of  the  extremists  can  be  dealt
 with,  It  will  not  be  in  public  interest  to
 disclose  the  details  of  deployment  of  such
 armed  forces  of  the  Union  in  the  diffe-
 Tent  States  and  territories.

 श्री  सूरज  भान  :  अध्यक्ष  महोदय,  इस  बात
 को  घ्यान  में  रखते  हुए  कि  हमारे  जो  मौजूदा
 नार्मल  कानून  है  वह  नामंल  सरकमस्टान्सेज  के
 लिए  है  लेकिन  आज  देश  में  नक्‍लवादियों  की
 राष्ट्रविरोधी  हरकतों  ने  एबनोरमल  हालात  पैदा
 कर  दिये  हैं  और  आज  इन  नक्सलवादियों  द्वारा
 देश  के  विभिन्‍न  स्थानों  में  जो  पौर्स्टर्स  लगाये
 गये  हैं  और  पेम्पफलट्स  दाया  किये  गये  हैं
 जिनमें  कि  माओ  की  तस्वीरें  छपी  रहती  हैं.
 और  हमारे  देश  के  दुश्मन  नम्बर  माओत्से
 तुग  की  उनमें  तारीफ  भी  की  जाती  है  जो
 कि  बहुत  ही  आपत्तिजनक  और  राष्ट्रविरोषी
 बात  है  तो  क्‍या  सरकार  इसके  लिये  आवश्यक
 कानून  बनायेगी  ताकि  इस  तरह  की  गति-
 विधियां  अराष्ट्रीय  घोषित  की  जा  सके  और
 ऐसे  तत्वों  को  मजबूती  और  कामथाबी  से  कुचलने
 के  लिए  सजाये  मौत  देने  का  कानून  बनायेंगे  ?

 SHRI  Y.  B.  CHAVAN  :  This  is  a  gene-
 ral  question  which  is  under’  examination.
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 att  सूरज  भान  :  क्‍या  यह  फेक्ट  है  कि
 बंगाल  गवर्नमेंट  ने  आपके  पास  एक  तजवीज
 भेजी  हैं  कि  प्रिवेंटिव  डिटेंशन  एक्ट  वहां  पर

 लागू  कर  दिया  जाये  ?  इस  सिलसिले  में  आप
 कब  तक  पूरी  तरह  फैसला  करने  जा  रहे  हैं
 और  उन  तमाम  स्टेट्स  के  बारे  में  जिनका  जिक्र
 मैंने  अपने,  सवाल  में  किया  है  नकक्‍सलाइट
 ऐक्टिविटीज  को  रोकने  के  लिये  आप  क्‍या  कदम
 उठाने  जा  रहे  हैं  ?

 SHRI  ९.  B.CHAVAN  :  A  suggestion has  come  from  West  Bengal  administration,
 Naturally,  before’  undertaking  any  such
 Act,  we  will  have  to  consult  the  Consulta-
 tive  Committee  whichis  to  be  constituted
 in  the  near  future.

 SHRI  RANGA  :  Are  you  going  te  wait
 till  then?

 “SHRI  Y.  B.  CHAVAN  :  These  are  my
 limited  powers  subject  to  your
 approval.

 शी  कंबर  लाल  गुप्त  :  नकसलाइट  ऐक्टि-
 विटीज  केवल  बंगाल  में  ही  नहीं  है,  हिन्दुस्तान
 के  दूसरे  भागों  में  भी  हैं  जहां  पर  गुरिला
 ट्रेनिंग  दी  जा  रही  है  और  बम  वगैरह  बनाने
 की  फंक्ट्रियों  में  काम  सिखाया  जा  रहा  है,
 यहां  तक  कि  हिन्दुस्तान  के  बाहर  भी  यह  काम
 चल  रहा  है।  मैं  अभी  नेपाल  गया  था  ।  नेपाल
 में  जो  चाइना  के  अम्बेसेडर  हैं  उनसे  नक्सलाइट
 ऐक्टिविटीज  वाले  जा  कर  पैसे  की  और  आर्म्स
 आदि  की  मदद  लेते  हैं  ।  यह  केवल  स्टेट
 गवनंमेंट  के  लाएंड  आर्डर  का  सवालनहीं  है।
 इसमें  केन्द्रीय  सरकार  की  भी  जिम्मेदारी  आ
 जाती  है  ।  जब  तक  केन्द्रीय  सरकार  स्टेट
 गवर्नमेंट  के  कोझ्मापरेशन  से  कोई  इंटेग्रेटेड  योजना
 नहीं  बनायेगी  और  उसमें  बार्डर  सिक्‍प्रोरिटी
 फोर्स  और  सेन्ट्रल  रिजर्व  पुलिस  की  मदद  नहीं
 लेगी,  तब॒तक  उनकी  ऐक्टिविटीज  पर  कन्ट्रोल
 नहीं  हों  सकता  है  1  मैं  पूछना  चाहता  हूं  कि
 क्या  केन्द्रीय  सरकार  ने  अपनी  तरफ  से  कोई
 इस  तरह  की  योजना  बनाई  है  ?  क्योंकि  मान
 लीजिये  कि  पुलिस  को  बंगाल  में  उनका  पता
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 लगता  है  तो  वह  असम  भाग  जाते  हैं,  दूसरी
 जगह  निकल  जाते  हैं।  आखिर  किस  तरह  से
 बी०  एस०  एफ०  वगैरह  की  मदद  से  उनकी
 ऐक्टिविटीज  पर  अच्छी  तरह  से  कन्ट्रोल  हो,
 इसके  लिये  मंत्री  महोदय  की  क्‍या  योजना  है  ?

 दूसरी  चीज  मंत्री  महोदय  ने  कहा  कि  अकेले
 ला  ऐंड  ब्रार्डर  की  बात  यह  नहीं  है  ैं  जानना
 चाहता  हूं  कि  पब्लिक  ओपीनियन  को  मोबी-
 लाइज  करने  के  लिये,  विशेषकर  यूनिवर्सिटीज
 में  रेजिस्टेंस  मूवमेंट  बने  जहां  पर  उनकी  जड़
 है,  इसके  लिये  मंत्री  महोदय  ने  क्‍या  कदम
 उठाये  हैं?

 SHRI  ९,  B.  CHAVAN  :  think,  there
 are  three  or  four  ways  of  dealing  with  this
 problem.  One  is  giving  the  assistance  of
 the  Central  Forces.  I  have  mentioned  that
 asfar  asthe  C.  R.P.  and  other  Armed
 Forces  are  concerned,  they  are  offered  to
 the  State  Governments  whenever  they  want
 to  make  use  of  them.

 Second  is,  where  some  of  these  under-
 ground  people  try  to  cross  the  borders  of
 ourgepmry,  certain  precautions  can  be
 ti  ich  are  being  taken  not  only  now

 Asi:  sled
 very  first  moment  when  the

 Naxallte  element  started  asserting  itself  in
 north  Bengal.

 Third  is  about  having  coordination  bet-
 ween  different  States  concerned,  as  it  is
 between  Bengal  and  Assam,...

 SHRI  RANGA  :  Orissa  and  Andhra
 also.

 SHRI  ४,  B.  CHAVAN  :  Yes;  only  by
 way  of  an  illustration  I  was  mentioning
 Bengal  and  Assam.  There  also,  we  are
 giving  them  necessary  cooperation  for
 coordination.

 SHRI  KANWAR  LAL  GUPTA  :  What
 coordination?

 SHRI  J.  B.  KRIPALANI  :  How  are  you
 educating  the  people?

 SHRI  Y.  B.  CHAVAN  :  About  educating
 the  people,  I  would  require  the  coopera-
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 tion  of  the  hon.  Members  also.  I  cannot
 alone  educate  the  people.

 In  this  matter,  we  are  in  communication
 with  different  State  Governments  from  the
 latter  part  of  ‘1968,  The  Home  Ministry
 have  written  official  letters  and  I  have
 also  written  to  the  Chief  Ministers  concet-
 ned  from  time  to  time.  We  have  communi-
 cated  to  them  what  steps  can  be  taken
 under  the  present  Acts  also.  There  are  a
 number  of  Acts  which,  certainly,  can  be
 made  use  of.  For  example,  about  these
 posters  of  Mao,  -tc.,  under  the  present
 laws  also,  if  itis  likely  to  create  some  sort
 of  a  public  disorder,  the  police  can  procecute
 them.  It  is  not  that  they  cannot  take  any
 action  againstit.  What  is  mecessary  is
 vigilant  administration  in  the  matter  and
 to  act  promptly  and  effectively.

 The  fourth  pointis  whether  it  is  nece-
 ssary  to  have  other  legislative  or  legal
 powers.  As  I  mentioned,  some  of  the  sugges-
 tions  are  under  examination,  Fifth
 is  certain  socio-economic  steps
 which  also  inlcude  the  education  of  the
 public  mind,  Education  of  the  public
 cannot  be  done  by  the  Government  alone,
 For  that  matter  help  and  co-operation  of
 political  Parties  and  non-political  Parties,
 University  forums.  etc.  is  needed.  It  is  a
 question  of  educating  them  not  only  of
 the  bad  effect  but  they  will  have  to  be  told
 about  the  futility  of  the  policies  and  the
 ideologies  that  are  being  preached,

 SHRI  J.  B.  KRIPLANI  :  You  only
 want  our  co-operation  in  difficult
 situations.

 ail  शारवा  ननन्वः  मैं  मंत्री  महोदय  से  जानना
 चाहता  हूं  कि  क्या  उन्होंने  इन  कथित  नक्सलियों
 के  बारे  में  पता  लगा  लिया  है  कि  किन  किन  स्थानों
 पर  प्रशिक्षण  दिया  जा  रहा  है,  उन  को  पैसा  कहां
 से  प्राप्त  हो  रहा  है  और  शस्त्र-कहां  से  मुहैया  हो
 रहे  हैं  ?  अगर  इन  तीनों  बातों  का  पता  नहीं
 लगाया  है  तो  क्यों  ?  दूसरी  बात  में  यह  जानना
 चाहता  हूं  कि  क्या  इन  नक्सलियाँ  को  हिन्दुस्तान
 कि  कम्यूनिस्ट  पार्टियां,  मुसलिम  लोग  और  साथ  ही
 साथ  कछ  अधिकारी  प्रोत्साहन  दे  रहे  है  ”  क्‍या
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 इस के  बारे  में  मंत्री  महोदय  पता  लगाने  की  कृपा
 करेंगे  ?

 क्रो  स०  मो०  बनर्जो:  कम्यूनिस्ट  उन्हें  बुद्धि
 दे  रहे  हैं  और  आर०  एस  एस०  उन्हें  लाठियां  दे
 रहे  है  1

 SHRI  Y.  8.  CHAVAN  The  hon,
 Member  asked  me  two  questions  if  I  have
 understood  him  correctly,  Weare  trying
 to  get  information  about  sources  of  finan-
 cial  assistance,  We  are  also  trying  to  get
 information  about  training  centres  and
 arms  supply.  This  is  a  continuous  process.
 I  do  not  say  that  I  have  all  the  informa-
 tion.  Icannot  also  say  that  we  have  no
 information.  Evenif  I  have  information,
 lcannot  disclose  it  here.  But  I  would  like
 to  assure  the  House  that  every  effort  is
 being  made.

 Secondly,  about  the  co-operation  of
 other  political  parties,  I  cannot  say  with-
 out  any  evidence  that  any  particular  poli-
 tical  Party  is  helping  the  Naxalites  as
 such,

 SHRIMATI  SUSHILA  ROHATGI  :
 The  Minister  in  his  reply  has  said  that
 enforcement  of  these  measures  may  lead  to
 public  disorder.  I  would  like  to  know
 what  greater  public  disorder
 can  exist  in  West  Bengal  where  one  after
 another  all  the  Universities  are  being
 closed  under  pressure,  and  knowing  full
 well  that  Naxalities  are  anti-national
 elements  and  are  working  to  subvert  the
 democracy,  may  I  know  what  prevents  the
 Government  from  arresting  men  like
 Kanu  Sanyal  who  is  the  father  of  the
 Naxalite  movement  and  is  organizing
 people’s  army  on  guerilla  footing,  and
 preventing  the  provocative  speeches
 being  made  by  Mr.  Jyoti  Basu  who  is
 preaching  bloodbath  in  West  Bengal  ?

 SHRI  Y.  B.  CHAVAN  :  As  far  as
 arresting  persons  who  are  wanted  under
 the  law  is  concerned  there  is  no  question
 of  any  difference  of  opinion.  Asa  matter
 of  fact,  some  of  the  facts  on  whose  names
 the  non.  Member  mentioned  were  arrested
 and  convicted  by  the  courts.  But,  unfor-
 tunately,  the  then  Government  released
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 them.  Naturally,  I  learn,  they  have  gone
 underground.  Even  now  there  are  certainly
 some  legal  cases  pending  against  them.
 Government  is  making  every  effort  to
 arrest  them.

 SHRI  P.  GOPALAN  if  It  is  really  strange
 that  this  Government  which  pretends  to  be
 very  much  concerned  about  the  Naxalite
 activities  are  on  the  other  hand  boosting
 them  &  supporting  their  activities  tor
 political  purposes.  I  can  understand  the  law
 of  the  land  taking  its  own  course  in  dealing
 with  Naxaliles.  |  would  like  to  know  from
 the  hon.  Minister  whether  numerous  inst-
 ances  have  been  brought  to  the  notice  of
 the  Prime  Minister  and  the  Home  Minister
 of  innocent  people  and  people  belonging  to
 other  political  pariies  like  my  Party  and  the
 Right  Communist  Party  being  harassed  and
 tortured  and  shot  dead  in  different  parts  of
 the  country  and  also  even  Naxalite  elements

 being  tortured  and  shot  dead  in  cold  blood
 after  being  tortured.  Were  these  instances
 brought  to  the  notice  of  the  hon,  Home
 Minister?  What  steps  are  being  taken  by  the

 Government  to  see  that  the  general  rule  of
 law  prevailsin  the  Country?  I  would  like  to
 know  from  the  Home  Minister  as  to  what
 steps  the  Government  proposes  to  také  to
 see  that  even  the  Naxalites  are  given  fair
 and  free  trial  as  was  given  to  Godse,  the
 assasiin  of  Mahatma  Gandhi  ?

 SHRI  Y.  B.  CHAVAN  :  The  Government
 always  stand  for  the  rule  of  law  and  all  the
 Processes  under  the  law  will  be  observed.
 Certain  complaints  were  brought  to  me
 notice  by  the  General  Secretary  of  the  CPI.
 He  saw  me  and  gave  me  some  Memorandum,
 Also  Shri  Sundarayya,  your  party  Secretary
 has  mentioned  this  metter.  I  am  taking  up
 this  matter.

 DR.  RAM  SUBHAG  SINGH  Four
 unexpected  events  have  occurted  in  Bihar
 recently.  The  first  is  the  event  at  Chaibasa.
 The  second  is  the  attack  on  Mr,  Jyoti  Basu.
 The  third  is  the  attack  in  a  meeting  of  Prof.
 Ranga  and  the  fourth  is  the  attack  on
 Mahatma  Gandhi  exhibition  train  at  Patna;
 and  the  Government  of  Bihar  has  sought
 the  assistance  of  ihe  CRP  and  other  forces.
 May  I  know  whether  the  Government  of
 India  has  been  informed  by  the  Government
 of  Bihar  about  the  causes  leading  to  these
 happenings  io  Bihar  in  recent  weeks  ?
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 SHRI  Y.  B.  CHAVAN  :  They  are  infor-
 ming  usas  to  what  is  happening.  In  the case  of  the  attempt  on  the  life  of  Mr  Jyoti
 Basu,  the  investigations  are  going  on.  They wanted  cooperation  from  us  and  we  have
 offered  such  cooperation.  About  the  other
 Point,  Professor  Ranya’s  addressing  a
 meeting  and  the  incident,  the  State  Govern-
 ment  areinvestigating  the  matter.  After  I
 get  a  little  more  information,  if  the  hon.
 Member  asks  for  it,  I  will  give  it.

 SHRI  BEDABRATA  BARUA  :  Sir,  may I  know  if  the  Government  of  India  have  any information  about  the  whereabouts  of  Kanu
 Sanyal?  The  rumour  goes  that  he  is  in  Assam,
 It  is  also  stated  that  he  is  in  Nepal,  but
 such  a  rumour  has  been  started  by  the
 Naxalites  themselves.  I  would  like  to  know
 if  the  Assam  Government  has  made  a
 request  for  more  forcesto  deal  with  the
 recent  events  of  accelerated  movement  of
 the  Naxalites.I  would  also  like  to  know
 whether  in  regard  to  that  request  nothing
 substantial  has  been  done  and  the  Assam
 Government  has  not  really  received  the
 assistance  that  is  necessary.

 SHRI  ९,  B.  CHAVAN:  The  first  part  of
 the  question  is  about  Kanu  Sanyal.  If  the
 Hon.  Member  has  got  any  specific  inform-
 ation  he  can  passit  on  to  me.  If  I  have
 any,  I  won't  giveit  to  him.  About  the
 other  part  as  to  whether  the  Chief  Minister
 Mr.  Chaliha  had  asked  for  certain  aid  etc.,
 Tecan  tellthe  Hon.  Member  that  we  are
 always  giving  the  CRP  or  police  aid  to
 Assam  Government  and  even  at  the  present
 moment  We  are  trying  to  do  what  we  can.

 SHRI  SREEDHARAN  :  Till  today  I
 was  under  the  impression  that  the  Naxalites
 and  the  Marxist  Communist  Party  are  two
 different  parties.  But,  from  the  question
 put  by  my  hon.  friend  Shri  P.  Gopalan,  I
 feel  that  the  Naxalites  are  the  underground
 wing  of  the  Marxist  Communist  Party
 of  India.

 “SHRI  ए,  GOPALAN  :°  Sir,  I  rise  ona-
 point  of  order:

 MR.  SPEAKER:  No  point  of  order
 during  Question  Hour:

 SHRI  ए,  GOPALAN  :  Sir,  I  have  puta.
 definite  question  and  the  hon.  Minister  has
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 replied  to  that.  But  he  is  attributing  bad
 motives  to  my  question.

 SHRI  A.  SREEDHARAN:  I  have  stated
 only  cold,  naked  facts.  It  has  been
 corrob  d  by  my  colleague.  Sir,  the  Home
 Minister  stated  that  he  has  received  certain
 complaints,  regarding  the  functioning  of
 the  services  from  the  Secretaries  of  the
 Communist  Party,  While  going  into  all  these
 complaints,  will  the  Home  Minister  keep’
 in  mind  the  consistent  and  persistent  camp-
 aign  that  is  being  conducted  by  certain
 political  parties  including  the  Marxist
 Communist  party  of  India  to  disrupt  the
 services,  having  regard  to  the  integrity  and
 solidarity  of  the  country,  and  see  that  guilty
 Persons  are  punished?  Otherwise  such
 enquiry  will  not  lead  to  any  desired  results
 (interruptions)

 MR.  SPEAKER  :  Order,  order,  Don't
 behave  like  that.  Be  clam.

 SHRI  Y.  B.  CHAVAN  :  The  hon.
 Member  has  also  made  another  point.  I  can
 only  tell  him  that  while  we  shall  examine
 the  memorandum  given  by  the  Communist
 Party  of  India,  I  shall  take  note  of  what
 the  hon.  Member  has  said  just  now.

 SHRI  N.  K.SOMANI  :  The  extent  and
 scope  of  Naxalite  activities  would  persuade
 any  Government  to  provide  help.  This  is  a
 little  beyond  law  and  order.  And  so  I
 would  like  to  know  specifically,  since  this
 isa  problem  among  the  students,  whether
 the  Home  Minister  has  taken  the  advice  of
 the  Education  Ministry  also  in  this  regard
 and  has  also  thought  of  providing  economic
 assistance  of  special  and  massive  nature  to
 the  West  Bengal  Government?  Apart  from
 law  and  order  problem,  the  students  are
 misled  and  they  are  becoming  cynical  and
 are  being  advised  to  damage  the  portraits
 of  Mahatma  Gandhi,  Rabindranath  Tagore
 and  so  on.

 As  far  as  law  and  order  situation
 is  concerned,  the  Government  of  West
 Bengal  has  demanded  more  police,  stating
 that  their  police  personnel  was  quite  inade-
 quate  for  meeting  the  situation.

 SHRI  ४.  8,  CHAVAN  :  As  far  as  the
 latter  part  of  the  question  is  concerned,  I
 did  mention  that  the  State  Government  have
 asked  for  help,  including  police  help,  and
 we  have  given  it.
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 SHRI  KANWAR  LAL  GUPTA  :  You
 have  not  given,

 SHRI  Y.  B.  CHAVAN  :  They  have  asked
 for  it  and  we  are  giving  it  from  time  to  time.
 As  far  as  University  matters  and  the
 violance  in  campus  is  concerned,  we  are
 taking  up  this  matter  with  the  Education
 Ministry.

 SHRIS.M.  BANERJEE  :  Even  after
 22  years  of  freedom,  I  see  that  the  line
 between  hunger  and  anger  becomes  thinner.
 Young  students  who  have  no  job  after
 getting  their  diplomas  are  tearing  up  their
 diplomas  and  they  are  frustrated.  Their
 frustration  is  being  changed  to  anger.  And
 thisis  in  fact  the  real  cause.  While  I  do  not

 pport  the  m  of  the  Naxalites,
 I  would  like  to  know  from  the  Hon.
 Minister  whether  he  sincerely  believes
 that  the  bullets  can  possibly  suppress
 the  ideology;  if  not,  what  further  steps  are
 being  taken  to  fight  out  the  Naxalites
 with  a  better  ideology  and  not  by  killing
 them.  After  seeing  the  failure  of  the
 Parlia:  ¢  ‘tary  D.mocracy  for  22—years Or
 so,  th  y  have  5५७60  feeling  that  there
 should  bea  rsvolution  and  the  Naxalites
 are  leading  it.  There  isa  feeling  among  the
 young  men  and  so  I  want  to  know  what
 concrete  fteps  are  being  taken  by  Govern-
 ment  tocreate  public  opinion  against  this
 and  to  give  animpression  that  this  sort  of
 terrorism  cannot  change  the  system.  I  want
 to  know  what  concrete  steps  are  being  taken
 by  Government  apart  from  sending  C.  R  .P.
 etc.?

 SHRI  Y.B.  CHAVAN  :  We  have  not
 taken  any  position  that  only  the  bullets
 will  stop  this.  This  is  not  our  approach  to
 this  problem.  We  have  constantly  emphas-
 ised  that  this  will  not  solve  the  problem.
 The  hon.  Member  said  that  there  is  a.
 failure  of  our  Parliamentary  democracy.  I
 do  not  think  that  he  claims  that  Parliament-
 ary  democracy  has  failed  in  this  country.
 Unterruption).

 I  think  it  is  our  faith;  I  do  feel  that  we,
 who  are  sitting  in  this  Parliament,  at  least
 feel  that  this  Parliamentary  Democracy  is

 effective.
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 SHRI  Ss.  M.  BANERJEE  :  We  have
 increased  our  salary  and  not  the  salary  of
 the  ordinary  people.

 SHRI  MANUBHAI  PATEL  :  Then  why
 did  you  accept  it.

 SHRI  ९,  B.  CHAVAN:  So  far  as  the
 other  aspects,  particularly  the  problem  of
 economic  development,  in  the  State  are
 concerned,  they  are  much  more  important
 and  we  are  giving  priority  to  them.

 SHRIMATI  ILA  PALCHOUDHURI  :
 Two  hundred  targets  have  been  sorted  out
 by  the  Naxalites.  Information  of  this  is
 available  with  Government.  What  are
 Government  doing  to  protect  these  200
 targets?

 Secondly,  when  Gandhiji’s  portraits  have been  brought  down,  tarred,  desecrated
 and  burnt  and  where  people  seek  to  res-
 tore  them,  will  Government  give  police Protection  for  the  purpose?  As  has  been reported  in  the  Press,  Gandhi  literature  is now  stopped  from  being  distributed  in  the whole  of  West  Bengal.  What  steps  will
 be  taken  to  restore  the  circulation?

 SHRI  Y.  B.  CHAVAN  :  So  far  as
 Gandhian  literature  and  the  restoration  of
 portraits  are  concerned,  if  anybody  wants
 Protsction  in  this  particular  matter,  he  will
 be:  provided  protection.

 SHRIMATI  ILA  PALCHOUDHURI
 What  about  desecration  of  national
 flags?

 st  राम  सेवक  यादव:  अभो  मंत्री  महोदय
 ने  एक  पूरक  प्रइन  के  उत्तर  में  कहा  है  कि  जहां
 सरकार  नकक्‍प्तजवाड़ियों  को  रोकन  के  लिए  और
 आतंक  का  समाप्त  करने  के  लिए  कुछ  प्रशासनिक
 कदम  उठाने  जा  रही  है,  वहां  इसके  पीछे  कुछ
 सामाजिक  शीर  आथिक  कारण  मी  हैं।  उन्होंने
 भूमि  की  समस्या  का  मी  जिक्र  किया  है।  मैं  यह
 जातना  चाहता  हूं  कि  जब  बंगाल  में  केन्द्रीय
 शासन  है,  तो  फिर  केन्द्रीय  सरकार  उन
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 सामाजिक  और  आ्थिक--सोशो-इकानोमिक--
 कारणों  को  टूर  करने  और  भूमि  समस्या  को  हल
 करने  के  लिए  तत्काल  कौन  से  खास  कदम  उठाने
 जा  रही  है।

 SHRI  Y.  8,  CHAVAN  :  As  far  as  the
 land  problem  in  West  Bengal  is  concerned,
 it  has  become  a  little  more  complicated
 because  of  certain  steps  which  have  already
 been  taken,  particularly  the  taking  of  un-
 authorised  possession  of  land  and  other
 things,  That  matter  is  being  looked  into.
 I  think  whatever  be  the  reforms  no  doubt
 they  will  haveto  be  made  expeditiously
 but  at  the  same  time  they  will  have  to  be
 through  legal  processes.

 MR.  SPEAKER  :  Calling  Attention.  Shri
 Hem  Raj.

 SHRI  HEM  BARUA
 standing  up  so  many  times.  But  you  did
 not  call  me.  I  do  not  know  why  you  let
 down  members  from  Assam  like  this.

 I  have  been

 MR.  SPEAKER  :  I  have  called  members
 from  Assam.

 It  is  not  only  one  member  standing  but
 sometimes  45  and  20,  I  have  to  move
 from  side  to  side.  I  wanted  that  the  ques-
 tion  hour  could  be  extended  so  that  he
 could  also  be  accommodated.  But  I  am
 helpless  in  the  matter.

 SHRI  HEM  BARUA  :  Unfortunately
 you  did  not  allow  me  to  put  a  single
 question  even  though  you  have  allowed
 more  than  one  question  to  some
 members.

 MR.  SPEAKER  4  Let  him  look  to  the
 difficulties  of  the  present,  not  of  the  past.
 Lam  sorry  he  could  not  be  called.

 श्री  रामावतार  शात्री  :  अध्यक्ष  महोदय,  मैं
 तो  प्रइन  के  प्रारम्म  से  ही  खड़ा  हो  रहा  हूँ  ।
 श्राप  मुझे  देख  मी  रहें  थे,  लेकिन  फिर  मी  आपने

 मुझे  नहीं  बुलाया  ।
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 WRITTEN  ANSWERS  TO  QUESTION

 Shifting  of  Para-Psychology  Institute
 from  Ganganagar

 #1355,  SHRI  SAMAR  GUHA  ;
 SHRI  ONKAR  LAL  BERWA  :

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whetherlate  Dr.  Sampurnananda,
 the  former  Governor  and  Chancellor  of
 the  Rajasthan  University  invited  Profe-
 ssor  H.N.  Banerjee  to  shift  his  Para-Psy-
 chology  Institute  from  Ganganagar  and
 re-organiseit  asa  Department  of  the  Uni-
 versity  at  Jaipur  ;

 (b)  whether  at  the  time  of  setting  up
 of  this  Department,  its  Director,  Prof.H.
 N.  Banerjee,  was  assuned  full  scope  for
 the  research  work  on  Para-Psychology
 based  on  his  earlier  works  covering  a
 period  of  7  years  ;

 (c)  whether  the  University  undertook
 the  responsibility  of  publication  of  the
 quarterly  journal,  ‘‘The  Indian  Journal  of
 Para-Psychology”  to  cover  research  works
 of  the  Department  ;

 (d)  whether  a  number  of  foreign  coun-
 Ties  appreciated  the  new  type  of  works  on
 Para-Psychology  and  its  Director  was  invi-
 ted  by  different  universities  and  institutes
 outside  India  to  explain  the  merit  of  his
 works;  and

 (९)  if  so,  the  main  features  of  the  work
 of  the  Department  and  the  appreciation
 of,  and  comments  on,  the  research  works
 done  by  it  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.
 V.  RAO):  (a)  and  (0).  The  University  of
 Rajasthan  has  informed  that  it  is  not
 aware  of  any  suchinvitation;  nor  did  it
 give  assurance  of  any  kind  to  Shri  H.  N.
 Banerjee  when  he  was  appointed  Director
 of  the  Research  Unit  of  Para-psychology
 in  the  Department  of  Philosophy.

 (०)  Permission  to  publish  the  Indian
 Journal  of  Para-psychology  was  given  to  the
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 Resea:ch  Unit  in  Parapsychology  in  Nove-
 mber,  963  on  a  proposal  made  by  Shri
 Banerjee,  which  stated  among  other  things
 that  the  patrons  of  the  Institute  of  Para-
 psychology,  Ganganagar  were  not  intere-
 sted  in  the  continuation  of  the  Journal
 and  that  its  publication  would  not  mean
 any  financial  liability  to  the  University.

 (d)  Afew  communications  were  recei-
 ved  by  the  University  both  for  and  against
 the  work  done  in  this  Unit.  The  University
 however,  did  not  receive  any  request  from
 any  foreign  University  or  institution  for
 the  visit  of  Shri  Banerjee.

 (e)  The  Unit  conducted  some  studies
 in  different  areas  of  Para-psychology.  An
 expert  Committee  of  the  University  Gra-
 nts  Commission  made  the  following  ob-
 servations  on  the  work  done  by  Unit  i

 l.  The  choice  of  topics  selected  for
 study  is  so  wide,  diverse  and  une
 delimited  that  it  is  not  possible  for
 one  person  to  cope  with  this  work
 with  the  help  of  just  on  research
 assistant.  Evenif  expert  assistants
 were  available,  we  doubt  whether
 the  topics  selected  for  study  and
 the  methods  used  would  result  in
 advancement  of  knowledge  or
 development  of  new  techniques  in
 parapsychology.

 2.  Studies  made  by  the  Unit  lack
 scientific  control  necessary  for
 successful  application  of  the  scie-
 ntific  method.  None  of  the  studies
 conducted  so  far  would  be  accep-
 table  as  academic  or  scholarly
 work  of  a  high  standard.

 3.  The  studies  conducted  on  many
 areas  of  Parapsychology,  e.  8.,
 ESP,  mediumship,  collection  of
 Psychic  experiment,  effects  of  dru-
 gs  on  ESP  effect  of  yogic  traing
 on  ESP.,  Apport  phenomenon
 i.e.  materialisation  by  yogic  pow-
 er,  Extra  Cerebral  Memory  (re-in-
 carnation)  and  snakecure  pheno-
 menon  are  all  ona  superficial  and
 popular  level.  This  could  not  be
 otherwise  considering  the  resour~
 ces  of  the  research  unit  and  the
 diversity  and  complicated  nature
 of  the  topics  chosen  for  study.
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 4.  The  present  emphasis  of  the  Unit
 is  on  the  collection  of  case  studies
 based  on  hearsay  and  paper  repo-
 tts,  The  three  cases  claimed  to  be
 studied  in  depth  and  detail  will
 not  stand  the  test  of  the  scientific
 method.

 Deteriorating  Standard  of  Education  in
 Post  Graduate  Classes

 #1356.  SHRIS.  KUNDU  :  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  has  been  deterioration  in  the
 standard  of  education  provided  in  some
 post-graduate  classes  of  most  of  our  Unive-
 sities  and  consequent  loss  of  quality;

 o  whetheritis  afact  that.  some  of
 the  foreign  Universities  particularly  some
 of  the  Universities  of  the  U.S.A.  are  not
 recognising  M.A.  Degree  of  certain  Uni-
 versities  of  India  which  they  used  to  reco-
 gnise  earlier;

 (c)  whether  the  Agra  University  has
 produced  maximnm  number  of  Doctorate
 in  Philosophy  (ph.  D.)  during  the  last
 three  years.  and  if  so,  the  number  thereof;
 and

 (d)  the  steps  Government  are  taking  to
 improve  the  standard,  quality  and  content
 of  educationin  the  Universities  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.
 V.  RAO)  :  (a)  There  is  inherent  difficulty
 in  the  objective  measurement  of  standards
 Over  a  given  period,  and  to  say  definitely
 to  what  extent  and  in  what  respects  they
 have  been  falling  or  rising.  However,  as
 observed  by  the  Education  Commission
 (1964-66),  over  a  large  area  of  education,
 the  content  and  quality  are  inadequate  for
 our  present  needs  and  future  requireme-
 ats  and  compare  unfavourably  with  the
 average  standards  in  other  educationally
 advanced  countries,  similar  concern  has
 been  expressed  by  the  U.  G.C.  also.

 (b)  Inquiries  are  being  made  about  this
 matter  and  theinformation  will  be  placed
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 on  the  Table  of  the  Sabha  as  soon  as  it
 is  received,

 (०)  Yes,  Sir.  According  to  the  available
 information,  the  total  number  of  Ph.  D.
 degrees  awarded  by  Agra  University  duri-
 ng  1966-67,  ‘1967-68  and  1968-69.  was  488.

 (d)  The  University  Grants  Commission,
 whithin  the  limited  resources  available
 with  it,  is  making  earnest  effotcs  to  impro-
 ve  the  quality  and  content  of  higher  edu-
 cationin  accordance  with  its  statutory
 Tesponsibility.  Some  of  the  important
 programmes  undertaken  by  the  Commissi-
 onin  this  regard  are  given  below  te

 (a)  Development  of  libraries,  labora-
 tories  teaching  and  research  facil-
 ities  in  universities  ;

 (b)  Centres  of  Advanced  Study  ;
 (c)  Summer  institutes,  seminars,  etc  ;
 (d)  Modernisation  of  Syllabi;
 (e)  Examination  reform  ;
 (f)  Scholarships  and  fellowships  ;
 (g)  Travel  grants  to

 scholars  ;
 teachers  and

 (h)  Utilisation  of  services  of  retired
 teachers  ;

 (i  )  Construction  of  hostels  and  staff
 quarters  ;  and

 (j)  Student  welfare  programmes  like
 student  homes,  students  aid  fund
 and  text-book  libraries,  provision
 of  physical  amenities,  health  cen-
 tres  etc.

 Pakistan  boats  operating  in  Sunderban
 Region  of  West  Bengal

 #1357,  SHRI  N.K.  SOMANI  :
 SHRIS.  K.  TAPURIJAH  :
 SHRI  D.N.  PATODIA  :
 SHRI  RAGHUVIR  SINGH

 SHASTRI  :
 SHRI  YASHWANT  SINGH

 KUSHWAH:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  ;
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 (a)  whether  the  attention  of  Governm-
 ent  has  been  drawn  by  the  local  authorities
 to  the  fact  that  motorised  and  gun-moun-
 ted  Pakistani  boats  are  operating  in  the
 Sunderban  region  of  West  Bengal  keeping
 up  a  constant  surveillanceon  the  Indian
 borders  ;

 (b)  whetheritis  alsoafact  thatin  the
 event  of  conflict  any  effective  resistance
 from  the  Indian  side  would  be  difficult  as
 no  Rail  or  road  connections  exist  from
 Calcutta  to  these  outlying  regions;  and

 (c)  ifso,  the  reaction  of  Government
 in  this  regard  ?

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  B.  CHAVAN):  (a)  Pakistani
 Patrol  boats  carrying  armed  men  have  been
 noticed  patrollingin  the  border  areas  in
 Sunderbans.

 (b)  and  (c)  The  BSF  have  the  necessary
 number  of  river  crafts  for  effectively  patr-
 olling  the  border  areas  in  Sunderbans;  they
 have  also  the  requisite  strength  and  equip-
 ment  for  effectively  discharging  the  respo-
 nsibility  of  securing  the  border  and  main-
 taining  constant  vigil  in  this  region.

 Steps  to  prevent  Hijacking  of  I.A.  ९.
 and  Air  India  Planes

 #1358  SHRI  A.  SREEDHARAN  :  Will
 the  Minister  of  TOURISM  AND  AVIA-
 TION  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  there  has
 been  widespread  hijacking  of  planes;  and

 (b)  ifso,  what  steps  Government  have
 taken  ‘to  prevent  hijacking  of  planes  of  the
 I,  A.  C.  and  Air  India  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  and  (b).  There  has  been  a  steady  ince
 rease  in  the  incidence  of  hijacking,  though,
 fortunately,  there  has  been  no  such  inci-
 dent  involving  any  of  our  aircraft.

 The  Government  of  India  has  participa
 ted  in  international  efforts  towards  evol-
 ving  a  Suitable  solution  to  this  serious

 problem  and  will  continue  to  do  so.
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 Taking  over  of  Deshbandhu  College,
 Kalkaji,  New  Delhi  by  Delhi

 Administration

 #1359,  SHRI  BAL  RAJ  MADHOK  :
 Will  the  Minister  of  EDUCATION
 AND  YOUTH  SERVICES  be  pleased  to
 State  :

 (a)  whether  itis  afact  that  the  Desh-
 bandhu  College,  Kalkaji,  New  Delhi  is
 the  only  Co:!cgcin  Delhi  directly  under
 the  union  Ministry  of  Education  ;

 (b)  whetheritis  also  a  fact  that  the
 Delhi  administration,  which  is  running
 dozens  of  colleges  in  Delhi,  is  prepared
 to  take  over  this  College;  and

 (c)  if  so;  thsreason  why  this  College
 has  not  been  handed  over  to  the  Delhi
 Administration  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.
 V.  RAO):  (a).  The  Deshbandhu  College  is
 managed  bya  board  of  Administration
 constituted  in  accordance  with  the  provi-
 sions  of  the  scheme  of  Administrathon  of
 the  College  framed  by  the  Central  Gove-
 rnment  under  the  Charitable  Endowments
 Act,  1890.

 =
 (b)  The  Delhi  Administration  has  spon-

 sored  the  setting  up  of  l  colleges  which
 are  registered  under  the  Societies  Registra-
 tion  Act.  The  Administration  is  prepared
 to  take  over  the  Deshbandhu  College  also.

 (c)  Before  any  stepscould  be  taken  in
 this  behalf  a  representation  was  received
 against  the  proposed  transfer  from  the “«  Staff  Association”  of  the  College.  After
 taking  various  factors  into  consideration
 the  proposal  to  make  the  transfer  dropped
 butthe  scheme  of  Administration  was
 amended  to  provide  for  an  elected  Chair-
 manin  place  of  Education  Secretary  as
 the  Ex-Official  Chairman.

 Pilot  scheme  for  Reorganisation  of
 Administrative  set-up  of

 Government  Offices

 #1360.  SHRI  D.  AMAT:  Will  the  Mini-
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 ster,  of  HOME  AFFAIRS  be  pleased  to  state:
 (a)  whether  a  pilot  scheme  for  reogani-

 sing  the  administrative  set-up  in  Govern-
 ment  offices  and  departments  was  put  to
 experimentation  in  certain  Ministries  and
 Departments  of  Government  around  1962+
 63,  for  the  purpose  of  achieving  economy,
 efficiency  and  above  all  the  secrecy  of
 classified  documents  and  papers  ;

 (b)  if  so,  whether  the  scheme  was  aban-
 doned  owing  to  non-availability  of  Sec-
 tion  Officers  of  a  suitable  standard  ;

 (c)  the  steps  taken  and  being  taken  to
 find  suitable  personnel  to  man  such  jobs;
 and  :

 (d)  if  this  scheme  has  been  finally  dro-
 Pped,  the  reasons  therefor  and  whether
 such  a  system  is  working  in  big  private
 and  public  sector  enterprises?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA).  (a)  A  sche-
 me  popularly  known  as  pilot  section  sche-
 me  was  introduced  in  selected  sections  in
 practically  all  the  ministries  and  depart-
 ments  of  the  Government  of  India  in  956
 with  the  object  of  eliminating  unnecessary
 and  repetitive  noting  and  speeding  up  dis-
 posal  of  work.

 (b)  The  scheme  was  discontinued  in  all
 the  ministries,  on  the  basis  of  areview  in
 1962,  expectin  the  Ministry  of  Defence.
 Non-availability  of  Section  Officers  of
 Suitable  standard  was  not  the  reason  for
 its  discontinuance.

 (c)  Does  not  arise.

 (d)  There  isno  plan  to  reintroduce  the
 pilot  section  scheme  which  was  disconti-
 nued  for  the  following  important  reasons  :

 (i)  Contribution  made  by  the  section
 officers  was  not  beyond  the  capa-
 city  of  an  average  assistant.

 (ii)  Section  Officers  were  not  ina
 Position  to  dispose  of  enough
 work  finally.

 However,  a  recommendation  of  the  A.R.
 C.  suggeting  the  introduction  ofa  desk
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 officer  system  of  working  is  under  consi-
 deration.

 No  survey  has  been  made  of  public
 sector  enterprises  with  a  view  to  ascertai-
 ning  whether  a  scheme  like  the  pilot  secti-
 onis  working  there,

 Hotel  accommodation  in  big
 four  Cities

 #1361,  SHRI  S.  S.  KOTHARI:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  existing
 hotel  accommodation  in  the  four  leading
 cities  of  India  is  inadequate  to  accomodate
 the  tourists  ;

 (b)  if  so,  what  is  Government’s  schedule
 for  establishing  hotelsin  these  four  cities
 and  also  at  other  places  ;

 (c)  whatis  Government’s  scheme  for
 extendingloan  and  other  assistance  to
 Persons  setting  up  such  hotels  ;  and

 (d)  whatare  the  categories  (Star-wise)
 of  hotels  sought  to  be  established  in  these
 places  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.KARAN  SINGH)
 (a)  Yes,  Sir.

 (b)  The  India  Tourism  Development
 Corporation  Ltd.,  propose  to  construct
 a  00  room  transit  hotel  at  the  Calcutta
 Airport  and  Air  India  is  considering  plans
 for  the  construction  of  two  hotels  in
 Bombay.

 The  India  Tourism  Deveiopment  Corpo-
 ration  Ltd.,  also  has  plans  for  hotels  at
 Srinagar,  Jaipur,  Kovalam  and  Gulmarg
 and  forthe  expansion  of  the  Laxmi  Vilas
 Palace  Hotel  at  Udaipur.  It  is  also  exami-
 ning  the  question  of  taking  over  the  Aura-
 ngabad  Hotel  fromthe  Ministry  of  Rail-
 ways.  An  ITDC  hotel  at  Bangalore  is  under
 construction  and  is  expected  to  be  ready
 by  the  end  of  1970.

 (c)  Several  incentives  are  available  to
 persons  wishing  to  construct  hotels.  These
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 include  substantial  tax  and  fiscal  reliefs,
 assistance  under  the  hotel  Development
 Loans  Scheme  and  sale  of  Government
 owned  land  in  the  Delhi  area  on  concessi-
 onal  terms.

 (d)  The  public  sector  hotels  are  being
 planned  for  the  3  Star  and  above  category.
 In  the  private  sector  loans  under  the  Hotel
 Development  Loans  Scheme  are  now  avai-
 lable  for  all  categories  of  hotels,

 Grant  to  Aided  Colleges  by  U.G.  ९.

 #1362.  SHRIMATI  SUDHA  ५.  REDDY:
 Willthe  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 have  taken  a  decision  to  the  effect  that  the
 University  Grants  Commission  will  not
 give  any  grants  to  those  aided  Colleges
 which  fail  to  follow  the  rule  of  providing
 admission  to  at  least  500  students  yearly;
 and

 (b)  if  so,  the  number  of  collegesin  My-
 sore  Statelikely  to  be  affected  by  this
 decision  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.
 V.  RAO)  :  (a)  No,  Sir,

 (b)  Doesnot  arise.

 Steamer  service  between
 Buxar  and  Farakka

 DR.SUSHILA  NAYAR  :
 SHRI  YAMUNA  PRASAD

 MANDAL  :

 #1363

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  start  Stea
 mer  service  between  Buxar  and  Farakka  ;

 (b)  whether  it  isalso  a  fact  that  this
 proposal  had  been  suggested  by  the  Inland
 Water  Transport  Committee  some  time
 back  to  Government  ;  and

 (c)  if  so.  the  reaction  of  Government
 thereto  and  when  this  cheme  will  be  imple-
 mented  ?
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 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMA-
 TAH)  :  (a)  to  (c),  The  Indian  Water  Tra-
 nsport  Committee  hasin  its  interim  report
 submitted  in  December,  969  recommended
 the  running  of  river  services  on  the  Ganga
 between  Buxar  and  Farakka,

 The  recommendation  of  the  Committee
 is  under  examination  in  consulation  with
 the  State  Government  of  Bihar.  A  decision
 will  be  taken  after  the  examination  has
 been  completed,

 ea  में  हथियार  तथा  गोला  बारूद
 बरामद  होना

 *1364  श्रो  ओम  प्रकाश  त्यागी:  क्या  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सच  है  कि  केरल  में  गत  दिसम्बर
 में  कुछ  माक्संवादी  साम्यवादियों  से  बडी  मात्रा  में
 हथियार  तथा  गोलाबारूद  बरामद  हुआ  था  ;

 (ख)  यदि  हां,  तो  तत्संबंधी  ब्यौरा  क्‍या  है  ;

 (ग)  उन  में  से  कौन  से  हथियार  तथा  गोला-
 बारूद  विदेशों  में  बने  हुए  थे  ;

 (घ)  उन  हथियारों  तथा  गोलाबारूद  पर  किन
 किन  देशों  के  चिन्ह  हैं;  और

 (=)  क्‍या  सरकार  ने  इस  बात  का  पता  चलाने
 का  प्रयास  किया  है  कि  उक्त  हथियारों  तथा  गोला
 बारूद  जमा  करने  के  पीछे  सम्‌चे  देश  में  कोई
 षडयंत्र  तो  नही  ्र्चा  जा  रहा  है  और  यदि  हां,  तो
 उसके  परिणाम  क्‍या  है  ?

 गृह-कार्य  मंत्री  (भरी  बशवन्तराव  चव्हाण  ye
 (क)  से  (घ).  विशेषत:  दिसम्बर,  .969  9

 बरामद  की  गई  वस्तुओं  के  बारे  में  तथ्य  मालूम
 किये  जा  रहें  हैं।  लवम्बर ,  (969F  L4-
 फरवरी,  l970  तक  केरल  में  बरामद  हथियार
 तथा  गोला  बारूद  के  बारे  में  3  अंत्रैल,  970
 को  लोकसभा  भ्रतारांकित  प्रश्न  संख्या  5060  के
 उत्तर  की  और  ध्यान  आकर्षित  किया  जाता  है।
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 (=)  सरकार  के  पास  ऐसी  कोई  सूचना
 नहीं  है  1

 Confederation  of  Central  Government
 Officers

 #1965.  SHRI  DEVINDER  SINGH
 GARCH  :
 SHRI  VALMIKI  CHOUDHARY:
 SHRI  MANIBHAI  J,  PATEL:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  Confederation  of  the  Central
 Government  Officers  has  been  formed
 recently;

 (b)  if  so,  its  aim  and  objects  and
 whether  Government  have  given  recognit-
 ion  to  it;

 (c)  whether  representatives  of  the
 Confederation  had  a  meeting  with  the
 Prime  Minister;  and

 (d)  if  so,  the  nature  of  talks  held
 with  her?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  and  (b).  Government  have  seen  a
 press  report  about  the  formation  of  a
 Confederation  of  Central  Government
 Officers,  including  Officers  working  in
 public  undertakings.  No  specific  official
 intimation  has,  however,  been  received
 by  Government  of  the  formation  of  the
 Confederation  or  of  its  aims  and  objects.
 Nor  has  any  request  for  recognition  of
 the  confederation  been  received  by
 Government.

 ic)  No,  Sir.

 (d)  Does  not  a  rise.

 Pay  and  Allowances  of  N.D.S.  Instructors
 on  Transfer  to  States

 *1366,  SHRI  8,  M.  BANERJEE  :  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :
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 (a)  whether  it  is  mandatory  for  the
 Finance  Commission  to  continue  the  aid
 tothe  States  committed  by  the  Central
 Government  towards  the  pay  and  allow-
 anes  of  National  Discipline  Scheme
 Instructors  till  their  retirement,  on  transfer
 of  their  services  to  the  States;  and

 (b)  if  so,  in  the  event  of  transfer,
 whether  the  Government  of  India  would
 incorporate  this  clause  in  the  transfer
 order  to  be  issued  to  the  National  Dis-
 cipline  Scheme  Instructors  by  the  Central
 Government?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (Dr.  V.  K.
 R.V,  RAO):  (a)  No,  Sir.  The  Finance
 Commission  makes  recommendations
 to  the  President  under  Art.  280  of  the
 Constitution  to  :

 (i)  the  distribution  between  the
 Union  and  the  the  States  of  net
 proceeds  of  certain  taxes  which
 are  to  be  or  may  be  divided
 between  them  and  the  allocation
 between  the  States  and  the  res-
 Pective  shares  of  such  proceeds,

 (ii)  The  principles  which  should
 govern  the  grant-in-aid  of  the
 revenues  of  the  States  out
 of  the  consolidated  Fund  of
 India.

 (b)  Does  not  arise.

 Abolition  of  Privy  Purses

 #1367.  SHRI  MUHAMMAD  SHERIFF:
 SHRI  SITARAM  KESRI:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Gaekwad  of  Baroda
 submitted  any  memorandum  on  behalf  of
 the  former  rulers  to  the  President  urging
 him  to  refer  the  question  of  abolition  of
 privy  purses  and  privileges  to  the  Supreme
 Court  for  its  opinion;  and

 (b)  ifso,  the  reaction  of  Government
 thereto?
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 THE  MINISTER  OF  HOME
 AFFAIRS  (SHRI  Y.  B,  CHAVAN):  (a)
 Yes,  Sir.

 (b)  While  Government  consider  that
 it  isnot  necessary  to  seek  the  opinion
 of  the  Supreme  Court,  representation
 received  in  this  regard  is  under  examina-
 tion,

 Suggestion  for  Increase  in  Freight  Rates  on
 General  Cargo  by  Indian  Coastal  Con-

 ference

 #1368,  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  Indian  Coastal  Con-
 ference  has  requested  Government  to
 make  the  recent  increase  ijn  freight  rates
 of  20  per  cent  on  general  cargo  applicable
 to  the  Coal  Cargo  also  in  view  of  the
 fact  that  the  principal  item  of  Coastal
 Shipping  is  coal  and  is  its  mainstay;

 (b)  if  so,  what  other  grounds  have  been
 put  forth  by  that  Conference  in  support
 of  its  demands;  and

 (c)  Government's  reaction  thereto?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMALTAH)
 (a)  Yes,  Sir.

 (b)  The  other  points  made  by  the
 Conference  for  increasing  the  freight  rates
 on  coal  are  that  the  coal  subsidy  paid  by
 Government  is  not  for  the  Shipping
 Companies  but  for  the  consumers  receiv-
 ing  coal  by  the  sea  route  and  the  Con-
 ference  are  not  concerned  with  this.
 Further,  the  Conference's  representation
 for  freight  increase  was  on  the  besis  of
 the  operating  results  for  1967-68  and  since
 then  expenses  have  increased  on  account
 of  several  factors  such  as  increase  in
 stevedoring  cost,  Dock  labour  Board
 levies,  seamen's  wages  and  other  charges
 such  as  victualling  and  increase  in  oil
 Prices,
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 (०)  To  the  consumer  receiving  coal  in
 the  Southern  and  Western  regions  from
 the  Bengal-Bihar  coal  fields  the  present
 cost  of  transport  by  the  rail-cum-sea  route
 is  higher  than  the  cost  of  transport  by  the
 all  rail  route,  A  subsidy  is  being  paid  to
 such  consumers  to  meet  the  difference  in
 the.  cost  of  transport.  This  subsidy
 is  paid  out  of  the  proceeds  of  a  cess
 levied  on  coal,  An  increase  in  sea  freight
 Tates  on  coal  would  necessitate  a  corres-
 ponding  increase  in  the  subsidy  payable
 to  the  consumers  which  in  turn  would
 necessitate  the  levy  of  an  additional  cess
 on  coal,  but  this  would  be  undesirable
 as  it  would  adversely  affect  all
 consumers  of  coal.  If  the  increase  in  sea
 freight  were  to  be  allowed  without  an
 increase  in  the  subsidy,  the  present  coal
 traffic  by  sea  would  get  diverted  to  the
 all-rail  route  and  this  would  adversely
 affect  the  interests  of  the  coastal  shipping
 industry  itself,  For  these  reasons,  it  is
 not  considered  advisable  to  alter  the
 decision  already  taken  in  the  matter.

 Uniform  System  of  Electing  Vice-
 Chancellors  for  Universities

 #1369,  SHRI  S.A,  AGADI  :  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  stillin  a
 good  number  of  Universities,  Vice-
 Chanecllors  are  nominated  by  the  res-
 Pectvie  State  Governments  and/or  the
 Central  Government;

 (b)  if  so,  the  names  of  the  Univers-
 ities  where  Vice-Chancellors  are  (i)
 nominated  and  (ii)  elected;

 (c)  whether  there  is  any  proposal  with
 the  Union  Government  to  introduce
 uniform  system  of  electing  the  Vice-
 Chancellors  on  democratic  principle  to
 prevent  entry  of  politics  into  educational
 field;

 (d)  if  so,  when  to  be
 implemented;  and

 it  is  likely

 (e)  if  not,  the  reasons  therefcer?
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 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (Dr.  V.K.R.V,
 RAO)  :  (a)  and  (by).  There  is  only  one
 University  namely  Gujarat  Ayurveda
 University  where  the  Vice-Chancellor
 is  appointed  by  the  State  Government.
 There  is  provision  for  election  of  Vice-
 Chancellor  in  four  Universities  namely
 Baroda,  Karnatak,  Poona  and  §.N.D.T.
 Women’s  University,  Bombay.

 (c)  to  (e).  No  such  proposal  is  under
 consideration  of  Government.  The  question
 of  evolving  a  subitable  procedure  for  the
 selection  of  a  Vice-Chancellor  has,  how-
 ever,  been  considered  by  the  Committee
 on  ‘Model  Act  for  Universities’,  as  well
 as  by  the  Education  Commission,  who
 have  made  certain  recommendations  in
 this  behalf.  These  recommendations  have
 been  forwarded  to  the  State  Governments
 for  consideration  and  implementation.

 Tamil  Nadu  Chief  Ministre’s  Statement
 for  Securing  State  Autonumy

 *1370.  SHRI  BABURAO  PATEL
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  a  statement  of  March
 8, 1970.  in  Madras,  by  the  Tamil  Nadu’s
 Chief  Minister,  that  0.  M.  K.  would  not
 hesitate  tolaunch  an  agitation  for  securing
 State  autonomy  if  the  Constitutional
 means  failed;  and,

 (b)  whether  this  statement  is  another
 spelling  of  session  of  which  D.  M.  K.  had
 previously  talkedand,  if  so,  Government’s
 reaction  to  the  statement  ?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.B.  CHAVAN):  (a)
 Government  have  seen  press  reports  of
 the  statement  of  the  Chief  Minister  of
 Tamil  Nadu.

 (b)  The  Chief  minister  is  also  reported
 to  have  said  that  the  demand  of  the
 D.M.  K.  for  more  powers  to  the  States
 should  not  be  misconstrued  as  an  attempt
 to  weaken  the  Centre.
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 Chhoti  Sadri  Gold  Case

 #1371,  SHRI  RABI  RAY:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased

 to  state:

 (a)  the  progress  of  investigation  made
 by  the  Central  Bureau  of  Investigation  in
 regard  to  the  Chhoti  Sadri  Gold  case;

 (b)  the  reasons  for  the  delay  in  the
 said  investigation  and  inthe  submission
 of  the  final  report;

 (c)  the  specific  points  in  respect  of
 which  the  enquiry  is  being  made  and  whe-
 ther  the  Bureau  has  submitted  any  interim
 report  and,  if  not,  when  the  said  report
 is  likely  to  be  submitted;

 (d)  Whether  Government  propose  to
 conduct  a  judicial  enquiry  in  this  respect
 keeping  in  view  the  wide-spread  discontent
 among  the  public;  and

 (e)  Whether  itis  a  fact  that  obstacles
 are  cropping  up  in  the  way  of  impartial
 and  propar  invastigation  as  the  administ-
 ration  is  in  the  hands  of  those  persons
 against  whom  allegations  have  been  level-
 led  in  this  case  ?

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  B.  CHAVAN):  (a)  to(e).  A  case
 relating  to  alleged  misappropriation  of
 gold  by  Shri  Ganpat  lal  and  others  under
 Sections  406,  4l4  and  4I  I.P.C,  is  pending
 in  Court.  The  factsin  the  criminal  case
 have  a  direct  bearing  on  the  subject  matter
 of  theC.  B.  I.  inquiry.  Certain  pre-
 cautions  have  to  be  taken  by  the  C,  B.  I.
 while  recording  statements  of  witnesses
 who  figure  as  witnesses  in  the  criminal
 case,  to  avoid  legal  complications.  So  far,
 C.  8.  I,  have  recorded  statements  of  8
 witnesses  and  completed  the  scrutiny  of
 records.  Further  progress  of  the  inquiry
 would  depend  on  the  progress  in  the  cri-
 minal  case.

 The  main  aspects  of  the  case  under
 inquiry  are:—

 a)  Whether  on  or  about  16.  12.  1965,
 gold  was  recovered  from.  Shri.
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 Ganpat  Lal  in  two  separate  lots,
 each  weighing  56.  863  Kgs?

 Whether  any  quantity  of  the
 gold  recovered  from  Shri  Ganpat
 Lal  has  been  misappropriated  by
 anyone?

 (2  —

 (3)  Whether  any  impropriety  was
 involved  in  the  acceptance  of  the
 offer  of  gold  as  donation  to  the
 National  Defence  Fund?

 A  progress  report  was  received  from  the
 Cc.  B.l.  in  the  case.

 The  question  of  having  a  judicial  inqu-
 iry  into  the  matter  can  arise  only  if  there

 is  aprima  facie  case.

 Summer  Institutes

 #1372,  SHRI  N.  R.  DEOGHARE:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state:

 (a)  Whether  itis  a  fact  that  Summer
 Institutes  are  being  held  by  various  Unive-
 rsities  and  Colleges  in  the  country;

 (b)  ifso,  what  are  the  objects  achie-
 ved  by  such  Institutes;

 (c)  the  type  of  persons  who  participate
 in  these  Institutes;  and

 (d)  the  expenditure  incurred  on  such
 Institutes  during  the  last  three  years,
 year-wise  ?

 THE  MINISTER  OF  EDUCATION  &
 YOUTH  SERVICES  (DR.  V.  K.  R.  ५.
 RAO):  (a)  to  (c)  Summer  Institutes  for
 college  and  School  teachers  and  talented
 science  Students  of  colleger/universities  are
 being  organised  by  the  Unlversity  Grants
 Commissions  at  various  universities/
 college  and  institutions  in  the  country.  The
 Institutes  have  trained  teachers  and  have
 provided  opportunities  to  the  participants
 to  acquaint  themseleves  with  new  develop-
 ments  in  their  subjects.  The  teachers  also
 gain  a  better  understanding  of  the
 basic  and  modern  conepts  of  the  disciplines
 concerned.  The  Institutes  for  talented
 science  sutdents  have  provided  instruction
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 in  science  content  and  method  at  a  leavel
 higher  than  what  is  normally  available  to
 them  in  their  institutions,

 (d)  The  relevant  information  is  as
 under:—

 Rs,
 ‘1967-68,  7  OF  lakhs

 1968-69  47.68  lakhs
 1969-70  61,97  lakhs

 Financial  Assistance  for  Mormogao  Port

 #1373,  SHRI  R.  BARUA:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  the  World  Bank  teams
 visited  Mormugao  Port  and  gave  indicat-
 ion  for  granting  Rs.  27.28  crores  as  aid
 for  the  Port  Project;

 (b)  if  so,  whether  the  final  grant  of  the
 assistance  from  the  World  Bank  has  since
 been  received;

 (c)  whether  in  the  absence  of  the  said
 assistance  the  Project  will  be  executed;
 and

 (d)  whether  difficulties  faced,  both
 financial  or  otherwise,  have  been  sorted
 out  ?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS;  AND  SHIPPING
 4AND  TRANSPORT  (SHRI  RAGHU
 RAMAIAH):  (a)  A  World  Bank  Misson
 came  to  India  in  September-October,  969
 for  an  appraisal  of  the  Mormugao  Port
 Development  Project.  The  Mission  was  to
 submit  its  Report  to  the  President  of  the
 World  Bank.

 by  No,  Sir

 (c)  and  (d).  Action  has  already  been
 initiated  on  the  Project  without  waiting
 for  World  Bank  assistance.  Consulting
 Engineers  for  the  Project  have  been
 appointed  and  contract  for  dredging  and
 reclaimation  has  also  been  awarded.
 Dredging  work  is  proceeding,
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 Declaration  of  ist  May  as  _  Public
 Holiday

 #1374,  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  itis  a  fact  that  Govern-
 ment  have  received  representations  from
 various  organisations  in  the  country  to
 declare  Ist  May  as  a  public  Holiday
 throughout  the  country;

 (b)  if  so,  from  which  organisations;
 and

 (c)  the  reaction  of  Government  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MITSTRY  OF  HOME  AFFAIRS  (SHRI
 K.  S..  RAMASWAMY)  :  (a)  and
 (0).  In  968,  representations  were  received
 from  the  Genera!  Secretary  All  India  Rai-
 lwaymen’s  Federation  and  the  National
 Federation  of  P  &  T  employees  for  decla-
 ration  of  May  Day  as  a  public  holiday.

 (c)  The  matter  was  examined  in  detail
 and  the  conclusion  reached  was  that  the
 total  number  of  6  holidays  given  each
 year  could  not  be  exceeded  and  if  May
 Day  were  to  bea  holiday  it  should  be
 bein  lieu  of  one  of  the  existing  festival
 holidays.  Last  year,  this  matter  was
 Placed  before  the  National  Council  set
 up  under  the  Scheme  for  Joint  Consulta-
 tive  Machinery  and  compulsory  Arbitra-
 tion  for  Central  Government  employees
 who  felt  the  matter  need  not  be  pursued.
 It  has  therefore,  bzen  decided  to  maitntain
 the  status  quo.

 Principles  accepted  for  Settlement  of
 Inter-State  Border  Disputes.

 #1375,  SHRI  S.  M.  KRISHNA:  Will
 the  Minster  of  HOME  AFFAIRS  be
 pleased  to  states:

 (a)  whether  Government  have  finally
 accepted  the  principles  of  village  as  a
 unit  and  language  of  the  village  for  the
 purposes  of  deciding  inter-state  border
 disputes;

 (b)  if  so,  the  details  thereof;  and

 (©)  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  It
 has  not  been  possible  to  adopt  these  or
 any  other  general  principles  for  resolving
 such  disputes.

 (b)  Does  not  arise.

 (c)  Government  are  of  the  view  that
 adoption  of  principles  could  be  helpful
 if  the  principles  could  be  first  agreed
 upon  by  the  parties  concerned.

 Two  Scales  of  Remuneration  for
 College  Teachers

 *1376,  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  EDUCATION  and
 YOUTH  SERVICES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  from  the
 Ist  April,  966  two  scales  of  remuneration
 have  been  adopted  for  College  teachers  on
 All-India  basis  ;

 (b)  whether  it  is  also  a  fact  that  80  per
 cent  of  the  increased  expenditure  has  been
 accepted  by  the  Centrefor  payment  and
 20  per  cent  by  the  State  Government;

 (c)  whether  it  is  further  a  fact  that
 posts  created  after  the  Ist  April,  966
 have  been  debarred  from  such  _  entitle-
 ment;

 (d)  whether  the  West  Bengal  Govern-
 ment  have  accepted  the  uniform  pay  scale
 with  effect  from  the  Ist  April,  1969;  and

 (e)  if  so,  whether  the  Central  Govern-
 ment  are  considering  to  revise  their  scales
 and,  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  EDUCATION  &
 YOUTH  SERVICES  (Dr.  V.  K.  R.  V.
 RAO):  (a)  The  following  two  scales
 have  been  recommended  for  college  tea-
 chers:

 Lecturer  (Sr.  scale)-  Rs.  400-30-640-
 40-800.

 Lecturer  (Jr.  scale)  Rs,  300-25-600,
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 In  the  Post-graduate  colleges,  there  is
 also  a  provision  for  the  scale  of  Rs.
 700-40-1100.  for  Senior  Lecturers/Readers.

 (b)  Yes,  Sir.

 (c)  Yes,  Sir.

 (d)  and  (e).  The  Government  of  West
 Bengal  has  adopted  an  integrated  scale  of
 Rs,  300-800,  for  college  teachers  w.  e.  f.
 l,  4.  1969,  This  scale  has  been  intro-
 duced  with  the  agreement  of  Govern
 ment  of  India  subject  to  the  condition
 that  Central  assistance  would  be  limited  to
 the  entitlement  in  terms  of  the  approved
 scheme  which  provides  for  two  scales  of
 lecturers.

 बिहार  पयंटक  केन्द्रों  के विकास  के
 लिये  केन्द्रीय  अनुदान

 +  1377,  भी  क०  मिल  मधुकर  :  क्‍या  पर्यटन
 तथा  असंनिक  उड्ड यन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  गत  तीन  पंचवर्षीय
 योजनाओं  की  अवधि  में  बिहार  में  पर्यटक  क्रेन्द्रों
 के  विकास  के  लिए  केन्द्रीय  सरकार  ने  जो  अनुदान
 दिया  था  वह  इस  प्रयोजन  के  लिए  अन्य  ज्यों
 को  दिये  अनुदान  की  तुलना  में  सब  से  कम  था  :

 (ख)  यदि  हां,  तो  पिछली  तीन  पंचवर्षीय
 योजनाओं  में  पर्यटन  के  विकास  के  लिए  बिहार
 तथा  अन्य  राज्य  को  दिये  गये  केन्द्री  अनुदानों  का

 तुलनात्मक  ब्योरा  क्या  है;

 (ग)  क्‍या  चौथी  पंचवर्षीय  योजना  में  बिहार
 जैसे  पिछड़े  राज्य  में  पर्यटन  का  विकास  करने  के
 लिए  सरकार  ने  किसी  विशेष  निधी  की  व्यवस्था
 की  है  और  यदि  हां  ,  तो  उका  ब्योरा  क्या  हैं;
 और

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 पर्यटन  तथा  असनिक  उड्डयन  मंत्री  :  ‘Bo  कर्ण
 सिह):  (=)  और  (ख).  केन्द्रीय  सरकार  पयंटन  की
 योजनाएं  पर्यटकों  के  लिए  किसी  स्थान  के  वास्त-
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 faa  अथवा  सम्मावित  आकषंण  को  दृष्टि  में  रख
 कर  तैयार  एवं  क्रियान्वित  करती  है  न  कि  राज्य-
 वार  आधार  पर  ।  पहली  पंचवर्षीय  योजना  में
 पर्यटन  के  लिए  कोई  धन  नियत  नहीं  किया  गया
 था  ।  केन्द्रीय  सरकार  द्वारा  दूसरी  तथा  तीसरी
 पंचवर्यीय  योजनाओं  में  विभिन्‍न  राज्यों  में  पर्यटन
 स्कीमों  पर  किये  ये  व्यय  का  एक  विवरण  सभा-
 पटल  पर  रखा  है  [  ग्रन्थालय  में  रखा  गया।

 देखिये  संख्या  LT-3372|70]

 (ग)  और  (घ).  बोध  या,  राजगीर  तथा
 नालन्दा  कॉम्प्लेक्स  के  समेकित  विकास  के  लिए
 चौथी  योजना  में  2०  लाख  रूपये  की  व्यवस्था
 की  गयी  हैं  1  इसके  अतिरिक्त  ,  पटना  में  लगभग
 दस  लाख  रूपये  की  लागत  से  एक  स्वागत  केन  के
 निर्माण  का  प्रस्ताव  है  ।

 Roles  of  Procedure  for  Staff  Councils
 in  Various  Ministries

 #1378,  SHRI  RAM  AVTAR  SHARMA  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  Government  have  formula-
 ted  any  Rulesof  Procedure  Conduct  of
 Business  for  the  Staff  Councils  of  the  vari-
 ous  Departments  and  Ministries  of  the
 Government  of  India;

 (b)  whether  Government  are  aware  that
 notices  of  resolutions  given  by  represen-
 latives  of  staff  in  these  Councils,  which
 are  inconvenient  to  the  Officers  and  which
 seek  to  expose  some  mala  fide,  are  rejected
 by  the  Chairman  of  these  Councils  who
 are  always  high  officials  of  the  Depart-
 ments/Ministries;  and

 (c)  if  so,  the  steps  Government  propose
 to  take  toframe  Rules  of  Procedure  to
 see  that  these  Councils  function  effectively
 and  no  inconvenient  resolutions  are  rejec-
 ted  by  the  Chairmen  arbitrarily?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.5.  RAMASWAMY):  (a)  Yes,  Sir.

 (b)  No  such  information  has  been  recei-
 ved  by  the  Home  Ministry.
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 (०)  Doe;  not  arise,

 Revocation  of  Licence  of  an  Eating
 House  in  Connaught  Place,

 New  Delhi

 #1379.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  the  Police  had  recommended
 to  the  Delhi  Administration  the  revocation
 of  the  licence  of  a  Connaught  Place  eating
 house  on  the  ground  that  the  floor  show
 arranged  in  the  eating  house  around  mid-
 night  was  of  an  obscene  nature;  and

 (b)  if  so,  what  action}has  been  taken
 by  the  Delhi  Administration  in  this
 respect  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  :  Yes,
 Sir.

 (b)  New  Delhi  Municipal  Committee,
 who  issued  the  licence  to  the  eating  house
 under  Prevention  of  the  Food  Adulteration
 Acts  were  consulted  by  Delhi  Administra-
 tion.  They  have  intimated  that  there  are  no
 legal  provisions  empowering  the  Munici-
 Fality  to  take  action  for  revocation  of
 licence  for  obscene  cabaret  dances.  The
 Proprietors  of  the  eating  house  promoting
 floor  shows  have  been  advised  to  keep  in
 view  the  legal  provisions  regarding  disp-
 lays  of  an  obscene  nature.

 Appointment  of  Director  of  Indian
 Institute  of  Public  Administration

 #1380,  SHRI  LOBO  PRABHU  :  Will
 the  Minister  of  HOME  AFFAIRS  be  ple-
 3860  to  stale  :

 (a)  the  circumstances  under  which  one
 of  its  own  officers  has  been  proposed  for
 Directorship  of  the  Indian  Institute  of
 Public  Administration,  which  should  be
 an  independent  body  to  advise  Govern-
 ment;

 (b)  the  number  of  Officers,  still  on  their
 respective  cadres.  who  are  working  with
 the  Institute  and  their  names;
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 (c)  whether  the  administrative  experience
 is  considered  necessary  for  these  appoint-
 ments;  and

 (d)  if  so,  the  reasons  for  not  appointing
 the  retired  Officers  to  such  posts?

 THE  MINISTER  OF  HOME  AFFA-
 IRS  (SHRI  Y.  B.  CHAVAN):  (a)  The
 Government  did  not  propose  any  name  for
 the  Directorship  of  the  Indian  Institute  of
 Public  Administration,  The  selection  has
 been  made  by  the  Executive  Council  of  the
 Institute.

 (b)  There  are  at  present  0  officers  on
 deputation  with  the  Institute.  Their  names
 are  as  follows  :

 (lj)  Prof.  H.K  Paranjape,
 (2)  Shri  8.  S,  Viswanathan,
 (3)  Shri  R.  C.  Goyal,
 (4)  Shri  P,  N.  Balu,
 (5)  Shri  K.  B.  lyer,
 (6)  Shri  Ny  Ss.  Bakshi,
 (7)  Shri  P.  J,  Warnekar,
 (8)  Shri  A,  5,  Nagar,
 (9)  Shri  Amar  Nathani  and

 (l0)  Shri  D.  R.  Bhanot.

 (c)  and  (dy.  It  is  for  the  Executive
 Council  of  the  Indian  Institute  of  Public
 Administration  to  decide  the  qualifications
 छा  restrictions  for  appointments  to  various
 posts  at  the  IIPA.

 Recognition  to  Shiksha  Shastri  Degree
 by  Delhi  Administration

 8162,  SHRI  P.  L.  BARUPAL  :  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No-  448
 on  the  3th  March,  970  regarding  reco-
 gnition  of  the  Shiksha  Shastri  Degree  by
 the  Delhi  Administration  and  state  :

 (a)  whether  the  Ministry  of  Education
 vide  its  letter  No.  F.  lL  |/66-SU  dated  the
 Ist  January,  968  to  the  Director  of  Educa-
 tions  Delhi  Administration  accepted  that
 the.  Shiksha  Shastri  Degree  awarded  by
 the  Kameswar  Singh  Sanskrit  Vishwa
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 Vidyalaya,  Darbhanga.  (Bihar)  was  equi-
 valent  to  that  of  B.Ed,  for  all  subject;
 and

 (b)  if  so,  what  are  the  circumstances
 under  which  the  decision  of  the  Ministry
 is  not  being  rigidly  followed  in  the  Direc-
 torate  of  Education,  Delhi  Admini-
 stration?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AWD
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN)  ;  (a)  and  (b).  The  letter
 of  the  Union  Ministry  of  Education  and
 Youth  Services»  quoted  in  part  (a)  of  the
 question,  should  beread  with  the  then
 Education  Minister's  letter  No-  F,  ,  1/66
 -SU,  dated  l3th  December,  1968,  addressed
 to  the  Lt.  Governor,  Delhi  Administration,
 wherein  it  was  made  very  clear  to  the
 Administration  that  the  Shiksha  Shastri
 Degree  of  the  Kameshwar  Singh  Darbhanga
 Sanskrit  University.  Darbhanga,  was
 Tecognised  as  equivalent  to  B.  Ed.  for  the
 limited  purpose  of  employment  as  Sans-
 krit  teachers  only.  As  far  as  we  aware,  the
 Delhi  Administration  has  accepted  this
 advice,

 Action  t  Parties  preaching
 Secession  from  India

 8I63.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  HOME  AFFAIRS  be  ple-
 ased  to  state  :

 (a)  whetheritis  afact  that  political
 parties  like  the  Awami  Action  Committee,
 the  Plebiscite  Front,  the  Kashmir  Politi-
 cal  Conference  of  Jammu  and  Kashmir
 State,  Mizo  National  Front.  Naga  Natio-
 nal  Council  and  Council  of  Naga  People
 openly  preach  secession  from  India  or
 seek  self-determination;

 (b)  the  names  of  four  top  leaders  of
 each  party;

 (c)  the  reasons  why  no  action  has  been
 taken  against  the  leaders  of  these  Parties
 under  the  provisions  of  the  Unlawful
 Activities  (Prevention)  Act,  1967;

 (d)  whether  itis  also  a  fact  that  these
 Political  parties  have  decided  to  participate
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 in  the  elections  with  a  view  to  sabo-
 tage  our  democracy  from  within;  and

 (e)  ifsos  the  steps  Government  have
 taken  to  prevent  these  anti-Indian  activi-
 ties  and,  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  The
 parties  or  groups  which  preach  secession
 or  seek  self-determination  are  the  Awami
 Action  Committee,  the  Plesiscite  Front
 and  the  Kashmir  political  Conference  of
 Jammu  and  Kashmir  State  and  the  Mizo
 National  Front,  the  Naga  National  Coun-
 cil  and  the  Council  of  Naga  People.

 (b)  According  to  information  availabley
 the  following  are  the  office-bearers  and
 prominent  leaders  :—

 Awami  Action  Committee  :

 Mauivi  Mohammed  Farooq,  President.
 Raja  Ayub  Khan,  Secretary,  Mohammed,
 Ismail  Mujahid,  Publicity  Secretary.  Mufti
 Bashir-ud-Din,  Member,  Working  Com-
 mittee,

 Plebiscite  Front  +

 Mirza  Afzal  Beg,  President  Sofi  Moha-
 mmed  Akbar,  Vice-President.  G.  M.  Shah,
 General  Secretary.  Sadaruddin  Mujahid,
 Secretary.

 Kashmir  Politcal  Conference:

 G.  M.  Karra;  Founder-Presidem..  Sham-
 lal  Yacha,  Acting  President.  Ghulam
 Ahmed  Mir,  Acting  Vice-President
 Ghulam  Ahmed  Thokur,  Acting  General
 Secretary.

 Mizo  National  Front:

 Laldenga,  S.  Lianzuala,  R.  Zamawia,
 Lalnunmawia

 Naga  National  Council:

 A.  Z.  Phizo  (now  residing  in  the  U.  K.)
 Imkongmeren  Ao,  Issac  Swu,  Zashie
 Huire.
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 Council  of  Naga  People

 Kughato  Sukhai,  Zuheto,  Scato  Swu,
 Vikiho  Sema.

 (c)  to  (e).  Of  the  parties  and  groups
 referred  to  in  answer  to  part  (a),  only  the
 Plebiscite  Front  has  announced  its  inten-
 tion  to  participate  in  eleciions  as  a  party.
 Government  will  take  appropriate  action
 to  defeat  any  activities  aimed  at  under-
 mining  the  integrity  of  India.  Action
 was  taken  under  the  Unlawful  Activities
 (Prevention)  Act  against  the  Mizo
 National  Front.

 Recommendations  by  the  Indian
 Historical  Records  Commission

 8164.  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to
 state  :

 (a)  some  of  the  impoitant  recommenda-
 tions  made  by  the  Indian  Historical  Reco-
 rds  Commission  to  Government  after  its
 40th  Annual  Session  held  in  Madras
 Tecenity;

 b
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 RIA  ;  Will  the  Minister  of  TOURISM AND  CIVIL  AVIATION  be  Pleased  to State  :

 (a)  whether  it  isa  fact  that  liquor  is served  on  dry  days  to  the  foreigners  in  the Ashoka  Hotels  Ltd.  »  New  Delhi;
 (b)  if  so,  Whether  this  Practice  exists  in

 any  other  hotel  in  India  or  in  other
 countries;  and

 (c)  if  not,  the  reasons  for  adopting  this
 Practice  only  in  this  Hotel?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  Yes,  Sir.  Under  the  local
 Excise  Regulations,  hotels  in  Delhi  are
 Permitted  to  serve  liquors  on  dry  days  to
 foreigners.

 (b)  and  (०).  The  sale  of  liquor  in
 hotels  in  India  is  governed  by  the  local
 Excise  laws  as  applicable  in  the  various
 States  and  Union  Territories.  The  Ashoka
 and  all  other  hotels  in  Delhi  are  gover-
 ned  by  the  same  laws.

 (b)  whether  itis  afact  thata
 of  rare  and  ancient  manuscripts  and  records
 have  found  their  way  to  libraries  abroad;
 and

 (c)  if  so,  the  names  of  owners  who  sold
 their  manuscripts,  and  the  nature  of  manu-
 scripts  sold  with  their  respective  prices?

 THE  DEPUTY  MINISTER  IN.  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRIMATI  JAHAN-
 ARA  JAIPAL  SINGH):  (a)  The  Govern-
 ment  has  not  yet  received  the  recommen-
 dations  made  by  the  Indian  Historical
 Records  Commission  at  its  40th  Session.

 (b)  The  Central  Government  have  no
 direct  or  definite  information  about  it.

 (c)  Question  does  not  arise.

 Serving  of  Liquor  in  Ashoka  Hotels
 Ltd.,  New  Delhi  on  Dry  Days

 8i65.  SHRI  ARJUN  SINGH  BHADO-

 Develop  of  Iron  Ore  handling  Plant
 at  Visakhapatnam

 8166.  SHRI  ARJUN  SINGH
 BHADORIA  :

 SHRI  JUGAL  MONDAL  :

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  there  is  programme  to
 develop  the  Iron  Ore  Handling  Plant  at
 Visakhapatnam  during  the  Fourth  Five
 Year  Plan  period;  and

 (b)  if  so,  the  details  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY
 OF  SHIPPING  AND  TRANSPORT
 (SHRI  IQBAL  SINGH):  (a)  and  (b).
 There  is  at  present  an  iron  ore  handling
 plant  at  Visakhapatnam  Port  with  an
 estimated  annual  capacity  of  4.5  million
 tonnes  per  annum.  Certain  modification
 and  improvements  to  the  plant  are  being
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 carried  out  to  increase  its  annual  capacity
 to  6  million  tonnes,

 It  has  also  been  decided  to  construct,
 during  the  Fourth  Five  Year  Plan  period,
 an  Outer  Harbour  at  Visakhapatnam,
 capable  of  handling  deep  drafted  ore  carr-
 iers»  with  handling  facilities  to  cater  to  an
 export  of  about  0  to  42  million  tonnes
 per  annum.

 “सैमितार”  पत्रिका  में  राष्ट्रीप  प्रंथालय  के
 बारे  में  झा  समिति  के  प्रतिवेंवन  से

 अंशों  का  प्रकाशन

 8167,  श्री  स०  च०  सामंतः
 सरवार  अमजद  अली:

 क्या  शिक्षा  तथा  युवक  सेवा  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  नई  दिल्‍ली  की  सैमिनार'  नामक
 मासिक  पत्रिका  में  राष्ट्रीय  ग्रंथालय  के  बारें  में  झा
 समिति  के  प्रतिवेदन  से  झंशों  का  प्रकाशन  किया
 गया  है  जबकि  इस  प्रतिवेदन  तथा  खोश्षला
 समिति  के  प्रतिवेदन  को  अभी  तक  समा-पटल
 पर  नहीं  रखा  गया  है;

 (ख)  क्यो  खोसला  समिति  के  प्रतिवेदन  में
 राष्ट्रीय  ग्रंथालय  की  अध्यक्षता  के  लिये  एक  निर्दे-
 शक  का  पद  बनाने  के  बारे  में  की  गई  झा  समिति
 की  सिफारिश  का  समर्थन  किया  गया  हैं  और

 (ग)  क्या  खोसला  प्रतिवेदन  में  भी  श्री  केसबन
 द्वारा  ग्रंथालय  के  ऊचें  अधिकारियों  के  पारस्प-
 रिक  सम्बंन्धों  को  बिगाडने  से  सम्बंधित  अवां-
 छित  कार्य  की  अलोचना  की  गई  है  ?

 शिक्षा  तथा  युवक  सेवा  मंत्रालय  में  उप
 (श्रीमती  जहानआर।  जयपाल  सिह):  (क)  जी
 हाँ ।  नई  दिल्‍ली  की  सेमितार'  मासिक
 पत्निका  ने  हमारे  पुस्तकालय  नामक  फरवरी,  i970
 के  भपने  अंक  में  राष्ट्रीय  पुस्तकालय  के  बारे  में
 झा  समिति  की  रिपोर्ट  में  से  कछ  पंत्कियों  को
 दोहराया  है  जौर  झा  समिति  की  कुछ  सिफारिशों
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 का  हवाला  दिया  है  तथा  उन  पर  विचार  विनि-
 मय  किया  है।  ये  सिफारियों ,  लगमग  उन
 सिफारिशों  के  सारांश  में  ा  जाती  है  जो  राज्य
 सभा  में  26  नवम्बर  ,  i969  को  दिये  गये
 प्रदन  संख्या  2I7  के  उत्तर  और  लोक  सभा  में
 27  फरवरी,  970  को  दिये  गये  अतारांकित

 प्रश्न  संख्या  905  के  उत्तर  में  पेश  कर  दी  गई  हैं।

 (ख)  और  (ग)  इस  बारे  में  लोक  समा  में
 3  अप्रैल,  970  को  दिये  गये  अतारांकित  प्रश्न
 संख्या  4997  के  उत्तर  की  ओर  ध्यान  आकर्षित
 कियां  जाता  है  ,  जिसमें  यह  कहा  गया  था  कि
 खोध्ला  समिति  ने  अपनी  रिपोर्ट  पेश  कर  दी
 है  ,  जो  विचाराघीन  है  और  इस  स्तर  पर  उसके
 ब्यौरे  देना  जन  हित  में  न  होगा  ।

 गांघों  दर्शन  को  शिक्षा  देने  के  लिये
 सर्वादय  साहित्य

 8i68.  श्री  जगेबवर  यादव  क्‍या
 शिक्षा  तया  युत्रक  सेवा  मंत्र!  यह  बताने  की
 कृपा  करेंगे  :

 (क)  क्‍या  सरकार  ने  सस्ते  और  अच्छे  साहित्य
 के  प्रचार  और  विस्तार  के  लिये  कोई  विशिष्ट
 योजना  वनाई  है;  और

 (ख)  यदि  हां,  तो  सर्वोदय  साहित्य  की  बिक्री
 के  लिये,  जिक्षप्ते  देश  में  गांधी  दर्शन  को  शिक्षा  दी
 जा  सकेगी,  सरकार  क्या  विशिष्ट  सुविधाएं  देगी  ?

 शिक्षा  तथा  युवक  सेवा  मंत्री  (डा०बो०के०
 झारं०  ली०  राव):  (क)  जी  नहीं  ।  फिर  भी
 957  #  राष्ट्रीय  पुस्तक  न्यात  इस  उद्देश्य  को

 लेकर  स्थापित  किया  गवां  था  कि  अच्छे  साहित्य
 का  उत्पादन  हो  जौर  यह  दाजित्र  मल्यों  पर
 उपलब्ध  हो  सके  ।  यह  न्यास  सामान्‍य  व्यापारी

 माध्यम  के  जरिए  अपनी  पुस्तकों  के  वितरण  की
 ब्यवस्था  करता  है  ।

 (@)  प्रश्न  नहीं  उठता  |
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 'बेश  में  राष्ट्रीय  राजपथ

 $16 9.  श्री.  जगेबवर  यादव  :  क्‍या  नौवहन
 तथा  परिवहन  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  इस  समय  देश  में  कुल  कितने  राष्ट्रीय
 राजपथ  हैं  और  प्रत्येक  राष्ट्रीय  राजपथ  किस
 स्थान  से  आरम्म  होता  है  और  किस  स्थान
 पर  समाप्त  होता  है,  और  प्रत्येक  राजपथ  की
 लम्बाई  कितनी  किलोमीटर  है;

 (ख)  निर्माणाधीन  राष्ट्रीय  राजपथों  के
 नाम  क्‍या  हैं  तथा  उनके  पूरा  होने  में  कितना
 समय  लगने  की  सम्भावना  है;  और

 (ग)  उन  राष्ट्रीय  राजपथों  के  नाम  क्‍या
 हैं  जिन  पर  निर्माण  कार्य  चौथी  योजना  अवधि
 में  आरम्भ  किया  जायेगा  ?

 संसद  कार्य  विभाग  और  नौवहन  तथा
 परिवहन  मंत्रालय  में  उप  मंत्री  श्ली  इकबाल
 सिह)  (क)  इस  समय  देश  में  45  राष्ट्रीय  वरान
 जमार्ग  हैं  ।  अपेक्षित  सूचना  देने  वाला  विवरण
 सभा  पटल  पर  रखा  जाता  है  ।  ््रिन्थालय  सें
 रख  विया।  देखिये  संख्या  LT3373/  70]

 (@)  इस  समय  एक  मात्र  राष्ट्रीय  राजमार्ग
 जो  निर्माणाधीन  है  ।  राष्ट्रीय.  राजमार्ग
 4  है  जो  कोलाघाट  से  आरम्भ  होकर  पश्चिमी
 बंगाल  ें  हल्दीया  पर  समाप्त  होता  है  और
 उसंकी  लंम्बाई  52  किलोमीटर  है  परन्तु  नौ और
 राष्ट्रीय  राजमार्गो  पर  लुप्त  कड़िया  हैं  जिनके
 निर्माण  कार्य  पर्याप्त  घन  उपलब्ध  होने  पर
 चौथे  पंच  वर्षीय  योजना  के  अन्त  तक  परे  हो
 जाने  की  सम्भावना  े  इन  लुप्त  कड़ियां  की
 सूचो  संलग्न  है  |

 (ग)  संमवतथा  माननीय  सदस्य  चौथी
 गरोजना  काल  में  राष्ट्रीय  राजमार्ग  पधदत्ति  में  शा-
 मिल  किये  जाने  वालीं  सड़कों  का  उल्लेख  कर
 रहे  है।  इस  समय  स्थिति  बताना  संभव  नहीं  है
 क्योंकि  वर्तमान  राष्ट्रीय  राजमार्ग  पध्दति  के  वि-
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 स्तार  का  प्रश्न  साधनों  कीं  उपलब्धता  और
 राष्ट्रीय  राजमार्ग  पध्दति  में  शामिल  की  जाने
 वाली  सड़कों  के  चुनाव  की  कप्तौटी  की  दृष्टि  से
 विचराधीन  है।

 बिल्ली  प्रशासन  के  झघोन  कार्य  करने
 वाले  पुस्तकाध्यक्ष  के  संबध  में  कोठारी

 आयोग के  प्रतिवेदन  की  सिफारिशों
 का  कार्यन्वयन

 8170.  श्री  जगेश्वर  यावव  :  क्या  शिक्षा  तथा
 युवक  सेवा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  कोणरी  आयोग  द्वारा  की  गई  सुविधाओं
 की  सिफारिश  के  दिल्ली  प्रशासन  के  अधीन  कार्य
 करने  वाले  पुस्तकाध्यक्षों  के  लिये  मी  कार्यान्वित
 किया  जा  येगा  क्योंकि  उक्त  आयोग  में  पुस्तक/ध्यक्षों
 के  पदों  को  अध्यापकों  के  पदों  के  सामान
 माना  है  ?

 शिक्षा  तथा  युवक  सेवा  मंत्रालय  में  राज्य
 मंत्री  श्री  भक्त  दर्शन)  :  पुस्तकाध्यक्षों  के
 विषय  में  कोठारी  आयोग  की  रिपोर्ट  यह  है  कि
 पुस्तकाध्यक्षों  के  बेतनभानों  को  भी  समुचित  तौर
 पर  अध्यापकों  के  समान  रखा  जाय  !

 आयोग  की  रिपोर्ट  सभी  राज्य  सरकारों  तथा
 संघक्षेत्रों  के  प्रशासनों  को  मेज  दी  गई  है  ।
 वर्तमान  मामले  म॑  सिफारिशों  को  अमल  में  लाना
 दिल्ली  प्रशासन  का  काम  है।

 Firing  Upon  Workers  in  Bokaro

 8I72,  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  refer  to  the  reply  given  to  Uns-
 tarred  Question  No,  2954  on  the  5th
 December,  969  regarding  firing  upon
 workers  in  Bokaro  and  state:

 (a)  whether  the  incident  took  place  be-
 cause  while  negotiations  through  informal
 discussions  were  being  carried  on  by  the
 Assistant  Commissioner  of  Labour  with
 tepresentatives  of  the  Bokaro  Ispat
 Kamgar  Union  and  Management,  the

 Deputy  Co:  ioner  of  Dhanbad  called
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 him  on  the  28th  October,  969  and  asked
 him  not  to  continue  his  efforts  and  ‘keep
 his  hands  off’  and  the  next  day  repressive
 measures  were  taken;  and

 (b)  ifso,  the  action  taken  against  the
 Deputy  Commissioner,  Dhanbad  ?

 THE  MINiSTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)
 and  (b).  According  to  information  received
 from  the  Government  of  Bihar,  it  is  a
 fact  that  the  Assistant  Labour  Commissi-
 oner,  Bokaro,  wrote  to  the  Labour
 Commissioner  on  October,  29,  969
 Stating  that  the  Deputy  Commissioner
 Dhanbad,  had  advised  him  to  discontinue
 his  efforts  to  bring  about  settlement
 between  the  management  and  the  workers.
 The  then  Deputy  Commissioner,  however,
 denied  that  he  had  given  any  such  advice.
 Inquiries  made  by  the  state  government
 indicate  that  the  Assistant  Labour  commis-
 sioner  had  some  talk  with  the  Deputy
 Commissioner  on  the  labour  situation,  in
 the  course  of  which,  due  to  misunderstand-
 ing,  he  drew  the  inference  that  he  had  been
 advised  to  stop  his  efforts  for  conciliation.

 School  of  Buddhist  Philosophy  at  Leh

 8173,  SHRI  SHRI  CHAND  GOYAL:
 SHRIHUKAM  CHAND

 KACHWAI:

 Will  the  Minister  of  EDUCATION
 AND  YOUTH  SERVICES  be  pleased  to
 State:

 (a)  the  reasons  for  non-confirmation
 and  withholding  of  increments  of  teachers
 of  the  school  of  Buddhist  Philosophy,
 Leh;

 (b)  the  grounds  of  removal  of  teachers
 in  December  against  the  principal's
 desire  and  reasons  for  not  following  the
 Prescribed  procedure;

 (c)  whether  protests  were  made  by
 Lamas,  students  and  parents,  resulting  in
 reinstatement  of  one  teacher;

 (9)  the  obstacles  in  the  reinstatement  of
 other  teachers  and  the  action  taken  on
 their  representations;
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 (e)  whether  an  officer  junior  to  the
 appointing  au‘hority,  advised  by  the
 Administrative  Officer,  ordered  removal
 of  teachers  without  show-cause  notice  and
 opportunity  of  representation  there  by
 violating  Article  3ll  and,  if  so,  the  action
 Proposed  to  bz:  taken  to  punish  the  guilty
 and  for  reinstating  the  teachers;  and

 (f)  the  reason  why  no  action  was  taken
 on  the  principal’s  report  against  the  Vice-
 principal’s  continuous  long  absence  from
 school  and  the  justification  for  his  promo-
 tion  as  Administrative  Officer  for  such  a
 small  school?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SMT.  JAHANARA
 JAIPAL  SINGH):  (a)  There  are  three  posts
 of  teachers  at  the  Institute.  All  these  posts
 are  temporary  and  therefore  the  question
 of  confirmation  of  any  teacher  against  these
 posts  does  not  arise.  Out  of  the  three  tea-
 chers,  the  Tibetan  language  teaaher  is  get-
 ting  his  increment  regularly.  The  other  two
 teachers  viz  philosophy,  and  Hindi-Sanskrit
 teachers  have  not  been  allowed  increments
 as  their  work  and  conduct  have  not  been
 found  satisfactory.

 (b)  The  Board  of  Management  of  the
 school  at  its  meeting  held  on  TAL  did
 not  consider  the  Philosophy  and  Hindi-
 Sanskrit  teachers  to  be  fit  to  continue  in  this
 School  and  directed  that  they  may  be  dis-
 charged  after  giving  them  notice  in  accord-
 ance  with  the  terms  of  their  appointment,
 The  termination  orders  of  the  philosophy
 teacher,  however,  have  been  held  in  abeya-
 ne¢  till  a  suitable  teacher  becomes  available,
 The  services  of  Hindi  and  Sanskrit  teacher
 were  terminated  with  effect  from  3I,2.69
 by  giving  him  one  month's  pay  inlieu  of
 one  month's  notice.

 (c)  and  (a).  Yes.  Sir.  The  termination
 ordersin  respect  of  philosophy  teacher
 were  withheld  chiefly  because  of  the  diffi-
 culty  of  finding  a  suitable  teacher  in  the
 subject.  Both  the  posts  of  Philosophy
 and  Hindi-Sanskrit  teachers  were  adver-
 tised,  No  application  has  been  rece-
 ived  for  the  post  of  philosophy  teacher  but
 a  good  number  of  applications  have  been
 teceived  for  Hindi-Sanskrit  teacher.  The
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 selection  to  the  post  of  Hindi-Sanskrit
 teacher  will  be  finalised  shortly.

 (e)  No,  Sir.  As  stated  in  reply  to  part  (b)
 of  the  question,  the  orders  regarding  termi-
 nation  of  their  service  wereissved  on  the
 basis  of  the  decision  of  the  Board  of  Mana-
 gement  of  the  School  of  Buddhist  Philo-
 sophy,  Leh,  which  is  an  autonomous
 body.  Tho  Board  is  fully  competent  to  take
 adecision  in  the  matter,

 (f)  The  post  of  Administrative  Officer
 is  not  a  promotion  post.  It  carries  the  same
 scale  of  pay  as  the  post  of  Vice-Principal,
 viz,  Rs,  300-700.  The  post  of  Adminis-
 trative  officer  was  created  by  the  Board  of
 Management  to  assist  the  Deputy  Commi-
 ssioner  of  the  District,  who  is  the  ex-
 officio  Secretary  of  the  Board  and  who  is
 required  to  deal  with  the  normal  admini-
 stration  of  the  organisation  involuing  budg-
 eting,  scrutiny  of  accounts,  issue  of  sancti-
 ons,  appointments  and  correspondence  with
 the  Government  of  India,  The  post  of
 Vice-Principal  since  being  vacated  has  been
 held  in  abeyance.

 Service  Conditions  of  Deibi
 Teachers

 University

 8I74.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  EDUCATION
 AND  YOUTH  SERVICES  be  pleased  to
 state  :

 (a)  whether  Government  have  considered
 the  suggestions  made  by  the  Delhi  Unive-
 tsity  Teachers’  Association  regarding  the
 service  conditions  of  Teachers  and  other
 matters;  and

 (b)  if  so,  the  details  thereof  and  the
 decisions  arrived  at?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.
 R.  ५.  RAO*:  (a)  and  (b).  No  sugges-
 tions  under  reference  have  been  received
 by  the  Government.  However,  the  Delhi
 University  Teachers’  Association  had
 brought  to  the  notice  of  the  Vice-Chancellor
 of  the  University  the  question  of  termi-
 nation  of  services  of  Assistant  Lecturers
 in  certain  colleges  and  the  University  took
 immediate  action  in  the  matter,  The  Vice-
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 Chancellor  senta  circular  to  all  the  coll-
 eges  to  keep  in  abeyance  the  matter  of
 termination  of  services  of  the  Assistant
 Lecturers  and  alsointimated  to  the  colleges
 that  all  cases  of  Assistant  Lecturers  should
 be  sent  tothe  Standing  Committees  set
 up  by  the  Vice-Chancellor  in  pursuance
 of  the  decision  of  the  Academic  Council
 of  the  University.

 Head-Hunting  in  NEFA

 8176.  SHRI  BEDABRATA  BARUA  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  three  cases  of  head-hunting
 have  been  reported  from  Tirap  District  of
 NEFA  by  the  Wangcho  Napas;

 (b)  if  so,  whether  the  details  about  the
 incidents  have  been  received;  and

 (c)  the  action  taken  to  prevent  such
 practices?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and  (b).
 Avillager  from  Jagan  who  had,  as  usual,
 gone  for  cultivation  to  Katkak  village
 across  the  Burma  border  was  murdered  by
 some  Kamka  villagers.  As  a  revenge,  two
 Burmese  villagers  who  had  come  for  marke-
 ting  on  the  Indian  side  of  the  border
 were  killed  by  some  Khasa  villagers:

 (c)  the  villagers  have  been  instructed  not
 to  goto  the  other  side  of  the  border  and
 patrolling  has  been  intensified.  The  matter
 has  also  been  amicably  discussed  at  the
 border  by  our  Tirap  District  officers
 with  their  Burmese  counterpart  wherein
 it  was  agreed  that  both  sides  would  pers-
 uade  the  villagers  to  remain  peaceful.

 दिल्‍ली  में  आदर्श  व्यायामशालाओं  का  स्थापित
 किया  जाना

 8177.  श्री  ओम  प्रकाष  त्यागीः  क्या  शिक्षा
 तथा  युवक  सेवा  मंत्री  यह  बताने  की  कपा  करेंगे
 कि  :

 (क)  क्‍या  सरकार,  अच्छा  स्वास्थ्य  बनाने
 में  लोगों  की  रुचि  पैदा  करने  की  दृष्टि  से  दिल्ली
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 और  अन्य  राज्यों  की  राजघानियों  में  आदर्श
 व्यायामशालायें  स्थापित  करने  के  प्रस्ताव  पर
 विचार  करेंगी  और  उसके  लिये  आवश्यक
 सहायता  देगी;

 (ख)  यदि  हां,  तो  ऐसी  योजना  कब  तक
 तैयार  कर  ली  जायेगी;  और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 शिक्षा  तथा  युवक  सेवा  मंत्रालय  में  राज्य
 मंत्री  (  श्री  भक्त  दकन )  :  (क)से
 (ग).  अपनी  अपनी  राजघानियों  में  आदर्श
 व्यायामशालाएं  स्थापित  करने  को  जिम्मेदारी
 मूल  रूप  से,  राज्य  सरकारों  तथा  संघीय  क्षेत्र
 प्रशासनों  की  है  ।  किन्तु,  मारत  सरकार  ने
 व्यायामशालाझों  के  निर्माण  कार्य  को  प्रोत्साहित
 करने  के  लिये  निम्नलिखित  कदम  उठाये  हैं  -

 (i)  शैक्षिक  संस्थाओं  आदि  के  लिये
 कम  लागत  के  खुले  /  खले  शेड
 की  व्यायामशालाओं  के  नकशों
 की  रूप  रेखा,  केन्द्रीय  शारीरिक
 शिक्षा  तथा  मनोरंजन  बोर्ड  की
 सिफारिशों  पर,  राज्य  सरकारों
 को  मेजना  |

 व्यायामशालाओों  के  निर्माण  के
 अनुमोदित  खर्च  के  75  प्रतिशत
 को  पूरा  करने  के  लिये,  i3  गैर-
 सरकारी  शारीरिक  शिक्षा  अध्या-
 पक  प्रशिक्षण  संस्थाओं  को  लग-
 भग  3  लाख  रुपये  के  अनुदान  ।

 (ii)

 राष्ट्रीय  खेल  संगठन  कार्यक्रम  के
 अधीन  व्यायामशालाओं  के
 निर्माण  के  अनुमोदित  खर्च  के
 75  प्रतिशत  को  पूरा  करने  के

 लिये,  विश्वविद्यालय  अनुदान
 आयोग  के  जरिये,  कालेजों  और
 विश्वविद्यालयों  को  वित्तीय  सहा-
 यता  ।

 (iii)
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 दिल्‍ली  प्रशासन  भी,  स्कूलों  के  बच्चों  के
 लिये  व्यायामशालाएं  बनाने  की  एक  योजना
 पर  प्रमल  कर  रहा  है  ।

 दिल्‍ली  /  नई  दिल्‍ली  की  बस्तियों  में  समाज
 सदन  का  निर्माण

 8i78.9t  ऑकार  लाल  बेरवा  :  या  गृह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  [  नई
 दिल्‍ली  की  विभिन्‍न  बस्तियों  में  अमी  तक  समाज
 सदनों  का  निर्माण  नहीं  हुआ  है  यद्यपि  बृहद
 योजना  में  इनके  लिये  व्यवस्था  की  गई  है  ;

 (ख)  यदि  हां,  तो  ऐसी  बस्तियों  के  नाम
 क्या  हैं  और  उनकी  उपेक्षा  करने  के  कारण
 क्‍या  हैं;

 (ग)  क्‍या  यह  भी  सच  है  कि  मालवीय

 नगर,  नई  दिल्‍ली  में  समाज  सदन  बनाने  के
 लिये  कई  वर्षों  से  निरन्तर  मांग  की  जा  रही  है
 परन्तु  सरकार  ने  इस  ओर  अभी  तक  कोई
 ध्यान  नहीं  दिया  है  ;  और

 (घ)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं
 और  मालवीय  नगर  में  समाज  सदन  का  निर्माण
 कब  तक  हो  जायेगा  ?

 गह-कार्य  मंत्रालय  सें  उप-मंत्रो  थ्री  के०

 एस०  रामास्वामी)  :  (क)  और (ख).  सूचना
 एकत्नित  की  जा  रही  है  और  सदन  के  सभा
 पटल  पर  रख  दी  जायगी  ny

 (ग)और(घ)  मालवीय  नगर  में  समाज
 सदन  बनाने  के  लिए  इस  मंत्रालय  से  कोई  मांग

 नहीं  की  गई  है  ।  तथापि,  मालवीय  नगर  में
 समाज  सदन  के  लिए  एक  स्थल  नियत  किया
 गया  है  i  दिल्‍ली  नगर  निगम  ने  हाल  ही  में
 मालवीय  नगर  में  एक  शारीरिक  व्यायाम  केन्द्र
 का  निर्माण  किया  है  t
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 Kidnapping  Cases  in  Union  Territories
 and  in  West  Bengal

 8179.  SHRIMATI  ILA  PALCHOU-
 DHURI  :  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  the  number  of  kidnapping  cases  in
 the  Union  Territories  and  in  West
 Bengal  reported  to  the  police  of  :

 (i)  adult  married  women;

 (ii)  young  unmarried  girls  below  the
 age  of  20  years;

 (iii)  adult  men  ;  and

 (iv)  young  boys  below  20  years  of
 age  during  the  calender  years
 1967,  968  and  1969;

 (b)  the  various  reasons  for  these  kidnap-
 Pings;

 (c)  the  number  of  prosecutions  launched
 and  proved  successful  ;  and

 (d)  the  other  steps  taken  to  check
 these  kidnappings,  especially  of  young
 girls?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA)  :
 (a)  to  (d).  The  information  is  being
 collected  from  the  Governments/  Admini-
 stration  of  Union  Territories  and  West
 Bengal  and  will  be  laid  on  the  Table
 of  the  Sabha  on  receipt

 Changes  suggested  in  Legal  Procedures

 8180.  SHRI  B.K.  DASCHOWDHURY:
 SHRI  SAMINATHAN:
 SHRI  CHENGALRAYA  NAIDU:
 SHRI  N.R.  LASKAR:
 SHRI  DHANDAPANI:
 SHRI  MUHAMMAD  SHERIFF:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  some  drastic  changes  in  legal
 procedures  have  been  suggested  recently  by
 him  and  also  by  Shri  S.R.  Das,  former
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 Chief  Justice  of  India,  and  the  present  Chief
 Justice;  and

 (b)  if  so,  the  details  thereof  and  the
 reaction  of  Government  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Govern-
 ment  have  seen  reports  of  the  views  expressed
 by  Shri  S.R.  Das,  former  Chief  Justice  of
 India  and  the  present  Chief  Justice  in
 regard  to  the  need  forcertain  changes  in
 the  legal  procedures.  The  Home  Minister
 has  not  made  any  public  statement  on  the
 subject  recently.

 (b)  A  summary  of  the  suggestions  made
 by  Shri  S.R.  Das  and  the  present  Chief
 Justice  of  Indiain  regard  to  question  of
 legal  procedure  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library,  See  No.  LT-
 3374/70)

 The  Law  Commission  has  _  suggested
 certain  specific  amendments  to  the  Code
 of  Civil  Procedure,  1908,  in  its  Twenty-
 Seventh  Report  which  are  directed  towards
 eliminating  or  minimising  delay  in  civil
 litigation  and  thereby  reducing  costs.  A
 Bill  further  to  amend  that  Code  for  giving
 effect  to  those  amendments  is  now  pending
 before  the  Joint  Select  Committee  of  both
 Houses  of  Parliament.  The  report  of  the
 Committee  is  awaited.

 The  Code  of  Criminal  Procedure  has  been
 examined  recently  in  detai]  by  the  Law
 Commission  and  the  recommendations
 made  in  its  Forty-First  Report  are  being
 examined  in  consultation  with  the  State
 Governments.

 Typed  Appeals  for  Delhi  High  Court

 88l.  SHRI  HARDAYAL  DEVGUN:
 SHRI  RAM  SWARUP
 VIDYARTHI:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  would  exa-
 mine  the  feasibility  of  changing  the  practice
 in  the  Delhi  High  Court  for  receiving  typed
 appeals  instead  of  printed  one;  and
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 (b)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  The
 printing  of  the  record  in  first  appeal  _is
 required  under  Chapter  2  ofthe  Punjab
 High  Court  Rules  and  Orders,  Volume  Vv,
 which  are  enforced  by  the  High  Court  of
 Delhi  by  virtue  of  its  powers  under  sections
 422  and  29  of  Civil  Procedure  Code  and
 section  7of  the  Delhi  High  Court  Act,
 ‘1966.  Whenever  the  circumstances  of  a
 particular  case  so  justify,  printing  of  the
 record  is  dispensed  with  by  the  High  Court
 under  its  inherent  powers.

 (b)  The  rules  of  procedure  in  this  respect
 ate  framed  by  the  High  Court,  who  have
 informed  us  that  if  any  change  is  to  be  made
 in  the  rules,  other  High  Courts  will  also
 have  to  be  consulted  in  the  interest  of
 uniformity.

 Alleged  Acceptance  of  Bribe  by  a  Magis-
 trate  of  Delhi

 8182.  SHRI  P.  VISWAMBHARAN:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  Honorary
 Magistrate  of  Delhi  was  arrested  on  the
 26th  August,  969  while  accepting  a  bribe
 of  Rs.  l00  inside  the  Court  Room,
 Kashmiri  Gate  Old  Courts  (Traffic);

 (b)  whether  it  is  also  a  fact  that  the
 same  Magistrate  was  bailed  out  the  same
 night;

 (c)  whether  any  court  case  has  been
 pending  against  the  said  Magistrate;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Yes,
 Sir,  an  Honorary  Magistrate  was  arrested
 on  the  allegation  of  accepting  il!ega!  grati- fication.

 (b)  Yes:  Sir,
 (c)  and  (dy.  A  case  under  Section  5(2)  of

 Prevention  of  Corruption  Act  and  6]  IPC
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 was  registered  against  the  Honorary  Magis trate.  As  investigation  has  not  disclosed sufficient  evidence  to  substantiate  the  alle- gations  against  him,  the  Police  has  sent  the case  to  the  Court  of  the  Special  Judge  for orders  to  file  it  as  untraced.  The  matter  is
 pending  in  the  court.

 Suggestions  by  a  Member  of  Parliament
 Re:  Award  of  Merit  Scholarships  to

 Students

 8I83.  SHRI  S.  KUNDU:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state:

 (ay  whether  a  Member  of  Parliament
 had  written  a  letter  to  the  Minister  on  the
 26th  March,  1969,  regarding  award  of  merit
 scholarship  to  a  student  studying  in  the
 Mayo  College,  Ajmer;

 oO  ifso,  what  were  the  important  points
 raised  in  the  said  letter;

 (c)  whether  the  Minister  promised  to
 examine  the  scheme  af  scholarship  to
 students  of  such  schools  ‘in  depth’  and  also
 promised  ‘to  give  due  consideration’  to  the
 suggestions  made  by  the  Member  of  Parlia-
 ment  in  this  regard;  and

 (d)  if  so,  what  steps  have  been  taken
 on  this  assurance  given  by  the  Minister?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  Yes,  Sir.

 (b)  The  important  points  raised  in  the
 said  letter  were  as  follows:

 (i)  The  pay  drawn  by  the  parent  at  the
 time  his  son  or  daughter  was  admitted
 to  the  Public  Scoool  should  be
 treated  as  final  so  far  as  computing
 the  categories  and  incidental  incre-
 ment  should  not  be  calculated  to  refix
 the  categories.

 (ii)  The  merger  of  D.A.  with  pay  should
 not  in  any  case  be  considered  in
 refixing  the  category.
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 (iii)  The  net  income  of  the  parents  should
 be  taken  into  consideration  and  not
 the  total  income.

 (iv)  The  scales‘C’  and  *D’  should  be  so
 revised  as  to  raise  the  lower  limit
 upto  Rs  f-

 (c)  and  (d).  The  above  suggestions  were
 examined  in  the  Ministry  and  it  was  not
 found  feasible  to  accept

 हिन्दी  सलाहकार  की  सिफारिशों  को  क्रियान्विति

 9i84.  शो  राम  स्वरूप  विद्यार्थो  :
 श्री  बंध  नारायण  सिंह  :

 क्या  गृह-कार्य  मंत्री  हिन्दी  सलाहकार
 समिति  के  बारे  में  26  अप्रैल,  968  के  झत्ता-
 रांकित  प्रश्न  संख्या  872  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सम्बंधित  मंत्नालयों,  विशेषकर
 शिक्षा  तथा  युवक  सेवा  मंत्रालय  ने  हिन्दी  सला-

 हकार  द्वारा  उनके  प्रति  की  गई  आलोचना  के
 बारे  में  कार्यवाही  की  है  त्या  केन्द्रीय  हिन्दी
 निदेशालय  और  वैज्ञानिक  तथा  तकनीकी  शब्दा-
 वली  आयोग  के  सम्बन्ध  में  बताई  गई  ल्रुटियों
 को  दूर  कर  दिया  गया  है  ;

 ख)  हिन्दी  सलाहकार  के  प्रतिवेदन  के
 उस  भाग  बारे  में  क्या  कार्यवाही  की  गई
 हैं  जो  गृह  कार्य  मंत्रालय  से  संबंधित  है  ;

 (ग)  क्‍या  सरकार  का  विचार  हिन्दी  सला-
 हकार  का  दर्जा  बढ़ाकर  मंत्रिमंडल-सचिव  के
 दर्जे  के  समान  बनाने  का  है  ताकि  उसके  द्वारा
 की  जाने  वाली  सिफारिशों  को  केवल  सिफारिश
 मात्र  ही  न  समझा  जाय  बल्कि  आदेश  माना  जाय
 और.  विभिन्‍न  मंत्रालयों  द्वारा  उनका  पालन
 करना  अनिवार्य  हो;  और

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 गृह-कार्य  मंत्रालय  में  राज्यमंत्री  (श्री  विद्या-
 चरण  शुक्ल  ):(क)  सूचना  एकत्रित  की  जा  रही
 है  तथा  सदन  के  समा-पटल  पर  रख  दी  जायगी।
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 (a)  महत्वपूर्ण  सिफारिशों  तथा  उनपर
 की  गई  कार्यवाई  का  एक  विवरण  सभा  पटल  पर
 रखा  जाता  है  ।  [ग्रंथालय  सें  रख  दिया  गया।
 देखिये  संध्या  LT  3375/70)

 (ग)और  (घ).  जी  नहीं,  श्रीमान  इस
 समय  हिन्दी  सलाहकार  का  दर्जा  भारत  सरकार
 के  सचिव  से  ऊँचा  है  |  4  वर्ष  से  अधिक  समय
 से  उनके  कार्य  में  कोई  कठिनाई  नहीं  आयी  है  ।

 Chinese  Poacher  Boat  captured  in
 Andaman  Waters

 8185.  SHRI  K.R.  GANESH:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  whether  a  Chinese  poacher  boat
 caught  in  the  Nancowry  Island  in
 December,  !969in  the  Union  Territory  of
 Andaman  and  Nicobar  Islands,  moved  out
 of  the  Nancowry  Harbour  while  in  custody;

 (b)  if  so,  under  whose  orders  it  moved
 out;

 (c)  whether  the  captured  Chinese
 poacher  boat  moved  to  nearby  Islands  for
 disposal  of  fish  and  for  taking  water;

 (d)  ifso,  whether  the  captured  Chinese
 crew  were  in  the  craft;  and

 (ec)  whether  Government  were  aware  of
 Previous  case  of escape  of  captured  Chinese
 Poacher  boat?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to  (d).
 No  Chinese  boat  was  captured  in  Andaman
 waters.  However,  one  Singapore  fishing
 vessel  No.  SMF-692  was  captured  on  the
 l6th  December,  969  in  our  territorial
 waters  while  it  was  engaged  in  unauthorised
 fishing  off  the  western  coast  of  Meroe
 island  near  Nancowrie.  There  were  8  crew
 members,  of  whom  7  were  Singapore
 nationals  and  |  was  a  Malaysian  national.
 While  in  custody,  the  boat  along  with  its
 crew,  was  taken  apparently  under  the
 orders  of  the  Circle  Inspector,  Nancowrie,
 to  Champin  situated  across  Nancowrie  for
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 disposal  of  fish  found  in  two  hatches  of  the
 vessel  and  from  there  to  Ramzao  for  taking
 water.  The  vessel  in  question  escaped  on
 the  25th  December,  969  from  Ramzao
 Island.

 (९)  No  case  of  escape  of  a  Chinese
 Poacher  boat  hascome  to  the  notice  of
 Government,  However,  in  March  965,a
 Singapore  boat  SMF-480  was  caught  off
 Battimaly  Island.  While  being  escorted  by
 Police  boat  on  the  Ith  March  1965,  the
 foreign  boat  in  question  put  off  her  lights
 and  slipped  away  n  darkness  leaving  behind
 her  captain  on  the  police  boat.

 Instructions  to  Navy  for  towing  of  Chinese
 Poacher  Boat  from  Nancowry  Island  to

 Port  Blair

 8I86.  SHRI  K.R.  GANESH:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  whether  a  Chinese  poacher  boat  was
 caught  in  December,  969  near  Nancowry
 Island  in  the  Union  Territory  of  Andaman
 and  Nicobar  Islands  and,  if  so,  on  what
 date;

 (b)  whether  instructions  were  issued  to
 the  Navy  to  tow  this  boat  to  Port  Blair
 and,  if  so,  on  what  date;

 (c)  the  date  on  which  the  Naval  craft
 Panvel  reached  Nancowry;  and

 (dy)  whether  the  said  Naval  craft  towed
 the  Chinese  boat  and,  if  so,  on  what  date
 and,  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to  (d).
 No  Chinese  boat  was  captured  in  Andaman
 Waters.  However,  one  Singapore  fishing
 vessel  No,  SMF-692,  along  with  a  crew  of
 7  Singapore  nationals  and  |  Malaysian
 national,  was  captured  on  the  l6th  Decem-
 ber,  1969,  off  the  western  coast  of  Meroe
 Island  near  Nancowrie.  The  Andamans
 Administration  made  arrangements  with
 the  Naval  authorities  for  providing  a  Naval
 vessel  to  escort  the  captured  forcign  vessel.
 The  Naval  vessel  reached  Nancowrie  on  the
 23rd  December  ‘1969,  The  Naval  vessel
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 could  not  tow  the  captured  Singapore
 fishing  vessel  as  neither  of  these  vessels  had
 towing  arrangements.  Moreover,  towing
 was  not  considered  technically  feasible  in
 view  of  the  conditions  then  existing.

 Orders  given  for  Towing  of  Chinese  Poacher
 Boat  from  Nancowry  Island  to  Port  Blair

 ‘8187.  SHRI  K.R.  GANESH:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  whether  any  efforts  were  made  to
 shift  the  Chinese  crew  of  the  Chinese
 Poacher  boat  caught  near  Nancowry  Island
 in  the  Union  Territory  of  Andaman  and
 Nicobar  Islands  to  Port  Blair  as  a  precau-
 tionary  measure;

 (b)  whether  the  D.S.P,,  Car  Nicobar
 and  Circle  Inspector,  Nancowry  had  sent
 messages  to  shift  the  Chinese  crew  to  Port
 Blair;

 (c)  whether  T.S.S.  Yerrewa  was  to
 leave  Nancowry  a  few  days  after  the
 Chinese  boat  was  caught;  and

 (d)  under  whose  orders  the  decision  was
 taken  to  permit  the  Chinese  crew  to  tow
 the  Chinese  poacher  boat  from  Nancowry
 to  Port  Blair?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  No
 Chinese  boat  with  Chinese  crew  was  caught
 near  Nancowrie.  However,  one  Singapore
 fishing  vessel  No.  SMF-692  was  captured
 on  the  l6th  December,  1969,  with  7  Singa-
 pore  nationals  and  one  Malsysian  national
 off  Meroe  Island  near  Nancowrie,  Arran-
 gements  were  made  by  the  Andaman  and
 Nicobar  Administration  to  transport  the
 vessel  and  the  foreign  crew  to  Port  Blair.

 (b)  D.S.P.  Car  Nicobar  sent  message
 to  $.P.  Port  Blair  on  the  !7th  December,
 969  suggesting  that  the  crew  of  the
 captured  Singapore  fishing  vessel  in
 question,  be  taken  to  Port  Blair  by  T.S.S.
 *Yerewa’  sailing  ex-Nancowrie  on  the  !9th
 December,  1969.  No  such  signal  was  sent
 by  the  Circle  Inspector  of  Police,
 Nancowrie.
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 (०)  T.S.S.  Yerewa  was  to  leave  on  |  9
 December  1969,  ex-Nancowrie.

 (d)  There  were  no  orders  permitting  the
 7  Singapore  Nationals  and  |  Malaysian
 national  crew  of  the  captured  Singapore
 fishing  vessel,  to  tow  their  vessel  SMF-692
 from  Nancowrie  to  Port  Blair.

 Construction  of  Bridges
 Stages

 vinarious

 8188.  SHRI  SHIVA  CHANDRA
 JHA:  Will  the  Minister  of  SHIPPiNG
 AND  TRANSPORT  be  pleased  to  state:

 (a)  which  is  the  longest  Ry
 in  India;  ms

 oad  Bree

 Ab)  when  was  this  d
 did  it  cost  in  makings

 ह  and  how  much

 (c)  how  many  new  bridges  have  been
 constructed  during  the  last  three  years  and
 in  which  States  and  at  what  costs;  and

 (d)  the  proposed  bridges  to  be  con-
 structed  during  the  Fourth  Plan  period,
 Statewise,  and  the  specific  amount  allot-
 ted  for  that  purposein  the  Fourth  Plan  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  &  TRANSPORT  (SHRI  IQBAL
 SINGH):  (a)  Bridge  at  Dehri-on-Sone
 over  river  Sone  on  Nati
 No.  2  in  Bihar.

 melee

 (b)  This  bridge  was  constructed  in  965
 at  a  cost  of  Rs.  269.37  lakhs.

 (c)  The  Govt.  of  India  are  primarily
 concerned  with  National  Highway  works.
 Alist  of  bridges  completed  on  the
 National  Highwavs  during  the  last  three
 years  inthe  different  States  showing  the
 name  of  the  bridg:,  national  highway  No.
 anditscost  is  laidon  the  Tableof  the

 a
 [Placed  in  Library  See  No.  LT-3376

 0].

 (3)  No  clear  indication  can,  at  this  stage
 be  given  about  the  bridges  proposed  to  be
 constructed  during  the  Fourth  Plan  period
 as  that  would  depend  upon  the  funds  that
 are  available  from  yeat  to  year.
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 Financial  help  to  Dr.  Abid  Hussain  of
 Jamia  Milla  for  publishing  Magazine

 gi89,  SHRISHARDA  NAND:
 SHRI  SURAJ  BHAN:
 SHRI  KANWAR  LAL  GUPTA:

 Will  the  Minister  of  EDUCATION
 AND  YOUTH  SERVICES  be  pleased  to
 state:

 (a)  whether  Government  are  aware  of
 the  fact  that  the  Ford  Foundation  has

 given  some  help  to  Dr.  Abid  Hussain  of

 Jamia  Millia  for  publishing  some

 magazine;

 (b)  if  so,  to  what  extent  and  what  is
 the  name  of  the  magazine  published  by
 Dr.  Hussain;

 (c)  the  details  of  financial  help  given
 by  Government  to  Dr.  Hussain;

 @  how  much  financial  aid  has  been

 given  by  the  Chief  Minister  of  Kashmir  to
 him;  and

 (e)  the  reasons  for  the  help  given
 by  Government,  the  Ford  Foundation  and
 the  Chief  Minister  of  Kashmir  to  him  ?

 THE  MINISTER  OF  EDUCATION  and
 YOUTH  SERVICES  (DR.  ५.  K.R.  ५.
 RAO):  (a)  The  Ford  Foundation  has

 given  financial  help  to  Islam  and  the
 Modern  Age  Society,  8  registered  Society
 of  which  Dr.  Abid  Hussain  is  Secretary.
 One  of  the  purposes  for  which  the  assista-
 nee  has  been  given  is  the  publication  of
 two  quarterly  journals  by  the  Society.

 b)  The  Ford  Foundation  has  approved
 a  grant  of  50,000  dollars,  spread  over  a

 period  of  five  years  on  the  understanding
 that  the  Society  will  raise  from  donors  2
 matching  amount  of  Rs.  3,  75,000.  As
 on  234.  1970  8  sum  of  Rs.  ,  14,  600
 had  been  paid  by  the  Foundation  to  the
 Society.

 The  two  quarterly  journals  published  by
 the  Society  are:—

 (i)  Islam  and  the  Modern  Age  (in
 English);  and
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 (ii)  Islam  aur  Asr-i-Jadid  (in  Urdu)

 (c)  Government  of  India  has  not  given
 any  assistanceto  Dr  Hussain  or  to  the
 Islam  and  the  Modern  Age  Society.

 (d)  The  Government  of  Jammu  and
 Kashmir  has  sanctioned  a  grant  of  Rs.
 25,000/-  to  the  Society.

 The  Government  of  Maharashtra  has
 also  given  Rs.  10,000  and  the  Society
 has  collected  donations  from  some  other
 sources.

 (९)  The  Ford  Foundation  sanctioned
 the  grant  to  the  Islam  and  the  Modern
 Age  Society  to  help  it  to  provide  a  forum
 for  interchange  of  ideas  by  responsible  pub-
 lic  men  of  Islam  culture  and  leaders  in}India
 and  overseas.  The  grantis  to  be  utilised
 substantially  for  the  following  purposes:

 Support  for  publication  of  journals  in
 English  and  Urdu;  Research  Scholar-
 ships  for  scholars  preparing  books  or
 articles;  purchase  of  books,  journals  etc;
 overseas  travel  of  research  scholars  and
 non-Indians  attending  seminars  of  the
 Society.

 Statement

 The  grant  paid  by  the  Jammu  &  Kash-
 mir  is  also  for  the  furtherance  of the
 objectives  of  the  Society,  A  Statement
 containing  the  declared  objects  of  the
 Society  is  Attached.

 (a\  To  promote  and  propagate  a  libe-
 ral  interpretation  of  religious
 principles  soasto  reconcile  the
 true  sprit  of  religions  with  the
 legitimate  demands  of  the  Modern
 Age.

 (b)  To  review  and  assess  the  contri-
 bution  of  religions  to  scientific
 and  philosophical  thought.

 (c)  To  encourage  a  comparative
 study  of  all  great  religions  in  order
 to  promote  harmonious  relations
 between  followers  of  different
 faiths.

 (@  To  analyse  the  causes  of  the  intel-
 lectual  isolation  of  communities

 VAISAKHA  II,  892  (SAKA)  Written  Answers  82

 and  persuade  them  to  think  and
 act  asintegral  members  of  their
 national  society  and  of  the  world
 Society.

 (e)  To  keep  in  touch  with  liberal
 movements  of  thoughtin  the  vari-
 ous  parts  of  the  world.

 (f)  To  take  note  of  the  progress  of
 scientific  and  philosophical  thought
 in  the  world,

 महाराजा  ग्वालियर  के  जवाहरात

 8190.  भी  स्वामी  ब्रह्मानन्वजी  :  क्या
 गुह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  ग्वालियर  के  भूतपूर्व.  महाराजा
 ने  राज्य  को  मारतीय  संघ  में  मिलाये  जाने
 के  पश्चात  भारतीय  सरकार  के  आदेशानुसार
 चल  सम्पत्ति  के  बारे  में  घोषणा  करते  समय
 अपने  जवाहरातों  का  ब्यौरा  प्रस्तुत  किया  था;

 (ख)  घोषणा  के  अनुसार  इन  जवाहरातों
 का  मूल्य  कितना  है  ;

 (ग)  जवाहरातों  का  मूल्य  किन  कम्पनियों
 के  माध्यम  से  निर्धारित  किया  गया  था;

 (घ)  क्‍या  सरकार  को  पता  है  कि  जिन

 जौहरियों  ने  जवाहरातों  के  मूल्य  को  निर्धारित
 किया  था  उनके  राजसी  परिवार  से  पारिवारिक
 सम्बन्ध  थे  और  उनमें  से  कुछ  उनके  साझीदार
 भी  थे  ;  और

 (ड.)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 गृह  कार्य  संत्रालय में  राज्य  मंत्रो  भी  विद्या-
 चरण  शुक्ल)  :(क)  जी  नहीं,  श्रीमान्‌।  मध्य
 भारत  के  निर्माण  के  लिए  महाराजा  ग्वालियर
 तथा  अन्य  द्वारा  हस्ताक्षरित  प्रसंविदा  के  उप-
 बन्धों  के  अनुसार  उनको  भारत  सरकार  को
 निजी  सन्पत्ति  के  रूप  में  घारण  की  गई  अपनी
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 सभी  अचल  सम्पत्ति,  प्रतिमूतियों  तथा  नकदी
 की  केबल  एक  तालिका  प्रस्तुत  करनी  थी  ।

 (ख)से  (ड')  प्रदन  नहीं  उठता  |

 केन्दीय  मंत्रियों,  राज्य  मंत्रियों  तथा  उपमंत्रियों
 द्वाश  राज्यों  का  बोरा

 8191.  जी  जगग्नाथ  राव  जोशी  :
 शो  ओकार  लाल  बेरवा
 श्री  हुकम  चन्द  कछवाय  :
 श्री  भारत  सिह  चोहान  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंग  कि  :

 (क)  जनवरी  से  लेकर  अप्रैल,  970  की
 अवधि में  केन्द्रीय  मंत्रियों,  राज्य  मंत्रियों  तथा
 उपन-मंत्रियों  द्वारा  किन  राज्यों  का  दोरा  किया
 गया  था  ;  और

 (ख)  सरकार  द्वारा  उक्त  दोरों  पर  कुल
 कितना  व्यय  किया  गया  था  ;

 गह-कार्य  मंत्रालय  में  उप-मंत्री (आओ  के  ०एस०
 राम  स्वामी)  :  (क)और  (ख).  1  जनवरी,
 19708  5  अप्रैल,  i970  की  अवधि  की

 सूचना  एकत्रित  की  जा  रही  है  भौर  सदन  के
 सभा  पटल  पर  रख  दी  जायगी  t

 Constraction  of  Building  at  Hussainiwala
 Border

 8192.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  estimated  expenditure  to  be
 incrurred  for  constructing  building  at  Hus-
 sainiwala  Border  andfor  making  other
 necessary  arrangrments  there:

 (b)  the  details  of  construction  work
 being  undertaken;  and

 (c)  the  time  by  which  the  same  is  expec-
 ted  to  be  completed?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS:
 (SHRI  VIDYA  CHARAN  SHUKLA)  :  (a)
 About  rupees  fourteen  lakhs.

 (b)  It  is  proposed  to  construct  builid-
 ings  toaccommodate  the  needs  of  the
 Border  Secuirty  Force  units,  the  Depart-
 ments  of  Customs  and  Tourism  and  the
 State  Covernment  of  Punjab.  Facilities
 are  proposed  to  be  provided  for  guard
 rooms,  luggage  examination  halls,  cargo
 sheds,  store  rooms,  electrical  and  water
 supply  installations  and  transit  rooms,
 beside  canteen  facilities  and  parking  space
 for  cargo-vehicles.

 (c)  The  workis  expected  to  be  comple-
 ted  before  the  middle  of  1971,

 Appointment  of  Scheduled  Castes  to
 Gazetted  Posts  in  Manipur

 8193,  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  thenumber  of  the  Scheduled  Caste
 Persons  appointed  to  the  Gazetted  posts
 in  Manipur  so  far;

 (b)  the  percentage  of  reservation  to
 the  posts  of  Grade  III  and  grade  TV  under
 the  Government  of  Manipur;

 (c)  Whether  the  Manipur  Chakpa  Sche-
 duled  Caste  Association  made  representa-
 tions  to  the  Government  of  Manipur
 regarding  the  unemployment  of  the  Sched-
 uled  Caste  Graduates  and  M.  A.  Degree
 holders;  and

 (d)  if  so,  the  steps  Government  have
 taken  to  give  employment  to  the  unem-
 ployed  Scheduled  Caste  persons?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AEFAIRS:  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  and
 (b).  The  Government  of  Manipur  have
 informed  that  three  members  of  the  Sche-
 duled  Castes  have  been  appointed  to  the
 Gazetted  postsin  Manipur  so  far.  The
 percentage  of  reservations  for  Scheduled
 Castes  to  Class  IIT  and  Class  IV  posts
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 under  the  Government  of  Manipur  is  as
 under:—

 (i)  By  direct  recruitment  2.5%

 (ii)  By  promotion  through
 limited  Depratmental
 Competitive  Examination  15%

 (iii)  By  Selection  1S%

 (c)  The  Manipur  Government  have  said
 that  no  such  application  is  traceable.

 (d)  Does  not  arise.
 Cases  pending  before  High  Courts  and

 Supreme  Court

 8194,  SHRI  SURAJ  BHAN:
 SHRI  KANWAR  LAL  GUPTA:
 SHRI  SHARDA  NAND:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:

 Willthe  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  ber  of  cases  pending  before the  High  Courts  and  Supreme  Court  for
 the  last  one,  two,  three  years  and  more
 than  three  years,  separately;

 (b)  the  steps  taken  by  Government  to
 reduce  thc  number  of  cases;

 (c)  thenames  of  High  Courts  where
 the  number  of  pending  cases  is  more;
 and

 (d)  the  steps  Government  propose  to
 give  speedy  and  cheap  justice  to  the
 people  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HOME  AFFAIRS  :
 (SHRI  VIDYA  CHARAN  SHUKLA):  (a)
 A  statement  giving  the  information  is
 laidon  the  the  Table  of  the  House
 [  Placed  in  Library  See  No  LT-
 3377/70  L

 (b)  The  State  authorities  have  been
 advised  to  take  the  following  measures:

 (i)  the  judge-strength  in  each  High
 Court  should  be  increased  to  the
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 extent  necessary,  taking  into
 account  the  institions  and  dispo-
 sals  and  the  arrears  to  be  cleared;

 (ii)  the  vacancies  in  the  High  Courts
 should  without  delay;

 (iii)  whenever  a  serving  Judge  is  diverted
 to  other  duties  and  he  is  not  likely
 to  come  back  to  the  High  Court
 within  six  months,  an  additional
 or  adhoc  Judge  should  be  appo-
 inted  in  his  place  so  that  the  work
 in  the  High  Court  does  not  suffer.
 During  the  last  few  years  several
 posts  of  Additional  Judges  in  the
 various  High  Courts  have  been”
 converted  into  posts  of  permanent
 Judge.  The  judge-strength  of  the
 various  High  Courts  has  also  been
 increased  from  245  (on  I.  967)
 to  300  (on  I.  5.  I970).

 (iv)  A  Committee  of  three  Judges
 with  the  Chief  Jusiice  of  India  as
 Chairman  has  also  since  been
 appointed  to  gointo  the  question
 of  arrears  in  the  High  Courts  and
 to  suggestfurther  remedial  mea-
 sures.

 As  regards  Supreme  Court,  the  judge-
 strengh  was  incerased  from  ]  to  2  Judges
 in  1969.  The  file  of  pending  matters  is
 always  under  review  of  the  Chief  Justice  of
 India.  If  additional  help  is  considered
 necessary  for  the  clearance  of  arrears,  the
 question  of  increasing  the  Judge-strength
 further  within  the  prescribed  limits  will
 be  considered.

 (c)  The  pendency  is  larger  the  High
 Courts  of  Calcutta,  Allahabad,  Madras,
 Bombay,  Kerala,  Andhra  Pradesh  and
 Punjab  &  Haryana.

 (dy  The  Law  Commission  has  suggested
 certain  specific  amendments  to  the  Code  of
 Civil  Procedure  1908,  in  its  Twenty-Seven-
 th  Report  which  are  directed  towards
 eliminating  or  minimising  delay  in  civil
 litigation  and  thereby  reducing  cost.  A  Bill
 further  to  amend  that  Code  for  giving
 effect  to  those  amendments  is  now  pending
 before  the  Joint  Select  Committee  of
 both  Houses  of  Pariliament.  The  repor
 of  the  Committee  is  awaited.
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 The  Code  of  Criminal  Procedure  has
 been  examined  recently  in  detail  by  the
 Law  Commission  and  the  recommenda-
 tions  made  in  its  Forty-First  Report  are
 being  examined  in  consultation  with
 the  State  Governments.

 Number  of  Bills  received  from  West
 Bengal  for  President's  Assent

 8195,  SHRI  BHAGABAN  DAS:
 SHRI  JYOTIRMOY  BASU:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  the  number  of  Bills  that  were  sent
 during  the  month  of  November,  969
 from  West  Bengal  for  the  President's  assent;

 (b)  the  particulars  of  those  Bills;

 (c)  the  particulars  of  the  Bills  which
 have  been  given  assent  to;  and

 (dj  the  number  of  Bills  still  pending  and
 the  reasons  for  the  same  in  each  case  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  to  (0),
 During  November,  1969,  the  Government
 of  West  Bengal  sent  only  one  Bill,  viz.  the
 Trade  Unions  (West  Bengal  Amendment)
 Bill,  1969,  for  the  assent  of  the  President.
 Assent  has  not  yet  been  given.  The  views
 of  the  Central  Government  have  been  com-
 municated  tothe  State  Government  and
 their  reaction  is  awaited.

 भारत  ओर  पाकिस्तान  के  बीच  मुठभेड़

 8196.  थी  ओंकारलास  बोहरा  :

 ी  वेणी  शंकर  शर्मा  :

 क्या  गह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  जनवरी,  i969  से  3  मार्च,
 i970  तक  भारतीय  सीमाओं  पर  पाकिस्तान

 के  साथ  कितनी  मुठमेड़  हुई,  और  उनके  परिणाम-
 स्वरूप  कितने  व्यक्ति  मारे  गये  और  कितने
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 घायल  हुए  तथा  इस  सम्बन्ध  में  अन्य  ब्यौरा
 क्‍याहै;

 (ख)  उपयुक्त  अवधि  में  पाकिस्तानी
 कितने  पशुओं  को  चुरा  कर  ले  गये  थे  और
 उनमें  से  कितने  वापिस  ले  लिये  गये  हैं  ;

 (ग)  इस  सम्बन्ध  में  सरकार  ने  पाकिस्तान
 को  कितने  विरोध  पत्र  भेजें  थ ेऔर  पाकिस्तान
 सरकार  से  कितने  विरोध  पत्रों  का  उत्तर  प्राप्त
 हुआ  है  ;  और

 (घ)  इन  घटनाओं  को  रोकने  के  लिए
 सरकार  ने  क्‍या  कार्यवाही  की  है  ?

 गह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री  विद्या-
 चरण  शुक्ल) :  (क)झौर(ख).  गुजरात,  पंजाब,
 पश्चिम  बंगाल  तथा  असम  के  संबंध  में  मारत-
 पाकिस्तान  सीमा  पर  हुई  घटताओं  से  सम्बंधित
 सूचना  सभा  पटल  पर  रखे  गये  विवरण  में  दी
 जाती  हैं  ।  [फ्रंयालय  सें रख  दिया  गया।  वेखिये
 संख्या  LT-3378/70]  राजस्थान  तथा
 त्रिपुरा  के  सम्बन्ध  में  सूचना  प्राप्त  होने  पर
 सदन  के  पटल  पर  रख  दी  जाएगी  |

 (ग)  जहां  कहीं  आवश्यक  था  उचित
 स्तरों  पर  विरोध  प्रकट  किया  गया  है  ।

 (घ)  सीमा  सुरक्षा  दल  भारतन्याकिस्तान
 सीमा  के  साथ-साथ  नियमित  गइत  तथा  अन्य
 उपायों  द्वारा  कड़ी  निगरानी  रख  रहा  है।

 Agreement  with  Malaysia  on  Cultural
 Agreements

 ‘8197.  SHRI  MUHAMMAD  SHERIFF:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  Malyasia  and  India  have  out-
 lined  a  series  of  agreements  covering  Cultu-
 tal  exchanges  and  the  copyright  when  the
 senior  Government  officials  of  both  the
 Governments  met  in  Kuala  Lumpur  in  the
 month  of  February,  1970;  and

 (b)  if  so,  the  details  thereof  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRIMATI  JAHAN-
 ARA  JAIPAL  SINGH)  :  (a)  A  Cultural
 Agreement  has  been  under  consideration
 but  no  bilateral  concrete  programme  of
 cultural  exchanges  was  outlined  at  the
 meeting.  No  bilateral  agreement  was  out
 linedin  respect  of  copyright  either.

 (b)  Text  of  the  Cultural  Agreement  has
 not  yet  been  finally  agreed  upon.  As  far
 as  copyright  is  concerned,  the  question
 does  not  arise,

 Renovation  of  Temples,  Mosques,
 Gurdwaras  and  Churches  by

 U.  N.  E.  5.  C.  ren

 8I98.  SHRI  MUHAMMAD  SHE-
 RIFF:  Will  the  Minister  of  EDUCATION
 AND  YOUTH  SERVICES  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  the  U.  N.
 E.  S.C.O.  has  been  spending  some  amount
 onthe  renovation  work  of  temples  ;

 (b)  whether  the  renovation  work  will
 be  extended  to  the  ,  churches  and
 gurdwaras  in  India  also,  and

 (c)  ifso,  the  details  thereof  and,  if  not,
 the  reasons  therefor  7?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  (a)  Yes,  Sir.  During  the  three
 years  966  to  1968  Unesco.  made  available
 Services  of  two  foreign  experts  as  Advisers
 and  equipment  worths  12,000  for  the
 onservation  of  Shri  Ranganathaswami
 Temples  at  Srirangam.

 (b)  and(c).  The  assistance  of  Unesco
 is  available  for  cancient  monuments.  which
 include  temples,  mosques,  churches  and
 gurdwaras.  All  State  Governments  and
 Union  Territories  have  been  requested  to
 submit  proposals  for  Unesco  assistance  for
 renovation  and  preservation  of  ‘ancient
 monuments,  priority  being  given  to  moenu-
 ments  which  can  become  centres  of  cultural
 tourism  and  the  restoration  and  conserva-
 tion  of  which  may  require  the  services  of
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 foreign  experts  and  equipment  or  material
 not  available  in  India.  It  has  been  made
 clear  to  the  State  Governments  that  Unesco
 assistance.  if  made  available,  will  be
 marginal  and  limited  to  the  services  of
 foreign  experts  and  supply  of  equipment
 as  may  not  be  available  in  the  country,
 The  rupee  expenditure  on  the  actual  reno-
 vation  will  have  to  be  met  by  the  State
 Governments  or  other  sponsors  concerned.

 Gang  Counterfeiting  Dollars

 8I99.  SHRI  RAMAVTAR  SHARMA;
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  the  existence  of  a  gang
 which  counterfeits  the  dollar  ;

 (b)  whether  any  arrests  have  been  made
 in  this  connection;  and

 (९)  if  so,  the  details  thereof  and  the
 steps  Government  are  takingto  curb  such
 gangs  which  impair  the  image  of  the  coun-
 try  in  foreign  countries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  State
 Governments  of  Andhra  Pradesh,  Assam,
 Gujrat,  Haryana,  Nagaland.  Punjab  and
 Rajsthan  and  all  the  Union  Territories
 other  than  Delhi  have  reported  that  there
 are  no  such  cases.  Information  is  awaited
 from  the  State  Governments  of  Bihar,  J&K
 Kerala,  Madhya  Pradesh,  Maharashtra,
 Mysore,  Uttar  Pradesh,  and  West  Bengal
 and  will  be  laid  on  the  Table  of  the  House
 on  receipt.

 (b)  and  (c).  In  February  969  a  case
 of  forged  United  States  Dollars  was  regist-
 eredin  the  Union  Territory  of  Delhi  in
 connection  with  which  20  persons  were
 arrested.  In  July  969two  persons  were
 similarly  arrested  in  the  Union  Territory
 of  Delhi  for  a  similar  offence;  In  January,
 1970,  l4  persons  involvedina  dollar  for.
 gery  case  were  arrested  in  Madurai  in
 Tamil  Nadu  State.
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 Necessary  vigilance  is  being  maintained
 by  the  police  concerned.

 Unemployed  Graduates  and  Engineers

 8200.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  due  to  the
 progressive  policy  adopted  by  Government
 that  pumps  and  dealership  of  Indian  Oil
 Co.  be  allotted  only  to  the  unemployed
 Graduates  or  Engineers,  the  unemployment
 has  decreased  to  a  great  extent  ;  and

 (b)  if  so,  the  number  of  unemployed
 Graduates  and  Engineers  in  1968-69  and
 in  1969-70.  ?

 THE  DEPUTY  MINISTERIN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.S.  RAMSWAMY):  (a)  The  Indian
 Oil  Corporation  had  introduced  scheme  in
 November,  1969  under  which  future  dealer-
 ships  for  petrol  pumps,  kerosine/light
 disel  oil  and  distributorship  for  domestic
 and  commercial  gas  would  be  given  only
 to  suitable  unemployed  engineers  and
 others  graduates,  viz(i)  who  are  whithin
 the  age  limit  of  30  years;  (ii)  who  belong
 to  the  districtsin  which  the  dealership/
 distributorships  are;to  be  operated  and
 (iii)  who  belong  to  low  income  group  fami-
 lies,  It  is  too  early  to  assess  the  progress
 ofthe  scheme  and  its  impact  on  the
 problem  of  unemployed  engifeers  and
 graduates.

 (b)  Precise  estimates  of  unemployment
 of  graduates  and  engineers  is  not  available.
 The  number  borne  on  the  live  registers  of
 the  Employment  Exchanges  gives  a  rough
 indication  of  the  exent  of  unemployment,
 There  were  50,204  -engineers  (graduates
 and  diploma  holders)  and  146,564  gradua-
 tes  (other  than  engineering  graduates)  on
 the  live  registers  of  the  employment  ex-
 changes  on  31.12.1968.  The  corresponding
 figures  were  57,569  and  (76,676  respec-
 tively  on  31.12.1969.
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 Visit  by  a  Group  of  Soviet  Artists

 8201,  SHRI  N.  R.  LASKAR  :
 SHRI  MAYAVAN  :
 SHRI  DHANDAPANI  :
 SHRI  CHENGALRAYA

 NAIDU  :

 Will  the  Minister  of  EDUCATION
 AND  YOUTH  SERVICES  be  pleased  to
 state  :

 (a)  whether  itis  afact  thata  group  of
 Soviet  Artists  arrived  in  Delhi  on  the  8th
 April,  970  under  the  Indo-Soviet  Cultu-
 tal  programme;

 (b)  if  so,  how  far  their  vieit  has  impro-
 ved  the  cultural  ties  between  the  two
 countries;  and

 (0)  whether  an  Indian  artists  delegation
 is  to  visit  Russia  and  if  so,  when  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRIMATI  JAHAN-
 ARA  JAIPAL  SINGH  )  :  (a)  Yes,  Sir.

 (b)  The  visit  has  further  strengthened
 the  cultural  ties  between  India  and  the
 U.S.  S.  R.  Itis  not  possible  to  make  an
 assessment  in  quantitative  terms.

 (c)  Yes,  Sir,  during  June,  1970,

 Seminar  on  Minorities  in  Nation-Building

 SHRI  N.  R.  LASKAR  :
 SHRI  MAYAVAN  ;
 SHRI  DHANDAPANI;
 SHRI  CHENGALRAYA

 NAIDU  :

 8202.

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Semi-
 nar  on  Minorities  in  Nation-building  held
 in  New  Delhi  in  the  first  week  of  April.
 970  has  reco  ded  ndments  to  the
 Penal  Code  and  the  Representation  of  the
 People  Act,  95]  to  provide  for  punishment
 for  promoting  feeling  of  hatred  between
 different  classes  of  citizens;  and
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 (b)  ifso,  the  reaction  of  the  Union
 Government  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (ay  Yes,  Sir,

 (b)  The  amendments  made  to  the  rele-
 vant  provisions  of  the  Indian-Penal  Code

 and  the  Representation  of  the
 People  Act.  95i,  with  the  enactment
 of  the  Criminal  and  Election  Laws  Amend-
 ment  Act,  1969,  cover  substantially  the
 suggestions  made  by  the  Seminar,

 Sixth  All-  India  Languages  Convention

 8203.  SHRI  N.  R.  LASKAR  :
 SHRI  MAYAVAN  :
 SHRI  MUHAMMAD  SHERIFF:
 SHRI  DHANDAPANI  :
 SHRI  CHENGALRAYA
 NAIDU:

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (b)  whether  it  is  a  fact  that  the
 Sixth  All-India  Languages  Convention  was
 heldin  Delhi  on  the  l0th  April,  1970,

 (b)  if  so,  the  details  of  the  subjects  dis-
 cussed;  and

 (c)  the  main  purposes  of  this  Conven-
 tion  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  Yes,  Sir,

 (b)  and  (c).  The  necessary  information
 is  being  collected  and  will  be  laid  on  the
 table  of  the  Sabha  as  soon  as  possible.

 Survey  of  Hotel  Accommodation
 in  India  by  Indian  Institute  of

 Ahmedabad

 8204,  SHRI  N.  R.  LASKAR  :
 SHRI  MAYAVAN  :
 SHRI  CHENGALRAYA  NAIDU:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state  :
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 (a)  whether  it  is  a  fact  that  Government
 have  asked  the  Indian  Institute  of  Manage-
 ment,  Ahmedabad  to  conduct  a  survey
 among  foreign  tourists  to  ascertain  their
 reaction  to  hotel  accommodation;

 (b)  if  so,  when  the  survey  is  likely  to  be
 completed  ;

 (c)  whether  earlier  also  a  survey  was conducted  by  the  Delhi  Institute  of  Public
 Opinion;  and

 (d)  what  is  the  main  purpose  of  these
 surveys  and  how  far  they  have  been  proved
 helpful  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (ay  Yes,  Sir.

 (by)  The  survey  has  been  completed,
 The  report  of  the  survey  is  awaited.

 (c)  The  Department  of  Tourism
 commissioned  the  Indian  Institute  of
 Public  Opinion  to  conduct  a  Sample
 Survey  among  foreign  tourists  to  study
 their  composition,  reactions  and  expendi-
 ture  patterns.  The  survey  was  conducted
 from  November  1968,  to  October  969
 and  the  Report  has  been  published.

 The  Survey  entrusted  to  the  Indian
 Institute  of  Manage  ,  Ahmedabad,  is
 designed  to  obtain  a  comprehensive
 analysis  in  depth  regarding  the  quality
 of facilities  available  in  specific  hotels  in
 higher  categories.

 (d)  The  object  of  these  Surveys  is  to
 elicitthe  opinion  of  tourists  about  the
 quality  and  adequacy  of  various  tourist
 facilities  in  the  country  and  take  remedial
 action  where  necessary.

 हिन्दी  सहायकों  तथा  हिन्दी  अनुबादकों  की
 नियुक्ति

 8205.  श्री  हरबयाल  देवगुण  :  क्या  गह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  33,  i959  में  किस  प्रयोजन  के
 लिये  और  किस  नियम  के  अधीन  संघ  लोक
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 सेवा  आयोग  की  परीक्षा  के  माध्यम  से  हिन्दी
 सहायक  नियुक्त  किये  गये  थे  ;

 (ख)  क्‍या  28  नवम्बर,  i968  को

 उपयुक्त  प्रयोजन  अथवा  लक्ष्य  पूरा  होगया
 था;

 (ग)  यदि  हां,  तो  कोई  संघ  लोक  सेवा
 आयोग  परीक्षा  लिये  बिना  हिन्दी  सहायकों  के
 स्थान  पर  हिन्दी  अनुवादक  नियुक्त  किये  जाने
 के  क्या  कारण  हैं  ;

 (घ)  क्‍या  भारत  सरकार  के  केन्द्रीय
 सचिवालय  में  हिन्दी  के  साथ  न्याय  करने  शौर
 उनके  मंत्रालय  के  उन  वरिष्ठ  अधिकारियों  के
 प्रयासों  को  निष्फल  बनाने  के;लिये,'  जो  हिन्दी
 को  संविधान  में  तथा  राजभाषा  अधिनियम  में

 निहित  समुचित  स्थान  से  वंचित  करना  चाहते  हैं,
 हिन्दी  अनुवादकों,  हिन्दी  अधिकारियों  और  हिन्दी
 सहायकों  की  एक  नियमित  सेवा  बनाने  का
 सरकार  का  विचार  है  ;  और

 (ड.)  यदि  नहीं,  तो  इसके  क्‍या  कारण  है?

 गृह-कार्य  मंत्रालय  सें  राज्य  मंत्री  (भो  बिद्या
 चरण  शक्ल):  (क)से(ग).  विभिन्न  मंत्रालयों  |
 विभागों  में  हिन्दी  संबंधित  कार्य  करने, के  लिए
 केन्द्रीय  सचिवालय  के  सहायकों  की  स्थिति
 और  वेतन  मान  के  समान,  हिन्दी  सहायकों  के

 सृजित  पदों  पर  भर्ती  में  स्तर  तथा  प्रक्रिया
 में  एकरूप  लाने  की  दृष्टि  से  जून,  i959  7
 संघ  लोक  सेवा  आयोग  द्वारा  परीक्षा  लेने  का
 निचय  किया  गया  था  7  केन्द्रीय  सचिवालय
 लिपिक  सेवा  के  केवल  अवर  श्रेणी  तथा  उच्च
 श्रेणी  लिपिक,  जो  न्यूनतम  शैक्षिक  अहंतायें  तथा
 न्यूनतम  सेवा  अवधि  की  शर्तों  को  पूरा  करते  थे
 परीक्षा  में  बैठने  के  पात्र  थे  ।  संघ  लोक  सेवा
 झायोग  द्वारा  चुने  गये  व्यक्तियों  को  विभिन्‍न
 मंत्रालयों  |  विभागों  में,  जहां  हिन्दी  सहायकों
 के  पद  मौजूद  थे,  अनहंक  व्यक्तियों  को  आव-
 इयकतान सार  प्रत्याधतित  करके,  नामित  किया
 गया  था  ।  संघ  लोक  सेवा  झायोग  द्वारा
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 तैयार  की  गयी  चयन-सूची  समाप्त  होने  के  बाद
 मंत्रालयों  /  विभागों  में  हिन्दी  सहायकों  के  पदों
 में  जो  कुछ  रिक्तियां  हुई  उन्हें  मंत्रालथों  /
 विभायों  द्वारा  स्वयं  क्षरा  गया  ।  राजभाषा
 (संशोधन)  अधिनियम,  .967  के  अधिनियमित
 होने  के  परिणामस्वरूप  गृह  मंत्रालय  ने  इस
 अधिनियम  के  उद्देश्यों को  पूरा  करने  हेतु  कमं-
 चारियों  की  व्यवस्था  करने  के  लिए  प्रशासनिक
 आवश्यकताओं  पर  ध्यान  दिया  था  1  यह
 अनुभव  किया  गया  कि  हिन्दी  में  प्रशिक्षित
 केन्द्रीय  सरकारी  कर्मचारियों  की  बढ़ती  हुई
 संख्या  को  देखते  हुए  केवल  हिन्दी  कार्य  के  लिए
 पृथक  कमंचारियों  की  भ्रावश्यकताएं  नहीं  है!
 चूंकि  वर्तमान  में  तथा  भविष्य  में  कुछ  समय
 तक  हिन्दी  कार्य  के  लिए  झआवश्यकताएं  अंग्रेजी
 से  हिन्दी  तथा  हिन्दी  से  अंग्रेजी  के  अनुवाद
 तक  ही  सीमित  होगी  तत:  नवम्बर,  968  में
 यह  निश्चय  किया  गया  कि  हिन्दी  सहायकों  के
 जो  पद  तत्पश्चात  खाली  होते  हैं  उन्हें  मरा
 न  जाए  बल्कि  समाप्त  कर  दिया  जाय  f  प्रत्येक
 मंत्रालय  /  विभाग  की  आवश्यकताओं  के  अनु-
 सार  अपेक्षित  संस्था  में  उचित  बेतनमान  में
 हिन्दी  पश्रनुवादकों  के  पदों  का  सृजन  किया  जा
 सकता  है  और  वे  उनके  द्वारा  पद  के  लिए  बनाए
 गए  भर्ती  नियमों  के  अनुसार  भरे  जा  सकते  हैं।
 यह  केवल  एक  अन्तः  कालीन  उपाय  तब  तक
 के  लिए  है  जब  तक  केन्द्रीय  सचिवालय  में
 कर्मचारी  हिन्दी  का  काम  चलाऊ  ज्ञान  प्राप्त
 नकर  लें  |  इन  बातों  को  ध्यान  में  रखते  हुए
 तथा  इसलिये  भी  कि  विभिन्‍न  मंत्रालयों  /
 विभागों  में  हिन्दी  अनुवादकों  के  पदों  में  से
 अधिकांश  श्रेणी  Ul  के  पद  हैं  और  इस  कारण
 संघ  लोक  सेवा  आयोग  के  क्षेत्राधिकार  के  बाहर
 हैं,  इन  पदों  को  भरने  के  लिए  संघ  लोक  सेवा
 आयोग  द्वारा  कोई  समान  परीक्षा  लेने  का  विचार
 नही  है  t

 (घ)  और  (ड.).  हिन्दी  अनुवादकों,  हिन्दी
 सहायकों  तथा  हिन्दी  अधिकारियों  के  पद  स्वयं
 मंत्रालयों  /  विभागों  द्वारा  अपनी  भ्रावश्यकताओं
 के  भ्रनुसार  बताये  गये,  पृथक  पद  हैं  और  इस
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 प्रयोजन  हेतु  बनाये  गये  भर्ती  नियमों  के
 अनुसार  उनके  द्वारा  भरे  जाते  हैं  ।  उपरोक्त
 उत्तर  के  भाग  (क)से(ग)  में  वणित  कारणों
 को  ध्यान  में  रखते  हुए  इन  पृथक  पदों  के
 लिए  संगठित  सेवा/संवर्ग  बनाने  का  कोई
 विचार  नहीं  है  ।  केन्द्रीय  सचिवालय  में  हिन्दी
 के  साथ  अन्याय  अथवा  संविधान  तथा  राज्य-
 भाषा  अधिनियम  के  अधीन  उसको  समुचित
 स्थान  से  वंचित  करने  का  प्रइन  नहीं  उठता  |

 हिन्दी  सहायकों,  हिन्दी  अनुवादकों  तथा  हिन्दो
 अधिकारियों  का  एक  संवर्ग  बनाने  की  प्रशासनिक

 आवश्यकता

 2806.  श्री  ह्रदयाल  देवगुण  :  क्या  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उनका  ध्यान  गुह-कार्य  मंत्रालय
 के  ज्ञापन  संख्या  7/i/66  सी०एस०  (i)  दिनांक
 28  नवम्बर,  L968  की  ओर  दिलाया  गया  है;

 (ख)  यदि  हां,  तो  हिन्दी  सहायकों,  हिन्दी
 झनुवादकों  तथा  हिन्दी  अधिकारियों  का  एक
 नियमित  संवर्ग  न  बनाये  जाने  के  विभिन्‍न  प्रशा-
 सनिक  कारण  क्या  हैं  ;  और  इस  प्रकार  देश
 के  नागरिकों  के  साथ  भेदभाव  क्‍यों  किया  जा
 रहा  है  ;

 (ग)  क्‍या  उन्हें  पता  हैकि  वित्त  मंत्नालय
 संघ  लोक  सेवा  आयोग  के  माध्यम  से  भर्ती
 किये  गये  हिन्दी  सहायकों  को  बिना  परीक्षा  तथा
 साक्षात्कार  के  उच्च  पदों  पर  पदोन्‍नत  कर  देता
 है  जबकि  वे  संघ  लोक  सेवा  झ्रायोग  की  उसी
 परीक्षा  के  आधार  पर  भर्ती  किये,  परन्तु  झन्प
 मंत्रालयों  में  कार्य  कर  रहे  हिन्दी  सहायकों
 की  पदोन्‍नति  के  लिये  परीक्षा  लेते  हैं  तथा
 साक्षात्कार  करते  हैं  ;

 (घ)  यदि  हां,  तो  क्‍या  गृह-कार्य  मंत्रालय
 ने  वित्त  मंत्रालय  में  अधिक  योग्य  हिन्दी  सहा-
 यक  नियुक्त  किये  थे  ;  और
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 (ड.)  यदि  नहीं,  तो  क्‍या  इस  सम्बन्ध  में
 समान  नीति  अपनाने  के  लिय  विभिन्‍न  मंत्रालयों
 और  कार्यालयों  को  आदेश  जारी  करने  का  विचार
 है  ?

 गृह-कार्य  मंत्रालय  सें  राज्य  मंत्री  (शी  विद्या-
 चरण  शुक्ल):  (क)  जी  हां,  श्रीमान  ।

 (ख)  राजभाषा  (संशोधन)  अधिनियम,
 967  के  अधिनियमित  होने  के  परिण।मस्वरूप

 गृह  मंत्रालय  ने  अनुवाद  प्रबन्धों  को  मजबूत
 करने  तथा  उनकी  व्यवस्था  करने  के  लिए  प्रशा-
 सनिक  आवश्यकताओं  पर  ध्यान  दिया  था  t
 चुंकि  ब्तमान  में  तथा  कुछ  समय  तक  भविष्य
 में  भी  आवश्यकताएं  अंग्रेजी  से  हिन्दी  तथा
 हिन्दी  से  अंग्रेजी  के  अनुवाद  तक  ही  सीमित
 होंगी  अतः  नवम्बर,  l968%  यह  निश्चय
 किया  गया  कि  हिन्दी  सहायकों  के  जो  पद
 तत्पदचात  खाली  होते  हैं,  उन्हें  भरा  न  जाए
 बल्कि  समाप्त  कर  दिया  जाये।  प्रत्येक  कार्यालय
 की  आवश्यकताओं  A  अनुसार  अपेक्षित  संख्या
 में  हिन्दी  अनुवादकों  की  भर्ती  की  जाए  ।  चूंकि
 हिन्दी  अनुवाद  कार्य  के  सम्बंध  में  निर्मित  पद
 प्रत्येक  मंत्रालय  द्वारा  अपनी  झावश्यकताओं  के

 अनुसार  बनाये  गये  पृथक  पद  हैं  और  पदों  के
 लिए  भर्ती  नियमों  के  अनुसार  भरे  जाते  हैं  तथा
 चूंकि  यह  केवल  तब  तक  के  लिए  एक  अन्तः
 कालीन  उपाय  है  जब  तक  केन्द्रीय  सचिवालय
 में  कमंचारी  हिन्दी  का  काम  चलाऊ  ज्ञान  प्राप्त
 न  कर  लें,  अतः  इन  पदों  के  लिए  कोई  संगठित
 सेवा/संवर्ग  बनाया  जाना  आवश्यक  नहीं  समझा
 जाता  है  इसमें  किसी  भेदभाव  का  भी  प्रश्न
 नहीं  है।

 (ग)से(ड.).  हिन्दी  अनुवादकों  के  पद  स्वयं
 मंत्रालयों/विभागों  प्वारा  निर्मित  पृथक  पद  हैं  और
 उनके  द्वारा  बनाए  गये  नियमों  के  उपबन्धों  के
 संदर्भ  में  भरें  जाते  हैं  ।  वित्त  मंत्रालय  के
 राजस्व  तथा  बीमा  विभाग  में  हिन्दी  अनुवादकों
 के  पद  (वेतनमान  320-530)  के  लिए  भर्ती
 नियमों  में  ऐसे  पदों  को  भरने  के  तीन  निम्न-
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 लिखित  तरीकों  की  व्यवस्था  है  -

 (४)  संघ  लोक  सेवा  आयोग  &  नतीजों
 के  आधार  पर  हिन्दी  सहायकों
 के  पद  धारकों  द्वारा  जिन्होंने
 राजस्व  तथा  बीमा  विभाग  में
 उस  श्रेणी  में  कम  से  कम  तीन
 वर्ष  की  सेवा  की  हो।

 (ii)  उपरोक्त  (a)  के  अभाव  में  उन
 केन्द्रीय  सरकार  के  कर्मचारियों
 के  स्थानान्तरण  अथवा  प्रतिनियु-
 क्ति  द्वारा  जा  सीघी  भर्ती  के
 लिए  निर्धारित  योग्यताएं  रखते
 हैं  -  चयन  राजस्व  तथा  बीमा
 विभाग  द्वारा  ली  गई  लिखित
 परीक्षा  तथा  साक्षात्कार  के  आधार
 पर  किया  जाना  ।

 (iii)  उपरोक्त  (i)  और  (i)  झभाव
 में  सीधी  भर्ती  से  राजस्व  तथा
 बीमा  विभाग  द्वारा  ली  गई
 लिखित  ५रीक्षा  तथा  साक्षात्कार
 के  आधार  पर  ny

 959  में  ली  गई  परीक्षा  के  आधार  पर
 विभिन्‍न  मंत्रालयों/विभागों  को  हिन्दी  सहायकों
 के  नियतन  के  पश्चात  वित्त  मंत्नालय  के  राजस्व
 तथा  बीमा  विभाग  में  हिन्दी  अनुवादकों  के  पदों
 पर  हिन्दी  सहायकों  की  नियुक्ति  उपरोक्त
 नियमों  के  उपबन्धों  के  अनुसार  नियमित  की
 गई  है।

 जैसा  कि  ऊपर  बताया  गया  है  हिन्दी  अनु-
 बादकों  के  पद  स्वयं  मंत्रालयों/विभागों  द्वारा
 अपनी  झ्रावश्यकताओं  के  अनुसार  उचित  वेतन-
 मानों  में  प्रन्तःकालीन  उपाय  के  रूप  में  बनाये
 गये  पथक  पद  हैं  और  इस  उद्देश्य  से  बनाये
 गये  भर्ती  नियमों  के  अनुसार  उनके  द्वारा  भरे
 जाते  हैं।  अतः  इस  सम्बन्ध  गें  कोई  एक  जैसी
 नीति  निर्धारित  करने  का  कोई  प्रस्ताव  नहीं  है  1
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 दिल्‍लो  पुलिस  के  पास  दर्ज  अपराध  के  मामले

 8207,  श्री  मोलहू  प्रसाद  :  क्‍या  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  जनवरी,  फरवरी  तथा  मार्च,  970
 में  नई  दिल्‍ली  तथा  पुरानी  दिल्ली  के  प्रत्येक

 पुलिस  स्टेशन  में  अपराध  के  कितने  मामले  दर्ज
 किये  गये  और  किस  धारा  के  अन्तर्गत  ये  दर्ज
 किये  गये  थे  ;  और

 (ख)  उनमें  हस्तक्षेप्प  तथा  अहस्तक्षेप्य
 अ्रपराधों  की  संख्या  कितनी-कितनी  थी  और
 कितने  मामलों  भें  लोगों  को  न्यायालयों  में  सजा
 दी  गई  ?

 गृहब्काय॑  मंत्रालय  में  राज्य  मंत्री  (श्री  विद्या
 चरण  शुक्ल)  :  (१)और  (ख)  उपलब्ध  सूचना
 को  दिखाये  हुए  दो  विवरण  सभा  पटल  पर  रखे
 जाते  हैं  [ग्रन्थालय  में  रख  दिये  गये  ।  देखिये
 संख्या  LT-3379/70]

 पूर्वता  अधिपत्र  (वारन्ट  आफ  प्रिसोडेन्स)

 820  9,  श्री  मोलहू  प्रसाद  :  क्‍या  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  घूव॑ता  अधिपंत्र  का  निर्णय
 किस  प्रकार  किया  ग्रया  है;

 (ख)  उसके  लिये  क्‍या  कसौटी  अपनाई
 गई  है;  और

 (ग)  उसका  पद-वार  ब्यौरा  क्‍या  है?

 गह-कार्य  मंत्रालय  में  उप-मंत्री  श्री  के०
 एस०  रामास्वासी)  :  (क)  और  (ख).  पूर्वता
 अधिपत्न  राज्य  के  प्रमुख  द्वारा  अपने  विशेषा-
 घिकार  द्वारा  जारी  किया  गया  एक  कार्यकारी
 झादेश है.  -  यह  उसमें  उल्लिखित  विभिन्‍न
 विशिष्ट  व्यक्तियों  द्वारा  धारण  किये  गये  पदों
 के  स्वरूप  को  ध्यान  में  रख  कर  बनाया  गया  है  1
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 (ग)  पूर्वता  अधिपत्न  तथा  उसके  संशोधन

 अधिसूचनाओं  के  रूप  में  मारत  के  राजपत्र  में
 प्रकाशित  किये  जाते  हैं  ।  उसको  “भारत

 969—UH  वापिक  संदर्भ”  के  पृष्ठ  574  से

 575  पर  उद्धृत  किया  गया  है  |

 संसद-कार्य  विभाग  में  हिन्दी  /  अंग्रेजों  में  किये
 नेजा  व  ले  काम  का  ब्यं/रा  और  अनुसूचित  जातियों
 तथा  अनुसूचित  आदिम  जातियों  के  कर्मचारियों

 को  संख्या

 8  2i0.  श्री  मोलहू  प्रसाद  :  क्या  संसद-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गृह-कार्य  मंत्रालय  के  आदेश  के

 अनसरण  में  उनके  मंत्रालय  से  सम्बध्द  तथा
 उसके  अधोन  कार्यालयों  में  हिन्दी/म्ंग्रेजी  में  किये

 जा  रहे  काम  का  ब्यौरा  कया  है  ;  और

 (ख)  उनके  मंत्रालय  में  अनुसूचित  जातियों

 अनुसूचित  आदिम  जातियों  तथा  अन्य  कम  चारियों
 को  संख्या  कितनी  है  और  उनके  नाम  तथा

 पदनाम  वर्ग-वार  क्‍या  हैं?

 संसद-कार्य  विभाग  और  नौवहन  तया  परि-

 बहन  संत्री  (ओ  के  ०  रघुरामंयया ) :  (क)  कोई  भी

 कार्यालय  संच्तद  कार्य  विभाग  से  सम्बद्ध  तथा
 उसके  अधीन  नहीं  है  |

 (ख)  अनुसूचित  जाति  अठारह
 अनुसूचित  झ्ादिम  जाति:  दो

 अन्य  एक  सौ

 एक  विवरण  जिसमें  ऊपर  दिखाए  गए
 अंकों  का  पदनाम  और  श्रेण  के  अनुसार
 विघटटन  दिया  गया  है,  समा  पटल  पर  रखा
 जाता  है।  |प्रल्थालय  सें  रख  दिया  गया  ।  देखिये
 संख्या  LT-  3380/70]

 संघ  लोक  सेवा  आयोग  में  परीक्षा  नियंत्रक

 82ii,  श्री  बंशनारायण  सिह:  क्या  गृह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 _(क)  क्या यह  सच  है  कि  सघ  लोक  सेवा
 आयोग  में  परीक्षा  नियंत्रक  के  पद  पर  हाल  में
 एक  व्यक्ति  को  नियुक्त  किया  गया  है  ;

 (ख)  यदि  हाँ,  तो  उसका  नाम  तथा
 अहेताएं  क्‍या  हैं  ;

 (ग)  क्‍या  यह  भी  रुच  है  उस  व्यक्ति  का
 मुख्य  कार्य  संघ  लोक  सेवा  ग्रायोग  द्वारा  ली
 जाने  वाल!  पराक्षाओं  के  लिए  हिन्दी  को
 माध्यम  के  रूप  में  अपनाये  जाने  के  बारे  में
 उचित  सुझाव  देना  है  ;

 (घ)  यदि  हां,  तो  क्या  यह  भी  सच  है  कि
 उक्त  व्यक्ति  की  पदार्वाध  को  बढ़ाने  के  लिए
 संघ  लोक  सेवा  आयोग  की  परीक्षाओं  के  लिए
 हिन्दी  को  माध्यम  के  रूप  में  अपनाये  जाने  में
 बाघायें  उत्पन्न  की  जा  रहा  हैं  ;  और

 (=)  यदि  हां,  तो  क्‍या  उक्त  व्यक्ति  की
 पदावधि  में  तीन  वर्ष  की  वृद्धि  की  गई  थी
 जबकि  सामान्यतया  इसमें  'बाधिक  आधार  पर
 वृद्धि  की  जाती  2?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 विद्याचरण  शुक्ल) :  (क)  और  (ख  i  संघ  लोक
 सेवा  आयोग  में  परीक्षा  नियंत्रक  के  पद  पर  अमी
 हाल  में  कोई  अधिकारी  नियुक्त  नहीं  किया
 गया  है  ।  इस  पद  के  बर्तमान  घारक  श्री
 हरीशचन्द्र  की  नियुक्ति  i964  में  की  गई  थी।
 20-2-l968  से  उनकी  वाघंक्य  निवृति  की
 आयु  (58  वर्ष)हों जाने  पर  2i-2-:968  से
 उनके  सेवाकाल  को  लोक  हित  में  दा  वर्ष  के
 लिए  बढ़ाने  का  निइचय  किया  गया  1  अभी
 हाल  में  यह  निश्चय  किया  गया  है  कि  लोक-
 हित  के  झाघार  पर  (21-2-1970  से  एक  वर्ष
 की  शौर  अवधि  के  लिए  सेवावद्धि  पर  उन्हें
 सेवा  में  बनाया  रखा  जाये  ।  वें  अंग्रेजी  साहित्य
 में  एम०ए०  की  उपाधि  रखते  हैं

 (ग)  परीक्षा  निरीक्षक  के  कर्तव्यों  में

 शुरू  में  झायोग  के  गोपनीय  पक्षों  तथा  परीक्षाओं
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 के  सर्वोपरि  पय॑वेक्षण  के  अलावा  अखिल  भारतीय
 तथा  उच्चतर  केन्द्रीय  सेवा  परीक्षाओं  के  लिए
 हिन्दी  को  एक  वैकल्पिक  माध्यम  के  रूप  में
 आरम्भ  करने  के  लिए  सरकार  द्वारा  किये
 गये  निर्णय  से  सम्बन्धित  प्रारम्भिक  कार्य  की
 योजना  बनाना  तथा  उसे  कार्य रूप  देना  सम्मलित
 था  ।  बाद  में  लिए  गए  इस  निर्णय  के  परिणाम-
 स्वरूप  कि,  अंग्रेजी  के  अलावा,  संविधान  की
 आठवीं  अनुसूची  में  उल्लिखित  सभी  भाषाएं  इन
 परीक्षाओं  के  लिए  वैकल्पिक  माध्यम  के  रूप
 में  साथ-साथ  आरम्भ  की  जायं,  यह  कार्य  भी
 परीक्षा  नियंत्रक  को  सौपा  गया।

 घ)  जी  नहीं,  श्रीमान्‌  ।

 (ड.)  जैसा  कि  प्रश्न  के  भांग  (क)  बौर
 (ख)  के  उत्तर  में  बताया  जा  चुका  है  इस  पद

 के  वर्तमान  धारक  को  उनकी  वार्घक्य  निवृत्ति
 झायु  होने  पर  2i  फरवरी,  i968  से  दो  वर्ष
 की  और  फिर  2i  फरवरी,  970  से  एक
 वर्ष  की  सेवावृद्धि  दी  गई  थी  at  ये  सेवावृद्धियां
 संघ  लोक  सेवा  आयोग  की  परीक्षाओं  के  लिए
 वैकल्पिक  माध्यमों  के  संबंध  में  लिये  गये  निर्णयों
 के  कार्यान्वयन  के  सम्बन्ध  में  ग्रविलम्बर्नाय
 प्रारम्मिक  कार्य  हाथ  में  लेने  की  आवश्यकता
 को  ध्यान  में  रखते  हुए  पूर्णतया  लोक-हित
 में  दी  गई  हैं  ।

 श्री  बलदेव  सिह  को  हत्या  के  बारे  में  केन्द्रीय  जांच
 ब्यूरो  द्वारा  जांच

 8212.  श्री  बंशनारायण  सिह  :
 श्री  ओंकार  लाल  बेरवा  :
 श्री  जगन्नाथ  राव  जोशी  :

 श्री  भारत  सिह  चोहान  :

 ी  हुकम  चन्द  कछवाय  :

 क्या  गुंह-कार्य  मंत्री  श्री  बलदेव  सिंह  की
 हत्या  के  बारे  में  मजिस्ट्रेट  की  जांच  के  संबंध
 में  20  मार्च,  970  के  अंतारांकित  प्रश्न
 संख्या  3752  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेंगे  कि  :
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 (क)क्या  मजिस्ट्रेट  द्वारा  की  गई  जांच-रिपोर्ट
 से  पता  लगा  है  कि  पहले  स्थानीय  पुलिस  द्वारा
 और  बाद  में  विशेष  पुलिस  द्वारा  की  गई  जांच-
 पड़तालें  परस्पर  विरोधी  हैं  ;

 (ख)  क्या  सरकार  इस  मामले  के  बारे
 में  केन्द्रीय  जांच  ब्यूरो  के  जरिये  जांच
 करायेगी  ;

 (ग)  यदि  हां,  तो  यह  मामला  केन्द्रीय
 जांच  ब्य्यो  को  किस  तारीख  को  सौपा
 जायेगा  ;  और

 (घ)  यदि  नहीं,  तो  उसके  कया  कारण
 हैं?

 गुह-काय  मंत्रालय  में  राज्य  मंत्रों  थली  विद्या
 चरण  शुक्ल)  :  (क)  हिमाचल  प्रदेश  सरकार  ने
 सूचित  किया  है  कि  इस  जांच  का  संचालन
 विशेष  पुलिस  द्वारा  कभी  नहीं  किया  गया  था  ।
 तत:  स्थानीय  पुलिस  तथा  विशेष  पुलिस  द्वारा
 की  गई  जांच  के  प्रतिवेदनों  के  परस्पर  विरोधी
 होने  का  प्रश्न  नहीं  उठता  ।

 (ख)  मजिस्ट्रेट  द्वारा  पहले  की  जा  चुकी
 जांच  को  ध्यान  में  रखते  हुए,  केन्द्रीय  जांच
 ब्यूरो  द्वारा  जांच  आवश्यक  नहीं  समझी  जाती
 है  1

 (ग)  प्रश्न  नहीं  उठता  t

 (घ)  चूंकि  इस  मामले  में  मणजिस्ट्रट  द्वारा
 पहले  ही  जाँच  की  जा  चुकी  है,  इसलिए  केन्द्रीय
 जांच  झ्रावश्यक  नहीं  समझी  जाती  है  |

 श्री  बलदेव  सिंह  को  ह्त्या

 8213.  श्री  ओंकार  लाल  बेरवा  :
 श्री  जगन्ताय  राव  जोशी:
 श्री  भारत  सिह  चोहान  :
 श्री  हुकम  चन्द्र  कछ  वाय  :

 क्या  गृह-कार्य  मंत्री  धमेता  (जि०  कांगड़ा)
 में  श्री  बलदेव  सिंह  की  हत्या  के  बारे  में
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 3  अप्रैल,  960  के  अतारांकित  प्रश्न  संख्या
 508  5  के  उत्तर  के  संबंध  में  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  इस  संबंध  में  जांच  किस  तारीख
 को  आरम्म  की  गई  थी  और  इस  जांच  में
 कितने  अधिकारी  लगें  हैं  ;

 (ख)  क्‍या  यह  जांच  इस  बीच  पूरी  हो
 चुकी  है  ;

 (ग)  यदि  हां,  तो  उसका  अ्यौरा  कया  है  ;

 (घ)  यदि  नहीं,  तो  अब  तक  जांचपूरा  न
 होने  के  क्‍या  कारण  हैं  और  वह  कब  तक  पूरी
 हो  जायेगी  ;  और

 (ड.)  यदि  उपरोक्त  भाग  (खू)और  (घ)
 के  उत्तर  स्वीकारात्मक  हों,  तो  मामला  किस"
 तारीख  को  दर्ज  किया  गया  था  और  किन
 विभिन्‍न  धाराओं  के  अन्तर्गत  दायर  किया  गया  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (क्रो
 विद्याचरण  शुक्ल)  :  (क)  से  (ड.).  उपायुक्त
 कागड़ा  द्वारा  आदेशित  अगली  जांच  के  बारे
 में  हिमाचल  प्रदेश  सरकार  ने  सूचित  किया  है
 कि  इस  जांच  के  सम्बन्ध  में  कुछ  विधि-संबंधी
 कठिनाइयां  खड़ी  हो  गई  हैं,  जिनकी  वे  छान-
 बीन  कर  रहे  हैं

 Interviews  by  U.  P.  S.C.  for  Posts  in
 Manipur

 82l4.  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  the  number  of  interviews  called  by
 the  Union  Public  Service  Commission
 during  1969-70  for  appointments  to  the
 vacant  posts  in  the  Union  Territory  of
 Manipur;

 (b)  the  number  of  candidates,  postwise,
 who  appeared  in  the  interviews;

 (c)  in  how  many  posts,  the  requirement
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 of  knowing  the  Manipur  language  was here;

 dd  in  how  many  interviews,  any Manipuri  knowing  official  was  present;
 (०)  whether  the  Union  Public  Service Commission  i  isted  on  the  p  ce  of a  Manipuri  knowing  official  to  be  in  the Committee  taking  the  interviews;  and

 (f)  whether,  in  view  of  the  inconven- ience  caused  to  the  candidates  Or  other- wise,  Government  Propose  to  create  a separate  Service  Board  for  Manipur  ?

 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  HOME  AFFAIRS (SHRI  VIDYA  CHARAN  SHUKLA)  :  (a) to  (f).  During  the  financial  year  1969-70 the  Union  Public  Szrvice  Commission conducted  interviews  in  26  cases  pertaining to  33  posts  in  the  Union  Territory  of
 Manipur.  55  candidates  appeared for  interviews  for  these  pests,  The
 Particulars  of  the  posts  are  given  in  the statement  laid  on  the  table  of  the  House,
 [Placed  in  Library  See  No,  LT-338/70].  Out
 of  the  26  cases  mentioned  above,  know-
 ledge  of  Manipuri  was  prescribed  as  a
 desireable  qualification  in  9  cases  in-
 volving  25  posts,  In  three  cases  involving 4  posts,  it  was  prescribed  as  an  essential
 qualification.  However  Union  Public
 Service  Commission  associated  one
 retired  official  knowing  Manipuri  as  an
 adviser  for  the  post  of  lecturer  in
 Manipur.  The  Union  Public  Service
 Commission  did  not  insist  on  the  presence
 ofa  Manipuri  knowing  official  to  be  in
 the  Committee  taking  the  interviews,  The
 Study  Team  of  the  Administrative  Re-
 forms  Commissi  have  reco:  ded
 Setting  up  of  Services  Selection  Board
 for  the  Union  territories  including
 Manipur.  The  recommendation  is  under
 examination,

 on

 Manipur  Civil  Service  Cadre

 82I5.  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  particulars  of  Class  I  and  II
 posts  to  be  held  by  the  Manipur  Civil
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 Service  cadre  under  the  Government  of
 Manipur;

 (b)  the  posts  to  be  held  by  the  T.A.S.
 cadre  under  the  Government  of  Manipur;

 (c)  the  posts  now  at  present  held  by
 the  I.A.S.  cadre  in  Manipur;

 (d)  the  total  Manipur  Civil  Service
 strength  till  date;  and

 (e)  whether  the  Manipur  Civil  Service
 cadre  strength  is  being  increased  and,  if
 so,  to  what  extent  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  ~  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA)  :
 (a)  The  Manipur  Government  have  in-
 formed  that  there  are  49  posts  included
 in  the  Manipur  Civil  Service.  Out  of
 these  2  posts  are  reserved  for  deputation,
 leave  and  training.  In  addition  there  are
 7  duty  posts  which  have  been  created
 temporarily.  Out  of  49  posts,  5  posts
 arein  the  Class  I  Selection  Grade.  No
 Particular  posts  have  been  assigned  to
 Class  tL

 (b)  The  following  posts  are  included
 in  the  I.  A.  S.  Crdre  (U.  T.)  for
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 Manipur:—

 Posts  No.

 l.  Chief  Secretary  4
 2.  Secretary  4
 3.  Additional  District

 Magistrate
 4.  Director  of  Land  Records

 and  Settlement
 5.  Director  of  Vigilance  1

 (०)  The  posts  of  Chief  Secretary,
 Director  of  Land  Records  and  Settlement
 and  3  posts  of  Secretaries  are  held  by  the
 Senior  Scale  I.A.S.  Officers.  The  Chief
 Secretary  belongs  to  the  I.A.S.  Cadre  of
 Madhya  Pradesh  and  the  remaining
 official's  belong  to  I.A.S.  U.T.  Cadre.
 In  addition,  twol.A.S.  Officers  in  the
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 Junior  Scale  are  working  against  the
 Manipur  Civil  Service  posts  of  Registrar
 Co-operative  Societies  and  Superintendent
 Printing  and  Stationery.  One  I.A.S.
 Officer  is  holding  the  Senior  Scale  post  of
 Deputy  Commissioner  in  I,F.A.S,  Cadre.
 The  posts  of  Directors  of  Vigilance  and
 the  Additional  District  Magistrate  in  the
 Senior  Scale  of  I.A.S.  are  vacant.

 (d)  30  Officers  have  been  appointed  to
 Manipur  Civil  Service  so  far.  6  more  are
 being  promoted  to  Manipur  Civil
 service  with  the  concurrence  of  the  U.P.-
 S.C.  on  the  recommendation  of  the
 Departmental  Promotion  Committee.

 (e)  No,  Sir.

 Assistance  to  Polo  Clubs  in
 Manipur

 Financial

 8216.  SHRI  M.  MEGHACHANDRA:
 a  Will  the  Minister  of  EDUCATION  AND

 YOUTH  SERVICES  be  pleased  to  state:—

 (a)  the  list  of  the  Polo  Clubs  which  are
 functioning  in  Manipur;

 (b)  the  list  of  such  clubs  which  were
 given  financial  aid  by  the  Government  of
 Manipur  during  the  last  three  years  and  the
 amount  of  the  aid,  Club-wise;  and

 (c)  whether  the  Government  of  Mani-
 pur  give  assistance  to  the  clubs  to  maintain
 polo-fields  for  the  respective  clubs
 concerned  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):
 (a)  i.  Kumbi  XI  Polo  Club

 2  Thoubal  Poto  Club
 3.  K.  Charangpat  Polo  Club
 4  Thiyam  Konjil  Polo  Club
 5.  Leimaporkpam  Polo  Club
 6.  Oinam  Polo  Club
 7.  Fhayangthang  Polo  Club
 8.  Oinam  Sawombung  Polo  Club
 9  Sangai  Yunpham  Polo  Club

 10.  Eastern  Manipur  Polo  Club
 il.  Vkpaobitak  Polo  Club
 12,  Samurou  Polo  Club
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 (b)  and  (c).  The  first  seven  of  the  above
 were  given  non-recurring  financial  aid  for
 Maintenance.  Information  pertaining  to
 the  amount  given  for  each  club  during
 the  last  three  years  is  being  collected  and
 will  be  laid  on  the  table  of  the  Sabha  as
 soon  as  possible.

 Arrest  of  Persons  connected  with  the
 Revolutionary  Government  in  Manipur

 8217,  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  number  of  youth  arrested  and
 detained  in  jail  so  far  in  connection  with
 the  activities  of  the  so-called  revolutionary
 Government  of  Manipur;

 (b)  whether  they  are  detained  only
 under  the  Prevention  Detention  Law;

 (c)  if  so,  whether  all  the  charges
 against  them  have  been  withdrawn;

 (d)  if  the  reply  to  parts  (b)  and  (c)
 above  be  in  the  negative,  the  nature  of
 the  charges  and  the  provisions  of  the
 penal  law  under  which  they  are  detained;
 and

 (०)  whether  the  Government  of  Mani-
 pur  are  thinking  to  withdraw  the  charges
 and  to  detain  them  only  under  the  Preven-
 tion  Detention  Law  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA)  :
 (a)  One  hundred  and  thirty’  eight
 persons  have  been  arrested.

 Oy  No,  Sir.  Only  seventeen  persons
 were  detained  under  the  Orissa  Preventive
 Detention  Act,  4970  as  extended  to
 Manipur.

 (c)  Does  not  arise.

 (d)  They  have  been
 section
 of  the  IPC,
 Arms  Act  and  section
 Bengal  Security  Act.

 charged  under
 section  25  of  the  Indian

 ll  of  the  West

 (e)  There  is  no  such  proposal  under
 consideration,
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 Victimisation  of  low-paid  employees  of
 Colleges  in  Delhi

 8218,  SHRI  B.K.  DASCHOWDHURY:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  .o  state  :

 (a)  whether  the  low-paid  employees
 of  Colleges  under  the  Delhi  University
 demanded  the  setting  up  of  a  Centralised
 machinery  to  bring  an  end  to  victimization
 and  abuse  of  powers  by  the  Principals;
 and

 (0)  if  so,  the  details  thereof  and  the
 reaction  of  Government  thereto  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.-
 R.V.  RAO).  (a)  No  such  demand  appears
 to  have  been  received  by  the  Delhi
 University.

 (b)  Does  not  ar’se.

 Development  of  Mahabalipuram  as
 a  Tourist  Centre

 8219.  SHRI  8.  K.  DAS  CHOWDHURY:
 Will  the  Ministe-  of  TOURISM  AND
 CIVIL  AVIATION  be  _  pleased  to
 State  :

 (a)  whether  Government  are  consider-
 ing  a  proposal  to  develop  Mahabalipuram
 as  a  major  tourist  centre;

 (b)  if  so,the  details  of  the  amounts
 likely  to  be  spent  on  it;  and

 (c)  the  time  by  which  this  centre  will
 be  fully  deveioped  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH  :  (0)  Yes,  Sir.

 (b)  Aprovision  of  Rs.  0  lakhs  has
 been  made  by  the  India  Tourism  Develop-
 ment  Corporationfor  the  development  of
 Mahabalipuram  during  the  Fourth  Plan
 period.  Plans  for  adding  a  new  kitchen,
 dining  hall  block,  cabanas,  parking  space
 and  0  tourist  cottages  at  Mahabalipuram
 during  97I  are  under  preparation.  It  is
 estimated  that  this  work  will  cost  about
 Rs.  5  lakhs.

 (c)  By  theend  of  the  Fourth  Plan.
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 Correspondence  Courses  of  Delhi
 University

 8220.  SHRI  S.  KUNDU:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 f
 @  how  many  students  have  applied or  admission  in  the  Correspondence Courses  of  Delhi  University  for  the  next

 academic  year:

 (b)  who  originated  this  scheme  and
 whether  such  a  scheme  has  any  relevance to  the  circumstances  Prevailing  in  our
 country;  and

 (०)  whether  Government  have  finalised details  about  the  classes  to  be  taken  etc. of  the  Correspondence  Courses  in  the Delhi  University  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.  R.  ५.
 RAO)  :  (a)  The  admissions  in  the  Corre-
 spondence  Courses  for  the  next  academic
 year  have  not  yet  started,

 (b)  The  scheme  came  in  to  being  as  a
 sequel  to  Central  Advisory  Board  of  Educa- tion  Resolution  passed  at  the  28th  meeting held  on  l6th/7th  January,  96l,  In
 March,  1961,  an  Expert  Committee  was
 appointed  under  the  Chairmanship  of  Dr. D.  Ss.  Kothari  to  work  out  the  details  and
 Pattern  of  the  scheme.  In  pursuance  of  the
 recommendations  of  the  Expert  Committee,
 the  scheme  was  started  as  a  pilot  project in  the  University  of  Delhi  in  July  1962, and  the  same  has  been  functioning  success- fully  since  then,

 The  scheme  aims  at  Providing  opportu-
 nities  for  higher  education  to  those  who Wish  to  continue  their  education,  and  who were  denied  these  facilities  earlier  in  life and  are  now  in  full  time  employment,  and to  those  who,  for  other  reasons,  afe  pre-
 vented  from  availing  themselves  of  facili- ties  for  education  at  colleges.  The  scheme thus  fulfilsa  genuine  need  of  those  who
 do  Hot  have  time  and  resources  for  full “me  regular  studies.  The  popularity  of  the
 scheme  has  fully  justified  its  commence-
 ment,
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 (०)  The  University  is  already  running
 Correspondence  Courses  for  B.  A.  (Pass) and  B.  Sc.  (Pass)  degrees.  The  question  of
 starting  8.  A.  (Hons.)  and  M.  A.  courses
 through  correspondence  is  under  conside-
 tation  of  the  University  authorities,

 According  of  Administrative  Approval
 to  Orissa  Government  for  spending

 Rs,  9  Lakhs  on  Constraction  of
 Subernarekha  Bridge

 8221.  SHRI  Ss.  KUNDU  :  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Govern-
 ment  of  Orissa  have  asked  for  admini-
 strative  approval  for  spending  nine  lakhs
 of  rupees  which  they  have  budgeted  this
 year  in  connection  with  the  construction
 of  the  Subernarekha  Bridge  in  Orissa;

 (by  if  so,  the  date  on  which  they  ad
 asked  for  such  approval;

 (c)  whether  the  approval  has  since  been
 communicated;  and

 (d)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH)  :  (a)  No  communica-
 tion  has  been  received  from  the  Govern-
 ment  of  Orissa  asking  for  administrative
 approval  to  spend  Rs.  9  lakhs  budgeted
 by  them  during  this  year  for  the  constru-
 ction  of  the  proposed  bridge.  That  Govern-
 ment  have,  however,  approached  the
 Government  of  India  to  accord  technical
 approval  and  financial  sanction  to  the
 Project  estimate  for  the  work  asa  whole,
 They  have  been  informed  that  the  matter

 is  being  reviewed  in  the  light  of  the  recent
 change  in  the  pattern  of  assistance  for
 such  project  from  grants-in-aid  to  10  %  loan
 assistance.

 (b)  to  (d).  Do  not  arise.
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 Setting  up  of  a  Kendriya  Vidyalaya  in
 Gurgaon

 8222.  SHRI  N.  K.  SOMANI  :
 SHRI  5,  K.  TAPURIAH:

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to
 State  :

 (a)  whether  the  Gurgaon  branch  of  the
 Central  Government  Employees’  Associa-
 tion  has  urged  the  Central  Schools  Organi-
 sation  to  set  up  a  Kendriya  Vidyalaya  in
 Gurgaon  for  the  benefit  of  the  Children  of
 the  Central  Covernment  employees;

 (0)  ifso,  the  reaction  of  Government  in
 regard  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN)]  :  (a)  Yes,  Sir.

 (b)  The  proposal  is  under  considera-
 tion.

 Library  of  the  National  Archives  of
 India

 8224.  SHRI  N.  K.  SOMANIT  :
 SHRI  8.  K.  TAPURIAH  :

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  ‘to
 state  :

 (a)  whether  .tis  a  fact  that  the  Library
 of  the  National  Archives  of  India  has  not
 been  functioning  properly  for  the  fast
 several  years;

 (b)  the  total  number  of  books  available
 in  the  library  as  against  the  listed  books;
 and

 (c)  whether  Government  are  contempla-
 ting  to  take  some  effective  measures  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRIMATI  JAHAN-
 ARA  JAIPAL  SINGH):  (a)  Part  of  the
 collection  of  the  National  Archives  of
 India  Library  comprising  books  transferred
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 in  bulk  by  other  Organisations  has  yet  to
 be  listed  and  technically  processed.  With
 this  limitation  the  Library  has  been  cater-
 ing  tothe  needs  of  its  clientele  satisfa-
 ctorily.

 (b)  Out  of  +1,90,000,  volumes  (estimated)
 about  1,00,000  volumes  have  been
 listed.

 (c)  Yes  Sir.  Itis  proposed  to  clear  the
 atiears  as  early  as  possible,  during  the
 Fourth  Plan  period  and  a  sum  of  Rs.
 28,000  has  been  provided  in  the  Budget  for
 1970-71  for  this  purpose.

 शिक्षा  मंत्रालय  में  हिन्दी  स्टेनोग्राफर

 8225 श्री  शिवचरण  लाल  :
 ओ  रास  चरण  :
 श्री  अजु  न  सिंह  भदोरिया:

 क्या  शिक्षा  तथा  युवक  सेवा  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  मंत्रालय  में  तथा  मंत्रालय  के
 अधीनस्थ  विभागों  में  काम  कर  रहे  कितने

 सचिवों,  संयुक्त  सचिवों,  उप-सृचिवों  तथा  अन्य
 अधिकारियों  को  क्रमशः  हिन्दी  तथा  अंग्रेजी  के
 स्टेनोग्राफर  दिये  गये  हैं  ;

 (ख)  उनदें  मन्व्रालय  तथा  अधीनस्थ
 विभागों  में  कितने  कर्मचारियों  को  हिन्दी  स्टेनो-
 ग्राफी  में  प्रशिक्षण  दिया  गया  है  और  उनमें  से
 कितने  कर्ंचारियों  को  उक्त  अधिकारियों  के
 साथ  लगाथा  गया  है  ;

 (ग)  कितने  कमंचारियों  ने  हिन्दी  स्टेनो-
 ग्राफी  की  परीक्षा  पास  कर  ली  है  परन्तु  जिनको
 स्‍्टेनोग्राफर  के  रूप  में  नियुक्त  नहीं  किया  गया

 है  ;  और

 (घ)  उक्त  कमंचारियों  को  हिन्दी  स्टेनो-
 ग्राफर  के  रूप  में  नियुक्त  करने  के  लिये
 सरकार  का  विचार  क्या  कार्यवाही  करने  का  है  ?
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 शिक्षा  तथा  युवक  सेवा  मंत्री  (डा  ०बी०के०
 आर०वी०  राव):  (क)से(घ).  सूचना  एकत्न  की
 जा  रही  है  और  समा  पटल  पर  रख  दी  जाएगी।

 गृह-कार्य  मंत्रालय  के  वरिष्ठ  अधिकारियों  के
 निजो  कर्मचारियों  में  प्रशिक्षण  प्राप्त  हिन्दी

 स्टेनोग्राफरों  की  नियुक्ति

 8226.  श्री  शिवचरण  लाल  :
 श्री  राम  चरण:

 श्री  ब्रजुन  सिंह  भदौरिया  :

 क्या  गृह-कार्य  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  केन्द्रीय  सरकार  वेः  गृह-कार्य  मन्त्रालय
 तथा  इसके  अधीनस्थ  कार्यालयों  से  कितने
 सचिवों,  संयुक्त  सचिवों  तथा  उप-सचिवों  को
 क्रमशः  हिन्दी  तथा  अंग्रेजी  के  स्टेनोग्राफर  मिले
 हुए  हैं  ;

 (ख)  उनके  मंत्रालय  में  कितने  कमंचारियों
 को  हिन्दी  स्टेनाग्राफी  में  प्रशिक्षण  दिया  गया
 है  अर  उनमें  से  कितने  कर्मंचारिणों  को  उक्त

 अधिकारियों  तथा  अन्य  अधिकारियों  के  साथ
 लगाया  गया  है  ;  और

 (ग)  जिन  लोगों  को  झमी  तक  इन  पदों
 पर  नियुक्ति  नहीं  किया  गया  है  उनको  इन  पदों

 पर  लगाने  के  लिए  सरकार  का  विचार  क्‍या
 कार्यवाही  करने  का  है  ?

 गृह-कार्य  संत्र/लय  में  राज्य  मंत्री  (  क्री  विद्याचरण
 शुक्ल ) :  (क)  और  (ख).  एक  संबद्ध  कार्यलिय

 'को  -छोडकर  गृह  मंत्रालय  तथा  उसके  संबद्ध
 प्रौर  अधीनस्थ  कार्यालयों  के  बारे  में  अपेक्षित

 सूचना  का  एक  विवरण  सभा  पटल  पर  रखा  जाता
 है  [प्रंथालय  में  रख  दिया  गया  देखिये  |  संख्या  LT-
 3382/70]  उस  कार्यालय  के  संबंध  में  सूचना
 एकत्नित  की  जा  रही  हैं  ऑर  सदन  के  पटल
 पर  रख  दी  जायेगी  |

 MAY  I,  970  Written  Answers  6

 (ग)  हिन्दी  आाशुलिपिक़ों  के  4  पदों,  जो

 गृह  मंत्री,  गृह  मंत्रालय  में  नबी  तथा  हिन्दी
 सलाहकार  के  निजी  कर्मचारियों  में  हैं.  के
 अतिरिक्त  इस  श्रेणी  में  पृथक  से  अन्य  कोई  पद

 नहीं  हैं  और  नही  ऐसे  कोई  पद  हिन्दी  टाइपिस्ट
 के  हैं  ।  अंग्रेजी  आशुलिपिक  और  अवर  श्रेणी
 लिपिकों  को  हिन्दी  आशुलिपि  और  हिन्दी
 टंकन  में  क्रमशः  प्रशिक्षण  दिया  जा  रहा  है
 और  आवश्यकता  के  अनुसार  उनके  ज्ञान  का
 उपयोग  किया  जाता  है  ।

 Kidnapping  of  Children  by  a  Monk  in
 Delhi

 8227,  SHRI  A.  SREEDHARAN  :
 SHRI  YASHPAL  SINGH:
 SHRI  0.  N.  PATODIA  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government's  attention
 has  been  drawn  to  the  kidnapping  of  three
 children  in  Delhi  by  a  Buddhist  monk  on
 the  4th  April,  1970;

 (b)  if  so,  whether  Government  have
 enquired  into  the  matter;  and

 (०)  What  steps  Government  Rave
 taken  or  are  proposing  to  take  to  prevent
 child  lifting?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  A
 case  under  Section  363  I.  P.C.  was  regi-
 stered  at  Police  Station  Hazrat  Nizam-
 uddin  against  one  Boudh  Bhikshu  on  the
 allegation  that  he  had  kidnapped  three
 children  on  4  co  ‘1970.

 (b)  The  case  was  investigated  by  Crime
 Branch  of  Delhi  Police  but  the  allegations
 of  kidnapping  were  not  substantiated  by
 evidence.  The  above  mentioned  Boudh
 Bhikshu  was  discharged  by  the  Court  con-
 cerned  on  24,  4  70.

 (c)  Beat  patrolling  has  been  intensified.
 Prompt  legal  actionis  taken  whenever  any
 report  regarding  kidnapping/missing  of
 children  is  made  to  the  police.  A  separte
 ‘Missing  Persons  Squad’  in  the  C.  I.  D.
 Crime.  Branch  is  also  functioning  for  the
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 ‘purpose,  Complicated  cases  are  inves-
 tigated  by  the  Cirme  Branch  of  C.  I.  D.
 Police,  Deterrant  punishment  under  the
 lawis  proposed  against  the  culprits  when
 produced  for  trial  in  the  court.

 Shifting  of  a  Delhi  Village  from  its
 Existing  place  near  Palam

 Airport

 8228,  SHRI  BAL  RAJ  MADHOK:
 Willthe  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  one  of  the
 village  of  Delhi  has  been  cut  off  from  the
 rest  of  Delhi  by  Palam  Aerodrome  and
 that  a  narrow  tunnel  under  the  runway
 connects  it  with  the  rest  of  Delhi;

 (b)  whetherit  is  also  a  fact  that  there
 is  a  proposal  to  shift  this  village  to  some
 other  place;

 (c)  whether  it  is  further  a  fact  that
 implementation  of  this  plan  is  being  und-
 uly  delayed  in  spite  of  the  pressing  demand
 from  the  people  of  this  village  to  shift  the
 village  elsewhere;  and

 (d).  if'so,  thereasons  for  the  delay
 and  the  definite  time  by  which  this  village
 will  be  shifted  to  an  alternative  site?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  and  (b).  Village  Manglapuri  has  been
 acquired  for  the  expansion  of  the  Delhi
 airport.  Compensation  has  already  been
 paid  in  full  to  the  villagers  for  theirland
 etc.  They  have  also  been  permitted  to  con-
 tinue  to  livein  Manglapuri  village  till  an
 alternative  site  has  been  acquired  for  their
 village.  In  the  meanwhile,  for  safety  rea-
 sons,  an  underground  tunnel  has  been  con-
 structed  to  provide  access  to  the  villagers.

 (c)  and  (d).  Action  to  acquire  an
 alternative  site  is  being  taken  by  the  Delhi
 Administration,  Itis,  however,  not  possible
 to  give  afirm  date  by  which  this  will  be
 completed,
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 Need  for  More  Air  Services

 8229.  SHRIS.  S.  KOTHARI:
 SHRI  GADILINGANA  GOWD  :
 SHRID.  N,  PATODIA  :

 Willthe  Minister  of  TOURISM  AND
 CIVL  AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  air  services
 in  India  need  to  be  increased;

 {b)  if  so,  what  are  the  I,  A.  C.’s  plans
 for  expansion;  and

 (c)  what  new  proposals  have  been  initia-
 ted  by  the  new  Chairman  for  the  improve-
 Ment  and  expansion  of  the  country’s  Air
 Services  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.KARAN  SINGH):
 (a)  Indian  Airlines  are  constantly  endea-
 vouring  to  expand  the  scope  of  their  opera-
 tions,

 (b)  and  (c).  Seven  Boeing  737-200
 aircraft  are  being  purchased  by  Indian  Air-
 lines  and  orders  have  been  placed  for  ten
 more  HS-748  planes  manufactured  in  the
 country,  With  the  augmentation  of  their
 fieet,  Indian  Airlines  propose  to  air-link  a
 number  of  new  stations  and  subs  gatially
 expand  their  air  services,

 Public  Sector  Hotels  in
 Madhya  Pradesh

 8230,  SHRI  G.  C.  DIXIT  :  Will  the
 Ministerof  TOURISM  AND  CIVIL
 AVIATION  be  plased  to  state  :

 (a)  whether  Government  have  under
 consideration  any  proposal  to  bui'd  some
 hotelsin  Madhya  Pradesh  in  the  public
 sector;  and

 (b)  if  so,  the  salient  features  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN  SINGH):
 (a)  No,  Sir.

 (b)  Does  not  arise.
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 संघ  लोक  सेवा  आयोग  द्वारा  हिन्दो  स्टेनोप्राफरों
 को  परोक्षा

 823i.  भरी  राम  चरण  :
 शी  अजुन  सिह  भदौरिया  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  यह  सच  है  कि  हिन्दी  स्टेनोग्राफर
 की  परीक्षा  संघ  लोक  सेवा  आयोग  द्वारा
 नहीं  ली  जाती  है  ;

 (ख)  यदि  हाँ,  तो  इसके  क्या  कारण  हैं  ;

 (ग)  सरकार  का  संघ  लोक  सेवा  आयोग
 की  मार्फत  हिन्दी  स्टेनोग्राफर  की  परीक्षा  लेने
 का  विचार  कब  तक  है  तथा  इसे  ज्ञीघ्नता  से
 करने  के  लिये  क्‍या  कदम  उठाए  जा  रहें  है  ;
 और

 (घ)  विभिन्‍न  मंत्रालयों  और  विभागों  में
 संघ  लोक  सेवा  आयोग  की  मार्फत  हिन्दी  स्टेनो-
 ग्राफरों  के  पदों  के  न  भरे  जाने  के  क्‍या  कारण
 हैं?

 गय-कार्य  मंत्रालय  सें  राज्य  मंत्री  (  श्री  विद्या-
 चरण  शुक्ल):  (क)  से  (घ).  बड़ी  संख्या  में
 प्रशिक्षित  कमंचारियों  को,  जो  पहले  ही  उपलब्ध
 है  अथवा  जो  हिन्दी  आशुलिपि  तथा  हिन्दी  टंकन
 में  प्रशिक्षित  किये  जाएंगे,  ध्यान  में  रखते  हुए
 मंत्रालयों  /  विभागों  को  मार्च,  i968%  सलाह
 दी  गई  थी  कि  तत्पश्चात  हिन्दी  आशुलिफिकों
 के  किसी  भी  निःसंबर्ग  पद  का  सुजन  न  किया
 जाय  और  यह  कि  हिन्दी-कार्य  की  अपेक्षाएं
 श्ेणी-ं  आशुलिपिकों  अथवा  हिन्दी  आशुलिपि/
 हिन्दी  टंकन  में  प्रशिक्षित  निम्न  श्रेणी  लिपिकों
 में  से  पूरी  की  जायें  ।  हिन्दी  सलाहकार  समिति
 ने  28  जून,  969  को  हुई  अपनी  छूटी  बैठक
 में  सिफारिश  की  थी  कि  संघ  लोक  सेवा  आयोग
 ब्दारा  आशुलिपिक  के  पद  की  भर्ती  अंग्रेजी
 झथवा  हिन्दी  में  आशुलिपि  की  परीक्षा  के  आधार
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 पर  की  जानी  चाहिए  ।  संघ  लोक  सेवा  आयोग
 के  परामर्श  से  समिति  को  सिफारिश  पर  विचार
 किया  जा  रहा  है।

 गृह-कार्य  मंत्रालय  में  चतुर्थ  श्रेणो  के  कर्मचारियों
 को  पदोन्‍नती

 8232.  श्री  रामचरण  :
 श्री  अजु  न  सिंह  भवोरिया  :

 क्या  गहु-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍्य।  यह  सच  है  कि  उनके  मंत्रालय
 में  चतुर्थ  श्रेणी  के  दसवी  कक्षा  उत्तीर्ण  43
 कर्मचारी  है  परन्तु  उनकी  पदोन्नति  तृतीय  श्रेणी
 में  नहीं  की  जा  रही  है  ;

 (ख)  कथा यह  मी  सच  हैकि  इन  कर्म-
 चारियों  को  अपने  समस्त  सेवा  काल  तक  चतुर्थ
 श्रेणी  में  ही रहना  होगा  ;

 (ग)  यदि  हाँ,  तो  सरकार  उनकी  विभागीय
 पदोन्नति  के  विषय  में  क्या  कदम  उठा  रही
 है  ;  और

 (3)  किस  समय  तक  इन  कमंचारियों  को
 तृतीय  श्रेणी  की  पदोन्‍्तति  प्रदान  की  जायेगी  ?

 गह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 विद्या चरण  शक्ल)  :  (क)  से  (ग).  मंत्रालय  में
 चतुर्थ  शरणी  के  कर्मचारियों  की  संख्या,  जिन्होंने
 मैट्रिक  तथा  समकक्ष  परीक्षा  पास  कर  रखी  है,
 32  है  ।  इन  कर्मचारियों  के  लिए  श्रेणी  शो
 के  पदों  में  पदोन्नति  के  निम्नलिखित  अवसर
 खुले  है  i=

 (i)  यद्यपि  केन्द्रीय  सचिवालय  लिपिक
 सेवा  के  अवर  श्रेणी  लिपिक  ग्रेड
 की  भर्ती  संघ  लोक  सेवा  आयोग
 द्वारा  की  जाती  है  फिर  भी  श्रेणी
 ४  के  लिए  शैक्षिक  रूप  से
 अक  चतुर्थ  श्रेणी  के  पात्र  कर्म-
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 चारियों  के  लिए  रिक्तियों  का
 0  प्रतिशत  उस  ग्रेड  में  आर-

 क्षित  किया  जाता  है।  इन  पदों
 प्र  चयन  सम्पूर्ण  सचिवालय
 आधार  पर  सचिवालय  प्रशिक्षण
 स्कूल  द्वारा  ली  गई  परीक्षा  के
 आधार  पर  किया  जाता  है  1
 2  अप्रैल,  970  को  पहुंली

 परीक्षा  ली  गई  थी  और  उसका
 परिणा4  अमी  आना  है  ।

 वे  श्रेणी  ii  के  अन्य  पदों  अर्थात
 वरिष्ठ  गैस्टेटनर  आपरेटर,  स्टाफ
 कार  ड्राइवर,  डिस्पैंच  राइडर,
 वरिष्ठ  लाईढ़री  अटेन्डेण्ट  के  पदों
 में  नियुक्ति  क ेलिए  मी  इन  पदों
 से  सम्बन्धित  भर्ती  नियमों  के

 अनुसार  पात्र  हैं।
 शैक्षिक  रूप  से  अहंक  चतुर्थ  श्रेणी  के

 कमंचारियों  के  लिए  निम्नलिशित
 रियायतें  मी  उपलब्ध  है  :-

 (i)

 (ii)

 भाग  न  लेने  वाले  कार्यालयों  में
 अर्थात  वें  कार्यालय  जो  केन्द्रीय
 सचिवालय  लिपिक  सेवा  से  बाहर
 हैं,  अवर  श्रेणी  लिपिक  पदों  की
 रिक्तियों  का  दस  प्रतिशत  अर्क
 चतुर्थ  श्रेणी  के  कर्मचारियों  के
 लिए  आरक्षित  किया  जांता  है।

 जहां  भर्ती  रोजगार  कार्थालयों
 के  माध्यम  से  की  जाती  है,  भर्तो
 प्राधिक  र  रोजगार  कार्यालय  के
 नामित  उम्मीदवारों  के  साथ
 उनके  कार्णलयों  में  काम  कर
 रहे  अहंक  चतुर्थ  श्रेणी  के  कर्म-
 चारियों  पर  विचार  कर  सकते  हैं
 चाहे  उनके  नाम  रोजग/र  कार्या-
 लय  द्वारा  भेजे  गये  नामों  में  न
 हों,  यदि  उनके  विचार  में  ऐसे
 अक  चतुर्थ  श्रेणी  कर्मचारी
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 अधिक  उपयुक्त  होते  हैं।  रोजगार
 कार्यालय  के  माध्यम  से  नियुक्त
 किये  गये  चतुर्थ  श्रेणी  कर्मचा-
 श्यों  को  अपनी  वास्तविक  आयु
 में  से  चतुर्थ  श्रेणी  के सेवाकाल  की
 अवधि  घटाने  की  अनुमत्ति  दी
 गई  है  और  यदि  इस  प्रकार  घटाने
 पर  वे  श्रेणी  dit  के  लिये  ग्रधिक
 तम  आय  सीमा  के  अन्तर्गत  आते
 हैं  तो समझा  जायगा  कि  वे  आयु-
 सम्बन्धी  आवश्यकताओं  की  पूर्ति
 करते  हैं।

 (घ)  किसी  रूमय-सीमा  का  अनुमान  लगाना
 कठिन  है  क्योंकि  इन  कर्मचारियों  की  श्रेणी
 ii  के  पदों  पर  पदोन्नति,  पदों  की  उपलब्धि
 तथा  जहां  विभागीय  परीक्षा  लागू  होती  हो,
 वहां  ऐसी  परीक्षा  मे  उनके  नतीजों  पर  निर्भर  है।

 Conduct  of  West  Bengal  Officials  during
 United  Front  Regime

 8233.  SHRI  GADILINGANA  GOWD  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  the  Central  Government
 have  takena  serious  view  of  the  conduct
 of  several  West  Bengal  officials  who  are
 understood  to  have  violated  the  well-
 established  norms  of  behaviour  during  the
 United  Front  regime;  and

 (b)  if  so,  the  details  thereof  and  the
 steps  being  taken  by  Government  against
 those  Officers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  and  jb).
 A  reference  is  invited  to  the  answer  given
 to  parts  fa)  and  (ay  of  Starred  Question
 No.  l05Sin  Lok  Sabha  on  17th,  April
 1970.

 Supersonic  Flight  Plans  Discussed  at
 International  Conference  held  in  New  Delhi

 8234,  SHRIGADILINGANA  GOWD  :
 Will  the  Ministerof  TOURISM  AND

 CIVAVIATION  be  pleased  to  state:
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 (a)  whether  the  Supersonic  flight
 were  discussed  at  an  International  Confere-
 nce  held  in  New  Delhi  in  the  month  of
 March,  +1970;  and

 (b)  if  so,  the  detailed  discussions  held
 and  the  decisions  arrived  at  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION:  DR.  KARAN
 SINGH):  (a)  A  mesting  of  the  Meteoro-
 logical  Consultative  Conference

 for  Jet
 Aircraft  Operations  over  India  was  con-
 yened  at  New  Delhi  by  the  India  Meteo-
 rological  Department  on  March  30  and  3i.
 which  was  attended  by  representatives

 of
 seven  Indian  and  international  airlines
 and  two  international  organisations  viz
 I.  rom  A.  0.  andI,  A.  T.  A.

 (b)  The  Conference  discussed  the  meteo-
 rological  services  required  for  Supersonic
 Transport  (SST)  in  the  light  of  the  specifi-
 cations  developed  by  the  ICAO  and  WMO.
 No  decisions  were  taken  by  the  Confere-
 nee,

 Part-Time  Chairman  of  India  Tourism
 Development  Corporation

 8235,  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  there  has  been  any  ap  oint-
 ment  as  part-time  Chairman  of  the  India
 Tourism  Development  Corporation  rece-
 ntly;

 (b)  if  so,  the  name  of  the  officer  ap-
 pointed  and  the  reasons  for  making  the
 appointment  on  part-time  basis;  and

 (c)  the  detailed  functions  being  perfor-
 med  by  the  said  officer  ?

 THE  MINISTER  OF  TOURISM  AND
 ‘CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Shri  S.  K.
 Roy,  Dircetor  General  Tourism,  has  been
 appointed  as  part-time  Chairman  of  the
 India  Tourism  Development  Corporation
 with  effect  from  the  28th  March  ‘1970,  on
 which  date  the  Board  of  the  Corporation
 was  reconstituted  consequent  on  the  merger
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 intoitof  the  Ashoka  Hotels  and  the Janpath  Hotels  Limited.

 Several  functions  of  the  Department  of
 Tourism  are  proposed  to  be  progressively transferred  to  the  Corporation  so  that  it becomes  a  powerful  instrument  for  integr- ated  tourism  development.  In  this  back-
 ground,  it  was  felt  that  the  appointment of  the  Director  General  Tourism  as  part- time  Chairman  for  a  limited  period  would
 help  in  the  smooth  and  expeditious  transfer of  the  functions  involved.  and  also  ensure
 complete  co-ordinaticn  between  the
 Department  and  the  Corporations.

 (०)  Shri  Roy  is  working  as  Director
 General  of  Tourism  (ex-officio  Additional
 Secretary  to  the  Government  of  India) and  part-time  Chairman  of  the  India
 Tourism  Development  Corporation.

 Attack  by  Pakistanis  at  Padmamala
 village  in  Krishnanagar  (West  Bengal)
 8236.  SHRI  GADILINGANA  GOWD:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  are  aware  of
 the  armed  Pakistani  miscreants  who  threw
 bombs  at  Padmamala  village  near  Krish-
 Danagar  in  West  Bengal  on  the  Ist  April,
 1970;

 (b)  whether  any  casualty  was  caused
 thereby;  and

 (c)  if  so,  the  details  thereof  and  the
 reaction  of  Government  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS)
 (SHRI  VIDYA  CHARAN  SHUKLA):  (a)
 to  (c).  Yes,  Sir.  On  the  night  of  3lst
 March/Ist  April,  970  about  15  Pakistani
 miscreants,  armed  with  deadly  weapons
 and  bombs  trespassed  into  Indian  territory
 at  village  padmamala,  P.  5.  Chapra,
 Distsict  Nadia  and  committed  dacoity  in
 the  house  of  an  Indian  national.  They
 decamped  withsome  cash,  utensils,  and
 ten  heads  of  cattle,  On  the  owner  of  the
 house  raising  alarm,  some  villagers  gathe-
 red  joined  him  in  chasing  the  miscreants.
 While  retreating  towards  Pakistan  territory
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 they  hurled  crackers  on  them,  resulting
 in  the  death  of  one  of  the  villagers;  one
 Pakistani  miscreant  however  was  arrested.
 Strong  Protests  have  been  lodged  at  appro-
 priate  levels.  Efforts  are  continuing  for
 recovery  and  restoration  of  the  looted
 Property  to  the  Indian  owner.

 दिल्ली  में  पुलिस  को  जुश्रारियों  से  सांठगांठ

 8237  श्री  ओम  प्रक,ञ्ञ  त्यागी  :  क्‍या  गह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  यह  पता  लगाने  का
 विचार  है  कि  क्या  पुरानी  दिल्ली  में  विशेषतः
 होजकाजी  पुलिस  स्टेशन  के  क्षेत्राधिकार  में
 कोई  जुआघर  तथा  अन्य  गैर  कानूनी  काम
 करने  के  अड्डे  पुलिस  की  सांठगांठ  से  चल
 रहे  हैं;

 (ख  )यदि  हां,  तो  सरकार  का  इस  सम्बन्ध
 में  क्‍या  कार्यवाही  करने  का  विचार  है  ;  और

 (ग)  क्‍या  दिल्‍ली  के  पुलिस  स्टेशनों,  विशे-
 त!  होजकाजी  पुलिस  स्टेशन  के  अधिकारियों  और
 कमंचारियों  के  मासिक  व्यय  की  जांच  इस  उद्देश्य
 करनेसे  का  विचार  है  कि  कहीं  उनका  व्यय
 उनकी  आमदनी  से  अधिक  तो  नहीं  है  ?

 गृह  कार्य  मंत्रालय  में  राज्य  मंत्रो  (भ्रो  विद्या-
 जरण  शक्ल):  (क)  दिल्ली  प्रशासन  की  सूचना
 के  अनुसार  ऐसा  कोई  दृष्टांत  ध्यान  में  नहीं
 आया  है।

 (ख)  प्रइन  नहीं  उठता  ।

 (ग)  जी  नहीं,  श्रीमान्‌  ऐसा  कोई  तथ्य
 ध्यान  में  नहीं  आया  है  जिससे  ऐसी  कोई  जांच
 आवश्यक  हो  |

 पुलिस  द्वारा  उत्तेजित  भीड  पर  गोली  चलाया
 जाना

 8238.  श्री  ओम  प्रकाध्ा  त्यागों  :  क्या  गृह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्या  यह  सच  है  कि  सरकार  ने  संघ

 राज्य  क्षेत्रों  की  पुलित,  केन्द्रीय  रिजवं  पुलिस  तथा

 अन्य  केन्द्रीय  पुलिस  को  गुप्त  आदेश  दिये  हैं

 कि  मितव्ययता  की  दृष्टि  से  उन्हें  इस  बात  का

 ध्यान  रखना  चाहिए  कि  पहली  गोली  ही  भीड़

 में  ठीक  निशाने  पर  चलायी  जाये  जितसे  प्रति

 व्यक्ति  दो  गोलियों  की  बचत  हो  ;

 (ख)  16  तीन  वर्षों  7  विभिन्‍न  श्रकार

 की  केन्द्रीय  पुलिस  तथा  संघ  राज्य  क्षेत्रों  की

 पुलिस  ने  कितनी  बार  गोलों  चलाई  थी  और

 कितनी  बार  पहली  गोली  हवा  में  चलाई  गई

 और  दूसरी  टांगों  की  तरफ  और  तीतरी  गोली

 सीधी  चलाई  गई  थी  ;  और

 (ग)  यदि  अ्रधिकांश  मामलों  में  सीबी

 गोली  चलाई  गई  थी  तो  क्‍या  सरकार  का

 विचार  इस  सम्बन्ध  में  आदेश  जारी  करने  का

 है  और  यदि  नहीं,  तो  इसके  क्या  कारण  हैं?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  थ्री  विद्या-

 चरण  शुक्ल)  :(क)  जी  नहीं,  श्रीमान्‌  |

 (ख)  और  (ग).  यह  निश्चय  करना

 पूर्णतया  कसी  स्थिति  विशेष  के  कार्यभारी  अधि-

 कारी  के  विवेक  पार  है  कि  गोली  चलाना  यदि

 आवश्यक  हो,  तता  किस  तरीना  से  चलाई  जाये

 किन्तु  इस  सिद्धांत  को  ध्यान  में  रखना  चाहिये
 कि  उससे  कम  से  कम  हताहंत  हों  और  अधिक

 से  अधिक  प्रमाव  हो  ।

 जबकि  गोली  चलाने  के  तरीके  के  बारे

 में  कोई  झ्ांकडे  नहीं  रखें  जाते  हैं,  तथापि  गते
 तीन  वर्षों  में,  अर्थात  19678  969  तक,
 संघ  के  अन्य  सशस्त्र  बलों  तथा  संघ  राज्य
 क्षेत्रों  की  पुलिस  द्वारा  चलाई  गई  गोलियों  की
 संख्या  का  विवरण  सदन  के  पटल  पर  रखा

 जाता  है  ।  [  ग्रंथालय  में  रख  दिया  गया  ।  देखिये
 संख्या  oy 2  3383/70  ]

 Central  School  Danapur  Cantonment

 8239.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  EDUCATION  AND
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 YOUTH  SERVICES  be  pleased  to  state:

 (a)  whether  it  isa  fact  that  the  build-
 ing  for  the  Central  School  in  Danapur
 Cantonment  has  been  completed;

 (b)  if  so,  the  class  upto  which  educat- ion  would  be  provided  in  the  said
 School;

 (c)  whether  it  is  also  a  fact  that  in
 spite  of  the  completion  of  the  new  build-
 ing,  some  classes  are  still  being  held  in
 the  old  building  and,  if  so,  the  justificat-
 ion  therefor;

 (d)  whether  it  is  further  a  fact  that
 the  number  of  teachers  in  the  said  School
 is  40  but  there  is  no  arrangement  for
 residential  accommodation  for  them  and
 whether  Government  propose  to  construct
 houses  for  them  and,  if  so,  by  when;

 (e)  whether  Government  also  propose
 to  construct  a  hostel  for  the  students  and,
 if  so,  when;  and

 (f)  whether  Government  also
 to  construct  a  boundary  wall
 said  School  ?

 propose
 round  the

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (  SHRI  BHAKT
 DARSHAN):  (a)  The  first  phase  of
 construction  has  been-completed  and  the
 building  has  also  been  formally  inaugura-
 ted.

 (b)  and  (९).  This  Vidyalaya  provi-
 des  education  from  Class  I  to  Class  XI.
 The  new  building  consists  of  Library
 Room  (lj),  Laboratories  (4),  Stores  to
 Laboratories  4,  General  Science  Room
 (lj),  Home  Science  Room  (lj,  Class
 Rooms  (4),  Office  Room  (I),  Princi-
 pals  Room(!),  Staff  Room  (l)  and
 Lavatories  (4)  Classes  IX  to  XI,  along
 with  the  Library  and  the  Laboratories,
 are  being  shifted  to  the  new  building.  The
 middle  and  primary  sections  will,  howe-
 ver,  continue  in  the  existing  accommod-
 ation,  for  the  present.  This  accommod-
 ation  is  good  enough  for  the  current  needs
 and  will  be  replaced  when  the  second
 phase  of  construction  is  taken  in  hand.
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 (d)  The  number  of  teachersis  39.  No
 quarters  for  the  staff  have  been  constructed
 so  far.  However,  some  staff  quarters  may
 be  constructed  in  a  year  or  two,  subject
 to  availability  of  funds.

 (e)  No,  Sir;
 future.

 not  in  the  immediate

 (f)  A  proposal  to  provide  barbed  wire
 fencing  around  the  building  is  under
 consideration.

 मंत्रालयों  में  हिन्दी  अनुवादकों  तथा  हिन्दी
 सहायकों  के  पद

 8240.  कुमारी  कमला  कुमारी  :  क्‍या  गह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उनका  ध्यान  मंत्रालय  के  28
 नवम्बर,  l968  के  कार्यालय  ज्ञापन  संख्या
 7//66-ato  एस०  (a)  की  ओर  दिलाया  हैः

 (ख)  क्‍या  यह  सच  है  कि  भारत  सरकार
 के  विभिन्‍न  मंत्रालयों  तथा  उनसे  सम्बद्ध  कार्या-
 यों  में  हिन्दी  अनुवादकों  तथा  हिन्दी  सहायकों
 को  हिन्दी  से  अंग्रेज़ी  में  अनुवाद  करने  की  आवश्य-

 कता  नहीं  पड़ती  ;

 (7)  उपरोक्त  ..र्यालय  ज्ञापन  जारी
 क्यें  जाने  के  बाद  सरकार  ने  हिन्दी  अनुवादकों
 के  कितने  पदों  की  मंजूरी  दी  है;

 (घ)  क्या  सरकार  का  विचार  इन  हिन्दी
 अनुवादकों  की  सेवाओं  का  तदर्थ  संघ  लोक
 सेवा  आयोग  के  माध्यम  से  परीक्षा  लेकर
 विनियमित  करने  का  है;

 (ड.)  झदि  नहीं,  तो  थे  हिन्दी  अनुवादक
 तदर्थ  अधवा  अस्थायी  आधार  पर  संभवत:  कब
 तक  काम  करते  रहेंगे;  और

 (च)  उन  हिन्दी  सहायकों  को  जिन्होंने
 संघ  लोक  सेवा  आयोग  व्दारा  जून,  959
 में  ली  गई  परीक्षा  में  सफलता  प्राप्त  की,
 स्थायी  बनाकर  और  हिन्दी  अनुवादकों  को  बह
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 सुविधा  न  देकर  भेदभावपूर्ण  नीति  बरतने  के  क्या
 कारण  हैं  ?

 गृह-कार्य  संत्रालय  में  राज्य  मंत्री  (ओ  विद्या-
 चरण  शुक्ल)  :(क)  जी  हां,  श्रीमान्‌  t

 (ख)  हिन्दी  अनुवादकों  तथा  हिन्दी  सहा-
 यकों  को  भ्रंग्रेजी  से  हिन्दी  तथा  हिन्दी  से  अंग्रेजी
 में,  जहां  कहीं  आवश्यक  होता  है,  अनुवाद
 करना  पड़ता  है  ।

 (ग)  हिन्दी  अनुवादकों  के  पद  स्वयं  मंत्रालयों/
 विमागों  द्वारा  अपनी  आवश्यकताओं  के  अनुसार
 बनाये  गये  पृथक  पद  हैं  1  अपेक्षित  सूचना  उनसे
 एकत्रित  की  जाएगी  और  सभा  पटल  पर  रख
 दी  जाथगी  |

 (घ)  और  (ड.).  हिन्दी  अनुवादकों  के  पद
 प्रत्येक  मंत्रालय  |  विभाग  द्वारा  अपनी  आवदय-
 कताओं  के  अनुसार  बनाये  गये  पृथक  पद  हैं  ।
 ये  पद  संबंधित  मंत्रालय  द्वारा  पद  के  लिए
 बनायें  गये  भर्ती  नियमों  के  अनुसार  नियमित
 आधार  पर  भरे  जाते  हैं।  इस  स्थिति  तथा  तथ्य

 को  ध्यान  में  रखते  हुए  कि  यें  पद  अन्त  कालीन
 उपाय  के  रूप  में  तब  तक  के  लिए  बनाये  गये
 पद  है  जब  तक  कि  केन्द्रीय  सचिवासय  के
 कमंचारी  हिन्दी  का  काम  चलाऊ  ज्ञान  प्राप्त
 न  कर  लें  और  इन  पदों  में  से  अधिकांश  श्रेणी
 ii  के  पद  हैं  और  इस  लिए  संघ  लोक  सेवा
 के  क्षेत्राधिकार  के  बाहर  हैं,  अतः  इन  पदों  को
 मरने  के  किए  संघ  लोक  सेवा  आयोग  द्वारा
 कोई  समा,  प्रतियोगी  परीक्षा  लेने  काविचार
 नहीं  है।  फिर  मी,  केवल  ऐसे  पदों  को  जो
 श्रेणी  ४  में  आते  हैं  सम्बन्धित  मंत्रालय  |  विभाग
 द्वारा  संघ  लोक  सेवा  आयोग  के  माध्यम
 से  भरना  पड़ता  है।

 स्वयं  मंत्रालयों  /  विभागों  द्वारा  बनाये
 गये  अस्थायी  पदों  को  स्थायी  पदों  में  उनकी
 आवश्यकताओं  तथा  इस  उद्देश्य  के  लिए
 निर्धारित  प्रक्रिया  को  ध्यान  में  रखकर  परिवर्तित
 किया  जा  सकता  है।  अस्थायी  पद  धारकों  को
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 ऐसे  स्थायी  पदों  पर  निर्धारित  नियमों  के

 अनुसार  स्थायी  किया  जा  सकता  है  1

 (च)  हिन्दी  सहायकों  को  जिन्होंने  जुन
 l959%  संघ  लोक  सेवा  आयोग  होरा  लो

 गई  परीक्षा  में  अहंता  प्राप्त  की  थीं,  संबंधित
 मंत्रालयों  द्वारा  उस  सीमा  तक  जहां  तक
 स्थायी  रिक्तियां  उपलब्ध  थी,  संबंधित  नियमों  के

 अनुसार  स्थायी  कर  दिया  गया  ।  उपरोक्त
 भाग  (घ)  और  (ड.)  के  उत्तरों  को  ध्यान  में
 रखते  हुए  हिन्दी  अनुवादकों  के  लिये  कोई  मेंद-.
 भावपूर्ण  नीति  बरत#  का  प्रश्न  नहीं  उठता  |

 Looting  of  Crops  and  है... ह  by
 Extremistes  in  Bihar

 8241.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  have  received
 reports  from  parts  of  Bihar  about  looting
 of  crops  and  murders  committed  by  the
 extremist  elements;

 (b)  whether  it  is  also  a  fact  that  State
 Government  have  not  been  given  adequate
 protection;  and

 (c)  if  so,  the  steps  taken  to  curb  the
 increasing  crimes  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)
 According  to  information  received  from
 the  Government  of  Bihar,  while  there  have
 been  some  stray  incidents  of  violence,  the
 activities  of  extremists  have  been  on  the
 decline  since  November,  1969.

 (b)  No,  Sir.

 (c)  The  state  Government  took  some
 special  measures  in  November,  969  to  deal
 with  ‘the  problem  posed  by  the  extremists.
 Additional  police  officers  were  posted  in
 the  districts  concerned  and  the  system  to
 collect  intelligence  about  extremist
 activities  was  strengthend.  A  large  number
 of  extremists  have  since  been  arrested  in
 connection  with  specific  cases  and  are  be-
 ing  dealt  with  according  to  law.
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 Complaints  Against  Auto-Rickshaws  and
 Taxi  Drivers  in  Delhi

 8242,  SHRI  DEVINDAR  SINGH
 GARCHA  :

 »»  RL  VALMIKI  CHOUDHARY:
 SHRI  MANIBHAI  J.  PATEL:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 ‘(a)  the  number  of  complaints  received
 by  Government  against  the  drivers  of  Auto-
 tickshaws  and  Taxis  plying  in  Delhi
 against  their  rowdyism,  mis-behaviour  and
 overcharging  during  the  year  1969-70;

 by  the  number  of  cases  wherein  the
 guilty  drivers  were  punished;

 (c)  the  number  of  cases  where  no
 action  was  taken  and  the  reasons  there-
 for;  and

 iJ
 (d)  the  concrete  steps  taken  to  save

 the  public  from  harassment  by  the  Auto-
 rickshaw  and  Taxi  drivers  ?

 THE  DEPUTY  MINISTERIN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  6,029  complaints
 are  reported  to  have  been  received  by  the
 Delhi  Administration  and  Delhi  Traffic
 Police  during  the  years  1969-70.

 (b)  4,002  casese  were
 punished.

 convicted  and

 (०)  No  action  could  be  taken  in  22i
 cases  for  the  following  reasons  while  the
 femaining  cases  are  pending  trial  in  Court
 or  pending  enquiry  with  Police:—

 (i)  Complainants  themselves  with-
 drew  the  complaints.

 (ii)  In  some  cases  no  addresses  were
 given  or  the  addresses  given  were
 incomplete  or  fake.

 (iii)  Certain  complaints  about  over-
 charging  on  checking  the  meters
 were  found  to  be  wrong.

 (iv)  In.  some  cases,  no  cognizable  offe-
 nee  was  made  out,
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 (d)  Some  of  the  important  steps  taken
 by  the  Delhi  Admistration  and  the  Delhi
 Traffic  Police  to  save  the  public  from
 harrassement  by  the  scooter  and  taxi
 drivers  are  reported  to  be  as  under:—

 Delhi  Administration

 The  Directorate  of  Transport  has  formed
 a  special  cell  to  attened  to  the  complaints
 of  misbehaviour,  refusal  and  overcharging
 against  taxi,  auto-rickshaw  drivers.  On
 receipt  of  complaints  against  taxi/scooter
 driver  the  Enforcement  staff  serves  notice
 on  the  permit-holder  under  the  provisions
 of  the  Motor  Vehicles  Act,  4939  and  the
 Rules  framed  thereunder.

 Enforcement  Staff  is  also  being  deployed
 for  dealing  with  public  complaints  against
 auto-rickshaw/taxi  drivers  on  the  spot  for
 over-charging  misbehaviour  and  refusal  to
 carry  passengers.

 Traffic  Police

 (i)  Whenever  any  member  of  the
 public  sends  a  complaint  on  the
 subject,  the  driver  concerned  is
 duly  prosecuted  after  necessary
 enquiries  and  the  complainant  is
 informed.

 (ii)  Complaint  books  have  been  sup-
 plied  to  all  police  stations  for
 the  fecility  of  the  complainant  to
 lodge  a  complaint  at  the  nearst
 police  station.  Publicity  to  this
 effect  is  also  done  for  the  infor-
 mation  of  general  public  that  they
 can  lodge  complaint  against  such
 drivers  with  the  nearest  police
 station  or  send  such  complaint
 direct  to  the  Superintendent  of
 Police,  Traffic.

 (iiiy  Atthe’  monthly  public  meetings
 at  the  police  stations  the  members
 are  also  informed  about  the  pre-
 sence  of  the  complaint  books  at
 police  stations.

 (iv)  Delhi  Traffic  Police  organises
 Special  raids  with  mobile  Magi-
 strates  at  various  important  roads,
 inter-sections  to  bring  delinquents
 to  book,
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 (v)  with  the  helpof  the  Unions  of
 Taxi  and  Scooter  Drivers,  meet-
 ings  oftaxiand  scooter  drivers
 are  also  arranged  and  drivers  are
 educated  for  a  good  and  disciplined
 behaviour  towards  passengers.
 The  Traffic  boards  have  been  dis-
 played  at  Delhiand  New  Delhi
 Railway  Stations  and  complaint
 booths  have  been  set  upat  both
 the  Railway  Stations  and  Inter-
 State  Bus  Terminus  to  register  the
 complaints.

 (vi)  Besides  prosecutions  in  court  of
 law,  a  number  of  complaints  of
 serious  nature  are  also  referred
 to  the  State  Transport  Authority,
 Delhi  to  take  disciplinary  action
 against  the  defaulting  drivers  and
 permi'  holders  to  cancel  their  dri-
 ving  licences  and  permits  of  the
 vehicles  under  the  provisions  of
 Sections  l6  and  60  of  the  Motor
 Vehicles  Act,  1939,

 (viiy  Special  efforts  are  made  after
 evening  show  and  night  show
 practically  in  all  cinema  houses,
 by  the  Delhi  traffic  police  to  faci-
 litate  the  public  who  are  in  need  of
 Taxi,  Two  Seater  Rickshaws  and
 Motore  Cycle  Rickshaws.

 Terms  and  Conditions  of  Transfer  of
 N.D.S,  Instructors

 8245.  SHRI  S.M.  BANERJEE:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to
 state  :

 (a)  how  many  times  his  Ministry  had
 to  approach  the  Cabinet  for  the  revision
 of  earlier  terms  and  conditions  for  the
 transfer  of  the  National  Discipline  Scheme
 Instructors  on  the  plea  that  the  States
 did  not  agree  to  take  them  over;  and

 (b)  when  the  States  do  not  agree  to
 take  over  the  National  Discipline  Scheme
 Instructors,  the  reason  why  his  Ministry
 does  not  first  get  the  concurrence  of  the
 State  Governments  before  approaching
 the  Cabinet  for  revision  of  earlier
 decision?
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 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (  DR.V.  K.
 R.V.  RAO.  )  :  (a)  and  (b).  At  the
 meetings  of  the  State  Education  Secreta-
 ries  held  in  February,  965  and  April  1965,
 it  was  agreed  that  the  NDS  Instructors
 who  were  under  the  control  of  the  Central
 Government  should  be  transferred  to  the
 States,  The  terms  and  conditions  for  the
 absorption  of  the  Instructors  in  State
 Services  were  however  taken  up  for  a
 decision  with  the  Cabinet  in  May,  1968.
 As  the  terms  and  conditions  approved  by
 the  Government  were  not  acceptable  to
 the  majority  of  the  States,  the  matter  was
 again  taken  up  with  the  Cabinet  in  969
 for  liberalising  the  terms  and  conditions
 of  transfer.  The  revised  terms  and  condi-
 tions  as  approved  by  the  Government  have
 already  been  communicated  to  the  State
 Governments  and  negoiiations  with  the
 state  Governments  for  the  absorption  of  the
 Instructors  on  these  terms  are  in
 progress.

 हिन्दी  सहायकों  के  पदों  को  हिन्दो
 अनुवाबकों  के  पदों  में  बदलना

 8244.  श्री  Alo  सुन्दर  लाल  :  क्‍या
 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  गृह-कार्य  मंत्नालय  के  दिनाक  28
 नवम्बर,  968  के  कार्यालय-ज्ञापन..  संख्या
 7/66/  Stowso(i)  के  अनुसार  हिन्दी  सहा-
 यकों  सें  उत्तरोत्तर  परिवर्तित  हिन्दी  अनुवादकों
 के  पद  क्‍या  किसी  रूप  में  हिन्दी  सहायकों
 से  ऊंचे  हैं  ;

 (ख)  यदि  नहीं,  तो  बिना  किसी  परीक्षा
 के  तथा  बिना  कोई  ग्रनुभव  निघारित  किये
 किन  कारणों  से  हिन्दी  अनुवादकों  की  नियुक्ति
 की  गई  ;

 (ग)  क्‍या  हिन्दी  अनुवादक  तथा  वर्तमान
 हिन्दी  सहायकों  के  पदों  को  समान  वेतन  दर  ठ
 325-575  में  परिवर्तित  करने  का  प्रस्ताव  है

 और  क्या  भविष्य  में  सरकार  इन  पदों  की
 नियुक्तित  केन्द्रीय  लोक  सेवा  आयोग  द्वार  कराने
 का  विचार  कर  रही  हैं  ;  और



 35  Written  Answers

 (a)  a  सरकार  का  विचार  उक्त
 पदों  में  एकरूपता  लाने  के  लिए  हिन्दी  सहायकों
 के  रिक्ति  पदों  तथा  वर्तमान  पदों  में  नियुक्ति
 के  सम्बन्ध  में  वेतन  दरों  के  पुनरीक्षण
 का  है?

 गृह-कार्य  मंज्नालय  में  राज्य  मंत्री  (श्यो
 विद्या  चस्पा  शुक्ल)  :  (क)  गृह  मंत्रालय  के
 कार्यालय  ज्ञापन  संख्या  7/  1/68--सी०  To
 एस०  (a)  दिनांक  28-I-968  के  अनु
 सार  हिन्दी  सहायकों  के  पदों  को  (  210-530-
 रन्)  हिन्दी  अनुवादकों  के  फ्दों  में  परिवतित
 करने  की  आवश्यकता  नहीं  है  ।  इस  कार्यालय
 ज्ञापन  में  निहित  अनुदेशों  का  आशय  है  कि
 हिन्दी  सहायकों  के  किसी  नये  पद  का  सृजन  न
 किया  जाये  और  जब  हिन्दी  सहायक  का
 पद  रिक्त हो  तो  उसे  भरा  न  जाय  बल्कि
 समाप्त  कर  दिया  जाय  a  प्रत्येक  मंत्नालय  /
 विमाग  की  आवश्कताओं  के  अनुसार  हिन्दी
 अ्रनुवादों  के  पदों  का  सृजन  अपेक्षित  संख्या  में

 उचित  वेतन  मानों  अर्थात  (  210-425  70,320
 530₹०  इत्यादी)  में  किया  जा  सकता  है  ।  इस  बात
 को  ध्यान  में  रखते  हुए  और  चू  कि  हिन्दी  सह्ायकों
 के  पद  हिन्दी  अनुकादकों  के  पदों  में  परिवर्तित
 किये  जाने  हैं  अत:  हिन्दी  सहायकों  के  पदों  की
 तुलना  हिन्दी  झनुवादकों  के  पदों  से  करने  का
 ब्रइन  ही  नहीं  उठता  |

 (ख)  हिन्दी  अनुवादकों  के  पद  प्रत्येक  मंत्रालय/
 विभाग  द्वारा  अपनी  आवद्यकताओं  के  अनुसार
 बनाये  गये  पृथक  पद  हैं।  ऐसे  पदों  को  सम्ब-
 न्धित  मंत्रालयों  /  विभागों  द्वारा  पद  के  लिए
 बनाए  गए  भरती  नियमों  के  अनुसार  भरा
 जाता:  है  ।  इस  स्थिति  तग्र  तथ्य  को  ध्यान  में
 रखते  हुए  कि  ये  पद  केवल  अन्त:  कालीन
 उपाय  के  रूप  मे ंतब  तक  के  लिए  बनाए  मए
 पद--  हैं  जब  कि  केन्द्रीय  सक्तिवालय  के  कर्मचारी
 हिन्दी  का  काम  चलाऊ  ज्ञान  प्राप्त  न  कर  लें
 और  पदों  में  से  भ्रधिकांश  श्रेणी  i  के  पद  हैं

 MAY'L,  1970,  Written  Answers  06

 और  इसलिए  संघ  लोक  सेवा  के  क्षेत्राधिकार
 के  बाहर  हैं  अतः  इन  पटों  को  मरने  के  लिए
 संघ  लोक  सेवा  आयोग  द्वारा  कोई  समान
 परीक्षा  लेने  का  विचार  नहीं  है  1  तथापि
 प्रत्येक  मंत्रालय  /  विमाग  द्वारा  इन  पदों  के
 लिए  बनाए  गए  "भर्ती  नियमों  में  इन  पदों  को
 भरने  के  लिए  अपेक्षित  हता  तथा  अनुमव
 का  प्रावधान  है  1

 (ग)  और  (घ).  उपरोक्त  भाग  (क)
 और  (ख).  के  उत्तर  को  देखते  हुए  प्रश्न  नहीं
 उठता  |

 Reorganisation  of  Country  into  four
 Zones

 8245,  SHRI  MUHAMMAD  SHERIFF:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Akhil  Bhartiya  Ekta
 Sabha  has  urged  forthe  reoganisation  of
 the  country  into  four  zones;

 (b)  whether  the  Sabha  has  also  stated
 that  the  present  trend  of  creating  small
 States  has  encouraged  provincialism
 and  communalism  in  the  country  and  that
 it  should  be  stopped;  and

 (c)  ifso,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)
 and  (b).  Yes,  Sir.

 (c)  Provincialism  and  communeiism
 are  evils  which  can  exist  and  grow  irrespe-
 ctive  of  the  size  of  the  States.  Strong
 public  opinion  against  such  parochial  atti-
 tudes,  and  not  the  creation  of  large  zonal
 States,  is  a  safeguard  against  such
 tendencies.

 Use  of  English  for  Educational  Needs

 8246.  SHRI  MUHAMMAD  SHERIFF:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to
 state  :

 (a)  whetherthe  President  of  the  Inter-
 University  Board  of  India  and  Ceylon  said
 that  English  was  essential  for  fulfilling



 837  Written  Answers

 current  educational  needs  and  stressed  for
 bilingual  competence;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.
 R.V.  RAO):  (a)  Dr.  P.  K.  Kelkar,
 President  of  the  Board  for  1969-70  had  in
 his  presidential  address  to  the  35th  Annual
 Meeting  of  the  Board  held  at  Madurai  in
 February,  I970,  said:

 “The  Indian  University  has  to  face  a
 critical  situation  in  relation  to  the  language
 question.  The  behavioural  pattern  of
 individuals  to  a  great  extent  depends  on
 the  syntax  and  vocabulary  of  their  mother
 tongue.  The  regional  language,  therefore,
 holds  an  important  position  in  relation  to
 the  learning  process.  But  then  those  very
 elements  on  which  the  entire  modernizing
 process  depends  are  not  available  in  any  of
 the  regional  The  English
 language,  therefore,  occupies  an  unique
 position  in  the  country  not  only  because
 of  historical  reasons  but  for  fulfilling  cur-
 rent  needs  as  well.  The  regional  language
 will  have  to  interact  powerfully  with
 English  for  a  long  time  before  it  can
 satisfy  the  needs  of  the  majority.  As  a
 plan  therefore  it  is  necessary  to  educate
 three  classes  of  people  as  indicated
 below:—

 (l)  Those  who  are
 English  and
 acquaintance  with
 language,

 proficient  in
 have  _  sufficient

 lhe  regional

 rey  Those  who  are  proficient  in  the
 regional  language  and  have  suffici-
 ent  acquaintance  with  English.

 (3)  Those  who  are  proficient  both  in
 English  and  the  regional  language.

 It  is  the  third  category  which  is  most
 important.  Most  of  us  have  unilingual
 Competence  but  the  needfof  the  future  is
 bilingual  competence  in  English  as  well
 asthe  regional  language.  So  far  as  the
 language  for  communication  on  an  all-
 India  basis  is  concerned  it  is  obviously
 Hindi”.
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 (b)  The  Government's  views  on  the
 subject  are  summed  up  in  the  following
 Resolutions  embodied  in  the  National
 Policy  on  Education  issued  in  968:—

 Three--language  Formula  :  At  the  secon-
 dary  stage.  the  State  Governments  should
 adopt,  and  vigorously  implement,  the
 three-language  formula  which  includes  the
 study  of  modern  Indian  language,  prefera-
 bly  one  of  the  Southern  languages»  apart
 from  Hindi  and  English  jin  the  Hindi-
 gpeaking  States.  and  of  Hindi  along  with
 the  regional  language  and  English  in  the

 Suitable  cour-
 ses  in  Hindi  and/or  English  should  also  be
 available  in  Universities  and  colleges  with  a
 View  to  improving  the  proficiency  of
 students  in  these  languages  upto  the
 prescribed  university  standards.

 Inter:  al  lang  Special  emp-
 hasis  needs  to  be  laid  on  the  study  of
 English  and  other  international  languages.
 World  knowledge  is  growing  at  a  tremen-
 dous  pace,  especially  in  science  and  tech-
 nology.  India  must  not  only  keep  up  this
 growth  but  should  also  make  her  own
 significant  contribution  to  it.  For  this
 Purpose,  study  of  English  deserves  to  be
 specially  strengthened,

 संघ  लोक  सेवा  झ्ायोग  द्वारा  लो  गई
 परीक्षाओं  के  लिए  हिन्दों  में

 साक्षात्कार  (  इन्टरव्यू  )

 8247.  श्री  नारायण  स्वरूप  शर्मा  :  क्‍या
 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  पिछले  3  वर्षों  में  संघलोक  सेवा
 झायोग  दवारा  ली  गई  परीक्षा  विषेश  में  अहूँता
 प्राप्त  करने  वाले  ऐसे  उम्मीदवारों  की  संख्या
 कितनी  हैं  जिन  का  इन्टरव्यू  हिन्दी  में  नहीं
 लिया  गया  था  ;

 (+)  पिछले  तीन  वर्षों  में  संघ  लोक
 सेवा  आयोग  दवारा  विभिन्‍न  परीक्षाओं  के  लिए
 कितनी  बार  इन्टरव्यू  लिए  गए  ;
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 (ग)  उन  इन्टरव्यू  में  प्रत्येक  राज्य  से
 कितने  उम्मीदवारों को  बुलाया  गया  था  और
 उन  में  से  कितने  उम्मीदवारों  ने  साक्षात्कार  में
 हिन्दी  को  माध्यम  के  रूप  में  प्रयोग  किया;
 और

 (घ)  जिन  उम्मीदवार  ने  साक्षात्कार  में
 हिन्दी  को  माध्यम  बनाया  था  उन  में  से
 कितने  उम्मीदवारों  को  चुना  गया  है  ?

 गृह-कार्य  संत्रालय  में  राज्य  मंत्री  श्यो
 विद्या  चरण  शुक्ल)  :  (क)ओऔर  (ख).  1967-
 68  से  969-70  तक  संध  लोक  सेवा  आयोग
 द्वारा  ली  गई  उन  परीक्षाओं  में  जिन  में
 व्यक्तित्व  ॒परीक्षा/मौखिक  परीक्षा  के  लिए
 साक्षात्कार  भी  रखा  गया  था,  जिन  उम्मीदवारों
 ने  इन  परीक्षाओं  की  लिखित  परीक्षा  के  नतीजों
 के  आघार  पर  साक्षात्कार  के  लिए  ्रहूंता
 प्राप्त  की,  उनकी  संख्या  का  एक  वर्ष-बार
 विवरण  सभा  पटल  पर  रखा  जाता  है  |[प्रन्या-
 लय  में  रख  दिया  गया  देखिये  |  संख्या  LT
 3384  /70.]  है  t  उन  परीक्षाओं  के

 ,लिए  साक्षात्कार  केवल  अंग्रेजी  में  किये
 गये  थे  t

 प्रत्येक  सम्बन्धित  परीक्षा  के  लिए  अलग
 से  साक्षात्कार  किये  जाते  हैं,  साक्षात्कारों  की
 संख्या  परीक्षाप्रों  की  संख्या  के  अनुसार  होती
 है  1

 (ग)  साक्षात्कार  के  लिए  बुलाये  गये
 उम्मीदवारों  की  राज्य  वार  संख्या  उपलब्ध
 नहीं  हैं  ।  किन्तु,  जैसा  कि  प्रश्न  के  भाग  (क)
 तथा  (ख)  में  कहा  गया  है,  साक्षात्कार  केवल
 अंग्रेजी  में  किये  जाते  हैं  t

 (घ)  उपरोक्त  माग  (ग)  के  उत्तर  को
 ध्यान  में  रखते  हुए  प्रइन  नहीं  उठता  ।

 Purchase  of  an  old  Building  at  Rohtak
 road,  Delhi  by  tourist  Department

 8248.  SHRI  KARTIK  ORAON:  Will
 the  Minister  of  TOURISM  AND  CIVIL
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 AVIATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  old
 building  situated  at  Rohtak  Road,  Delhi
 belonging  to  one  Shri  Ajaib  Singh  S/o
 Shri  Inder  Singh  was  bought  by  the
 Tourist  Department  of  his  Ministry  some
 time  in  the  month  of  January,  1967;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL)  AVIATION  (DR.  KARAN
 SINGH  :  (a)  No,  Sir.

 (b)  Question  does  not  arise.

 Looting  of  paddy  in  Jalpalguri  District

 8249,  SHRI  KARTIK  ORAON  :  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  lawlessness
 is  rampant  in  West  Bengal  and  that  a  gang
 of  50to  60  people  robbed  Shri  Binode
 Bihari  Oraon  of  FPurba  Satali,  PL  5.
 Kalchini,  District  Jalpaiguri,  in  broad  day
 light  and  took  250  maunds  of  paddy  from
 the  thrashing  ground  on  the  5th  Febru-
 ary,  1970;  and

 (b)  if  so,  the  details  thereof  and  the
 action  taken  by  Government  in  the
 matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  5.  RAMASWAMY)  :  (a)  and  0).
 Facts  regarding  the  specific  incident  are
 being  ascertained  from  the  state  govern-
 ment.

 Restrictions  on  tourists  visiting  North
 Eastern  Region

 8250.  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a}  whether  it  is  afact  that  certain
 special  restrictions  exist  on  tourists  visiting
 the  North  Eastern  region  comprising
 Assam,  Tripura,  Manipur  etc;

 (b)  ifso,to  which  specific  areas  tour-
 ists  are  Dot  allowed;
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 (c)  whether  on  account  of  these  restric-
 tions,  the  yield  from  the  tourist  traffic  to
 the  States  in  this  region  is  very  limited
 and,  if  so,  the  actual  yield  from  the
 tourist  traffic  to  these  regions  vis-a-vis
 other  tourist  regions.

 (d)  whether  the  total  expenditure  on
 tourist  development  during  the  first  two
 decades  of  planned  development  has  been
 far  too  little  in  comparison  with  the  rest
 of  India;  and

 (e)  ifso,  the  percentage  of  such  expen-
 diture  incurred  in  this  region  as  related  to
 the  area  of  territory  included  in  this
 region?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Yes:  Sir.  Foreign
 tourists  are  required  to  obtain  permits  for
 visiting  the  following  places:

 (i)  The  Mizo  Hills  Districts  (Assam)
 and  Manipur  under  the  ‘Foreigners
 (Protected  Area)  Order  1958"  and

 all  Districts  of  Assam  and  the  Union
 Territory  of  Tripura  under  the
 ‘Foreigners  (Restricted  Area)  Order
 963°.

 (ii)

 (c)  The  Department  of  Tourism
 compiles  statistics  of  the  overall  tourist
 traffic  to  India  and  does  not  maintain
 separate  figures  relating  to  the  various
 regions  of  the  country.

 (d)  and  (०).  While  the  expenditure  in
 Assam  on  Centrally  sponsored  schemes
 during  the  Second  and  Third  Five  Year
 Plan  periods  has  been  Rs.  154,945  and
 Rs.  39,850  respectively,  no  expenditure  was
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 Demands  of  Chandigarh  Subordinate
 Service  Federation

 8251,  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  the  President  of  Chandigarh
 Subordinate  Services  Federation  observed
 a  week's  hunger  strike  in  front  of  the
 Secretariat  of  the  Union  Territory  of
 Chandigarh;

 (b)  if  so,  what  were  the  main  demands
 made  by  the  Federation;  and

 (c)  the  steps  taken  by  Government  to
 meet  the  demands?

 THE  MINISTER.  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SAUKLA):  (a)  Yes
 Sir.

 (b)  and  (c).  A  statement  based  on  infor-
 mation  given  by  Chandigarh  Administration
 is  attached.

 The  following  were  the  main  demands:---

 (i)  provision  of  Punjab  Grades  to  the
 employees  recruited  or  promoted  by
 the  Chandigarh  Administration  on  or
 after  I-]-66,

 Allotment  of  plots  on  concessional
 Tates.

 (ii)

 Allotment  of  quarters  on  hire  pur-
 chase  system.

 (iii)

 Increase  in  the  daily  wages  of  the
 work  charged  staff  and  implementa-
 tion  of  Court  award  and  Awards  in
 respect  of  confirmation  and  regulari-
 saiion  of  work  charged  staff.

 (iv)

 As  regards  the  demand  at  (i)  above,  the
 decision  has  been  taken  to  give  Central schemes  in  ip

 and  Tripura  because  of  the  restrictions  on
 the  entry  of  foreign  tourists  into  this  area.
 The  total  expenditure  on  Central  tourism
 schemes  during  the  Second  and  Third  Five
 Year  Plans  has  been  of  the  order  of
 Rs.  86.885  lakhs  and  Rs.  145,12,  lakhs
 Teapectively.

 incurred  on  tourism  Mani
 Scales  to  employees  of  all  the  Union
 Territories  with  effect  from  6-3-1970.  The
 demand  at  (ii)  is  being  examined.  In  regard
 to  demand  (iii)  it  was  not  considered
 practicable  to  sell  the  existing  quarters  on
 account  of  paucity  of  land  for  constructing

 more  similar  quarters.
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 About  demand  at  (iv)  above,  the  rate  of
 unskilled  labour  has  recently  been  increased
 from  Rs.  3/-  per  day  to  Rs.  4/-  per  day.
 The  industrial  Tribunal  Award  has  been
 implemented.  Most  of  the  Staff  has  been
 brought  on  regular  establishment.  In
 regard  to  confirmation  of  the  staff  there
 was  no  direction  in  the  Award  to  this
 effect.

 Development  of  Chandigarh  as  a_  tourist
 Centre

 8252.  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  TOURISM  AND
 CIviL  AVIATION  be  pleased  to  state:

 (a)  whether  itis  a  fact  that  Chandigarh
 has  started  attracting  tourists  from  and
 outside  the  country;  and

 (b)  if  so,  the  steps  being  taken  by
 Government  to  provide  necessary  facilities
 to  the  tourists  and  also  to  develop  Chandi-
 garh  as  a  tourist  centre?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.

 (b)  Adequate  accommodation  is  avail-
 able  at  Chandigarh.  The  Chandigarh
 Administration  is  also  constructing  a
 Bungalow-cum-Guest  House  for  tourists.
 There  is  a  Tourist  Office  at  the  Bus  Stand
 to  provide  information  and  guides  for
 sight-seeing.

 are  प्रदेदा  में  नक्सलवाबियों  के  पास
 से  विस्फोटक  सामग्री  का

 बराभद  होना

 8253.  श्री  हुकम  चन्द  कछवाय :  क्‍या
 गृह-कार्य  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  कथा  यह  सच  है  कि  जनवरी,  i9  70
 में  आंध्र  प्रदेश  क ेकाकलम  जिले  के  किसी  गांव
 में  नक्सलवादियों  से  काफी  मात्ना  में  विस्फोटक
 सामग्री  बरामद  की  गई  थी  ;  और

 (ख)  यदि  हां,  तो  बरामद  किये  गये
 हथियारों  और  विस्फोट  सामग्री  का  व्यौरा  क्या
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 है  और  सरकार  द्वारा  इस  सम्बन्ध  में  कि-
 तने  व्यक्तियों  के  विरुद्ध  कार्यवाही  की  गई  है
 तथा  क्या  काशथ्वाही  की  गई  है?

 गृहुकार्य  मंत्रालय  में  राज्य  मंत्री  (शी
 बच्चा  चरण  शुक्ल)  :  (क)  और  (ख).  आन्ध्र
 प्रदेश  सरकार  से  प्राप्त  सूचना  के  अनुसार  6
 जनवरी,  1970  को  एक  पुलिस  दल  की  कुछ
 उद्रपंथियों  के  साथ  श्रीकाकुलम  जिले  के  पुरा-
 सिंगी  गाँव  में  मुठभेड़  हुई  थी।  पुलिस  ने  एक
 व्यक्ति  को  पकड़ा  और  तीन  एस०  बी०  एम०
 एल०  बन्दूकें,  दो  देसी  बम  तथा  एक  कपड़े  का  थैला
 जिसमें  6  कारतूस,  L2  लैंड  बाल,  काला  बारुद
 था,  और  एक  बोतल  जिसमें  विस्फोटक  पदार्थ  था
 बरामद  किये।  पुलिस  द्वारा  दर्ज  मामजे  की
 जांच  पड़ताल  की  जा  रही  है।

 नागालेंड-मनोपुर  सीमा  पर  विद्रोहियों
 के  छिपने  के  अड्डों  से  हथियारों

 का  बरामद  होना

 8254.  श्री  हुकुम  चन्द  कछवाय  :  क्‍या

 गृहु-कार्य  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जनवरी,  970
 में  मनीपुर  और  नागालैंड  के  सीमावर्ती  क्षेत्रों
 पर  विद्रोहियों  के  छिपने  के  विभिन्‍न  अड्डों  से

 सुरक्षा  सेनाओं  ने  काफी  बड़ी  मात्रा  में  हथियार
 बरामद  किये  थे  ;  और

 (@)  यदि  हां,  तो  बरामद  किये  गये  हथि-
 यारों  का  ब्यौरा  क्या  है  और  इस  सम्बन्ध  में
 कितने  54क्तियों  को  गिफृत।र  किया  गया  है?

 गह-कार्य  मंत्रालय  में  राज्य  मंत्री  श्
 विद्या  चरण  शक्ल)  :(क)  जी  हां,  श्रीमान्‌  ny

 (a)  राइफ्लों  और  पिस्तोलों  तथा  झन्य

 हथियारों  समेत  i:5  ware  बरामद  किये  गये
 तथा  सुरक्षा  दल  द्वारा  53  विद्रोही  पकड़े  गये  1
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 ate]  (बिल्ली)  स्थित  स्वामी
 अद्वानन्द  कालेज  का  स्थानांतरण

 8255,  श्री  रघुबोर  सिंह  शास्त्रों  :  क्‍या
 शिक्षा  तथा  युवक  सेवा  मंत्री  यह  बताने

 की  कृपा  करेगे  कि:

 (क)  क्‍या  यह  सच  है  कि  नरेला  (दिल्ली)
 स्थित  स्वामी  श्रद्धानन्द  कालेज  नरेला  के  निवा-
 सियों  द्वारा  बार  बार  झनुरोध  किये  जाने  पर
 खोला  गया  था .;

 (छ)  क्‍या  यह  भी  सच  हैं  कि  नरेला  में
 लगभग  दो  दर्जन  गावों  के  प्रतिनिधियों  के  साथ
 हुई  बैठक  में  कालेज  के  प्रिंसिपल  तथा  प्रबन्ध
 समिति  के  कुछ  प्रमुख  सदस्यों  ने  ग्राश्वासन  दिया
 था  कि  नरेला  झालेज  का  स्थानान्तरण  नहीं  किया
 जायेगा  ;

 (ग)  क्‍या  यह  भी  सच  हैकि  नरेला
 (दिल्ली)  के  निवासियों  द्वारा  बार  बार  विरोध
 प्रकट  किये  जाने  के  बावजूद  उपयुक्त  कालेज
 को  किसी  अन्य  स्थान  पर  स्थानान्तरित  कर
 दिया  गया  है  ;  और

 (घ)  क्‍या  उत्तर  दिल्‍ली  में  अन्य  गांवों की
 तुलना  में  नरेला  एक  प्रमुख  गांव  है  और  इसका
 रेल  तथा  अन्य  यातायात  साधनों  द्वारा  अन्य
 स्थानों  से  रुम्पंक  है  ?

 शिक्षा  तथा  युवक  सेवा  मंत्री  (डा०  बी०
 कोठ  आर०  वी ०  राव) :  (क)  नरेला  के
 निवासियों  से  कुछ  प्रार्थनाएं  प्राप्त  हुईथीं  ;
 इन  प्रार्थनाओं  तथा  मामले  के  सभी  झन्य  पहलुओं
 को  ध्यान  में  रखते  हुए,  नरेला  में  कालेज  खोलने
 का  निर्णन  किया  गया  था।

 (ख)  दिल्ली  प्रशासन  से  प्राप्त  सूचना
 के  अनुसार,  ऐसा  कोई  आश्वासन  नहीं  दिया
 गया  था  |

 ग)  कालेज  को  अस्थाई  तौर  पर  अलीपुर
 में  स्थानान्तरित  कर  दिया  गया  है  क्योंकि  नरेला
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 में  स्थान  परयाप्त  नहीं  पाया  गया  था  ।  नरेला
 के  निवासियों  द्वारा  इस  संबंध  में  कुछ  विरोध
 किया  गया  था।

 (घ)  जीहां  ।

 स्वासो  भरद्धानन्द  कालेज  नरेला,  दिल्‍लो

 ४256.  शो  रघवोर  सिंह  ज्ञास्त्री  :  क्‍या
 शिक्षा  तथा  युवक  सेवा  मंत्री  यह  बताने  की  कृपा
 करेंगे कि  :

 '(क)  क्‍या  यह  सच  है  कि  नरेला,  दिल्ली  के
 निवासियों  ने  स्वामी  श्रद्धान्नद  कालेज  के  लिये
 प्रयाप्त  भूमी  दान  की  है  ;

 (ख)  क्या  यह  भी  सच  है  कि  दिल्‍ली  प्रशा-
 सन  ने  उक्त  भूमी  पर  कालेज  की  इमारत  बनाने
 की  मंजूरी  दे  दी  है;  झर

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  विलम्ब
 के  क्‍या  कारण  हैं  और  उक्त  इमारत  का  शीघ्र
 निर्माण  करने  के  लिए  क्‍या  कार्यवाही  करने  का
 विचार  है  ?

 शिक्षा  तथा  यूवक  सेवा  मंत्रों  (डा०  यो०
 के०  आर०्वो०राब)  :  (क)जींहां।

 (ख)  और  (ग).  निर्माण  कार्य  कालेज
 के  शासी  निकाय  द्वारा  आरम्भ  किया  जाना
 है  ।  मवन  के  निर्माण  के  सम्बन्ध  में  अनापत्ति
 प्रमाण  पत्र  दिल्‍ली  विकास  प्रशिकारण  से  अभी
 प्राप्त  किया  जाना  हैं  1

 Circulation  of  Chinese  currency  in  certain
 parts  of  Assam

 8257.  SHRI  BABURAO  PATLE  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Chinese
 currency  is  extensively  circulated  and
 accepted  by  the  people  for  day  to  day  trans-
 action  at  many  places  in  North  of  Gauhati
 like  Mangatdoi  Kalaigoon,  Udalguru,
 Pachnai,  Tamulpur,  Dhekiajuli,  Tezpur  etc;
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 (b)  whether  Government  would  take
 some  steps  to  stop  the  circulation  of
 Chinese  currency  in  these  sensi  tive  territo-
 ties  by  declaring  all  these  who  circulator
 trade  with  Chinese  currency  as  traitors  and
 Punishing  them  to  protect  the  stability  of
 our  currency  and  economy;  and

 (c)  ifnot,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI K.  5.  RAMASWAMY)  :  (a)  to  (c).  Facts
 are  being  ascertained,

 तोड़  फोड़  गतिविधियों  के  लिए  प्रशिक्षण
 प्राप्त  कर  रहें  आन्च  प्रदेश  तथा

 मध्य  प्रदेश  के  आविवासी

 8258.  थी  रमेश  श्त्ब  व्यास:  क्या  गृह
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  इस  आशय  की  शि-
 कायते  प्राप्त  हुई  हैं  कि  आन्ध्र  प्रदेश  के  झादी-
 वासियों  को  उक्त  राज्यों  से  बाहर  लाया  जा  रहा
 है  और  उन्हें  तकनीकी  प्रशिक्षण  के  नाम  तोड़
 फोड  की  गतिविधियों  के  लिए  प्रशिक्षण  दिया
 जा  रहा  है  :

 (@)  क्या  यह  भी  सच  हैं  कि  उक्त  प्रशिक्षण
 प्राप्त  करने  के  लिए  कछ  आदिवासियों  कों  विदेश
 मेजा  गया  है  ;  और

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  केन्द्रीय
 सरकार  द्वारा  क्या  कार्यवाही  की  जा  रही  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 विद्या  चरण  शुक्ल)  :  (क)  से  (ग).  आन्ध  प्रदेश
 सरकार  के  पास  ऐसी  कोई  सूचना  नहीं  है  मध्य
 प्रदेश  सरकार  से  उत्तर  की  प्रतीक्षा  की  जा  रही  हैं।

 Application  of  Article  335  of  the  Cons-
 titution  to  J:  and  Kashmir

 8259.  SHRI  YASHPAL  SINGH  :  Will
 the  Minister  of
 pleased  to  state  :

 HOME  AFFAIRS  be

 (a)  whether  he  has  since  examined  the
 application  of  Articale  335  of  the  consti-
 tution  to  the  State  of  Jammu  and
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 Kashmir  as  was  promised  by  him  on  the
 2nd  April,  970  during  the  course  of  his
 Teply  to  the  debate  on  a  Short  Duration
 Discussion  on  Jummu;  and

 (b)  if  so,  the  result  of  the  examination?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA)  :
 (a)  and  (b).  The  matter  is  under  consj-
 deration.

 Amendment  of  Delhi  University  Act  fur
 providing  facilities  to  private  students

 8260.  SHRI  YASHPAL  SINGH:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state:

 (a)  whether  Government  intend  to
 amend  the  Delhi  University  Act  for
 providing  the  facility  of  examination  to
 Private  stucents;

 (b)  if  so,  whether  the  views  of  the  Delhi
 Administration  have  been  sought;  and

 (c)  when  the  Bill  would  be  brought forward?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  As  soon  as  possible.

 Opinion  of  Supreme  Court  on  Lotteries

 826l.  SHRI  YASHPAL  SINGH:  Will
 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  the  former  Governor
 General  has  asked  forthe  opinion  of  the
 Supreme  Court  under  Article  43  of  the
 Constitution  on  the  lotteries  now  being
 run  by  the  State  Governments;  and

 (b)  the  reaction  of  the  Central  Govern- ment  thereto-?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and
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 (b).  Letters  had  been  received  from  Shri
 Rajagopalachari  in  968  and  recently  on
 the  subject  of  lotteries  being  run  by  State
 Governments,  where  inter  alia  he  had
 suggested  seeking  the  opinion  of  the
 Supreme  Court  on  the  subject.  In  reply,
 the  various  aspects  of  the  matter  were
 explained  to  him  and  he  was  informed  that
 areference  to  the  Supreme  Court  was  not
 considered  necessary.

 Measures  for  Improvement  of  Roads  in
 the  Country

 8262.  SHRI  R.  BARUA:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  as  compared
 to  the  National  output  the  share  for  road
 improvement  was  only  0.59  per  cent  at  the
 end  of  the  Third  Plan;

 (b)  ifso,  whether  it  is  the  lowest  in  the
 World  and  therefore  neglect  of  the  High-
 ways  is  going  to  affect  economic  growth;
 and

 (c)  whether  in  view  of  the  increase  of
 revenue  from  roads  from  Rs.  220.48  crores
 in  the  First  Plan  to  about  Rs.  3,500  crores
 in  the  Fourth  Plan,  Government  propose
 to  have  a  new  look  on  the  question  of  road
 improvement?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY
 OF  SHIPPING  AND  TRANSPORT
 (SHRI  IQBAL  SINGH):  (a)  Presumably
 the  Hon'ble  Member  is  referring  to  the
 expenditure  incurred  on  original  works,  As
 compared  to  the  national  income,  the
 expenditure  incurred  on  original  road  deve-
 lopment  works  during™  1965-66  which
 marked  the  end  of  the  Third  Plan  works
 out  to  0.58%,

 (b)  No,  Sir.  The,eapenditure  on  road
 development  in  India-is  not  the  lowest  in
 the  World  and  is  constantly  on  the  increase
 from  plan  to  plan  although  considerable
 leeway  yet  remains  to  be  made  up  to  make

 the  plan  ne  ed  based.
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 (c)  The  provision  for  roads  in  any  Five-
 Year  Plan  depends  upon  a  number  of
 factors  such  as  (l)  requirements  for  deve-
 lopment  of  roads;  (2)  availability  of  overall
 resources  for  the  Plan  and  (3)  Require-
 ments  of  other  competing  programmes.
 Within  the  available  resources,  the  outlay
 on  roadsin  the  4th  Five-Year  Plan  now
 stands  at  Rs.  876  crores  as  against  Rs.  l0
 crores  in  the  Ist  Five-Year  Plan  which
 Tepresents  an  increase  of  800  percent.  Due
 to  financial  limitations  and  claims  of  other
 competing  programmes  it  has  not  been
 Possible  to  step  up  the  Road  Plan  Alloca-
 tion  further  which  is  thus  largely  resource
 based.

 Seizure  of  research  material,  unpublished
 data  and  manuscripts  of  department  of

 Para-Psychology  by  Rajasthan
 University  Authorities

 8263.  SHRI  SAMAR  GUHA  :
 SHRI  ONKAR  LAL  BERWA:

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whetherit  is  a  fact  that  all  the valuable  research  material,  unpublished data  and  manuscripts  and  other  books  of
 the  Department  of  Para-Psychology  at
 Jaipur  have  been  seized  by  the  Rajasthan
 University,  authorities;

 (b)  whether  these  research  papers  and
 other  equipments  of  the  Department
 owned  by  the  Director  have  not  been
 returned  to  him;

 (c)  whether  it  is  also  a  fact  that  an
 American  Researcher  on  Para-Psychology
 in  collusion  with  some  highly  placed
 person  in  the  Rajasthan  University,  mana-
 ged  to  misappropriate  research  papers,
 data  and  manuscript  seized  by  that
 University ;

 (d)  whether  Government  would  take
 steps  to  release  all  research  papers  and
 other  materials  and  his  personal  equip-
 ments  without  further  delay  and  institute
 an  enquiry  regarding  misappropriation  of
 the  unpublished  research  data  and  papers;
 and

 (ce)  if  mot,  the  reasons  therefor  7
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 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  (a)  No  Sir.  According  to  the
 information  furnished  by  the  University,
 following  the  closure  of  the  Para-
 Psychology  Unit  of  the  Rajasthan  Univer-
 sity  on  November  2l,  1969,  the  records
 and  other  material  of  the  Unit  were  remo-
 ved  from  the  rooms  formerly  occupied  by
 the  Unit  to  another  place  in  the  Univer-
 sityand  are  safe.  An  inventory  of  the
 material  was  also  prepared  by  a  Notary
 Public.

 (b)  Shri  Banerjee  (who  was  Director  of
 the  Unit)  has  claimed  some  material  from
 the  University  as  his  own.  On  the  other
 hand,  some  material  belonging  to  the
 University  is  reported  to  be  with  him.  The
 University  is  looking  into  this  whole
 matter.

 (c)  According  to  the  University,  this
 allegation  has  no  basis.

 (9)  and  (ce).  The  matter  concerns  the
 University  of  Rajasthan.  The  University
 has  reported  thatithasno  desireto  retain
 such  material  as  legitimately  belongs  to
 Shri  Banerjee.  «as  stated  in  reply  to  part
 (b),  the  matter  is  already  being  looked  into
 by  the  University.

 बिल्ली  सें  मोटर  गाड़ियों  की  बुर्घटनाएं

 8264.  श्री  हुकम  बल्व  कछवाय  :
 श्ली  भारत  सिहू  चोहान
 श्री  जगन्जाथ  राव  जोशी  :
 श्री  ओंकार  लाल  बेरवा  :
 शनी  बंशतारायण  सिंह  :

 क्या  नौवहन  तथा  परिवहन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  ;

 (क)  जनवरी,  i970  से  अब  तक
 दिल्‍ली  में  मोटर  गाड़ियों  की  कितनी  दुर्घटनाएं
 हुई;

 (ख)  उनके  परिणामस्वरूप.  कितने  व्यक्ति
 मार  गये  तथा  कितने  भायल  हुये;  और
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 (ग)  इस  सम्बन्ध  में  उक्त  अवधि  में
 कितने  मामले  दर्ज  किये  गये  और  न्यायालयों
 ने  कितने  व्यक्तियों  को  सिद्धयोष  ठहराया  ।

 संसद-कार्य  विभाग  और  नौवहन  तथा
 परिवहन  मंत्रालय में  उपसंत्री (श्री इकबाल  सिंह)  :
 (क)  i-3-970%  15-4-1970  तक  237
 दर्घटनाएं  |

 (ख)  इन  दुर्घटनाओं  में  मृतकों  और
 घायलों  की  संख्या  क्रम  से  54  शर  956  हैं।

 (ग)  उपरोक्त  237  दुर्घटनाओं  में
 4i376  fan  चोट  की  दुघंटनाएं  थीं  जो
 भारतीय  दंड  संहिता  के  अन्तर्गत  पंजीकृत  नहीं
 की  गई  थीं  जबकि  20]  मामलों  में  मोटर  गाड़ी
 अधिनियम  के  अन्तर्गत  कार्यवाही  की  गई  थी  ।
 शेष  794  मामले  भारतीय  दंड  संहिता  के
 अन्तर्गत  पंजीकृत  किये  गये  जिसमें  .7  व्यक्तियों
 को  अभी  तक  सिद्ध  दोष  ठहराया  गया  ।

 देश  में  राजनीतिक  आन्दोलन

 8265.  शी  हुकम  चन्द  कछवाय  ;
 श्रो  भारत  सिह  चौहान  :
 श्री  जगन्नाथ  राव  जोशी  :
 श्री  ओकार  लाल  बेरवा:
 श्री  वंशनारायण  सिंह  :
 श्री  क०  अनिरद्धन  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  ;

 (क)  l  जनवरी,  967%  पश्चात्‌  देश
 में  राज्य-वार  कितने  राजनीतिक  आन्दोलन
 चलाये  गये  :

 (ख)  ऊपरलिखित  तारीख  के  पहचात्‌  इन
 के  कारण  कितने  मूल्य  की  सरकारी  सम्पत्ति  की
 क्षति  हुई;  और;

 (ग)  विधि  तथा  व्यवस्था  को  बनाये
 रखने  तथा  इन  पश्रान्दोलनों  पर  नियन्त्रण  पाने  के
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 लिये  उपरलिखित  तारीख  के  पश्चात्‌  विभिन्‍न
 राज्यों  को  सहायता  के  लिये  कितनी  बार  सेना
 भेजी  गई  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  पश्न
 विद्या  चरण  शुक्ल):  (क)  से  (ग),  राज्य
 सरकारों/संघ  राज्य  क्षेत्र  प्रशासनों  से  प्राप्त
 सूचना  के  आधार  पर  एक  विवरण  सभा  पटल
 पर  रखा  जाता  है।  ]  ग्रन्धथालय  में  रख  दिया
 गया  ।  देखिये  संख्या  L.T.-3385/70]  t

 Revised  pay  scalesfor  teachers  in  Rural
 Institutes

 8266.  SHRI  S.M.  KRISHNA:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  the  revised  pay  scales  for
 teachers  as  recommended  by  the  University
 Grants  Commission  have  been  introduced
 in  the  Rural  Institutes  sponsored  by  the
 National  Council  for  Rural  Higher  Educa-
 tion;

 (b)  if  so,  since  when;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.
 ve  RAQ):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  matter  is  under  consideration.

 Memorandam  from  JTC/JAV/CT  teachers
 of  Delhi

 $267.  SHRIS.M.  KRISHNA:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  Government  have  received  a
 Memorandum  from  J,T.C./J.A.V./C.T.
 Teachers’  Union,  30/I9  Shakti  Nagar
 Dethi—7;

 (by  if  so,  whether  any  action  has  been
 taken‘on the  ‘sarhe;  and

 (c)  if  not,  the  reasons  therefor?

 VAISAKHA  II,  892  (SAKA)  Written  Answers  54

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN)  :  @  Yes,  Sir.

 (b)  Since  the  matters  raised  by  the
 Union  are  the  concern  of  the  Delhi
 Administration  and  the  Delhi  Municipal
 Corporation,  the  Union  was  advised  to
 approach  these  authorities  in  the  matter.

 The  representations  were  also  forwarded
 to  these  authorities  for  necessary  action.

 (c)  Does  not  arise.

 Anti-National  Army  in  Doda  District
 of  Jammu

 8268,  SHRI  YASHPAL  SINGH  :
 SHRI  BENI  SHANKER SHARMA  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  his  attention  has  been
 drawn  to  the  statement  made  by  the
 General,  Secretary  of  the  Jana  Sangh  in
 Jammu  on  the  9th  April,  1970,  that  there
 is  an  Anti-National  Army  working  in
 Doda  district  of  Jammu;

 (b)  whether  any  investigation  has  been
 made;  and

 (९)  if  so,  the  result  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to
 (c).  Government  have  seen  press  reports
 about  the  statement  referred  to.  The  state-
 ment  is  entirely  baseless.

 Agitation  in  Andaman  and  Nicobar
 group  of  Islands

 8270.  SHRI  JYOTIRMOY  BASU  :
 SHRI  BHAGABAN  DAS  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  agitation  is  going  on  in  the
 Andaman  and  Nicobar  group  of  Islands

 covering  different  issues  क
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 (b)  if  so,  the  details  thereof;  and

 (c)  the  steps  taken  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA\:
 (a)  Government  have  not  received
 report  of  any  agitation  going  on  inthe
 Andaman  and  Nicobar  Islands  at  present.

 (by  and  (cy).  Do  not  arise.

 संघ  लोक  सेवा  आयोग  में  और  प्रशासनिक  सेवाओं
 में  भरती  के  लिए  नियुक्त  चयन  समितियों  में

 अनुसूचित  जातियों  और  अनुसूचित  आदिस
 जातियों  का  प्रतिनिधित्व

 827L.  श्री  नाथ  रास  अहिरवार  :  क्या  गृह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  संघ  लोक  सेवा  आयोग  में  और
 विभिन्‍न  प्रशासनिक  सेवाओं  में  भरती  करने  के
 लिए  नियुक्त  चयन  समितियों  में  अनुसूचित
 जातियों  और  अनुसूचित  आदिम  जातियों  को
 प्रतिनिधित्व  देने  के  प्रश्न  पर  सरकार  विचार
 करेगी;

 (ख)  यदि  हां,  तो  यह  किस  आधार  पर
 किया  जायेगा;

 (ग)  क्‍या  सरकार  राज्य  सरकारों  को
 इस  प्रक्रिया  का  अनुसरण  करने  के  लिए  निर्देश
 जारी  करेंगी;  और

 घ)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 गृह-कार्य  संत्रालय  में  रोज्य-मंत्री  (श्री  विद्या
 चरण  शक्ल)  :  (क)  और  (ख).  संघ  लोक
 सेवा  आयोग  के  सदस्यों  का  चयन  मुख्यतः  इन
 अनिवायं  गपेक्षाओं  से  नियंत्रित  होता  हैं  कि
 अनुभव  और  योग्यता  में  उचित  विविधता  होनी
 जाहिए  ताकि  आयोग  को  जिन  विभिन्‍न
 समस्याओं  से  निपटना  हैं  उसका  शीघ्र  तथा
 पर्याप्त  रूप  में  प्रबन्ध  हों  सके  -  इस  उद्देश्य  को
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 ध्यान  में  रखकर,  प्रतिष्ठित  व्यक्ति  जिन्हें
 प्रशासन,  शिक्षा,  विधि  व्यवसाय  इत्यादि  का
 अनुभव  है  नियुक्त  किये  जाते  हैं  ।  इन  बातों

 का  ध्यान  में  रखते  हुए  किसी  समदाय  विशेष
 के  लिए  ग्रायोग  की  सदस्यता  में  कोई  आक्षरण
 नहीं  किया  जा  सकता  फिर  भी,  आयोग  में
 नियुक्तियां  करते  समय  आयोग  में  अनसचित
 जाति/अनुसूचित  आदिम  जाति  के  सदस्यों  को
 प्राप्त  करने  की  वांछनीयता  को  ध्यान  में  रखा
 जाता  है  tT

 प्रनुसूचित  जातियों  और  अनुसूचित  आदिम
 जातियों  के  लिए  कल्याण  सम्बन्धी  समिति
 ने  अपने  चतुर्थ  प्रतिवेदन  में  अन्य  बातों  के  साथ
 साथ  यह  सिफारिश  की  है  कि  सभी  प्रवरण
 बोर्डों  अथवा  भर्ती  प्राधिकारियों  को  अपने  में
 कम  से  कन॑  एक  अनुसचित  जाति/श्रनसचित
 आदिम  जाति  का  सदस्य  सम्मिलित  करना
 चाहिए  ।  इस  सिफारिस  की  जांच  की  जा
 रही  है  1

 (ग)  और  (घ).  “राज्य  लोक  संबाएं  और
 राज्य  लोक  सेवा  आयोग"  संविधान  की  सातवीं
 अनुसूची  की  राज्य  सूची  की  प्रविष्टि  है.  झ्रतः
 वह  पूर्णतः  राज्य  सरकारों  के  क्षेत्राधिकार  में
 है  प्रतएव  भारत  सरकार  का  इस  सम्बन्ध
 में  राज्य  सरकारों  को  कोई  निर्देश  देने  का  प्रश्न
 ही  नहीं  उठता  ।

 ओऔरछा  जिला  टोकमगढ़  (मध्य  प्रदेश  )
 में  जहांगीर  महल  को  अपने

 अधिकार  में  लेता

 8272.  भी नाथू  रास  अहिरवार:  क्या  शिक्षा
 तथा  युवक  सेवा  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  मारत  के  पुरा-
 तत्वीय  सर्वेक्षण  विमाग  ने  टीकमगढ़  जिला,  मध्य
 प्रदेश,  में  ओरछा  में  प्राचीन  जंहांगीर  महल  को
 अपने  अधिकार  में  ले  लिया  है  ;
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 (a)  यदि  हाँ,  तो  केन्द्रीय  सरकार  ने
 इसके  खर-रखाव  के  लिए  क्या  व्यवस्था  की  है;
 और

 (ग)  यदि  झब  तक  कोई  व्यवस्था  नहीं
 की  गई  है  तो  उसके  क्‍या  कारण  हैं  ?

 मंतर
 शिक्षा  तथायुवक  सेवा  मंत्रालय में  उप

 मंत्रों
 4  [ं

 जहानझ्ाश  जयपाल  सिह):  (क). जी  नहीं

 (ख)  और  (ग).  प्रश्न  नहीं  उठता  1

 बिहार  सें  बशाली  का  पर्यटन  केन्द्र
 के  रूप  में  विकास  करना

 8273.  शनी  क०  सि०  सधुकर  :  क्‍या
 पर्यटन  तथा  असंनिक  उड्डयन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बिहार  के  मुज-
 फफरपुर  जिले  में  वैशाली  एक  ऐतिहासिक
 महत्व  का  स्थान  है  और  लाखों  व्यक्ति  प्रतिवर्ष
 उस  स्थान  पर  जाते  हैं  ;

 (ख)  कया  सरकार  उस  स्थान  को  एक
 पर्यटक  केन्द्र  का  रूप  देगी  ;

 (ग  )  यदि  हां,  तो सरकार  ने  इस  संबंध
 में  भ्रव  तक  क्‍या  कार्यवाही  की  है  और  उसका
 क्या  परिणाम  निकला  हैं  ;  और

 (घ)  यदि  नहीं,  तों  इसके  क्‍या  कारण
 हैं?

 पर्यटन  तथा  असनिक  उड़डयन  मंत्री  (डा०
 करण  सिंह)  :  (क)  से  (घ).  वैशाली  के  एक
 स्थान  के  रूप  में  महत्व  के  प्रति  सरकार  जाग-
 क  है  ;  और  राज्य  सरकार  वे;  द्वारा  वहां
 पहले  से  ही  कुछ  पर्यटन  सुविधाओं  की  व्यवस्था
 की  गई  है  ।  मैं  स्वयं  हाल  ही  में  वेशाली  गया
 था,  अंतर  वहां  प्राप्त  सुविधाओं  में  सुधार  करने
 के  प्रश्न  पर  सक्रिय  रूप  से  विचार  किया  जा
 रहा  है।
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 अपराधों  को  रोकथास

 8274.  जी  क०  मि  मधुकर  :  क्‍या  गृह
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  9  अप्रैल,  970
 के  “दि  टाईम्स  आफ  इन्डीया”  (नई  दिल्ली)
 में  प्रकाशित  समाचार  के  अनुसार  टाटा  सामाजिक

 विज्ञान  संस्था  के  ग्रपराव  विमाग  के  अध्यक्ष  ते  हाल
 ही  में  अपराधों  की  रोकथाम  के  लिए  कछ  नए

 सुझाव  दिए  हैं  ;

 (ख)  क्या  अपराधों  की  रोकथाम  में  प्रगति

 करने  के  लिए  सरकार  का  इन  सुझबों  को  स्त्री-
 कार  करने  का  विचार  है  ,

 (ग)  यदि  हां,  तो  उनसुझ।वों  का  ब्योरा
 क्या  है  और  सरकार  उन्हे  क्रियान्वित  करने  के

 लिए  क्या  कार्यवाही  करना  चाहती  हैं;  भौर

 (घ)  यदि  नहों,  तों  इसके  क्‍या  कारण

 हैं?

 गह  कार्य  मंत्रालय  में  राज्य  संत्री  (श्री
 विद्या  चरण  शक्ल)  :(क)  और  (ख).  अखिल
 भारतीय  ग्न्तरराष्ट्रीय  केन्द्र,  नई  दिल्‍ली  द्वारा
 आयोजित  विचार  गोष्ठी  “अपराध  समस्या
 संबंधी  नथा  दृष्टिकोण”  पर  हुए  प्रमियुकत  विष-
 यक  विचार  विमज्ञ  में  भाग  लेते  हुए  टाटा
 सामाजिक  विज्ञान  संस्था  के  अपराध-विज्ञान  तथा
 दण्डात्मक  प्रशासन  विमाग के  भ्रध्यक्ष  ने  अपराधों
 के  रोकथाम  के  कुछ  आधारमृत  पहलुओं  पर
 जोर  दिया  था,  जैसे  कि,  आम  तौर  पर  ग्रपरा-

 थों  के  विरुद्ध  आरम्भिक  पूर्वोपाय  करना  तथा
 विशेष  रूप  से  अपराधों  के  विशिष्ट  स्वरूपों  के

 विरुदूघ  जनता  को  शिक्षित  करना  a  अपराधों
 की  रोकथाम  पर  जनवरी,  967  में  केन्द्रीय
 अ्नवेषण  ब्यूरों  द्वारा  आयोजित  “अखिल  भार-
 तीय  अपराध  विचार  गोष्ठी'  में  भी  अ्रपराध
 घटनाओं  के  ये  आधारमूत  तत्व  विचार-विमर्श
 के  विषय  रहे  है।  इसी  के  अनुसरण  में,  जनता
 में  आवश्यक  रूप  में  अधिक  सजगता  लाने  तथा
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 इस  क्षेत्र  इत्यादि  में  अपने  दायित्य  के  बारे  में

 उन्हें  शिक्षित  करने  हेतु  i968  में  केन्द्रीय
 झनवेषण  ब्यूरों  द्वारा  एक  राष्ट्रीय  भ्रपराध
 निरोधक  सप्ताह  का  आयोजन  किया  गया  था।
 भारत  सरकार  ने  इस  सप्ताह  को  मनाने  हेतु
 राज्य  सरकारों  से  भी  अनुरोध  किया  था।  इस
 अवसर  पर  ऐसी  शिक्षाप्र  द  पुस्तिकाएं  भी  प्रका-

 शित.की  गई  थीं  जिनमें  यह  दिया  हुआ  था  कि
 अपराधों  की  रोकथाम  के  लिए  क्‍या  करना
 चाहिए  और  क्‍या  नहीं  करना  चाहिए  ।

 (ग)  और  (घ).  1967  एक  ऐसे  ही
 अपराध  निरोधक  सप्ताह  क॑  आथोजन  का  प्रस्ताव
 है  t

 _अम्पारन  जिले  (बिहार)  में  केसरिया
 के  ऐतिहासिक  अवधोष

 8275.  श्री  कठ  सि०  सधकर  :  क्‍या
 शिक्षा  तथा  युवक  सेवा  मंत्री  यह  बताने  की
 कृपा  करेंगे  किः

 (क)  क्‍या  यह  सच  है  कि
 चम्पारन  जिले  में  केसरिया  के

 बहुत  पुराना  किला  तथा  कुछ  अन्य
 अवशेष  हैं;

 बिहार  के
 समीप  एक
 ऐतिहासिक

 (ख)  यदि  हां,  तो  भारतीय  इतिहास  के
 अध्ययन  में  इन  अवशेषों  के  ऐतिहासिक  महत्व
 सम्बन्धी  तथ्यों  को  शामिलन  किये  जाने  का
 क्‍या  कारण  हैं  ?

 (ग)  क्‍या  सरकार  का  विचार  कुछ  सौ  फूट
 ऊंचे  उक्त  किले  की  खुदाई  करने  का  है  ;

 (घ)  यदि  हां,  तो  खुदाई  कार्य  कब  तक
 आरम्भ  किये  जाने  की  सम्भावना  है;  और

 (ड.  )यदि  नहीं,  तो  इस  के  कया  कारण हैं  ?

 शिक्षा  तथा  युवक  सेवा  मंत्रालय  में  उप
 मंत्री  (  भोमतो  जहानआरा  जयपाल  सिंह):  (क  )
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 ताजपुर  देयुर,  केसरिया,  जिला  चम्पारन  में
 “बुध्द  स्टूप”  नामक  सं  रक्षित  स्मारक  केझ्मतिरिक्त
 ठोस  ईट  से  बने  निर्माण  के  विध्वस्त  ढेर  भी
 वहां  असरक्षित  विद्यमान  है  जिसे  ग्राम  तौर
 पर  किला  जाना  जाता  है,  यद्यपि  यह  एक
 स्तूप

 (ख)  अब  तक  इस  स्थान  के  बारे  में
 एसी,  कोई  बात  प्रकाश  में  नहीं  आई  है,  जिससे
 इसके  भारत  में  एतिहासिक  प्रध्ययन  के  महत्व
 की  जरूरत  हो।

 (ग)  इस  स्थान  पर  फिलहाल,  कोई  खुदाई
 करने  का  प्रस्ताव  नहीं  है  ।

 (घ)  प्रश्न  नहीं  उठता  |

 (ड.)  भारतीय  पुरातत्वीय  सर्वेक्षण  विभाग
 की  खुदाई  शाखा  कछ  अन्य  महत्वपूर्ण  स्थानों  की
 खुदाई  में  लगी  हुई  है।

 दिल्‍ली  में  ऐतिहासिक  स्थानों  पर  ष्यय

 8276.  श्री  देवें  सेन  :  क्‍या  पर्यटन  तथा
 असेनिक  उडडयन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  गत  तीन  वर्षों  में  सरकार  ने  दिल्ली
 में  पयंटक  केन्द्रों  तथा  ऐतिहासिक  महत्व  के
 स्थानों  पर  कितना-कितना  व्यय  किया;

 (@)  क्‍या  लाल  किला,  कुतुब  मीनार  तथा
 जामा  मस्जिद  को,  जो  दिल्‍ली  में  ऐतिहासिक
 तथा  पयंटक  केन्द्र  हैं,  सुन्दर  बनाने  तथा  इनमें
 अधिक  सुविधाएं  देते  के  लिए  सरकार  का  कोई
 विशेष  कार्यवाही  करने  कॉ  विचार  है;  झौर

 (ग)  यदि  हां,  तो  वह  क्‍या  है?
 पर्यटन  तथा  असेनिक  उड़्डयन  मंत्री  (डा०

 कर्ण  सिह)  :  (क).  एक  विवरण  संलग्न  है।

 (ख)  और  (ग).  दिल्ली  के  मुख्य  कार्य-
 कारी  पार्षद  की  अध्यक्षता  में  एक  'प्रोजेक्ट
 दिल्ली  समिति  की  स्थापना  की  गई  है  जो
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 दिल्‍ली  में  पर्यटक  अ्भिरुचि  के  स्थानों  के  विकास  (vii)  प्रवेश  द्वार  की  तरफ  की  सरंचनाओं
 के  बारे  में  सिफारिश  करती  है  ।  हौज  खास
 तथा  पुराने  किले  को  सुन्दर  बनाने  की  योजनाझों
 के  अलावा,  समिति  ने  कुतुब  मीनार  के  लिये
 निम्नलिखित  उपायों  की  सिफारिश  की  है:-

 (viii)
 (i)  स्मारक  के  अन्दर  नोटिस  बोडों

 की  भाषा  में  परिवर्तन  करना  ।

 (ii)  रेलिंग  की  पेंटिंग  ।

 (iii)  पीने  के  पानी  की  व्यवस्था  |

 (iv)  रेस्टोरेंट  के  बाहर  कार  पार्क  की
 व्यवस्था  ।

 (५)  स्मारक  में  एक  बाहर  जाने  के  द्वार
 तथा  एक  प्रवेश  द्वार  की  व्यवस्था  |

 (vi)  टिकट-विक्रय-काउ टर  का  वर्तमान

 (ix)

 को  हटाना  तथा  स्टालों  के  स्थान
 पर  अच्छी  दुकानों  की  व्यवस्था
 करना  I

 एक  बस-पाक  की  व्यवस्था  तथा
 स्मारक  के  बाहर  आइलेंड  में
 फब्बारें  का  निर्माण।

 भारत  पर्यटन  विकास  निगम  के
 रेस्टोरेंट  का  नवीकरण  |

 भारत  पर्यटन  विकास  निगम  लाल
 किले  में  एक  सान-एट-लुमिएर
 (ध्वनि  एवं  प्रकाश)  प्रदर्शन
 आयोजत  करता  है  ।

 स्थान  से  स्थानान्तरण  तथा  बूथ  दिल्‍ली  विकास  प्राधिकरण  जामा  मस्जिद
 कीं  किसी  दूसरी  जगह  व्यवस्था  के  आस-पास  के  क्षेत्र  को  सुन्दर  बनाने  के
 करना  |  कार्यक्रम  को  क्रियान्वित  कर  रहा  है

 विवरण

 स्कीम  1967-68  1968-69,
 किसके  द्वारा  खर्च

 1969-70  किया  गया  |

 पुराने  किले  का
 पु  ज-प्रकाशन  1,17,760.00
 (फ्लड  लाइंटिंग  )

 इंडिया  गेट  का

 पु  ज-प्रकाशन

 दिल्‍ली  आदि  में  संरक्षित
 स्मारकों का  संघारण.  4,54,100.00  6,08,648.00
 एंव  संरक्षण

 16,400.00  पर्यटन  विभाग
 द्वारा

 44,216.00  पर्यटन  विमाग
 द्वारा

 भारतीय  पुरातत्व
 6,77,653-00  सर्वेक्षण  द्वारा
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 Family  Welfare  Centre  at  Rouse  Avenue
 New  Delhi

 8277,  SHRI  CHENGALRAYA
 NAIDU  :  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  received
 a  Memorandum  for  the  opening  of  a
 Family  Welfare  Centre  in  Rouse  Avenue,
 New  Delhi;

 (b)  if  so,  the  action  taken  thereon;  and

 (c)  when  the  Family  Welfare  Centre  in
 this  area  will  be  opened?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K  5.  RAMASWAMY)  :  (a)  Yes,  Sir.

 1)  and  (०).  The  matter  is  under
 consideration,

 Under-Graduate  Course  in  Delhi
 Colleges

 ‘8278  SHRI  CHENGALRAYA  NAIDU:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  about  180,
 teachers  of  Englishin  the  Delhi  Colleges
 have  strongly  criticised  the  proposed  sch-
 eme  of  under-Graduate  course;

 (b)  if  so,  whether  they  have  formed  a
 fiveemember  committee  and  have  submi-
 tteda  memorandum  to  the  Vice-Chanc-
 ellor  of  the  Delhi  University;  and

 (c)if  so,  what  are  their  main  objec-
 tions  and  the  reaction  of  Government
 there  to?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.
 R.  V.  RAO):  (a)  No,  Sir,

 (b)  and  (c).  Do  not  arise.

 Delay  in  I.  A.  C.  Flights  between
 Delhi  and  Gwalior

 8279.  SHRI  RAM  AVTAR  SHARMA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:
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 (a)  whether  Government’s  attention  has
 been  drawn  tothe  irregular  flights  of  the
 Indian  Airlines  planes  between  Delhi
 and  Gwalior  and  to  the  flights  being  delayed
 for  as  long  as  nearly  twelve  hours,
 thereby  causing  great  inconvenience  to  the
 travelling  public?

 (b)  whether  Government’s  attention  has
 also  been  drawn  to  the  lack  of  basic
 amenities  at  Gwalior  airport;  and

 (c)  if  so,  the  steps  Government  are
 taking  to  improve  the  panctuality  of  she
 flights  and  provision  of  amenities  for  pass-
 engers  at  the  said  air  port?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  Gwalior  was  introduccd  as  a  sched-
 uled  halt  by  Indian  Airlines  from  Ist
 November,  1969,  and  out  of  302  flights
 operated  between  Delhi  and  Gwalior  from
 this  dateto  3lst  March,  1970,  3  flights
 were  badly  delayed.

 (b)  The  following  amenities  are  avail-
 able  at  Gwalior  airport  :—

 Fully  furnished  passenger  lounge.
 Fans,
 Toilet  facilities.
 Telephone,
 Water  cooler, nob

 we
 Ne

 In  addition,  a  public  adderss  system  is
 in  the  process  of  being  installed,

 (c)  Great  careis  being  taken  to  avoid  de-
 lays.  Sometimes  however  unforeseen  factors
 occur  over  which  Indian  Airlines  have  on
 direct  control.

 Promotion  from  Grade  Ilto  Grade  I
 in  the  Central  Secretariat  Steno-

 grapbers  Service

 8280.  SHRI  N.  K.  SOMANI  :  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  criteria,  other  than  the  well
 established  principle  of  ‘‘Seniority  subject
 tothe  rejection  of  the  unfit’,  adopted  for
 purposes  of  promotionfrom  Grade  II  to
 Grade  I  of  the  Central  Secretariat  Steno-
 graphers"  service;
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 oe)  whether  it  has  been  done  to  benefit
 afew  juniors  at  the  cost  of  senior  persons
 in  Grade  I;

 (९)  whether  promotion  from  Grade
 I  to  Selection  Grade  of  the  same  service
 have  been  made  on  the  cardinal  principle  of
 seniority  subject  to  rejection  of  the  unfit;
 and

 (d)  if  so,  the  reason  why  a  departure
 has  been  made  in  the  case  of  promotions
 from  Grade  I]  to  Grade  and  whatis  the
 rationale  of  this  discriminatory  measure?

 FHE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  The
 criterion  adopted  for  the  purpose  of  prom-
 otion  from  Grade  II  to  Grade  I  of  the
 Central  Secretariat  Stenographers  Seervice
 is‘‘merit  with  due  regard  to  seniority”
 in  accordance  with  the  relevant  provi-
 sions  of  the  Central  Secretariat  Steno-
 graphers  Service  Rules,  1969,  and  the
 Regulations  framed  thereunder.

 (b)  No,  Sir.

 (c)  and  (d).  At  the  initial  constitution
 ofthe  revised  Central  Secretariat  Steno-
 grphers  Service,  under  rule  7  of  the  Central
 Secretariat  Stenographers  Service  Rules,
 1969,  appointments  to  Selection  Grade
 from  the  erst  while  Grade  I  Central  Secre-
 tariat  Stenographers  Service  officers  were
 to  be  made  by  the  respective  cadres  on  the
 basis  of  seniority  subject  to  the
 rejection  of  the  the  unfit  since  these  appoin-
 tments  did  not  involve  any  change  in  the
 nature  of  duties  and  the  officers  concerned
 continued  to  hold  the  posts  they  were
 holding  prior  to  the  reorgan  ization  of
 the  Service.  Appointments  to  Selection
 Grade  at  the  maintenance  stages  are,  how-
 ever,  required  to  be  made  from  among
 Grade  I  Stenographers  on  the  basis  of
 “merit  with  due  regard  to  seniority”.
 Appointments  from  Grade  II  Central
 Secretariat  Stenographers  Service  officers
 to  the  new  Grade  I  of  the  service  involve
 assumption  of  higher  responsibilities.  It
 was,  therefore,  decided  that  such  promo-
 tions  should  be  made  on  the  basis  of
 ““merit  with  due  regard  to  seniority.
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 दिल्ली  &  समृत्री  बिक्‍स  में रीटाइम  डे)  का
 मनाया  जाना  ,

 8281.  श्री  मृत्यं,जय  प्रसाद  :  क्या  नोबहन
 तथा  परिवहन  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क)  क्‍या  यह  सच  है  कि  गत  कई  वर्षों
 से  संसद  भवन  के  केन्द्रीय  कक्ष  में  अथवा  किसी
 अन्य  स्थान  पर  समुद्री  दिवस  मनाने  की  परंपरा
 रही  है;  और

 (ख)  यदि  हां,  तो  इस  वर्ष  इस  दिवस  के
 न  मनाये  जाने  और  इस  प्रकार  की  उक्त  परंपरा
 को  तोड़ने  के  क्या  कारण  हैं  ?

 संसब-कार्य  विभाग  ओर  नौबहन  तथा
 परिवहन  मंत्री  (श्री  रघुरासंया)  :  (क)  और
 (ख).  राष्ट्रीय  समुद्री  दिवस  समारोह  964

 से  देश  में  पत्तन-शहरों  और  प्रन्य  स्थानों  पर
 मनाये.  गये  हैं  जिसमें  दिल्‍ली  भी  शामिल  है
 परन्तु  यह  सही  नहीं  है  कि  मुख्य  समारोह  संसद
 भवन  के  केन्द्रीय  कक्ष  में  अथवा  दिल्ली में  किसी
 अन्य  स्थान  पर  आवश्यक  रूप  से  मनाया  जाना
 चाहिए  |  i964  में  प्रथम  समारोह  केवल
 बम्बई,  कलकत्ता  और  मद्बास  में  मनाएं  गये  t

 वें  i965  से  969  में  दिल्‍ली  में  भी
 मनाये  गये  ।  परन्तु  इस  वर्ष  यह  विचार  किया
 गया  कि  पत्तन  मुख्य  विन्दु  होता  चाहिए  वहां
 पोत  स्वामी  और  नाविक  भारतीय  पोतपरिवहन
 के  विकास  में  भ्रपती  भूमिका  निभा  रहे  हैं।
 अतः:  इस  वर्ष  समारोह  तदनुसार  बम्बई,
 कलकत्ता,  मद्रास,  कोचीन,  विज्ञाखापत्तनम,
 मारमागाव  और  कांडला  में  मनाये  गये  ny

 अत:  यह  कहना  सही  नहीं  है  कि  इस  वर्ष
 दिवस  मनाया  ही  नहीं  गया  है।

 Sarkar  Committee  Report  on  C.S.I.R.
 8282.  SHRI  TENNETI  VISWANA-

 THAM  :  Will  the  Minister  of  EDUC-
 ATION  AND  YOUTH  SERVICES  be
 pleased  to  state:

 (a)  whether  itis  a  fact  that  the  final
 draft  of  the  Report  of  the  Sarkar  Commi-
 ttee  on  C,.S  Presented  to  the

 mbers  of  the  Co  for  pt omitted  some  paragraphs  containing facts  regarding  irregularity  of  appoin- tments  originally  included  in  a  previous draft  circulated  to  them  and,  if  so  the
 reasons  therefor,  and
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 (b)  whether  Government  have  considered
 the  disagnting  minutes  and  if  so,  what  act-
 ion  do  they  propose  to  take  on  matters
 disclosed  in  the  dissenting  reportsin  addi-
 tion  to  those  found  in  the  minority  report?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.
 R.  V.  RAO):  (a)  According  to  the
 information  received  from  the  Committee
 the  working  paper  described  as  ‘draft
 report’  was  circulated  to  the  members
 for  consideration.  It  was  discussed  in
 detail  in  the  meetings  held  on  6th  and  7th
 December,  ‘1969,  i3th  and  l4th  December,
 969,l3th  to  5th  January,  1970,  3rd  to
 5th  and  20th  February,  4970  and  some
 Portions  were  added  or  deleted  in  the
 light  of  the  discussions  in  these  meetings.
 This  happened  in  the  normal  course  of
 the  working  of  the  Committee.  As  a  result
 of  the  conclusions  arrived  at  inthe  discu-
 ssions,  the  final  report  was  drafted  which
 was  signed  by  all  members  on  22.  2.
 1970,

 (b)  The  whole  Report  is  under  consi-
 deration.

 Acquisition  of  Land  in  West  Bengal
 For  Central  Forces

 8283.  SHRI  JYOTIRMOY  BASU:
 SHRI  E.  K.  NAYANAR:
 SHRI  BHAGABAN  DAS:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased§to  state:

 (a)  how  much  land  has  been  acquired
 so  farin  West  Bengal  for  the  Central
 Forces  like  C.R.P.,  ,B.  S.  F.,  Indus-
 trial  Security  Force,  Intelligence  Bureau
 ete;

 (b)  the  total  value  paid  so  far;  and

 (c)  whether  any  part  of  it  has  been
 acquired  without  obtaining  prior  sanction
 of  the  State  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  About
 52  acres.

 (b)  Rs.  ,88,2i.  75  only.
 (c)  No,  Sir.
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 Expenditure  from  Home  Minister’s
 Discretionary  Fund

 8284.  SHRI  JYOTIRMOY  BASU:
 SHRI  E.  K.  NAYANAR:
 SHRI  BHAGABAN  DAS:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  he  has  spent  the  whole  of
 his  Discretionary  Fundfor  last  year;

 (b)  whether  he  has  recently  spent  Rs.
 1,200  out  of  the  said  Discretionary  Fund:
 and

 (c)  ifso,  for  what  reason  and  the  total
 amount  given  for  similar  purposes  during
 the  last  three  years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  ,SHUKLA)  :  (a)  The
 amount  provided  in  the  budget  for  this
 Purpose  in  1969-70  has  been  utilised.

 (b)  No  such  amount  has  been  sanctioned
 to  anyindividual  or  institution  recently.

 (c)  Does  not  arise.

 Amalgamation  of  Air  Corporations.

 8285.  SHRI  JYOTIRMOY  BASU:
 SHRI  E.  K  NAYANAR:
 SHRI  BHAGABAN  DAS:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  there  is  any  immediate  plan
 under  consideration  of  Government  to
 merge  the  two  Air  corporations  into  one;

 (b)  whether  it  is  a  fact  that  during  the
 debate  on  the  Air  Corporations  Act  in
 1953,  Government  gave  it  to  understand
 that  the  merger  will  be  done;

 (०)  whether  it  is  also  as  fact  that-the
 Estimates  Committee  had  made  similar
 recommendations;  and
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 (d)  if  so,  the  reasons  for  delay  in  imple-
 menting  the  recommendations  of  the
 Estimates  Committee  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  No,  Sir.

 (b)  When  ‘the  Air  Corporations  Bill
 was  under  discussion,  the  then  Minister
 of  Communications  stated  that  Govern-
 ment  would  consider  whether  the  Corpor-
 ations  would  be  amalgmated  into  one.

 (c)  The  Estimates  Committee  in  their
 4st  Report  on  Air-India  recommended
 that  Government  should  review  the  ques-
 tion  of  a  common  Corporation.

 The  Committee  on  Public  Undertakings
 (3rd  Lok  Sabha)  in  their  2ist  Report  obse-
 rved  that  is  was  quit  probable  that  a
 merger  at  that  stage  might  create  certain
 administrative  problems  and  retard  the
 progress  and  profitable  operation  of  the
 merged  Corporation  for  some  more  years.
 It  accordingly  suggested  that  a  merger
 scheme  for  implementation  at  a  later  date
 should  be  evolved  and  that  in  the  mean-
 whiie  efforts  should  be  made  to  have
 common  facilities  on  various  specified
 matters.

 (d)  It  is  Government’s  view  that  while  a
 merger  of  the  Corporations  would  not  be
 in  the  best  interests  of  aviation,  the  closest
 coordination  betweenthem  is  essential.
 This  coordination  is  achieved  by  having  the
 same  Members  on  the  Boards  of  the  two
 Corporations,  the  only  difference  being
 in  the  Chairman,

 Development  of  Kanha  in  Madhya
 Pradesh  as  Wild  Life  Sanctuary

 8286.  SHRI  RAM  AVTAR  SHARMA  :
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Kanha  in  Madhya  Pradesh  is
 one  of  the  Sanctuaries  to  be  developed  as
 a  tourist  attraction  by  the  Government  of
 India;

 (b)  ifso,  the  amount  of  money  to  be
 spent  and  the  details  of  the  tourist  facili-
 ties  that  are  to  be  provided  there;  and
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 (c)  when  the  work  in  this  regard  is
 likely  to  commence  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  Yes,  Sir.

 (b)  A  sum  of  Rs.  52,500/-has  already
 been  spent  on  the  Barasingha  breeding
 Project  at  Kanha.  jt  is  also  proposed  to
 provide  two  Mini-Buses  and  six  units  of
 tourist  accommodation  at  a  cost  of  approx-
 imately  Rs.3.70  lakhs.

 (c)  In  the  current  year.

 5  made  by  Presid  of  Indian
 Roads  Congreess  at  Darjeeling

 8287.  SHRI  DEVINDER  SINGH
 GARCHA:

 SHRI  MANIBHAI  J.  PATEL:
 SHRI  VALMIKI  CHOUDHARY:
 SHRI  SHIV  CHARAN  LAL:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government's  attention  has
 been  drawn  to  the  statement  dated  5th
 April,  970  (at  Darjeeling)  of  the  President
 ofthe  Indian  Rords  Congress  that  the
 progress  of  the  road  transport  was  dis-
 appointing  as  the  condition  of  the  roads
 by  and  large  was  still  far  from  satisfactory
 and  further  neglect  of  the  highways  would
 be  at  the  cost  of  integrated  all  round
 development  and  economic  growth  of  the
 country  ;

 (b)  if  so,  the  reaction  of  Government
 there  to;

 (c)  whether  Government  have  received
 by  suggestion  from  the  Indian  Roads
 Congress  for  the  improvement  and  the
 development  of  road  transport;  and

 (d)  if  so,  the  details  thereof  and  the
 action  Government  propose  to  take  in  the
 matter?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY
 OF  SHIPPNG  AND  TRANSPORT  (SHRI
 IQBAL  SINGH)  :  (a)  to  (d).  Presumably;
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 the  Honrable  Members  are  referring  to  the
 reports  published  in  the  press  regarding  the
 address  delivered  by  the  President,  jndian
 Roads  Congress  at  the  74th  meeting  of  the
 Council  of  the  Congress  at  Darjeeling  on
 Sth  April,  1970,  Itis  understood  that  this
 address  will  be  examined  in  the  first
 instance  by  their  Executive  Committee  and
 thereafter  forwarded  to  Government  for
 their  consideration  with  such  other  sugges-
 tions  as  the  Executive  Committee  might
 like  to  make  in  the  matter.  No  such  refer-
 ence  has  been  received  from  the  Congress
 so  far.

 Radar  Facility  at  Palam  Airport

 8288.  SHRI  DEVINDER  SINGH
 GARCHA:

 SHRI  YASHWANT  SINGH
 KUSHWAH:

 SHRI  VALMIKI
 CHOUDHARY:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  Whether  Government  are  considering
 the  possibility  of  having  a  Radar  facility  at
 Palam  Airport  and,  if  so,  the  details  thereof;

 (b)  if  not,  the  reasons  therefor;

 (c)  whether  Government’s  attention  has
 been  drawn  to  the  comments  of  Captain
 Ettelore  shortly  before  he  flew  the  first  and
 only  direct  day  light  flight  introduced  by
 the  Lufthansa  Airlines  from  New  Delhi  to
 Rome  regarding  need  for  installing  a  radar;
 and

 (d)  if  so,  the  reaction  of  Government
 thereto  ?

 THL  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  Yes,  Sir.  An  Airport  Surveillance
 Radar  (ASR)  and  along-range  Air  Route
 Surveillance  Radar  (ARSR)  are  to  be  ins-
 talled  at  Delhi  Airport.  The  former  will
 have  arange  of  about  70  miles  and  will  be
 useful  for  air  traffic  control  in  the  vicinity
 of  the  airport  and  in  giving  directions  to
 aircraft  before  landing.  The  ARSR  will  be
 used  to  guide  and  control  aircraft  when
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 flying  along  air  routes  upto  a  distance  of
 about  200  miles  from  the  airport.

 (b)  Does  not  arise.

 o  and  (d).  Yes,  Sir,  Though  the  radar
 facility  is  essential  for  air  traffic  control,  it
 isnot  so  from  the  point  of  view  of  naviga-
 tion.  Necessary  action  is  being  taken  to
 procure  and  instal  the  radars  at  Delhi
 airport,

 Dilapidated  Condition  of  River  Bridges

 8289.  SHRI  MANGALATHUMADAM:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  how  many  river  bridges  falling  on
 the  National  Highways  are  in  a  dilapi-
 dated  condition;

 (b)  whether  it  is  a  fact  that  heavy  loads
 are  passing  over  these  bridges  in  violation
 of  the  Indian  Road  Bridge  Code;  and

 ic)  how  many  such  bridges  are  being
 rebuilt  in  the  Sourhern  States,  especially  in
 Kerala  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SING):  (a)  On  the  basis  of  a  rapid
 survey  in  958  the  number  of  damaged
 and  dilapidated  bridges  has  been  assessed
 to  be  about  600.

 (b)  The  Indian  Roads  Congress  Bridge
 Code,  while  specifying  the  loads  for  design
 of  new  bridges,  does  not  lay  down  the
 actual  loads  which  may  be  allowed  by  state
 Transport  authorities  on  these  bridges  and
 hence  the  questionof  violation  of  the
 Indian  Roads  Congress  Bridge  Code  does
 not  arise.

 (c)  The  number  of  bridges  in  dilapidated
 condition  in  the  four  southern  States  of
 Andhra  Pradesh,  Mysore,  Tamil  Nadu  and
 Kerala  is  about  34,  of  which  6  arein  the
 state  of  Kerala.  All  these  bridges  as  well
 as  those  in  other  parts  of  the  country  are
 proposed  to  be  reconstructed  during  the
 4th  Five-Year  Plan  provided  sufficient
 funds  are  available.
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 Amount  spent  on  National  Highways  in
 Uttar  Pradesh

 8290,  SHRI  ARJUN  SINGH  BHADO-
 RIA:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  the  amount  spent  annually  on  the
 development  of  National  Highways  in  Uttar
 Pradesh  and  in  the  whole  of  India;

 (b)  whether  it  is  afact  that  only  0.5  to
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 incurred  for  the  entire  country  is  spent  in
 Utter  Pradesh;  and

 (c)  if  so,  the  reasons  there  for?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH)*:  (a)  A  statement
 giving  the  requisite  information  for  the
 years  1965-66  to  969-70is  attached;

 (b)  No  sir;

 2.5  percent  of  the  total  expenditure  (c)  Does  not  arise.

 Statement

 Year  Amount  spent  Amount  spnt  Percentage  of  the
 all  over  in  Uttar  amount  spent  in  Uttar
 India.  Pradesh.  Pradesh  to  the  all

 India  Total

 (  Rs,  in  lakhs  )
 1965-66,  2918.90,  203.68  6.98

 1366-67  2109.82  ‘197.48  9.36

 1967-68,  1506.81.  158,29  0.50

 1968-69  1218.15,  187,12,  12,90
 1969-70,  1248.11  (Final  ‘133.21  (  Final  0.63

 allotment)  allotment  )

 Planes  of  L  A.  C.  not  yielding  profit.

 8291,  SHRI  ARJUN  SING  BHADORIA:
 SHRI  JUGAL  MONDAL:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  number  of  those  planes  of  the
 Indian  Airlines  which  are  not  yielding
 profit;

 (b)  thelosses  incurred  during  1969-70,
 on  this  account;  and

 (c)  the  steps  being  taken  to  avoid  the
 losses  and  the  results  thereof  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  Apart  from  the  Caravelles,  the  other
 aircraft  in  the  fleet  of  Indian  Airlines  cons-
 isting  of  4  Viscounts,  4  F-27s,  l4  HS-748s
 and  9  (operating)  DiC-3s  are  at  present  not
 yielding  a  profit  due  to  the  low  fare  stru-
 cture  and  heavy  operating  costs  including
 the  cost  of  fuel.

 (b)  The  exact  figures  are  not  yet  available
 as  the  accounts  for  1969-70.  are  still  under
 compilation.

 (c)  With  the  limitations  mentioned  in  rep-
 ly  to  part  (a)  of  the  question,  India  Airlines
 are  constantly  endeavouring  to  improve
 their  efficiency  by  higher  utilisation  of
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 aircraft  and  adopting  the  most  economical
 pattern  of  flight  service.

 Reorganisation  of  Districts  in
 Himachal  Pradesh

 8292.  SHRI  HEM  RAJ:  Will  the  Mini-
 stecof  HOME  AFFAIRS  be  pleased  to
 state  :

 a)
 (a)  whetheritisafact  that  the  Union

 Territory  of  Himachal  Pradesh  proposes
 to  reorganise  its  districts;

 (b)  whether  it  isalsoa  fact  that  it
 has  reorganised  two  districts  arbitrarily  and
 not  on  any  established  principles  regarding
 reorganisation  of  districts;

 «c)  whether  it  is  further  a  fact  that  great
 resentment  prevailsin  the  Kangra  District
 for  its  bifurcation  and  on  the  bifurcation
 of  Tehsil  Dera  to  make  a  new  district  of  the
 Shuvaliks  against  the  wishes  of  the  people
 of  that  Tahsil;  and

 (d)  whether  Government  have  received
 any  representations  to  that  effect  and,  if
 so,  the  decision  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  to  (0).
 The  Government  of  Himachal  Pradesh  have
 proposed  to  reorganise  the  districts  in
 Himachal  Pradeshin  view  of  admini-
 strative  convenience,  geographical  conti-
 guity  and  the  needs  and  aspirations  of  the
 people  of  affected  districts  etc,  Prior  to
 the  announcement  made  by  the  Govern-
 ment  of  Himachal  Pradesh  on  15.  4.  970
 of  their  intention  to  reorganise  the  distri-
 cts,  afew  representations  were  received  by
 them  in  regard  to  the  inclusion  of  a  part
 of  Dehra  (Jaswan  Kanungo  circle)  in  the
 Shiwalik  District,  in  particular,  and  to  the
 bifurcation  of  Kangra  district  in  general,
 There  were  also  some  representations  regar-
 ding  the  location  of  the  district  Head
 quarters‘  at  a  central  place.  Similar  repre-
 sentations  have  also  been  received  by  the
 Government  of  India.  The  matter  is  being
 examined.
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 Resignation  of  Directors  of  C.  S.I.  R.
 Laboratories

 8293.  SHRI  TENNETI  VISWANATHAM:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  when  and  how  many  Directors  from
 the  Regional  Laboratories  of  the  Council
 of  Scientific  and  Industrial  Research  have
 submitted  their  resignation  and  what  are
 their  names;

 (b)  whether  the  resignation  were  submi-
 tted  directly  to  the  Prime  Minister  as
 President  of  the  Governing  Body  ;

 (c)  how  many  resignations  have  been
 accepted  and,  if  no  resignation  has  been
 accepted,  the  reasons  therefor;  and

 (d)  whether  sufficient  number  of
 Scientists  are  not  available  in  the  services
 and  the  pool  of  Scientists  with  equal  or
 better  qualifications  to  replace  them?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.
 R.  V.  RAO):  (a)  Three  Directorsof  the
 Regional  Research  Laboratories  of  the
 Council  of  Secientific  and  Industrial  Rese:
 arch  (CSIR)  have  submitted  their  resigna-
 tions  on  the  dates  noted  against  each

 Date  of
 resignation

 Name  of
 Director

 (i)  Dr.  6.  $.  Sidhu,  director,
 Regional,  Research
 Laboratory,  Hyderabad.  7.  8.  969

 (2)  Shri  G.  5.  Chowdhary,
 Director,  Regional  Research
 Laboratory,  Bhubaneswar.

 22,  Lh  969

 (3)  Dr.M..S.  Iyengar,  Director,
 Regional  Research  Laboratory,
 Jorhat.  23.  12.  969
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 (b)  Dr.  G.  Ss.  Sidhu  and  Shri  G.  5.
 Chowdhury  submitted  their  letters  of  resig-
 nation  to  the  President,C.  5,  I.  R.  through
 the  Director-General,  Scientific  and  Indus-
 trial  Research  whereas  Dr,  M.S.  Iyengar,
 submitted  his  letter  of  resignation  directly

 to  the  President  C.  S.I.  R.

 (c¢)  None  of  the  resignations  have  been
 accepted  as  the  matter  is  still  under  the
 consideration  of  the  President,  C,S.  I.  R.

 (dj)  Does  not  arise  at  this  stage.

 Allocations  made  to  State  Governments
 for  Maintenance  of  National  Highways

 8294,  SHRI  ARJUN  SINGH  BHADORIA:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  the  details  of  Central  Government's
 allocations  to  the  States  for  the  mainte-
 nance  of  National  Highways  for  the
 current  fiscal  year  and  the  proposed  alloca-
 tions  for  the  next  fiscal  year;  and

 (b)  whether  the  allocations  so  ‘made
 have  satisfied  the  demands  of  the  concerned
 State  Governments?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY
 OF  SHIPPING  AND  TRANSPORT
 {SHRI  IQBAL  SINGH)  :  (a)  A  statement
 showing  the  tentative’  distribution  of  the
 budget  provision  for  970-7l  among  the
 various  States  is  attached.  Actual  alloca-
 tion  to  States  are  being  worked  out  and
 will  be  intimated  to  them  in  due  course.
 The  allocation  for  97l-72  has  not  yet
 been  fixed.

 (0)  Itis  not  possible  to:  say,  at  the  pre- gent  stage,  whether  the  allocations,  which
 have  yet  to  be  intimated  to  the  States,  will
 satisfy  their  demands.  ta  °-
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 Statement

 [Figures  in
 lakhs  of  Rupess]

 Name  of  State  Budget  Estimate
 1970-71,

 Andhra  Pradesh  00.73
 Assam  60.95
 Bihar  85.63
 Gujarat  5.8

 Haryana  35.63

 Kerala  23.78
 Madhya  Pradesh  85.45

 Maharashtra  93,43
 Mysore  42.63,
 Nagaland  S541
 Orissa  54.75

 Punjab  20.58

 Rajasthan  44.09
 Tamil  Nadu  66.73
 Uttar  Pradesh  93.93

 “Weat  Bengal  99.53

 Delhi  9.29
 Himachal  Pradesh  6.79

 Manipur  9.49
 Central  Reserve  30.00

 300.00

 Amount  spent  on  National  Highways
 in  West  Bengal

 8295.  SHRI  JUGAL  MONDAL:  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  the  amount  spent  annually  on  the
 development  of  National  Highways  in
 ‘West  Bengal  and  in  the  whole  of  India;

 (8)  “whether it  is  a  fact  that  only  a  small
 “percentage  of  the  total  expenditure  incu
 rred  for  the  entire  country  is  spent  ‘in
 West  Bengal;  and
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 (c)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
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 IQBAL  SINGH):  (a)  A  statement  giving
 the  requisite  information  for  the  years
 1965-66  to  1969-70  is  attached;

 tb)  No  Sir;

 (c)  Does  not  arise.

 Statement

 Year  Amount  spent  all  Amount  spent  in  Percentage  of  the
 over  India  West  Benga!  amount  spent  in

 West  Bengal  to
 the  total  all-India

 figure

 (Rs.  in  lakhs)

 1965-66  298.90  428.86  4.70

 ‘1966-67  2109.82,  236.26  11,20

 1967-68  1506.8!  ‘198.71,  13.19

 1968-69  1218.16,  80.39  6.60

 1969-70.  248.I]  (Final  108,86,  (Final  8.72
 allotment)  allotment)

 Reply  to  a  Complaint  sent  by  a  Member  (d)  the  nature  of  the  complaint  made
 of  Parliament  to  Deputy  Minister

 of  Shipping  and  Transport

 8296.  SHRI  S.  KUNDU  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  whethera  Member  of  Parliament
 hadforwarded  a  complaint  sent  by  one
 M.  L.  A.  from  Orissa  to  the  Deputy  Mini-
 ster  of  Shipping  and  Transport  on  the  !7th
 June,  1969;

 (b)  if  so,  whether  the  said  complaint
 letter  was  acknowledged  by  him  on  the  28th
 June,  1969;

 (c)  whetherhis  P.  A.  was  reminded
 regarding  the  non-receipt  of  reply  of  the
 said  letter  by  the  M.  P,  on  the  I9th  March,
 970  andif  so,  whether  apy  reply  has  since
 been  given  andif  not,  the  reasons  therefor;
 and

 and,  if  any  enquiry  has  been  made,  the
 result  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH)  :  (a)  and  (b).  Yes.

 (०)  Yes,  a  reply  to  the  concerned  Mem-
 ber  of  Parliament  has  since  been  sent,

 @  The  complaint  was  that  while  calling
 certain  applicants  for  Interview  for  the
 Post  of  Junior  Engineer  (Civil)  (a  class  ITI
 appointment)  by  the  Paradip  Port  Trust,
 Shri  Sadasiv  Sahoo  who  was  one  of  the
 applicants  was  not  called  for  interview
 whereas  certain  others  of  lesser  merit  were
 called.  The  Paradip  Port  Trust  has  infor-
 xd  Government  that  Shri  Sahoo  was
 also  called  for  interview  in  a  later  batch.
 However,  no  selection  hae  been  made  .and
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 the  Chairman  has  ordered  fresh  interviews
 due  to  some  lacunae  found  by  him  in  the
 sclection  proceeding.

 Loss  suffered  by  Employees  of  Union
 Territories  by  opting  for  New

 Pay  Scales

 8298.  SHRI  VIKRAM  CHAND  MAHA-
 JAN  :  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  member  of
 the  Delhi,  Himachal  Pradesh  or  Andaman-
 Nicobar  Islands  Civil  Service  by  opting  for
 the  new  pay  scale  granted  by  the  Govern-
 ment  of  India  in  969  will  suffer  a  loss  of
 morethan  Rs.  3,000  in  his  service  career
 in  Grade  II  of  the  Service;

 (b)  if  so,  what  has  been  the  basis  for
 granting  the  new  pay  scale;  and

 (c)  whether  Government  had  taken  into
 consideration  the  recommendations  of  the
 Second  Pay  commission  for  the  revision  of
 the  Central  Pay  Scales  tn  the  present
 case”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  No,
 Sir.

 (b)  Question  does  not  arise.

 (cy)  Allrelevant  factors  including  the
 principles  enunciated  by  Second  Pay
 Commission  were  taken  into  consideration.

 Payment  of  Allowances  io  Members  of
 DHANI  Civil  Service  in  Himachal  Pradesh

 8299.  SHRI  VIKRAM  CHAND
 MAHAJAN  :  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  itis  a  fact  that  the
 member  of  the  DHANI  Civi!  Service  who
 are  posted  in  Himachal  Pradesh  are  refused
 allowances  admissible  to  the  Central  Gove-
 rnment  employees  on  the  ground  that  they
 are  borne  on  the  Punjab  Pay  scales  and
 therefore  entitled  only  to  the  allowances
 admissible  to  the  Punjab  employees;  and

 VAISAKHA  ff,  892  (SAKA)

 t

 Written  Answers  82

 (b)  ifso,  the  steps  proposed  to  be  taken
 in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)and  (bj.  Those  members  of  the
 DHANI  Civil  Services  posted  in  Himachal
 Pradesh  who  have  opted  for  the  revised
 scales  of  pay,  get  allowances  at  Central
 Government  rates;  those  who  have  opted
 for  pre-revised  scales  (Punjab  scales)  of  pay
 get  allowances  at  Punjab  Government
 rates.

 Emoluments  of  Delhi  Magistrate
 belonging  to  DHANI  Civil  Service

 8300,  SHRI  VIKRAM  CHAND  MAH-
 AJAN  :  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  a  magistra-
 te  in  Delhi  belonging  tothe  DHANI  Civil
 Service  gets  emoluments  equal  to  that  of  a
 Stenographer  of  the  Central  Secretariat  :
 and

 (b)  ifso,  how  the  Government  of  India
 propose  to  keep  the  members  of  the  said
 Service  efficient  and  shield  them  against
 temptation  in  view  of  their  poor  salaries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  No,  sir.

 (b)  Question  does  not  arise.

 Provision  made  for  Tourist  Centres
 in  CURRENT  budget

 8301.  SHRI  LOBO  PRABHU  :  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  the  provision  made  State-wise  for
 the  Tourist  Centres  in  the  current  Budget;
 and

 (b)  how  many  approved  proposals  from
 the  Mysore  State  have  not  been  included
 in  the  said  provision  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  The  Central  Government  draws  up  and
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 implements  tourism  plans  keeping  in  view
 the  actual  or  potential  attraction  of  a  place
 for  tourists  and  noton  a  state  wise  basis.
 A  provision  of  Rs.  280.0  lakhs  has  been
 made  schemewise  in  the  Budget  Estimates
 for  1970-71.

 (b)  The  following  tourism  schemes  are
 Proposed  to  be  undertaken  in  Mysore
 State  during  the  Fourh  Plan  period.

 a  Development  of  facilities  in
 Mysore  City.

 (2)  Construction  ofa  Youth  Hostel
 at  Hampi.

 (3)  Provision  "of  facilities  in  Belur-
 Halebid  and  Aiholi  Badami  com-
 Plex,

 Due  to  a  reduction  in  the  Plan  outlay.  it
 has  not  been  possible  to  include  the  follow-
 ing  schemes  which  were  previously  propo-
 sed  to  be  taken  up  in  the  Central  Sector  :

 (i)  Development  of  tourist  facilities
 in  Karwar-  Marvanthe-  Shervathy
 area.

 (ii)  Development  of  tourist  facilities
 in  Coorg-Mercara  area.

 Defective  0.  T.  U.  Buses

 8302.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  State  :

 (a)  with  reference  to  letter  of  Shri  Salen
 Ghosein  the  Hindustan  Times  dated  the
 7th  April,  l970  what  is  the  number  of
 buses  under  the  Delhi  Transport  Under-
 taking  which  are  subject  of  defective  com-
 bustion,  leading  to  discharge  of  monoxide;

 roy  what  steps  were  taken  last  year  to
 reduce  the  loss  arising  from  thisto  the  D.
 T.  U.  and  the  nuisance  and  injury  to  the
 public  ;  and

 (se)  what  workshop  facilities  exist  for
 the  D.  T.  U.  buses  and  have  they  been
 fully  used  to  remove  defects  in  the  buses  7?
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 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMETARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRASPORT  (SHRI
 IQBAL  SINGH)  :(a)  According  to  the
 G.M.,D.T.  U.  approximately  74  buses
 out  of  a  total  of  923  buses  on  the  road
 daily  emit  black  thick  smoke.

 (b)  A  schedule  was  prepared  by  the
 Central  Workshop  of  the  D.T.  U.  for  the
 change  of  fuel  injection  pumps  last  year,
 A  special  squad  has  been  deputed  from  the
 Central  Workshop  to  attend  to  such  vehic-
 les  as  emit  heavy  smoke  in  other  depots.
 Vehicles  are  checked  at  the  time  of  out-
 shedding  of  buses,  Vehicles  which  emit
 heavy  smoke  are  detained  and  attended  to
 immediately,

 (०)  A  ‘HARTRIDGE’  Calibrating  and
 Phasing  machine  for  carrying  out  repairs
 to  fuelinjection  pumps  has  been  installed
 in  the  Bentral  Workshop.  The  capacity  of
 the  machine  is  being  fully  utilised.

 ware  अड्डा  ओर  रेडियो  आपरेटरों  को  भर्तो  के
 बारे  में  भेदभावप्ण  नोति

 8303.  श्री  सरज्‌  पांडेय  :  क्‍या  पर्यटन
 सा  असेनिक  उड्डयन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  संचार  निर्देशक
 तथा  हवाई  अड्डा  निर्देशक  दोनों  असैनिक
 उड्डयन  विभाग  के  अन्तर्गत  कार्य  करते  हैं;

 (ख)  क्‍या  यह  भी  सच  है  कि  उक्त  विभाग
 हवाई  अड्डा  आपरेटरों  और  रेडियो  आपरेटरों
 की  भर्ती  के  मामले  में  भेदमावपूर्ण  नीति  का
 अनुसरण  कर  रहा  है  अर्थात्‌  50  प्रतिशत  हवाई
 अड्डा  आपरेटर  बाहर  से  भर्ती  किये  जाते  हैं
 और  50  प्रतिशत  विभागीय  उम्मीदवारों  में  से
 परदोन्‍्नत  किये  जाते  है  और  इसी  तरह  संचार
 निर्देशक  अपने  75  प्रतिशत  कर्मचारी  बाहर  से
 भर्ती  करते  है.  और  25  प्रतिशत  विभागीय
 उम्मीदवारों  में  से  पदोन्‍नत  किये  जाते  है;  और

 (ग)  यदि  हां,  तो  इसके  क्या  कारण  है  ?
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 पर्यटल  तथा  असेनिक  उड्इयन  मंत्री  [डा०
 कर्ण  सिह) :  (क)  जी,  हां।

 (@)  झौर  (ग).  किसी  भेदभाव-पूर्ण  नीति  का
 झनुसरण  नहीं  किया  जा  रहा  है।  नागर  विमानन  के
 संचार  निदेशालय  में  अराजपत्नित  कर्म  चारियों  का
 सबसे  निचला  ग्रेड  रेडियो  परिचालक  (वेतन  मान
 150-300)  का  ग्रेड  हैं  अत:  इन  पदों  पर

 अहता-प्राप्त  उम्मीदवारों  में  से  पूर्णतया  सीधी
 भर्ती  की  जाती  है  क्‍योंकि  क्‍लर्कों  के  पास
 इसके  लिए  ग्रावश्यक  योग्यता  नहीं  होती,
 विशेषतः  मोर्स  प्रणाली  में  स्पीड'  जो  कि  एक
 अनिवार्य  आवश्यकता  है,  अतः  कल  वर्गों  के
 कर्मचारियों  के  लिये  रिक्तियों  का  कोई  कोटा
 निर्धारित  नहीं  किया  गया  है।  परन्तु  बाहर  के
 उम्मीदवारों  के  साथ  अर्हता-प्राप्त  विभागीय
 उम्मीदवारों  को  भी  बिना  किसी  आय  सीमा  के
 बन्धन  के  नियुक्ति  की  पात्ता  प्राप्त  है  t

 दूसरी  ओर  विमान  क्षेत्र  निर्देशालय  में  सबसे
 निचला  ग्रेड  विमान  क्षेत्र  परिचालक  (एयरो-
 ड्रोम  आपरेटर  )s  ग्रेड-11  (i20-:80  रुपये)  का
 ग्रेड  है।  ग्रेड-1  के  पद  में  50  प्रतिशत  तक
 रिक्तियां  सीती  भर्ती  हरा  भरी  जाती  हैं,  और
 शेष  विभागीय  पदोन्नति  द्वारा  भरी  जाने  वाली
 रिक्तियों  के  कोटा  में  से  झ्राधी  रिक्तियां  विमान॑-
 क्षेत्र  परिचालक,  Te-ll,  के  लिये  आरक्षित  रहती
 है  और  शेष  आधी  जूनियर  क्लरकों  ग्रौर  स्टोर
 क्लर्कों  के  लिये  a  प्रत्येक  मामले  में  ग्रेड-]  में  नियु-
 क्ति  इस  शर्त  के  साथ  की  जाती  है  कि  चुने  हुये
 व्यक्ति  नागर  विमानन  प्रशिक्षण  केन्द्र  में  निर्धारित
 प्रशिक्षण  पाठ्यक्रम  सफलतापूर्वक  पूरा  करेंगे
 विमानक्षेत्र  परिचालक  ग्रेड-]  के  संवर्ग  में  आगे
 कोई  भर्ती  नहीं  की  जा  रही  हैं  और  इन  पदों
 पर  काम  करने  वॉले  वर्तमान  कर्मचारियों  की
 पदोन्नति  हो  जाने  पर  अथवा  उनके  सेवा-निवत्त
 की  आयु  प्राप्त  कर  लेने  पर  सेवा  निवृत्त  हो
 जाने  पर,  इन  पदों  को  समाप्त  कर  दिया
 जायैगा  1
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 एयर  इंडिया  के  यात्रियों  को  हिन्दो  पत्रिकाओं
 अथवा  समाचार-पत्र  उपलब्ध  किया  जाना

 8304.  श्री  ओंकार  लाल  बेरवा:  क्या  पर्यटन
 तथा  असेनिक  उड्डयन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  एयर  इंडिया  के  विमानों  में
 यात्रा  करने  वाले  यात्रियों  को  हिन्दी  पत्निकाएं
 अथवा  समाचार-पत्र  उपलब्ध  किये  जाते  हैं;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्या  है;
 और  यदि  नहीं,  तो  इसके  क्या  कारण  हैं;

 (ग)  क्‍या  यह  भी  सच  है  कि  किराये  की
 सूची  केवल  अंग्रेजी  में  ही  प्रकाशित  की  जाती
 है;  और

 (घ)  यदि  हां,  तो  हिन्दी  में  भो  सूची
 को  प्रकाशित  न  करने  के  क्‍या  कारण  हैं?

 पर्यटन  तथा  असनिक  उड़डयन  मंत्री  (डा०
 कर्णसिह)  :  (क)  जी,  हां  ।

 (ख)नवमारत  टाइम्स,  धमंयुग  तथा  नवनीत  |

 (ग)  और  (घ).  समय  सारणियां  तथा
 शुल्क  दर-सूचियां  अन्तर्राष्ट्रीय  बाहुकों  तथा  थात्रा
 अभिकर्ताशों  की  श्रावश्यकताओ  को  दृष्टि  में
 रखते  हुए  अंग्रेजी  में  छापी  जाती  है  t

 Reapproachment  with  Prioces  on
 Privy.  Purses

 8306.  SHRI  YASHPAL  SINGH  :  Will
 the  Minister  of  HOME  AFFAIRS  be  plea-
 sed  to  state  :

 (a)  whether  his  attention  has  been
 drawn  to  the  news  publishedin  the  Sunday
 Statesman  dated  the  I9th  April,  ‘1970,  that
 Government  are  seeking  a-re-approachment
 with  princes  and  there  might  be  delay in the  introduction  of  the  Bill;  and

 (b)  if  so,  Government's  reaction  there-
 to?
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 THE  MINISTER  OF  STATE-IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 YIDYA  CHARAN  SHUKLA)  :  (a)  Gover-
 nment  have  seen  press-reports  in  this  con-
 nection.

 (b)  Government  have  already  anaoun-
 ced  their  decision  to  introduce  the  Tnece-
 ssary  legislation  in  parliament  in  the  cur-
 rent  session,

 2.64  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Stame  By  Non-GAZETTED  STAFF  OF
 HimacHaL  PRADESH

 SHRI  HEM  RAJ  (Kangra)  :  I  call
 the  attention  of  the  Minister  of  Home
 Affairs  to  the  following  matter  of  urgent
 public  importance  and  request  that  he  may
 make  a  statement  thereon:

 The  situation  arising  out  of  the
 strike  by  the  nongazetted  staff  of
 Himachal  Pradesh  and  the  steps  taken  to
 meet  their  demands.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 Pay  scales  of  employees  of
 Himachal  Pradesh  were  previously  based
 on  the  pattern  of  pay  scales  in  Punjab.
 Similarly,  pay  scalesin  Manipur,  Tripura
 and  Pondicherry  were  patterned  on  the
 basis  of  scales  in  Assam,  West  Bengal
 and  Tamil  Nada  respectively.

 Tt  was  noticed  4968  that  some
 States  had  started  giving  steep  rise  in
 their  pay  scales  and  in  some  cases  these
 scales  exceeded  even  the  Central  Pay
 tales  for  similar  posts.  This  created
 difficulties  for  the  Government  of  India,
 and  it  was  decided  that  the  policy  of
 automatic  linkage  of  pay  scales  with  the
 neighbouring  States  may  continue  subject
 to  the  condition  that  any  revision  of  pay
 scales  of  employees  inthe  Union  Territo-
 ties  inclusive  of  dearness  pay  and/or
 Dearness  Allowance  would  not  raise  their
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 emoluments  beyond  the  level  obtaining  for
 similar  categories  under  the  Central  Go-
 veroment.  This  decision  was  later  on
 reviewed  by  the  Government  and  it  was
 decided  to  adopt  Central  pattern  of  pay
 and  allowance  for  ‘the  employees  of  all

 the  Union  Tertitories  and  NEFA  with
 effect  from  6th  March,  1970.  An  announ-
 cement  of  this  decision  was  made  in
 Parliament  on  lith  March,  1970,

 The  non-gazetted  employees  of  Hima-
 cha!  Pradesh  Government  are,  however,
 agitating  for  Punjab  scales  of  pay.  We
 have  already  stated  earlier  that  the
 Government  would  sympathetically  consi-
 der  the  cases  of  such  employees  who  would
 be  adversely  affected  by  the  present  deci-
 sion  and  give  them  an  option  to  retain
 their  existing  scales  of  pay  and  allowances.
 Necessary  steps  are  being  taken  to  ensure
 that  the  employees  do  not  euffer  any  re-
 duction  in  their  emoluments.  Certain  other
 suggestions  made  in  this  behalf  by  the
 Chief  Minister,  Himachal  Pradesh  are  also
 under  consideration  of  the  Government.

 sit  हेमराज  :  अध्यक्ष  महोदय,  मिनिस्टर
 साहाब  ने  जो  स्टेटमेंट  सम्ा-पटल  पर
 रखा  है,  उसमें  यह  कहा  गया  है  कि  यूनियन
 टैरीटरीज  के  अपने  प्लग  स्केल  हैं  ।  लेकिन
 अलग  अलग  यूनियन  टेरीटरीज  की  जियोग्रा-
 फिकल  पोजीशन  अलग्र-अलग  है  और  उनके
 कास्ट  आफ  लिविंग  में  भी  बहुत  ज्यादा  फर्क
 है  ।  सेकंड पे  कमीशन  ने  यह  सिफारिश  की
 थी  कि  किसी  यूनियन  टेरीटरी  में  वह  पे
 स्केल  होना  चाहिये,  जो  कि  उसकी  कानटि-
 गुअसा  स्टेंट में  हो।  पिछले  बाईस  साल
 से  ये  स्केल  दिये  जा  रहे  थे  1  तो  फिर  उनमें
 कमी  क्‍यों  की  गई  ?  क्‍या  यह  हकीकत  है  कि
 हिमाचल  प्रदेश  गवर्नमेंट  ने  मी  यह  सिफारिश की
 थी  कि  हिमाचल  प्रदेश  के  एम्पलाईज  को
 पंजाब  स्केल  दिये  जायें  ;  अगर  हाँ,  तो  क्‍या
 सरकार  ने  अपने.  फैसले  का  एलान  करने  से
 पहले  हिमाचल  प्रदेश  गवर्नमेंट  से  मश्वरा
 किया  था  ?

 आज  वहां  पर  हालत  यह  है  कि  जो
 फेडरेशन  को  असली  चलाने  वाले  थे,  जो
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 एम्पलाईज  के  नुमायंदे  थे,  चूंकि  उनके  साथ
 मंत्री  महोदय  ने  मुलाकात  नहीं  की,  इस  लिए
 वहां  आज  फिर  एजीटेशन  जारी  है,  वहां  पर
 एक  हजार  से  ज्यादा  मुलाजमीन  गिरफ्तार
 हो  चूफे  हैं  और  “बन्द”  की  वजह  से  वहां  के
 कोट्स  और  दफ्तरों  का  काम,  बिजली  और
 पानी,  बन्द  पड़े  हैं।  इसलिए  क्या  मंत्री  महो-
 दय  इस  मामले  पर  दोबारा  गौर  करेंगे  ?

 मैं  चार  सवाल  करना  चाहता  हूं  ।  मुन्ने
 उम्मीद  है  कि  मंत्री  महोदय  सही  तौर  पर  उनका
 जवाब  देंगे  |  सरकार  ने  सारी  जायंट  एक्शन
 कमेटी  को  गिरफ्तार  कर  लिया  है  1  क्‍या  सरकार
 उसको  रिहा  करके  उससे  बातचीत  करेगी  ?
 जैसा  कि  मैंने  कहा  है,  हिमाचल  प्रदेश  के  हालत
 मुख्तलिफ  हैं  ।  इसलिए  क्‍या  सरकार  बहां  के
 एम्पलाईज  को  पंजाब  स्केल्ज  देने  पर  दोबारा
 गौर  करेगी  पंजाब  स्केल्ज  के  साथ  जो  काम्पे-
 न्सेटरी  एलाउन्स  मिलता  था,  क्‍या  वह  भी  उन
 लोगों  को  दिया  जायेगा  ?  ‘1-268  से  लेकर
 5-3-70  तक  के  दरमियानी  बक्‍्फें  में  पंजाब

 स्केल्ज  उतकों  आटोमेटिकली  मिल  चुके  है  ।
 क्या  उनको  वे  दिये  जायेंगे  ?  वहां  पर  जो
 एन०जी०  झोज०  गिरफ्तार  हुए  हैं,  क्या  उनको
 रिहा  करने  के  आदेश  जारी  किये  जायेंगे  ?

 श्री  विद्या  चरण  शुक्ल  :  भ्रध्यक्ष  महोंदय,
 माननीन  सदस्य  ने  कहा  है  कि  चूंकि  यूनियन  टेरी-
 टरीज  की  भौगोलिक  स्थिति  अलग  अलग  है,
 इस  लिए  उन्हें  केन्द्रीय  सरकार  के  पे-स्केल्ज
 नहीं  देने  चाहिए  ।  मैं  उनको  बताना  चाहता  हूं
 कि  केन्द्रीय  सरकार  के  पे-स्केल्ज  इस  बात  पर
 सोच-विचार  करके  ही  बनाए  गए  थे  कि  केन्द्रीय
 सरकार  के  कर्मचारी  भारतवर्ष  भर  में  विभिन्‍न
 प्रकार  की  भौगोलिक  स्थितियों  में  रह  कर
 काम  करते  हैं  और  उन्हें  यही  पे-स्केल्ज  दिये
 जाते  हैं  |  भारत  के  विभिन्‍न  मांगों  में  जो
 यूनियन  टेशीटरीज  हैं,  उतकी  मौगोलिक  स्थिति
 के  कारण  वहां  के  लिए  अलग  झलग  पे-स्केल्ज
 बनाये  जायें,  मैं  नहीं  समझता  कि  इसकी
 कोई  आावद्यता  है  t
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 जहां  तक  कि  इन  कर्मचारियों  के  नुमाइन्दों
 का  सवाल  है  हम  लोग  इस  बात  के  लिए
 राजी  हैं  और  मुझे  तो  कमी  याद  नहीं  झाता
 कि  जब  हमने  कहा  हों  कि  हम  बात  नहीं  करना
 चाहते  ।  यदि  वह  अच्छे  ढंग  से  और  सदभावना
 से  हमसे  बात  करना  चाहते  हैं  तो  हम  बात
 करने  के  लिए  हमेशा  तैयार  हैं  ।

 क्री  हेसराज  :  उनको  रिहा  करवा  करके
 उनसे  बातचीत  करेंगे  ?

 श्री  विज्ञा  रण  शक्ल  :  जो  लोग  गिरफ्तार
 हुए  हैं  उनमें  से  अधिकतर  लोग  तो  रिहा  हो
 चुके  हैं  बंल  पर  ।  जेल  में  तो  बहुत  कम  लोग
 हैं  ।  जो  लोग  बाहर  हैं  धौर  जो  हमसे  मिसना,
 चाहते  हैं  उनसे  हम  बडी  खुशी  से  मिलेंगे  ।

 जो  हेमराज  :  ज्वाइंट  एक्शन  कमेटी  के
 लोग  अब  भी  जेल  में  हैं  ।

 श्री  विज्ञा  चरण  शुक्ल :.  जो  भी  बाहर  हैं
 भौर  जो  भिलना  चाहते  हैं  उनसे  मिलने  के  लिए
 हम  तैयार  हैं।

 जहाँ  तक  कि  पंजाब  स्केल  का  सवाल  है

 यह  तो  मांग  बहुत  दिनों  से  कीजा  रही  है
 भौर  इसके  ऊपर  विचार  करने  के  बाद  ही  हमते
 अपना  निर्णय  किया  था  1

 जहां  तक  रेट्रोस्पेक्टिव  एफेक्ट  का  सवाल  है  जो
 सेंट्रल  स्केल  आफ  पे  दिया  गया  है  उसको  रेट्रो-
 स्पेक्टिब  एफेक्ट  देना  हैं  या  नहीं,  इसके  बारे
 में  भी  हम  लोग  सोच  विचार  कर  रहे  हैं  और
 इसके  ऊपर  बहुत  जल्दी  निर्णय  ले  लेंगे  1

 थी  एस.  एम.  जोची  (पूना)  :  अध्यक्ष
 महोदय,  हिमाचल  प्रदेश  के  कर्मचारियों  का
 यह  मामला  बहुत  ही  गंभीर  दिखाई  देता  है  ।
 शाप  जानते  हैं  कि  इस  सदन में  इसके  बारे  में
 कई  बार  चर्चा  हुई  और  जो  मेरी  जानकारी
 है,  वह  हो  सकता  है  कि  गलत  हो,  मुझे  ऐसा
 लगता  है  ह. उ  हन  कर्मचारियों  के  साथ  +ज
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 सुलूक  हुआ  वह  .  अच्छा  नहीं  हुआ  ।  जैसा  कि
 अपने  बयान  में.  मंत्री  महोदय  ने  बताया  6  मार्च
 970  को  यह  फैसला  हुआ  कि  सेंट्रल  गवर्न-

 मेंट  के  स्केल्स  उनको  दिए  जाय॑  और  पालिया-
 मेंट  में  il  मार्च  को  एलान  हुआ 1  उसी
 बकत  उन  लोगों  ने  अपना  आन्दोलन  शुरू
 किया  था  और  यह  तय  हुआ  था  कि  3 मार्च
 को  झौर  एक  दिन  की  हड़ताल  मी  होगी  |
 उसके  बाद  इन  लोगों  ने  जब  यह  सोचा  था
 कि  यह  लोग  राजी  नहीं  हुए,  वह  तो  पंजाब
 के  स्केल  चाहते  थे,  तब  इन  लोगों  ने  फैसला
 किया  25-26  मार्च  को  कि  25  मार्च  से

 कुछ  दिन  के  लिए  वह  छुट्टी  पर  जाएंगे  ।
 ्ऐसी  हालत में  वहां  के  जो  मुख्य  मंत्री  थे

 उन्होंने  24  मार्च  को  रणजीत  सिंह  वर्मा  जो
 ज्वाइंट  एक्शन  कमेटी  के  चेयरमेन  थे  उनके
 साथ  बातचीत  की  और  यह  मी  कहा  बातचीत
 के  दौरान  कि  हम  आपकी  दिल्‍ली  में  होम
 मिनिस्टर  के  साथ  उस  लेवेल  पर  मुलाकात
 करा  देंगे  ।  उसके  बाद  वह  बार.  बार  लिखते
 रहे  कि  कब  जाएंगे,  उन्होंने  उनको  कुछ  उत्तर
 नहीं  दिया  ।  उसके  बाद  खत  भी  लिखा  उसका
 जबाब  नहीं  दिया  ।  और  वह  सीधे  चले  ब्राए
 यहां  ।  जब वह  चले  आए  तो  और  दूसरे  कोई
 नुमाइन्दे  लेकर.  आए  |  ज्वाइंट  एक्शन  कमेटी
 को  जवाब  नहीं  दिया  ।  मगर  ज़्वाइंट  एक्शन
 कमेटी  के  लोगों  ने  उनका  पीछा  किया  और
 बहु  यहां  आ  गए  तो  डेपुटेशन  जो  चीफ
 मिनिस्टर  ने  चुना  था  उसकी  मुलाकात  तो  हो
 गई  विद्याचरण  जी  से  और  दूसरा  जो  था
 उनकी  मुलाकात  हो  गई  होम  मिनिस्टर  श्री
 वाई०  बी०  चब्हाण  से  1  इस  तरह  का  भेद-
 भाव  उनके  साथ  किया  गया  ।  म॑  समझता  हूं
 कि  यह  बहुत  ही  गन्दी  बात  है  -  जब  कोई
 एक  ज्वाइंट  एक्शन  कमेटी  है  और  उनकी
 नुमाइन्दगी  वह  करते  है  तो  उनके  साथ  वादा
 करना  ऐसा  कि  हम  तुम  को  दिल्‍ली  ले  जाएंगे
 उसके  बाद  उनको  घोका  देना,  उनको  ले  नहीं
 जाना  और  उन्होंने  पीछा  भी  किया तो  अपना
 एक  दूसरा  ही  डेपुटेशन  ले  कर  मिलना  आपस
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 में  फूट  डालने  के  लिए,  यह  गन्दे  तरीके  जो
 अ्रस्त्यार  किए  जाते  हैं  यह  कहां  तक  सहीं  है
 जब  कि  सोशलिज्म  का  नारा  लगाते  है  ?

 मेरी  अपनी  राय  में,  मैं  समझता  हूं  कि
 बाकी  सब  बयान  आपने  दिया  है,  उसके  श्रन्त
 में  एक  छोटा  सा  वाक्य  दिया  है  कि  चीफ
 मिनिस्टर  ने  अपने  कुछ  सुझाव  रखे  हैं  ।  मैं
 जानना  चाहूंगा  कि  उनका  सुझाव  क्या  हैं  ?

 क्यों  कि  जब  इन  लोगों  ने  यह  आन्दोलन  शुरू
 किया  तभी  यह  i.  मां  को  झापने  फैसला
 किया,  सब  लोगों  के  लिए  फंसला  किया  लेकिन
 जैसा  कि  माननीय  मित्र  हेमराज  जी  ने  बताया
 उसमें  पहले  का  तो  नहीं  क्रिया  ।  अब  उसके
 ऊपर  ाप  सोच  रहे  हैं  ऑर  उसको  लेकर  ही
 उन्होंने  हड़ताल  की  |  तो  हजारों  की  तादाद
 में  उनको  जेलखाने  भेजा  और  प्रभी  ज्वाइंट
 एक्शन  कमेटी  के  लोग  वहां  जेल  में  हैं  ।  मुझे
 ऐसा  लगता  है  कि  बात  छोटी  सी  है,  इसके
 लिए  आपको  इतना  बढ़ाता  नहीं  चाहिए  था
 क्योंकि  उनके  साथ  अगर  बातचीत  हो  जाती,
 ज्वाइंट  एक्शन  कमेटी  के  साथ  तो  शायद  यह
 नौबत  नहीं  आती  ।  लेकिन  यह  हम  लोगों  ने
 काम  नहीं  किया  ।  कभी  कभी  हुकूमत  की
 तरफ  से  भी  गलतियां  हो  जाती  हैं  तो  उसको
 मान  लेने  में  क्या  है?  उसको  मान  लीजिए  tT
 हमारी  रफ  सेमी  गलती  होती  है  तो  मैं  भी

 मजदूरों  से  कहूंगा  कि  अपनी  गलती  मान  लो  ।
 लेकिन  यह  सीधे  सीधे  गलती  मुझे  दिखती
 है  सरकार  की  और  इसकी  वजह  से  उनको
 तकलीफ  हुई  ।  कल  हो  अखबारों  में  पढ़ा  कि
 दूसरी  मर्ती  करने  जा  रहे  हैं  नये-आदमियों  की
 ओर  उनको  गारन्टी  दे  रहे  हैं  कि  तुमको  परमा-
 नेंट  करेंगे,  तुमको  रिलीव  नहीं  करेंगे  ।  तो
 इस  तरह  और  भी  मामले  को  पैचीदा  करके
 खड़ा  कर  देंगे  ।

 ऐसी  हालत  में  मैं  प्रापसे  जानना  चाहूंगा
 कि  क्‍या  शाप  सबको  पहले  रिहा  करेंगे  ?
 और  दूसरी  बात  थह  है  कि  ज्वाइंट  एक्शन
 कमेटी  के  जो  लोग  हैं,  उनके  जो  .संही  नेता
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 हैं  रणजीत  वर्मा  उनको  बुलाएंगे,  उनके  साथ
 बातचीत  करेंगे  ?  और  चूंकि  अब  पे  कमीशन
 बैठा  हुआ  है  तो  आपको  उनके  सामने  भी  जाने
 में  कोई  दिक्कत  नहीं  होनी  चाहिए  ।  जबकि
 बातचीत  चल  रही  है  दोनों  पार्टियों  के  बीच
 कि  पंजाब  का  स्केल  उनको  लागू  हो  यासेंट्रल
 गवन  मेंट  का  स्केल  लागू  हो  और  पंजाब  के
 हालत  और  हिमाचल  प्रदेश  के  हालत  एक  से
 हैं  तो  सेंट्रल  स्केल  का  लागू  करना  कहां  तक
 सही  है  ?  यह  मैं  जानता  हूं  कि  सेंट्रल  गव-
 नमेंद  के  लोग  वहां  रहदे  है,  उनको  कुछ  मिलता
 है,  वही  उनको  आप  दे  रहे  हैं  -  मगर  पंजाब
 वालों  ने  एक  अपना  स्केल  किया  है  तो  उनको
 वह  क्यों  न  दिया  जाय  ?  यह  उनकी  जायज
 मांग  है  ।  तो  उसके  ऊपर  चर्चा  करने  के  लिए
 मैं  यह  कहूँंगा  कि  सरकार  फौरन  फैसला  करे
 कि  बीच का  जो  एक  गैप  है  वह  उनको  दिया

 जाय  और  ca  कमीशन  को  यह  मामला  दिया
 जाय,  वह  इसका  फैसला  करे  ।  तब  तक  उनकी
 रिहाई  हो  और  रिहाई  होने  के  बाद  उनके  ऊपर
 कोई  मुकदमा  न  चले  ।  हां  भ्रगर  कोई  वायलेंस
 किया  हो  तो  वह  सोच  समझ  सकते  हैं  ।
 लेकिन  उन्होंने  जों  किया  उसके  लिए  ऐसी
 बात  नहीं  होनी  चाहिए  |  तो  क्‍या  इतनी
 गारन्टी  सरकार  देने  को  तैयार  है  कि  बकाया
 जो  है  वह  हम  देने  को  तैयार  हैं  और  सब
 लोगों  की  रिहाई  करेंगे,  ज्वाइंट  कमेटी  के  लोगों
 के  साथ  बातचीत  करेंगे  और  पे  कमीशन  को
 इसे  सुधुर्द  करेंगे  ?  हम  अपना  केस  रखें  वह
 झपना  केस  रखें  और  उसके  उपर  जो  निर्णय
 वह  दें  वह  आप  मानें,  इसके  लिए  अगर
 आप  तैयार  हो  तो  मामला  तय  हो  सकता  है
 तो  क्या  इसके  बारे  में  ग्राप  जवाब  देंगे  ?
 और  एकदम  स्पष्ट  जवाब  चाहिए,  गोलमोल
 नहीं  चाहिए  t

 श्री  विद्या  चरण  शुक्ल:  जितना  स्पष्ट  प्रश्न
 है  उतना  स्पष्ट  जवाब  भी  हम  देंगे  ।

 मैं  नहीं  समझता  कि  कौनसी  गन्दी  बातों
 के  ऊपर  माननीय  सदस्य  ने  यंह  बात  कहीं
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 उनका  एक  प्रतिनिधि  मंडल  आया  जो  मुझ
 से  मिलना  चाहता  था।  मैंने  उनको  तत्काल
 ही  टाइम  दिया  और  उनसे  मिल  कर  बात
 की  ।  दूसरा  प्रतिनिधि  मंडल  आया,  उन्होंने
 गृह  मंत्री  से  समय  मांगा  ।  उन्होंने  उनसे  बात
 कर  ली  ।  इसमें  गन्दी  बात  कौनसी  हुई..
 (व्यवधान)..  अब  मैं  यह  नहीं  जानता  कि
 चीफ  मिनिस्टर  ने  क्‍या  वादा  किया  था  और
 क्या  वादा  तोड़ा  ?  हमसे  उनका  जब  भी  कोई
 शिष्ट  मंडल  मिलने  आया  हमने  कभी  नाहीं
 नहीं  की,  कभी  उनसे  मिलने  में  आनाकानी
 नहीं  की  पूरी  तरह  से  उनसे  बातचीत  की  ।
 ग्रपना  दृष्टिकोण  उनकों  समझाया  और  उनकी
 बातें  समझने  का  प्रयत्त  किया  और  ऐसा
 हम  अभी  भी  करने  को  तैयार  हैं  ।  अभी
 मी  कोई  हम  से  मिलने  आए  तो  हम  उनसे
 मिलने  को  पूर्ण  रूप  से  तैयार  हैं  ।  अभी  कल
 ही  श्री  प्रेम  चंद  जी  वर्मा  जो  हमारे  सदन

 के  सदस्य  हैं  उन्होंने  मुझसे  कहा  कि  कुछ  लोग
 आकर  मिलना  चांहते  हैं  1्तो  मैंने  कहा  कि
 उनको  बुला  लीजिए,  दूर  से  आ  रहे  हैं,  उनसे
 मिलकर  मैं  बातचीत  कर  लूंगा  ।  हमको  कोई
 किसी  तरह  की  आपत्ति  नहीं  है  उनसे  बातचीत
 करने  में  ।  केवल  सवाल  यह  है  कि  इस  बात-को

 सदभावना  पूर्वक  सोच  समझ  कर  हम  यदि  हल
 करने  का  यत्न  करेंगे  तो  हल  कर  पाएंगे  और
 यदि  हम  चाहें  कि  जो  हमने  कहा  है  उसीको
 मंजूर  किया  जाय,  हम  दूसरी  बात  सोचने
 को  तैयार  नहीं  हैं,  यदि  ऐसी  मनोवृत्ति  होगी
 तब  तो  कोई  हल  ढू  ढना  मुश्किल  होगा।  हम
 लोगों  की  मनोवृत्ति ऐसी  नहीं  है।  हम  लोग  तो
 यह  कह  रहे  हैं  कि  हम  हर  एक  बात को  सुनने
 को  तैयार  है,  हर  एक  बात  को  सोच  समझ
 कर  तय  करने  को  तैथार  हैं।  इसलिए  जो
 प्रतिनेिधिगण  आएंगे  वह  यह  सोच  कर  आएं
 कि  हमें  शातिपूवंक  सोच  कर  काम  करना  हैं
 और  समस्या  का हल.  निकालना  है  तो  इसमें
 कोई  शक  नहीं  कि  समझौता  हो  सकता  है।

 जहां  तक  मुख्य  मंत्री  के  सुझावों  का  सवाल

 है,  मुख्य  मंत्री  ने  दो  सुझाव  रखे  हैं  मुख्य  रूप
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 से  वह  कहते  है  कि  सेंट्रल  स्केल  आप  दे  रहे  हैं,
 वह  टीक  है,  दीजिये  ।  लेकिन  इसको  मार्च,

 '  1970%  बदलें  i  फरवरी,  .968  से  दीजिए  at
 उनका  यह  सुझाव  है  ओर  इसके  ऊपर  हम  बहुत
 सहानुमूतिपूर्वक  विचार  कर  रहे  हैं  और  यदि
 संभव  हुआ  शौर  इसको  हम  मंजूर  कर  सके
 तो  हमें  बड़ी  खुशी  होगी  ।  इसके  ऊपर  प्री
 हम  विचार  कर  रहे.हैं  और  कुछ  कह  नहीं
 सकते  कि  मंजूर  होगा  कि  नहीं  पर  हमारी  पूरी
 सदभावता  इस  सुझाव  के  प्रति  है।

 दूसरा  सुझाव  वह  था  कि  इन्हें  सेंट्रल  स्केल

 के  प्रनुसार  पे,दी  जाय,  लेकिन  एलाउस्सेज
 हिमाचल  प्रदेश  के  दिये  जांय  t  इसको  मंजूर
 करने  में  एक”बड़ी  कठिनाई  यह  है  कि  हिसा-
 चल  प्रदेश  में  बहुत  से  केन्द्रीय  कर्मचारी  भी
 काम  करते  हैं,  हम  उन्हें  केन्द्रीय  सरकार  के
 पे-स्केल  और  (एलाउन्सेज  देते  हैं।  यदि  हम
 हिमाचल  प्रदेवा  के  कर्मचारियों  को  केन्द्रीय
 सरकार  के  पे-स्केल  दें  भोर  हिमाचल  प्रदेश
 के  एलाउन्सेज  दें  तो  जो  केन्द्रीय  सरकार  के
 कमंचारी  वहां  काम  कर  रहे  हैं,  वे  भी  कहेंगे
 कि  हमकों  भी  उतना  ही  एलाउन्स  दो,  फिर
 यह  सवाल  केबल  हिमाचल  तक  ही  सीमित
 नहीं  रहेगा  ।  भारतवर्ष  के  विभिन्‍न  इलाके
 हैं,  बहुत  से  पहाड़ी  इलाके  भी  हैं  जहां  केन्द्रीय
 सरकार  के  कर्मचारी  काम  करते  हैं,  चारों
 तरफ  इसको  बढ़ाना  होगा  और  फिर  इसका
 कोई  श््न्त  नहों  होगा  ।

 मैं  आपके  सामने  झपनी  कठिनाई  पेश
 कर  रहा  हूं,  यह  उद्देश्य  नहीं  है  कि  हम  किसी
 तरह  से  कोई  कंजूसी  करना  चाहते  हैं,  लेकिन
 हमको  अपनी  स्थिति  को  देख  कर,  अपने
 रिसोसिज  को  देख  कर  बहुत  सोच  विचार
 करके  इसका  निर्णय  करना  होगा  |  हम  यह
 चाहते.'  हैं  कि  केन्द्रीय  सरकार  का  जो  वेतन
 स्तर  है,  वह  दिया  जाय  और  यहां  पर  जो  एला-
 उन्सेज  का  स्तर  है,  वहू  दिया  जाये  1  इसमें  हमने
 पह  भी  कह  दिया  है  कि  यदि  किसी  का  पे-
 पैकेट  केन्द्रीय  सरकार  के  बेतन-मान  शौर
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 उनके  एलाउन्सेज  को  मिला  कर  ज्यादा  है  तो
 उसको  कम  नहीं  किया  जायगा  वह  उसी  स्तर
 पर  स्थित  रहेगा,  उसको  कम  नहीं  करेंगे  ।

 मैं  समझता  हूं  कि  हमने  इस  सम्बन्ध  में
 जो  सोच  विचार  किया  है  और  जो  दृष्टि-
 कोण  इस  मामले  में  रखा  है  तथा  हिमाचल
 प्रदेश  के  मुख्य  मंत्री  ने  जो  सुझाव  दिये  हैं,
 उसमें  ज्यादा  अन्तर  नहीं  है  जो  सुझाव  दिये
 हैं  वे  रचनात्मक  सुझाव  हैं  और  उन्हीं  के
 आधार  पर  समझौता  हो  सकता  है  ।

 जहां  तक  पे-कमीशन  का  सवाल  है  पे-
 कमीशन  के  सम्बन्ध  में  श्रभी  मैं  कुछ  नहीं  कह
 सकता  लेकिन  पे-कमीशन  इस  सवाल  पर
 सोच-विचार  करेगा  और  जो  उनके  निर्णय  होंगे
 और  सिफारिशें  होंगी  उन  पर  उदारतापूर्वक
 विचार  करेंगे  |

 श्री  रास  कृष्ण  गुप्त  (हिंसार,  :  स्टेट  में
 जो  स्ट्राइक  चल  रही  है  कितने  एम्पलाइज
 उससे  इफेक्टेड  हैं  और  उनके  मसलों  को  हल
 करने  के  लिये  क्या  कोशिश  की  जा  रही  है  शौर
 कब  तक  यह  मसला  हल  हो  जायगा  ?

 श्री  विद्या  चरण  शुक्ल  :इसके  लिये  लगा-
 तार  कोशिश  जारी  है  और  मैं  चाहता  हूं  कि
 यह  मामला  बहुत  जल्द  हल  हो  जाय  |

 SHRI  S.  M.  KRISHNA  (Mandya):  The
 question  of  the  revision  of  pay-scales  of
 non-gazetted  officers  of  H.  P.  is  hanging
 fire  since  the  last  three  years,  Itis  sheer
 treachery  on  the  part  of  this  Government
 that  they  have  slept  over  this  question
 forthelast  three  year,  Even  the  Chief
 Minister  of  H.  P.  has  not  a  kind  word
 to  say  about  the  attitude  of  the  Home
 Ministry  with  reference  to  this  question,
 The  tel  t  itself  contai  certain  in-
 herent  contradictions.  The  minister  says,
 they  have  taken  the  decision  on  6th  March
 1970,  when  the  scales  have  been  raised  to
 the  all-India  pattern.  In  the  next  para
 he  says  ‘‘As  stated  earlier,  Government
 would  sympathatically  consider  cases  of
 such  employees  who  would  be  advorsely
 affected”,  When  you  gave  that  award  on
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 lIth  March,  970  if  you  felt  that  you
 were  helping  the  non-gazetted  officers  in
 H.  P.,  there  was  absolutely  no  question
 of  your  giving  sympathetic  consideration
 to  some  of  those  employees  who  have  been
 adversely  affected  by  the  award.

 In  this  connection,  I  would  like  to
 know  how  many  persons  in  the  NGO
 cadre  in  Himachal  Pradesh  are  adversely
 affected  by  the  decision  of  Ith]  March,
 ‘1970,  Secondly,  would  the  government
 release  unconditionally  all  those  people
 who  have  been  arrested  during  the  last  two
 or  three  months  and  start  negotiations
 and  discussions  with  a  clean  slate  with
 magnanimity ®  In  this  case,  government
 can  affordto  be  large-hearted.  Simply
 because  their  majority  in  Parliamant  is
 reduced  that  does  not  mean  that  they
 could  not  afford  to  be  large-hearted,
 The  Minister  should  give  a  categorical
 assurance  in  this  House  that  all  those
 who  have  been  arrested  would  be  relea-
 sed  unconditionally  and  all  those  prose-
 cutions  that  have  been  launched  against
 the  NGOs  would  be  withdrawn,  and  that
 they  would  start  negotiations  with  the
 government  servants  to  arrive  at  some
 sort  of  settlement.

 SHRI  VIDYA  CHARAN  SHUKLA
 While  framing  his  question,  the  hon.
 Member;  has  unfortunately  used  some
 phrases  like  Etreachery.  If  he  sers  the
 whole  history of  the  dispute  he  would
 find  that  there  is  no  treachery  or  sleeping
 over,  as  far  as  this  particular  matter  is
 concerned.  When  this  matter  came  up
 before  us  we  decided  first  of  all  that  they
 should  be  given  the  Central  scale  of  pay,
 or  the  pay  scale  of  the  adjoining  State,
 which  ever  is  lower.  Later  on,  we  decided
 that  we  should  have  a  uniform  policy:  that
 is  to  say,  as  we  pay  our  employees  all  over
 the  country,  we  should  pay  the  employees
 of  the  Union  Territories  also  all  over  the
 country,  There  is  no  question  of  sleeping
 over  the  matter.  It  is  true  that  there  has
 not  been  agreement  on  this  matter;  that  was
 an  unfortunate  factor.  But  to  say  that  there
 was  treachery  on  the  part  of  the  govern-
 ment  is  absolutely  wrongand  I  hope  the
 hon.  Member  will  correct  his  statement.

 Then  he  referred  to  some  alleged  contra-
 diction  in  the  statement.  According  to  him,
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 if  the  Central  scales  of  pay  were  going  to
 benefit  the  NGOs  of  Himachal  Pradesh,
 where  was  the  question  of  adversely  affect-
 ing  anybody,  As  I  had  stated  in  reply  to  a
 question  by  Shri  Joshi,  there  are  instances
 where  the  scale  of  pay  of  the  Himachal
 Pradesh  employees  plus  their  compensatory
 allowance  sometimes  totals  more  than  the
 Central  scale  of  pay  and  Central  allowances.
 We  have  given  an  assurance  that  in  such
 cases—it  may  be  l00,  200  or  500;I  do  not
 know  the  exact  number;  but  the  number
 is  immaterial—where  any  employee  stands
 to  lose  any  money  in  his  emoluments  as  a
 result  of  our  new  policy.  we  have  given  a
 blanket  assurance  that  they  shall  not  lose
 anything.  Their  salary  shall  be  protected.
 Their  salary  will  only  go  up;  it  will  not  go
 down.  Accordimg  to  the  decision  we  have
 taken,  the  Himachal  Pradesi  NGOs  will
 be  benefited  to  the  extent  of  Rs.  2  lakhs
 annually,  Therefore,  the  question  of  any
 contradiction  in  this  statement  does  mot
 arise.

 Then  he  referred  to  the  unconditional
 release  of  the  employees  and  dealing  with
 them  with  a  large  heart.  I  can  assure  the
 hon,  Member  that  we  are  dealing  with  them
 with  sympathy  and  understandi:  We  are
 not  taking  it  asa  matter  of  prestige.  After
 all,  these  people  have  been  working  for
 us  and  they  are  doing  their  best  to  discharge
 their  duties.  we  also  know  the  hardship
 they  are  undergoing.  We  have  every  sym-
 pathy  for  them  and  we  are  trying  to  settle
 the  dispute  according  to  our  resources
 and  according  to  the  conditions.  So,  the
 question  of  not  dealing  with  them  sympa-
 thetically  and  properly  does  not  arise.

 Regarding  the  release  of  these  employees,
 as  [have  already  said,  as  soon  as  the  con-
 ditions  are  normal  all  these  matters  will
 be  looked  into.

 थी  प्रेम  चन्द्र  वर्मा  (हमीरपुर):  भ्रध्यक्ष

 महोदय,  मैं  प्रापका  घन्यवादी  हूँ  कि  आपने  इस

 महत्वपूर्ण  मामले  के  लिये  समय  दिया।  मैं  मा-
 ननीय  मंत्री  जी  का  भी  धन्यवादी  हूं-उन्होंने  इस
 के  बारे  में  स्थिति  बतलाई  ।  लेकिन  मैं  कुछ  ऐसी
 चीजें  श्राप  के  सामने  रखना  चाहता  हूं  जो

 बड़ी  महत्वपूर्ण  हैं  |  प्रध्यक्ष  महोदय,  नवम्बर,
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 [  श्री  प्रेम  चन्द  वर्मा]
 1966  को  जब  पंजाब  के  हिस्से  हिमाचल  प्रदेश

 में  मिले,  तब  से  उत  लोगों  को  तनख्वाहें  पंजाब
 के  मुताबिक  मिलती  थीं  -  और  उसके
 बाद  i-2-66  को  पंजाब  ने  अपने  ग्रेड  रिवाईज
 किए।  और  जब  1-11-66  को  वे  कर्मचारी  पंजाब
 से  हिमाचल  प्रदेश  की  नौकरी  में  झपे  तो  उस
 अग्रीमेन्ट  में  यहू  दर्ज  था  कि  जो  तनख्वाहे'  पंजाब
 के  कर्मचारियों  को  मिलेंगी  वही  तनख्वा  हैं
 हिमाचल  प्रदेश  के  कर्मचारियों  को  मिलेगी  ।  यह
 बात  उस  एग्रीमेन्ट  में  दर्ज  है,  उन  रूल्स  में  दर्ज

 है  जो  सरकार  की  तरफ  से  दिये  गए  हैं।  उसमें
 साफ  है  कि  हिमाचल  प्रदेश  के  कर्मचारियों  को
 बही  तनख्वाहें  मिलेंगी  जोकि  पंजाब  के  कर्मचारियों
 को  मिलती  हैं  ।  इसलिए  मंत्री  महोदय  की  यह
 बात  गलत  हो  जाती  हैं  कि  उनको  वही  तनख्वाहें
 मिल  रही  हैं  जों  कि  पंजाब  के  लोगों  को  मिलती
 थीं  या  उससे  कम  नहीं  होंगी  -  बल्कि  एक  आदमी
 को  जो,  आज  हमारे  हिमाचल  प्रदेश  में  काम
 करता  है  और  जो  पहले  पंजाब  में  काम  करता  था,
 अगर  150  रु०  मिलते  हैं  तो  पंजाब  से  तनख्वाह
 लेने  वाला  जो  झादमी  है  उसको  225  रुपए
 मिलते  हैं  7  ऐसी  हालत  में  आप  किस  तरह  से
 कह  सकते  हैं  कि  हम  वही  तनख्वाह  दे  रहे  हैं
 जोकि  पंजाब  वालों  को  देते  हैं।  तो  एक  बात  मैं
 यह  कहता  हूं  कि  यह  बात  मुनासिब  नहीं  है  शौर
 इन्साफ  पर  मबनी  नहीं  है  ।

 दूसरी  बात  यह  है  कि  i-2-66  से  वे  चिल्ला
 रहे  हैं,  एजिटेशन  कर  रहे  हैं।  अगर  दिल्ली  होती,
 पंजाब  होता,  हरियाणा  होता  या  उत्तर  प्रदेश  होता
 तो  न  जाने  इस  पार्लेमिन्ट  में  क्या  कुछ  हो  जाता,
 कितनी  ही  बार  यह  मामला  यहां  पर  आता  और
 कितनी  ही  बार,  हमारे  जो  मंत्री  हैं  वे  उसको
 सुलझाने  कि  कोशिश  करते  ।  लेकिन  मैं  जानना
 अहता हूं  कि  इस  बारे  में  क्या  एक  बार  भी,  जो
 ज्वाइंट  ऐक्शन  कमेटी  उनकी  है;  जो  कि  मजदूरों  की
 नुमाइन्दा  जमात ह ैउसको  बुलाया  है  और  एक
 बार  भी  उनसे  बातचीत  की  है  ?  मार्च  को
 भी  जो  फैसला  किया  है  वह  भी  ज्वाइंट  ऐक्शन
 कमेटी  जोकि  मजदूरों  की  नुमाइन्दा  है,  उससे

 छे  बगैर  फैसला  किया  है  और  जब  आपने  उससे
 पूछे  बगैर  फसला  किया  है  तो  मैं  जानना  चाहता
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 हूं  कि  उसके  बाद  भी  आप  चाहते  हैं  कि  जो  इस
 तरह  से  फैसला  करें  उसकों  सारे  मजदूर  मान  लें  ?
 यह  नहीं  हो  सकता  है  ।  3  तारीख  को  जो
 हड़ताल  ६ई  उससे  सारा  का  सारा  हिमाचल  प्रदेश
 बन्द  हुआ  झौर  उसमें  यह  भी  साबित  हो  गया
 कि  सारा  प्रदेश  उनके  साथ  में  है।  उसके  लिए
 फिर  बातचीत  हुई  और  जोशी  जी  ने  उसपर  जो
 प्रकाश  डाला  उसको  मैं  फिर  यहां  पर  नहीं  कहना
 चाहता  हूं  ।  उन्होंने  जो  कुछ  कहा  उसमें  बहुत
 ह॒द  तक  सच्चाई  है  1  उसके  बाद  वह  हड़ताल
 खत्म  करने  की  कोशिश  की  गई,  उसको  सैंबोंटाज
 करने  की  कोशिश  की  गई  t  लेकिन  मैंने  यहां
 पर  मंत्री  महोदय  से  कहा  कि  झाप  गलत  लोगों  के
 रिप्रेजेन्टेशन्स  को  न  मानिये  |  जो  सही  लोग  हैं
 उनकी  नुमाइन्दगी  को  ही  देखें  । और  अगर  यह
 नहीं  होगा  तो  वह  फैसला  उस  प्रदेश  में  होगा  ।
 वह  फैसला  आज  है  ।  झाज  oo  रोज  से  सारे
 हिमाचल  प्रदेश  में  हड़ताल  है  ।  लगातार  9  रोज
 से  वहां  पर  हड़ताल  है  -  एक  लाख  से  ज्यादा
 कर्मचारी  वहां  हड़ताल  पर  हैं  -  सरकार  का  सारा
 का  सारा  काम  रुका  हुआ  है  ।  कोई  भी  काम
 नहीं  हो  रहा  है।  कोई  भी-  मंत्री  बाहर  निकल
 नहीं  सकता  है  ।  कोई  आदमी  जा  नहीं  सकता
 है  ।  कहने  का  मतलब  यह  है  कि  इसके  वाद  भी
 सरकार  कह  रही  है  कि  सहानुभूति  से  विचार
 करेंगें  तो  मैं  उस  हमदर्दी  और  सहानुभूति  की
 बुनियाद  पर  ही  पूछना  चाहता  हूं  कि  जो  फैसला
 झाप  करेंगें  उसकों  करने  से  पहले  क्या  आप
 ज्वाइंट  ऐक्शन  कमेटी  के  लीडर्स  से  विचार  विमर्श
 नहीं  करेंगे  ?  और  अगर  आप  अपना  ही  फैसला
 करगं  तो  क्‍या  उससे  बह  एजिटेशन  बन्द  हो
 जायेगा  ?  मैं  समझता  हूं  वह  बन्द  नहीं  होगा  ।
 अगर  वह  फैसला  उनकी  मंजूरी  के  बगैर  होगा  तो
 वह  भी  वैसा  ही  फैसला  होगा  जैसा  कि  मार्चे,
 को  किया  गया  हैं  ।  इसलिए  मैं  अर्ज  करना
 चाहता  हूं  कि  हिमाचल  प्रदेश  जो  कि  एक  गरीब
 सूबा  है  और  जो  वहां  के  गरीब  क्मंचारी  हैं
 पहाड़  पर  रहने  वाले,  उनकी  जो  जरूरतें  हैं  वह
 ज्यादा  हैं,  उनके  खर्चे  ज्यादा  हैं  |  वे  गरीब
 कर्मचारी  हिन्दुस्तान  के  उस  सब  में  रहते  हैं  जहां
 की  सारी  सड़कें  तिब्बत  के  साथ  लगती  हैं  1



 401  Strike

 =
 (व्यवधान)  अध्यक्ष  महोदय,  ये  ऐसे

 फैक्ट्स  हैं  जोकि  सदन  के  सामने  नहीं  आये  हैं.
 अध्यक्ष  महोदय:  आप  तो  लम्बी  तकरीर  में  पड़

 गये।  उनके  जवाब  से  जो  सबाल  उठे  उसको  झाप  पूछे?
 श्री  प्रेम  चन्द  वर्मा  :  अध्यक्ष  महोदय,  यह

 कोई  छोटी  सी  बात  नहीं  है।  अगर  यह  बात
 दिल्ली  में  होती  तो  न  जाने  क्‍या  होता  |  वहां
 पर  हालत  यह  है  कि  जगह  जगह  पर  इस  तरह
 की  आग  मड़के  रही  है  और  अगर  कोई  बात  हो
 गई  तो  जो  हिमाचल  प्रदेश  है  वह  एक  ज्वालामुखी
 बन  जायेगा  ।  इनको  यह  बात  देखनी  चाहिए  कि
 lo  तारीख  को  वहां  पर  जो  बन्द  हुआ  उसने

 यह  बता  दिया  है  कि  वहां  की  जनता  सरकारी
 कमंचारियों  के  साथ  में  हैं  मैं  जानना  चाहता  हूं
 कि  क्या  इनको  मालूम  कि  विला/सपुर  में
 जो  लाठी  चार्ज  हुआ  वह  ऐसे  लोगों  पर  हुआ
 जो  कि  पीसफल  म॒ुजाहरा  कर  रहे  थे  ?  मैं  जानना
 चाहता  हूं  कि  जो  लाठी  चार्ज  हुआ  उसके  बारे
 कपा  सरकार  को  कोई  रिपोर्ट  मिली  है,  क्या  उसके
 बारे  में  कोई  जांच  की  गई  है  और  झगर  नहीं,  तो
 क्या  सरकार  उसकी  जांच  करने  के  लिए  तैयार
 है?  यह  बात  बिल्कुल  साफ  हो  चुकी  है  कि
 बिलासपुर  में  जो  लाटी  चार्ज  हुआ  वह  लोगों
 पर  एक  तरह  की  जबर्दस्ती  हुई  है,  एक  अन्याय

 हुआ  है  |  मैं  यह  जानना  चाहता  हू  कि  बिलासपुर
 में  जो  लाठी  चार्ज  हुआ  और  दो,  तीन,  चार
 जगहों  पर  जो  अन्याय  हुआ  क्‍या  उसकी  आप
 इंक्वायरी  करवायेंगे  ?  इसके  साथ  ही  मैं  जानना
 चाहता  हुं  कि  आज  तक  वहां  पर  कितनी
 गिरफ्तारियां  हुई  हैं  और  उसमें  से  कितने  बेल-
 आउट  हुए  हैं  और  कितने  जेल  के  अन्दर  हैं  ?

 और  कितने  लोगों  ने  वहां  पर  तशहूद  की  कार्य-
 वाही  की  है  ?  ये  सारे  फैक्टस  मैं  मन्त्री  महोदय
 से  जानना  चाहूंगा  कि  कितने  लोग  हैं  जो  इस
 प्रकार  के  जुर्म  में  गिरफ्तार  किये  गए  हैं  ?

 दूसरी  बात  यह  है  कि  हिमाचल  प्रदेश  के
 नान-गजटेंड  कर्मचारियों  की  जो  यह  मांग  है  कि
 1266  से  उनको  पंजाब  के  स्केल्स  दिये  जायें,

 इस  मांग  को  पूरा  करने  पर  कुल  कितनी  ज्यादा
 रकम  खर्च  करनी  पड़ेगी  ?  मैं  फैक्ट्स  जानना
 चाहता  हूं  कि  अगर  पंजाब  के  ग्रैंड  उनको  दे;
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 दिये  जायें  तो  सालाना  कितनी  रकभ  ज्यादा
 देनी  पड़ेगी  और  क्‍या  यह  सारी  रकम  भारत
 सरकार  को  देनी  होगी  या  हिमाचल  प्रदेश  -का
 भी  उसमें  कोई  हिस्सा  होगा  ?  आर  अगर  सारी
 रकम  भारत  सरकार  को  ही  देनी  है  तो  इस
 अहम  सवाल  और  मसले  को  देखते  हुए  उश्को
 हल  करने  के  लिये  क्‍या  भारत  सरकार  उस

 फालतू  खर्चे  को  बर्दाश्त  करने  के  लिए  तैयार  है
 या  नहीं  ?  अगर  नहीं,  तो  क्‍यों  नहीं  ?

 तीसरी  बात  यहु  है  कि  सोमवार  के  लिए  जो
 माननीय  मन्त्री  जी  ने  मेहरबानी  की  है  और  कहा
 है  कि  उनके  नुमाइन्दे  आकर  के  मिलें  तो  मैं
 जानना  चाहता  हूं  कि  कर्मचारियों  के  नुमाइन्दों
 के  साथ  जो  बातचीत  होगी  क्‍या  उसमें  यह
 मामला  भी  शामिल  कर  दिया  जाएगा  कि
 I-2-66  से  उनको  पंजाब  के  स्केल  दियें  जाएं  और

 उनको  सी०  ए०  भी  उसी  के  मुताबिक  मिले  ?
 चौथी  बात  यह  है  कि  जो  गिरफतारियां  हुई  हैं
 उसमें  जिनपर  तशहृद  का  कोई  मुकदमा  नहीं
 बना  है  क्या  उनको  फौरन  छोड़  दिया  जायेगा  ?

 -(व्यकधान).  और  जो  नयी  कटेगरी  का
 सवाल  है  क्‍या  उन  पर  भी  साथ  साथ  फैसला  कर
 दिया  जायेगा  ?

 श्री  विद्या  चरण  शक्ल  :  म।ननीय  सदस्य  ने
 कुछ  समझौते  और  नियमों  का  जिक्र  किया  ।  मेरे
 पास  उसकी  सूचना  नहीं  है  इसलिए  मैं  नहीं  कह
 सकता  कि  जो  बातें  उन्होंने  कही  हैं  वह  ठीक  हैं
 या  गलत  हैं।  जहांतक  कि  ज्वाइंट  ऐक्शन'  कमेटी
 का  सवाल  है,  मैंने  पहले  ही  बताया  कि  हमें  उनसे
 बातचीत  करने  में  जरा  भी  कोई  आपत्ति  नहीं
 है  ।  माननीय  सदस्य  ने  स्वयं  कहा  कि  हमारी
 उनसे  बातचीत  तहो  गई  है  और  सोमवार  को  वे
 यहां  पर  आयेंगे  ।  पूर्ण  सहानुभूति  के  साथ  विचार
 करके  और  बातचीत  करके  हम  इस  चींज  को
 तय  करने  के  लिए  तंयार  हैं  1

 एक  बात  उन्होंने  यह  पूछी  थी  कि  इसमें
 कितने  लोग  गिरफ्तार  हुए  और  कितने  जमानत
 पर  रिहा  कर  दिये  गए।  वर्तमान  सूचना  के
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 अनुसार  805  व्यक्ति  गिरफ्तार  हुए  और  703
 व्यक्तियों  को  जमानत  पर  रिहा  कर  दिया  गया  |
 दो  व्यक्तियों  को  सजा  मिली  है  लेकिन  उन्होंने  मी
 अपील  कर  रखी  है  |

 जहां  तक  इस  बात  का  सवाल  है  कि  अगर
 पंजाब  के  स्केल  दिये  जाएं तो तो  कितना  पैसा  और
 लगेगा,  मेरे  पास  उसके  आंकड़े  नहीं  हैं  लेकिन
 मेरा  अन्दाज  हैकि  पौने  दो  करोड़  क ेलगभग
 सालाना  खर्च  बढ़  जायेगा  ।  जैसा  मैंने  कहा  कि

 यह  सवाल  केवल  हिम।चल  प्रदेश  तक  ही  सीमित
 नहीं  है  बल्कि  जो  दूसरी  यूनियन  टेरिद्रीज  हैं

 उनके  लिए  भी  सोचना  पड़ेगा  ।  माननीय  सदस्य
 ने  कहा  कि  इसमें  हिमाचल.  प्रदेश  का  कितना
 पैसा  खर्च  होगा  और  केन्द्रीय  सरकार  का  कितना
 पैस।  खर्च  होगा  ।  माननीय  सदस्य  इस  बात  को
 जानते  हैं  कि  जहां  तक  केन्द्र  प्रशासित  क्षेत्र  हैं
 और  कन्द्रीय  सरकार  है,  इन  दोनों  को  वित्तीय
 मामलों  में  कोई  विशेष  अन्तर  नहीं  है।  इसी
 संसद  के  द्वारा  हमें  उस  पैसे  की  मंजूरी  देनी
 पड़ती  है  और  सैन्डल  बजट  से  ही  वह  पैसा  दिया
 जाता  है  ।

 जैसा  मैंने  कहा  हम  लोग  शीघ्रता  से  इस
 बारे  में  निर्णय  ले  रहें  हैं  ।पऔर  मुझे  आशा  है
 कि  जल्दी  ही  इस  मामले  में  निर्णय  हो  जायगा  ।

 DR.  RAM  SUBHAG  SINGH  (Buxar):
 All  those  who  have  been  arrested  should
 be  released.  Some  of  them  are  in  hospitals.
 They  should  also  be  released

 2.4]  brs,

 MAY  DAY  GREETINGS  TO
 WORKERS  OF  THIS  WORLD

 MR.  SPEAKER  Hon  Members,  it
 gives  me  great  pleasure  to  associate  my-
 self  with  the  sentiments  earlier  expressed
 in  this  House  regarding  May  day.  This
 day,as  you  all  know,isa  day  of  great
 Significance  for  the  working  class  all  the
 world  over.  We  in  India  have  always
 stoodfor  an  egalitarian  social  order.  In
 its  very  Preamble,  our  Constitution  pro-
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 claims  the  ideal  of  social,  economic  and
 political  justice  and  what  is  more,  the
 Directive  Principles  of  State  Policy  specifi-
 cally  ordain  the  State  to  promote  the
 welfare  of  the  people  by  securing  and
 Protecting  effectively,  as  it  may:  a  social
 order  in  which  justice  socials  economic
 and  political  shall  inspire  all  the  institu-
 tions  of  national  life.

 Tam  sure  allof  you  will  join  me  in
 sending  our  greetings  to  workers  all  the
 world  over  and  in  paying  our  deep  hom-
 age  tothe  many  martyrs,  known  or  un-
 known,  who  have  laid  down  their  lives
 for  the  cause  of  human  freedom  and  in
 the  movement  for  the  elimination  of  all
 forms  of  exploitation,

 श्री  रवि  राय  (पुरी)  :  अध्यक्ष  महोदय  इसके
 लिये  आपको  बधाई  है  जो  भी  हुआ  हैं  अच्छा
 काम  हुआ  है  |

 SHRI  RANGA  (  Srikakulam  )  :  Mr.
 Speaker,  we  have  accepted  the  proposition
 that  you  have  placed  before  us  and  we  are
 glad  to  agreewith  you.  But,  at  the  same
 time,  before  this  l  would  like  you  to  be
 considerate  and  good  enough  to  consult  us
 in  advance  before  you  plac:  any  such
 proposition  in  future  for  general  accept-
 ance  in  this  House,  Otherwise:  it  would
 become  a  very  bad  precedent.

 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER:  |  quite  agree  with  Prof.
 Ranga.  As  I  observed  this  morning,  on
 such  occasions  it  should  have  been  much
 better  if  the  leaders  had  met  me  earlier
 and  we  would  agree  upon  the  language.
 This  morning  when  |  took  the  sense  of  the
 House,  I  clearly  said]  might  mention  it
 after  the  Question  Hour  only  if  you  autho-
 rise  me  to  do  50,  (/nferruptions)

 SHRI  RANGA  :  But  the  procedure
 adopted  is  not  correct.  l  hope  this  would
 be  borne  in  mind  for  the  future.

 MR.  SPEAKER  :  I  will  gladly  accept
 the  proposal  or  suggestion  made  by  Prof.
 Ranga.  In  future  we  should  all  meet
 earlier  and  agree  on  such  matters.  This
 question  arose  abruptly  this  morning.
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 SHRI  RANGA:  Abruptly  you  are  doing
 it  so,

 MR.  SPEAKER  All  the  time  I  was
 listening.  I  was  also  writing  and  looking  to
 it.  (  Inferruptions  )  Please  don't  get
 excited.  This  is  all  accepted  with  grace  and
 pleasure.

 SHRI;SHRI  CHAND  GOYAL  (Chandi-
 garh)  :  In  our  country  the  harbinger  of
 labour  movement  is  Vishwakarma.  It  is
 touch  better  if  you  convey  these  sentiments
 on  that  day.  (  Interruptions  )

 MR.  SPEAKER  :  Vishwakarma  day
 should  also  be  shifted  to  Ist  of  May,I
 think,  (  Interrupfions  )

 SHRI  M.  L.  SONDHI  (,New  Delhi  )  :
 Sir,  Lwish"to  place  certain  facts  and  I  will
 justitake  one  minute.  The  Class  IV
 employees  living  in  Panchkuin  Road,  just
 a  stone's  throw  from  the  Parliament  House,
 have  not  been‘given  felectricity  for  the  last
 20  years.  The  Prime  Minister  is  here;
 the  Minister  of  Works  and  Housing  is
 here.  I  wish  to  bring  it  to  their  notice
 that  these  Class  IV  residents  of  Panchkuin
 Road  have  been  denied  electricity.  What

 is  this  spirit  of  Ist  of  May,  Sir,  if  they
 are  denied  this?  I  ask  the?  Prime  Minister
 to  lend  me  her  ears  on  this"yoccasion.
 These  are  the  Class  [V  employees  who  are
 living  in  Panchkuin  Road  who  are  not
 given  electricity.  How  do  they  explain  it,
 Sir?  I  wanted  to  meet  the  Minister,  the
 Minister  does  not  give  an  appointment.
 What  is  Mr.  K.K.  Shah  doing?  No
 electricity  has  been  given  to  these  Class  IV
 employees  forthe  last  20  years.  Why  is
 it  so?  Whatis  his  answer?  (/nferruption)
 The  Minister  does  not  give  an  appointment.
 How  are  their  children  to  study  for  their
 examinatjons,  Sir?  (Interruption)

 MR,  SPEAKER  :  Order  please.  I  thought
 Iwill  have  some  peace  since  Mr.  Samar
 Guha  is  not  here.  Papersto  be  laid  on
 the  Table,  Dr.  Rao.  *

 2.47  brs,

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  NATIONAL‘  COUNCIL
 OF  EDUCATIONAL  RESEARCH  AND  TRAIN-

 *  ina,  1968-69

 THE  MINISTER  OF  EDUCATION  AND
 YOUTH  SERVICES  (DR.  ५.  K.  R.  ve
 RAO):  I  begtolay  on  the  Table  a  copy  of
 the  Annual  Report  (Hindi  and  English  ver-
 sions)  of  the  National  Council  of  Educat-
 ional  Research  and  Training,  for  the
 year  ‘1968-69.  [  Placed  in  Library,  See  No.
 LT-3362/70.  ]

 ANNUAL  REPORT  ETC.  OF  INDIA  TOURISM
 DEVELOPMENT  CORPORATION,  NEW

 Detui,  1968-69,

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  I  begto  lay  on  the  Table  a
 copy  each  of  the  following  papers  under
 sub-section  (l)  of  section  6I9  of  the  Com-
 panies  Act,  |956:—

 (l)  Review  by  the  Government  on
 the  working  of  the  India  Tourism
 Development  Corporation,  New
 Delhi,  for  the  year  1968-69,

 Annual  Report  of  the  India  Tou-
 rism  Development  Corporation,
 New  Delhi,  for  the  year  1968-69
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comp-
 troller  and  Auditor  General
 thereon,  [Placed  in  Library.  See
 No.  LT-3363/70.  ]

 — Q

 ANNUAL  REPORT_ETC.  OF  SHIPPING
 CORPORATION  OF  INDIA_LTD.

 BomBay

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS!AND  SHIPPING
 AND  TRANSPORT  (SHRI  RAGHU
 RAMAIAH)  :'I  beg  to  lay  on  the  Table—

 (i)  Acopy  each  of  the  following
 papers  under  sub-section  ay  of
 section  6I9A  of  the  Companies
 Act,  956  :—
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 (  Shri  Raghu  Ramaihy
 (i)  Review  (  Hindi  and  English  vers-

 ions  )  by  the  Government  on  the
 working  of  the  Shipping  Corpora- tion  of  India  Limited  Bombay,  for
 the  year  1968-69,

 (ii)  Annual  Report  of  the  Shipping
 Corporation  of  India  Limited,
 Bombay,  for  the  year  1968-69.
 along  with  the  Audited  Accounts and  the  comments  of  the  Comp- troller  and  Auditor  General
 thereon,  [Placed  in  Library.  See
 No.  LT—3364/70.]
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 STATEMENTS  SHOWING  ACTION  TAKEN
 By  GOVERNMENT  ON  AssURANCES  ETC.

 SHRI  RAGHU  RAMAITAH  :  I  beg  to
 lay  on  the  Table  following  statements
 showing  the  action  taken  by  the  Govern-
 ment  on  various  assurances,  promises  and
 undertakings  given  by  the  Ministers
 during  the  various  sessions  of  Fourth
 Lok  Sabha:—

 (i)  Statement No,  I

 (ii)  Supplementary  Statement  Nos,  II
 and  III

 (iii)  Suppl  ry  Stat  t  No.  II

 (iv)  Supplementary  Statement  No,
 XVI

 (v)  Supplementary  Statement  No,  XI

 (vi)  Supplementary  Statement  No.
 XVITL

 (vii)  Supplementary  Statement  No,
 XXIV

 (viii)  Supplementary  Statement  No,
 XVIII

 (ix)  Supplementary  Statement  No,
 XXVI

 [  Placed  in  Library  See.  No.  LT—3365/70.

 Tenth  Session,  1970,
 Ninth  Session,  1969,

 Eighth  Session,  ‘1969.
 Seventh  Session,  ‘1969,

 Sixth  Session,  1968,
 Fifth  Session,  1968.

 Fourth  Session,  968,

 Third  Session,  ‘1967.

 Second  Session,  967.

 Frnance  Accounts  OF  THE  CENTRAL
 GOVERNMENT,  ‘1966-67,

 THE  MINISTER  OE  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  P.  C.  SETHI)  :  I  beg  to  lay  on
 the  Table  a  copy  of  the  Finance  Accounts
 (Hindi  version)  of  the  Central  Government
 for  the  year  1966-67.  [  Placed  in  Library.
 See  No.  LT—3366/70.  ]

 श्रो  शिवचन्द्रझा  (मधुबनी):  अध्यक्ष  महों-
 न्द्य,  आइटम  नम्बर  6  पर'मेरा  पोइंट  आफ  झा-
 इर  है  1

 1966-67  के  फाइनेंस  झ्रकाउन्ट्स  का
 हिन्दी  अनुवाद  ऑ्ाज  रखा  जा  रहा  है।  इन  को

 इस  का  हिन्दी  अनुवाद  करने  में  चार  साल  लग
 गये  हैं,  यह  कहां  तक  उचित  है  ?

 MR.  SPEAKER  :  You  have  stated  your
 views.  Item  No,  7.

 ASSENT  TO  BILL

 SECRETARY  :  Sir,  I  lay  on  the  Table
 the  West  Bengal  Stace  Legislature  (Delega-
 tion  of  Powers)  Bill,  1970  passed  by  the
 Houses  of  Parliament  during  the  current
 session  and  assented  to  since  a  report  was
 last  made  tosthe  House  on  the  3rd  April,
 +1970.
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 2.48  hrs.
 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAM-
 AIAH)  :  With  your  permission,  Sir,  I
 tise  to  announce  that  Government  Bus-
 iness  in  this  House  during  the  week
 commencing  4th  May,  1970,  will  consist
 of  :—

 (l)  Furuher  consideration  and  pass-
 ing  of  :  The  Finance  Bill,  1970.
 The  Petroleum  (Amendment)
 Bill,  969.
 Consideration  and  passing  of  :
 The  Contingency  Fund  of  India
 (Amendment)  Bill.  1969.
 The  Merchant  Shipping  (Amend-

 (2  —

 ment)  Bill,  1969,  as  passed  by
 Rajya  Sabha.
 The  North  Eastern  Council  Bill,
 1969,

 rey  Discussion  on  the  Report  of  the
 Study  Team  on  Prohibition  on  a
 motion  to  be  moved  by  Shri
 Prakash  Vir  Shastri  at  5  p.m.  on
 Thursday,  the  7th  May,  1970.

 श्री  रवि  राय  (पुरी):  अध्यक्ष  महोदय,
 मुझे  निवेदन  करना  है  कि  श्रमी  तक  सरकार
 को  तरफ  से  इस  बारे  में  कोई  ऐलान  नहीं  हुधा
 है  कि  देशी  रियासतों  के  मूतपूर्व  शासकों  अर्थात्‌
 भूतपूर्व  राजा,  महाराजाओं  के  निजी  कोष  को
 खत्म  करने  क ेलिए  सरकार  इस  सत्र  में  कब
 संविधान  संशोधन  विधेयक  ला  रही  है?  श्राप
 जानते  हैं  कि  इस  सदन्‌  में  बार  बार  प्रधान  मंत्री
 और  गृह  मंत्री  द्वारा  आश्वासन  दिया  गया  है
 कि  वह  इस  सम्बन्ध  में  आवश्यक  संविधान  संशो-
 धन  विधेयक  इसी  बजट  सैशन  के  दौरान  लायेंगे  ।
 लेकिन  प्रभी  जो  झ्गले  सप्ताह  के  लिए  कार्यक्रम
 पेश  किया  गया  है  उसमें  इसका  कोई  भी  जिक्र  नहीं
 है  इसलिये  में  सरकार  से  आप  के  माध्यम  से  स्पष्ट
 तौर  पर  जानना  चाहूंगा  कि  वह  इस  के  लिए
 जरूरी  कांस्टीट्यूशनल  अमेंडमेंट  बिल  इसी  बजट
 सैशन  के  सन्न में  लाने  जा  रह ेहै  या  नहीं  ?
 मेरा  आरोप  है  कि  सरकार  इस  को  लाना  नहीं
 चाहती  है  क्योंकि  इन  के  मंत्रीमंडल  के  एक
 सदस्य  श्री  भानु  प्रकाश  सिंह  इस  बारे  में  दूसरे
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 लोगों  को  जोकि  नहीं  चाहते  कि  यह  इस  सैशन
 में  पेश  किया  जाये  उन्हें  वे  इकटठा  कर
 रहे  हैं।

 मेरा  दूसरा  निवेदन  है  कि  सी.एस.प्राई.  आर.
 की  रिपोर्ट  के  बारे  में  सदन  के  इसी  सैशन  के
 अन्दर  बहस  होनी  चाहिए

 तीसरा  निवेदन  यह  है  कि  शैडयूल्ड  कास्ट्स
 एंड  शैडयूल्ड  ट्राइब्स  कमिश्नर  की  लगातार
 तीन  रिपोर्टे  श्मा  चुकी  हैं  लेकिन  उन  पर  अभी
 तक  बहस  सदन  में  नहीं  हो  सकी  है  इसलिए
 उन  पर  भी  बहस  के  लिए  सैदन  में  समय
 निकाला  जाये।

 चौथा  और  आखिरी  निवेदन  यह  है  कि
 चौथी  पंचवर्षीय  योजना  की  जो  ड्राफ्ट  रिपोर्ट  है
 उस  पर  भी  इसी  सैशन  में  बहस  होनी  चाहिए  ।
 यह  चार  हम  लोगों  की  मांगें  हैं  1

 श्री  रास  सेवक  यादव  (बारबंकी  )  :  खाद्य
 और  कृषि  मंत्रालय  की  बजट  डिमांड्स  पर  कल
 बहस  हुई  लेकिन  चूकि  समय  नहीं  था  इसलिये
 ज्यादा  उन  पर  विचार  नहीं  किया  जा  सका।
 श्राज  पूरे  देश  में  खास  तौर  से  उत्तर  प्रदेश  और
 बिहार  में  गन्ना  सूख  रहा  है  सरकार  ने  गन्ने  के
 दाम  निश्चित  किये  हैं  7  रुपये  37  पैसे  प्रति
 क्विटल  लेकिन  नोबत  यह  आई  हुई  हैं  कि
 उससे  2  रुपये  फी  क्विटल  केशर  खरीद  रहे  हैं
 और  उन  बेचारों  की  हालत  बहुत  ही  खराब  है  t

 गुड़  के  दाम  भी  बहुत  गिर  गये  है,  गन्ने  के  दाम
 मैं  ने  पहले  ही  बतलाया  कि  गिर  गये  हैं  ।  किसान
 झाज  वहां  बुरी  तरह  से  तबाह  हो  रहे  हैं  और  मैं

 चाहूंगा  कि इसी  सत्र  में  इस  विषय  पर
 विचार  करने  के  लिए  समय  अवश्य  निकाला
 जाये।

 श्री  रणधोर  सिह  (रोहतक)  :  हम  भी

 पूर्व  बकता  के  कथन  से  सहमत  हैं  और  चाहते  हैं
 कि  इस  मसले  पर  इसी  सैशन  में  बहस  हो  ।

 SHRI  5.  M.  BANERJEE  (Kanpur)  :  I  am
 sure,  Sir,  you  remember  that  the  Home
 Minister  gave  a  solemn  promise  to  this
 House  that  the  Bill  on  abolition  of  the
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 [  Shri  S.M.  Banerjee  ]
 Privy  Purses  will  be  introduced  in  the
 budget  session.  But,  Sir,  thereis  no  time
 now.

 I  want  to  know  from  the  hon.  Minister
 whether  the  Government  has  any  intention
 bring  forward  this  Bill.  If  so  when?  My
 second  point  is  this  that  in  the  other
 House,  the  hon.  Prime  Minister  announced
 that  she  would  include  a  labour  representa-
 t'v>  in  the  Pay  Commission,  Unfortunately,
 nohirg  has  been  announced  in  this
 House.

 Iwould  request  through  you  that  she
 may  announce  that  a  labour  representative
 would  be  included  in  the  Pay  Commission.
 My  other  pointis  this,  I  would  request
 youto  kindly  ask  the  Prime  Minister  or
 the  Minister  of  External  Affairs  to  make
 as'atement  to-day  on  the  naked  invasion
 of  th:  American  imperialists  on  Combo-
 dia  that  has  been  made.

 SHRI  PILOO  MODY  (Godhra)  :  Also,
 we  must  have  a  discussion  on  the  Chinese
 invasion  of  Combodia?

 MR.  SPEAKER  :  There  is  a  Calling
 Attenti  n  Motion.  That  has  been  allowed
 on  Monday.

 श्री  गृणानन्द  ठाकुर  (सहरसा):  अध्यक्ष
 पहाद  a  मैं  दो,  तीन  बातों  की  आर  प्रधान  मंत्री
 जी  का  ध्यान  आपके  माध्यम  से  खींचना  चाहता.
 हूं  :  पहली  बात  यह  है  कि  कल  और  आज  में
 मझे  करीब  तीन,  चार  त।र  इस  आशय  के  मिले
 हैं  कि  उत्तर  जिले  के  दरभंगा  व  सहरसा
 और  पृणिया  जिले  में  भयंकर  आंधी  चलने  के
 फलस्वरूप  सैकड़ों  आदमी  मर  गये  हैं।  सहरसा
 जिले  में  बल  35  आदमी  मरे  हैं  ।  मैं  चाहूंगा
 कि  प्रधान  मंत्री  फंड  से  उन  लागों  का  तेत्काल
 सहायता  मिले  |

 दूसरी  बात  मैं  वाहना  चाहता  हूं  कि  विहार
 विधान  सभा  और  अब  उत्तर  प्रदेश  विधान  समा
 द्वारा  भी  अपने  यहां  की  विधान  परिषदकों  खत्म  करते
 का  प्रस्ताव  पास  कर  दिया  गया  है  तो  मैं  प्रधान
 मंत्री  ज  से  जानना  चाहता  हू  कि  इस  सँसन  में
 वह  इन  दोनों  राज्यों  कि  विधान  परिषदों  को
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 समाप्त  करने  के  वाबत  आवश्यक  लेजिस्लेशन
 लाने  जा  रही  है  अथवा  नहीं  1  पंजाब  और  बंगाल
 का  मामला  सामने  है  ।

 जैसा  मैंने  अभी  कहा  सबसे  बड़ी  समस्या
 उत्तर  बिहार  के  विकास  की  है  a  प्रधान  मंत्री  ने
 75  करोड़  रुपया  पिछड़े  क्षेत्रों  का  विकास

 करने  के  लिए  रक्‍्खा  है।  मैं  जानना  चाहता  हूं  कि
 उत्तर  बिहार  में  विकास  कार्य  सम्पन्न  करने  और
 पिछड़ापन  दूर  करने  के  लिए  उस  में  से  कितना
 रुपया  दिया  जायेगा  ?  उत्तर  बिहार  की  हालत
 बड़ी  ही  शोचनीय  है।  कोसी  तट  बांध  के  भीतर  कोई
 डेढ़  लाख  लोग  शरणार्थियों  का  जीवन  बिता  रहे
 हैं।  सहरसा  जिले  में  कोई  उद्योग  नहीं  है  हालांकि
 जूट  का  बहुत  बढ़िया  उत्पादन  वहां  पर  होता  है।
 मैं  जानना  चाहतः  हूं  कि  प्रधान  मंत्री  जी  उत्तर
 बिहार  में  विकास  कार्य  करने  के  लिए  उस  झपने
 फंड  मे  से  कितना  पैसा  देना  चाहती  हैं  ?

 श्री  ' शिवचण  का  (मधुबनी)  :  श्रध्यक्ष
 महोदय,  यह  नियम 19  3  के  अन्तर्गत  जो  अगले
 सप्ताह  विचार  के  लिए  मोशंस  एडमिट  हो  गये  हैं
 उन  सभी  मोशंस  पर  बिचार  किया  जायेगा  अथवा
 नहीं  ?  चूकि  मेरा  मी  मोशन  उनमें  से  एक  हैं
 इसलिए  मैं  यह  जानता  चाहता  हूं  ।

 श्री  रामावतार  ज्ञास्त्री  (पटना)  :  मुझे  दो
 बातें  निवेदन  करनी  हैं  ।  पहली  बात  तो  यह  है
 कि  कल  हांलाकि  हम  लोगों  ने  हाउस  में  देंश  की
 अन्न  स्थिति  के  बारे  में  चर्चा  की  थी  लेकिन  रा
 विचार  का  समयाभाव  के  कारण  मौका  नहीं
 मिला  1  आप  जानते  हैं  कि  हमारे  बिहार  के
 अ्रन्दर  एक  करोड़  लोग  अकाल  से  पीड़ित  हैँ  ।
 सहरसा  जिले,  दरभंगा  जिले  में  बुरी  हालत  हो
 रही  है  और  अकाल  की  स्थिति  पैदा  हो  रही  है  t
 इसी  तरह  से  राजस्थान  में  अकाल  की  नौबत  है  ।
 इसलिए  अकाल  की  स्थिती  के  बारे  में  इसी  सैशन
 में  विचार  के  लिए  समय  निकालना  चाहिए  ।

 दूसरी  बात  यह  है  कि  हमारे  देश  के  इंजिनिधर्स
 बेकारी  से  तंग  आकर  तमाम  जगह  आन्दोलन  कर
 रहे हैं।  पटना  में  उनका  सत्याग्रह  आन्दोलन
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 चल  रहा  हैं।  उनपर  लाठियां  बरसाई  गई  |
 इसलिए  यह  बहुत  आवश्यक  है  कि  यहां  इस
 सिलसिले  में  इसी  सैशन  में  बहस  हो  कि
 इस  बेकार  इंजीनियरों  को  हम  कैसे  काम
 देंगे ?  इस  बात  पर  भी  मैं  आपका  ध्यान  खींचना
 चाहता  हूं  ताकि  इस  पर  भी  इसी  सत्र  में  बहस
 के  लिए  समय  मिल  जाय  |

 SHRI  5.  K.  TAPURIAH  (Pali)  :  There
 are  more  important  subjects  pending  before
 Parliament  concerning  a  larger  number  of
 people,  than  a  few  princes,  like  discussion
 on  the  Fourth  Plan.  Also  what  is  the  fate  of
 the  Resolution  given  notice  of  under  rule
 93  for  a  discussion  on  the  growing  Naxa-
 lite  activities  all  over  the  country,  specially
 Bengal  and  the  paralysis  of  the  administra-
 tion  in  that  State  where  the  Government  is
 not  even  on  talking  terms  with  the  Chief
 Adviser  and  where  he  is  rebuking  senior
 advisers  in  public,  resulting  in  complete
 demoralisation  in  Writers  Building  with
 no  papers  moving  and  no  administrator
 listening  to  him.

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garh)  :  Itis  practically  over  two  months
 that  we  are  having  the  budget  session.  In
 the  beginning,it  was  decided  that  all
 motions,  either  no-day-yet  named  or  others
 under  rule  193,  would  be  taken  up  as  soon
 as  the  financial  business  was  over.  Now
 thatit  will  be  over  by  about  the  6th,  it  is
 absolutely  neccssary  that  some  of  these
 motions  must  be  taken  up.

 Then  there  are  importarrt  reports,  like
 the  report  of  the  Public  Service  Commi-
 ssion,  report  dealing  with  the  industrial
 policy  of  Government  and  so  on.  These
 have  not  been  discussed  for  a  considerable
 time  for  lack  of  time.  These  should  also
 figure  in  the  agenda  so  that  we  can  take
 them  up.

 SHRIMATI  SUCHETA  KRIPALANI
 (Gonda)  :I  would  emphasise  that  we
 would  very  much  like  a  discussion  on
 Naxalite  activities  all  over  the  country,
 Also  when  are  Government  proposing.  to
 bring  the  Bills  for  the  abolition  of  the
 Upper  Houses  in  Bihar  and  U.  P.?
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 SHRI  R.  K.  AMIN  (Dhandhuka)  :  The
 Report  of  tne  Licensing  Policy  Inquiry
 Committee—Dutt  Committee  Report—has
 been  published,  but  Parli  t  has  not
 had  an  opportunity  to  discuss  it.  Without
 taking  Parliament  into  confidence,  the
 policy  is  being  pursued  by  the  Govern-
 ment.  It  is  high  time  that  the  Report  is
 discussed,  the  views  of  Parliament  obtained
 and  then  the  policy  implemented.
 3  brs.

 SHRI  M.L.  SONDHI  (New  Delhi)  :  It
 has  been  the  practicein  connection  with
 the  foreign  policy  of  this  country  to  wel-
 come  any  initiative  by  Asian  countries,  On
 the  question  of  Combodia,  this  Govern-
 Ment  is  not  availing  itself  of  the  helpful
 advice  of  our  Asian  neighbours  but  is  sub-
 jecting  itself  to  great  power  pressure,
 Combodia  is  bleeding  to  death.  The  Prime
 Minister  is  sitting  pretty  here  without  lift-
 ing  a  little  finger  to  welcome  the  initiative
 that  Mr.  Adam  Malik  has  taken.  Pralia-
 ment  should  be  taken  into  confidence,
 They  are  departing  from  the  established
 policy,  which  Parliament  has  approved  of,
 always  backing  Asian  initiative.  This
 Government  must  be  charged  with  betra-
 yal  of  this  policy.

 sit  नवल  किशोर  शर्मा  (दौसा):  में  श्री
 शास्त्री  की  भांग  का  समर्थन  करता  हूं  कि  ग्रकाल
 के  बारे  में  इस  सदन  में  विचार  होना  चाहिये  i
 ख!स  तौर  से  राजस्थान  में  बराबर  पिछले  पांच
 साल  से  ऐसी  स्थिति  चलीं  आ  रही  है  ।  राजस्थान
 भंयकर  अकाल  के  दौर  से  गुजर  रहा  है  इस  लिये
 अकाल के  बारेमें  सदन  में  चर्चा  होनी  चाहिये  और
 उस  पर  विचार  हाना  चाहिये  |

 SHRI  RAGHU  RAMAIAH:  With
 tegard  tothe  Privy  Purses  Bill,  as  Shri
 Banerjee  has  said,  the  Home  Minister  has
 already  made  a  statement.  I  have  nothing to  add  to  *t.  The  statementis  pucca.  hon,
 Members  wanted  discussion  of  various
 important  matters.  Actually,  the  business
 provided  here  for  next  week  excludes  the
 time  given  to  the  Finance  Bill.  We  will
 take  about  seven  hours  for  the  Finance  Bill,
 Therefore,  discussion  of  my  other  matter
 can  only  be  considered  in  the  week  there-
 after.  There  are  so  many  important  matt-
 ers,  as  hon.  Members  pointed  out  there  is
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 the  Report  of  the  Scheduled  Castes  and
 Scheduled  Tribes,  the  Draft  Fourth  Plan,
 discussion  on  industrial  policy  and  so  on.
 All  this  will  be  considered  according  to  the
 time  available.

 श्री  रामसेवक  यावव  :  गन्ने  की  जो  हालत
 है  वह  बहुत  महत्वपूर्ण  सवाल  है  उस  पर  जरूर
 विचार  होना  चाहिये  |

 MR.SPEAKER  :I  will  get  them  discused
 in  the  Business  Advisory  Committee,  and
 we  will  find  out  time.

 श्री  शिव  नारायण  (बस्ती  ):यह  बहुत  इम्पाटे  2
 क्वेश्चन  पूछा  गया  है  ।  यू  पी.  और  बिहार  में
 रेजोल्यूशन  पास  हो  गया  हैं  कोंसिल  के  ग्बा-
 लिशन  का  ।  उसके  बारे  में  कोई  जिक्र  नहीं  किया
 गया  ।  प्राइम  मिनिस्टर  की  ड्यूटी  हैं  कि  वह
 इस  का  जवाब  दें।

 MR.  SPEAKER  :  पा  future  when  such
 Teports  are  presented,  itis  much  better
 that  Members  give  their  views  tu  their
 party  leaders  who  can  speak,  so  that  no  re-
 gular  debate  is  allowed.

 THE  MINISTER  OF  LAW  (SHRI
 GOVINDA  MENON)  :  With  reference  to
 the  Upper  House  in  Bihar,  one  or  iwo  days back  a  communication  was  received  from
 the  Government  of  Bihar,  and  the  matter  is
 being  processed.  So  faras  U.  P.  is  con-
 cerned,  we  have  read  it  only  in  the
 newspapers.

 3.05  hrs.
 The  Lok  Sabha  adjourned  for  Lunch  till

 Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after  Lunch
 at  four  minutes  past  Fourteen  of  the  Clock

 (MR,  Deputy-SPeaKER  in  the  Chair.)

 MATTER  UNDER,  RULE  377
 FINANCE  BILL,  970

 MR.  DEPUTY-SPEAKER  :  Before  we
 take  up  the  next  item  on  the  agenda,
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 namely,  the  Finance  Bill,  I  have  to  inform
 the  House  that  I  have  received  a  letter  from
 Mr.  Dandeker  who  wants  to  raise  certain
 points  under  rule  377  relating  to  this  Bill.
 Mr.  Dandeker.

 SHRI  N.  DANDEKER  (Jamnagar)  :  |
 am  raising  this  point  under  rule  377  rather
 than  asa  point  of  order,  though  I  am
 told  that  it  could  be  done  either  way.  I
 do  not  raise  a  point  of  order  because  I
 hate  to  interrupt  any  Minister  when  he
 speaks.  Rule  377  is  a  simple  rule
 where  by  :

 “‘A  member  who  wishes  to  bring  to
 the  notice  of  the  House  any  matter
 which  is  not  a  point  of  order  shall  give
 notice  to  the  Secretary  in  writing  stating
 briefly  the  point  which  he  wishes  to  raise
 in  the  House  together  with  reasons  for
 wishing  to  raise  it,  and  he  shall  be  peri-
 mtted  to  raise  it  only  after  the  Speaker
 has  given  his  consent  and  at  such  time
 and  date  as  the  Speaker  may  fix".

 You,  Sir,  have  been  kind  enough  to
 allow  me  to  make  my  points,  and  I  will  try
 to  be  as  brief  as  possible.  The  substance  of
 the  pointthat  I  am  making—I  may  as
 well  put  the  cart  before  the  horse  is  this:
 that  this  is  a  money  Bill,  and  that  a
 money  Bill,-]  will  presently  read  the
 reference  in  the  Constitution  to  money
 Bills,-must  be  strictly  confined  to  matters
 relating  to  money,  raising  of  money,  and
 taxes  and  so  on  plus  only  such  matters  as
 may  be  strictly  consequential  thereto.  Sir,
 my  submission  is  that  this  Finance  Bill
 proposes  a  whole  range  of  substantive
 amendments  to  the  Income-tax  Act,
 Wealth-tax  Act,  Gift-tax  Act  and  the
 Companies’  Profit  Surtax  ‘Act,  all  of
 which  ought  not  to  be  here  but  ought  to  be
 the  subject  matter  of  a  separate  Bill.  I
 will  presently  elaborate  on  that  point
 further.

 Now,  I  would  like  to  take  up  this
 matter  logically  from  where  it  begins,
 namely,  article  0  (l)  of  the  Consti-
 tution  of  India  which  defines  Money
 Bills  thus:



 2]7  Matter

 “For  the  purposes  of  this  Chapter,  a
 Bill  shall  be  deemed  to  be  a
 Money  Bill  if  it  contains  only  pro-
 visions  dealing  with  all  or  any  of
 the  following  matters  namely-”

 I  will  emphasise  here  the  word  ‘‘only”--

 “(a)  the  imposition,  abolition,  re-
 mission,  alteration  or  regulation
 of  any  tax;  on

 And  then  there  is  sub-clause  (g),  which
 extend  the  definition  to  cover—

 “any  matter  incidental  to  any  of  the
 matters  specified  in  sub-clauses
 (a)  to(f)."”

 My  submission  is  going  to  be  that  this
 Bill  contains  many  matters  which  neither
 impose  a  tax  nor  do  any  ot  the  things
 that  are  mentioned  here  in  sub-clause
 (a)  norare  strictly  consequential  to  the
 imposition  of  a  tax.  And  herel  again
 repeat  the  word  ‘‘only’  a  Money  Bill  is
 concerned,  and  should  be  concerned,  only
 with  the  imposition,  remission  etc.,  of
 a  tax  or  ‘‘only”  matters  consequential
 thereto,  that  is  to  say,  necessary  upon  the
 imposition  of  taxes,  etc.

 There  are  in  this  Bill  a  large  number
 of  clauses  which  do  not  fall  within  that
 definition.  I  do  not,  at  this  point  of  time
 wish  to  challenge  cither  the  necessity  or
 the  validity  or  anything  contained  in  these
 clauses  on  merit.  I  shall  deal
 with  that  when  I  speak  on  the  Finance
 Bill,  both  in  the  general  debate  for  con-
 sideration  and  during  clause-by-clause
 consideration.  Here,  I  will  assume  only
 that  there  is  justification  per  se  for  amend-
 ing  the  Income-tax  Act  in  the  manner
 suggested  and  the  Wealth-tax  Act  etc.,  but
 not  necessary  that  this  is  consequential
 upon  the  imposition  of  the  taxation,

 The  first  clause  to  which  I  take  except-
 ion  on  this  ground  is  sub-clause  (a)  of
 clause  3.  It  says  quite  explicitly  that  ‘it
 secks  to  amend  clause  cs  of  section  2  of
 the  Income-tax  Act  which  defines  the  term
 ‘capital  asset’,  I  will  not  read  more.  It

 is  ned  gwith  dment  of  a  sub-
 stantive  provision  in  the  Income-tax  Act,
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 relating  to  definitions;  what  is  sought  to be  radically  amended  by  sub-clause  (a) of  clause  3  concerns  the  definition  of ‘capital  assei’.  Similarly,  as  regards  sub-
 clause  (b)  of  clause  3;  aluhough  this  makes a  minor  change  but  nevertheless,  !  take exception,  in  this  taxation  measure,  to changes  coming  about  in  respect  of  the organisation  of  the  income-tax  department. The  notes  on  this  clause  says  that  ‘‘sub- clause  (b)  seeks  to  amend  clause  I6  of Section  2  of  the  Income-tax  Act  which defines  the  term  ‘Commissioner’.  They
 are  now  introducing  a  number  of  Add- itional  Commissioners  and  also  introducing a  definition  of  their  jurisdiction  including the  conferring  powers  on  the  Central
 Board  of  Direct  Taxes  to  define  their
 jurisdictions  wherever  they  are  over-
 lapping  several  Commissioners  of  Income- tax,

 Then,  Sir,  I  mention  clause  4,  It  seeks to  amend  section  I0  of  the  Income-tax  Act.
 Sub-clause  (a)  of  clause  4  seeks  to  insert
 anew  clause  (20A)  in  section  0  of  the income-tax  Act  restrospectively  from  the Ist  April,  1962,  There  could  not  béa
 more  glaringly  substantive  amendment  to the  Income-tax  Act  thana  new  exception in  the  Income-tax  Act  being  inserted  re-
 trospectively  from  Ist  April;  1962.

 Similarly,  sub-clause  (b)  seeks  to  insert
 anew  clause  (22A)  in  section  0  of  the
 Income-tax  Act,  the  effect  of  which  will
 be  that  the  incomes  of  hospitals,  etc.,
 will  not  be  liable  to  tax,  in  certain  circum-
 stances.  As  I  said,  I  will  not  deal  with  the
 Merits  ofjthese  things.  I  am  only  saying
 these  are  substantive  amendments  of  the
 Income-tax  Act  which  should  have  no
 place  in  the  Finance  Bill.

 Clause  5  and  6  embody  amendments
 which  are  going  to  make  wide  sweeping
 changes  in  the  law  relating  to  the  taxation  of
 charitable  trusts:  the  c'iarges  will  affect  the
 definitions  of  charitable  trusts  what  are  or
 are  noi  charitable  trusts;  the  circumstances
 in  which  and  the  extent  to  whichincome
 of  charitable  trusts  will  be  exempted
 under  section  ]l;  and  so  on.  Again,  Ido
 not  wish  to  join  issue  here  on  the  merits
 of  these  clauses,  as  to  whether  and  to  what
 extent  the  amendments  of  sections  i  and
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 I3  of  the  Income-tax  Act  are  desirable  or

 justified.  1  would  only  say  that  clauses  5
 and  6  of  the  Finance  Bill  are  going  to  make
 permanent,  long-term  extensive  and  wide
 sweeping  changes  ina  law  which  has  been
 there  for  years.  The  law  relating  to  charit-
 able  trusts,  the  circumstances  in  which
 income  from  charitable  trusts  will  be
 exempt  from  tax,  etc,  is  well  established
 law,  both  statutory  as  well  as  case-law.
 Now  it  issought,  under  the  cover  of  the
 Finance  Bill  to  amend  in  a  long-term  way
 the  substantive  provisions  of  the  Income-
 tax  Act,  having  very  far-reaching  consequ-
 ences,  through  clauses  5  and  6  of  the  Bill.

 Clause  7  seeks  to  amend  section  6  of
 the  Income-tax  Act  with  effect  from  Ist
 April  by  subsiituting  a  new  clause  as
 regards  the  allowance  for  motor  cars  in
 the  case  of  salaried  persons.  I  will  not
 here  join  issue  on  the  merits.  Perhaps  it
 can  be  argued  that  this  is  a  clause  giving
 relief  and  it  ought  not  to  be  objected  to.  But
 again  it  is  of  a  long-term  measure  amend-
 ing  the  basic  provisions  of  the  Income-tax
 Act.  That  is  why  I  have  taken  exception  to
 it.  However,  Sir,  if  you  were  to  hold
 that  this  clause  gives  specific  relief  from
 taxation—it  is  mot  vague—and  that  there-
 fore  Tought  not  to  take  exception  to  it,  I
 would  accept  your  ruling,

 Clause  8seeksto  amend  section  35B  of
 the  Income-tax  Act  relating  to  the  grant
 of  export  markets  development  allowance
 retrospectively  from  Ist  April  1968,  Here
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 Sub-clauses  (b)  and  (c)  of  clause  0  are
 again  amendments  of  basis  provisions  of the  Income-tax  Act  and  must  therefore  to
 be  challenged,  as  not  relevant  in  the
 Finance  Bill.

 Clause  a  and  Clause  I2,-  Ihave  some
 doubts  about  these;  I  will  be  frank,  But
 clause  13  seeks  to  amend  section  80G  (5)
 (i)  of  the  Income-tax  Act;  and  this  must  be
 objected  to  as  the  proposed  amendment
 is  consequential  to  the  insertion  of  a.new
 clause  (22A)  to  section  40  of  the  Income
 tax  Act  by  clause  4,  to  which  |  have
 already  objected  as  being  a  substantive
 amendment.

 Clause  I6,it  is  true,  seeks  only  to  make
 a  clarificatory  amendment;  put  it  seeks
 substantively  to  change  the  law.  The
 explanation  givenis  that  section  80  MM  as
 Presently  worded  lends  itself  to  an  inter-
 Pretation  that  the  concession  it  unbodies

 _will  be  avilable  in  a  case  where  an  emplica-
 tion  for  the  approval  of  the  agreement  is
 made  before  Ist  October  of  the  relevant
 assessment  year,  regarding  of  whether  such
 approvalis  ultimately  granted  or  not,  In
 other  words,  it  is  a  substantive  change  to  put
 matters  right  because  of  bad  drafting
 when  section  80  MM  was  first  introduced
 into  the  Income-tax  Act.

 Clause  l7  seeks  to  amend  scction  16  of
 the  Income-tax  Act  by  substituting  the
 existing  clause  (c)  of  that  section  by  a  new
 clause  Under  the  amendment,  Additional
 Commissioners  of  Income-tax  will  now  be again,  it  is  not  merely  a  conseq  ial

 amendment  of  substantive  provisions  of  the
 Act,  but  an  amendment  of  substantive
 provisions  with  substantive  effect  on  earlier
 years.  Normally,  there  can  be  question
 of  imposition  of  tax  with  retrospective
 effect  or  things  of  that  kind.

 Clause  9  seeks  to  impose  an  ‘‘explana-
 tion"  to  section  36  reo}  (viii)  of  the  Income-
 tax  Act  retrospectively  with  effect  from
 1966.  Here,  too,  I  can  repeat  that  any
 provision  of  this  kind  whichis  substantive
 and  retrospective  is  not  an  incidental,
 consequential  matter  under  the  Finance
 Bill,  which  should  be  concerned  only
 with  imposition  of  taxes.

 included  within  the  categories  of  income-
 tax  authorities.,

 Sir,  |  want  to  draw  your  attention  only  to
 some  more  of  the  major  clauses  which  offend
 Article  l0  of  the  Constitution,  So,  I  will
 go  a  little  faster.  I  will  object  to  clause  8
 and  also  clause  19,  Clause  20  inserts  a
 new  clause  (4A)  in  section  39.  Under  this
 new  provision,  the  trustees  of  a  charitable

 ‘or  religious  trusts  will  be  required  to
 submit  a  return.  It  has  been  well-established
 law  that  only  those  people  have  to  submit
 returns  Who  have  income  chargeable  to
 tax»  Now  they  are  going  to  amend  this
 provision  to  say  that  evenif  you  have  in-
 come  not  chargeable  to  tax,
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 being  a  charitable  trust,  be  even  if  the
 income  of  the  charitable  trust  is  exempt,
 a  substantive  liability  is  put  on  the  people
 who  are  not  liable  to  tax  to  smbmit  returns
 arising  out  of  this  clause  20.

 Clause  2]  is  really  a  very  very  important
 clause  and  it  has  extraordinarily  far-reach-
 ing  effects.  It  has  been  the  subject  matter
 of  debate  all  over  the  place.  The  new
 section  introducd  by  this  clause  seeks
 to  change  drasticaily  the  basis  of  taxation
 with  certain  types  of  cases.  Thisis  nota
 Finance  Bill  imposing  a  tax  or  anything
 of  that  kind.  It  secks  tochange  the  whole
 basis  of  taxation  of  certain  representative
 assessees,  namely,  the  court  of  wards,  the
 administrator-general,  the  official  trustee
 or  any  receiver  or  manager  appointed  by  or
 under  an  order  of  the  court  and  a  trustee
 appointed  under  a  trust  declared  by  a
 duly  executed  instrument  in  writing
 in  cases  where  such  representative
 assessees  do  nol  receive  income  and  on
 behalf  of  any  one  person  or  where  the
 individual  shares  of  the  persons  on  whose
 behalf  the  income  is  received  are  indeter-
 minate  or  unknown.  This  is  4  most  com-
 plicated  provision.  J  have  been  endeavour-
 ing  to  study  it  and  I  have  been  endeavour-
 ing to  formulate  adequat  dm
 to  remove  the  harshness  of  the  proposed
 amendments.  To  some  extent  I  accept  the
 objectives  of  the  new  section  ‘164;  but  I
 say  these  changes  are  irrelevant  in  a  Finance
 Bill.  They  are  going  to  make  most  far
 reaching  changes  in  the  taxation  of,  what
 {  would  call,  discretionary  trusts.

 Then,  Sir.  clauses  22,  23,  24  and  25  are
 all  right,  I  have  no  objection  to  them
 under  Article  I20.  Then  I  come  to  sub-
 clause  (c)  of  clause  26.  This  is  concerned
 with  having  two  or  more  Commissioners,
 giving  the  Board  the  power  to  define  their
 jurisdiction;  to  this  |  object.

 Then  3  come  to  sub-clause  (९)  of  clause
 26,  which  secks  to  insert  a  new  sub-section
 (4)  in  section  2l  of  the  Wealth  Tax  Acty
 This  is  really  important.  This  is  the  new
 provision  in  the  Wealth-tax  Act  correspond-
 ing  to  the  new  provision  in  the  Income-
 tax  Act  in  relation  to  the  assessment  of
 discretionary  trusts.  The  one!  referred  to
 earlier  was  concerned  with  the  assessem@nt
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 of  the  income.  The  whole  law  relating  to
 the  taxation  of  discretionary  trusts  is  being
 changed  and  here  sub-clause  (९)  of  26  is  con-
 cerned  with  the  taxation  to  wealth  tax  of
 the  net  assets  of  discretionary  trusts»
 which  is  making  a  substantive  change  in
 the  whole  law.

 In  clause  27,  again,  sub-clause  (b)  is
 concerned  with  making  some  changes  in
 the  organisation  of  the  income-tax  depart-
 ment  by  introducing  new  taxation  autho-
 rities,  to  which  I  object.

 Finally:  there  is  clause  39  to  the  same
 effect  relating  to  the  companies  profit
 surtax,

 My  submission  Sir,  is,  that  all  or  many
 of  the  provisions  to  which!  have  made
 reference  are  not  concerned  with  imposit-
 jon  of  tax,  nor  concerned  wilh  conseque-
 ntial  changes  upon  the  imposition  of  taxes
 that  is  involved  in  a  Money  Bill.  ]  emp-
 hasize  the  word  ‘‘consequential”  in  the
 sense  that  if  a  certain  imposition  or  change

 if  a  certain of  tax  is  made  and
 consequential  imposiiion  or  change
 is  not  made.  the  imposition  are  change
 inthe  tax  might  not  be  effectvie.  There-
 fore,  consequential  and  necessary  changes
 which  came  under  chiuse  (8)  of  article  0
 (1) of  the  Constitution  would  be  legiti-
 mate.  Now,  all  this  which  |  have  been
 urging  is  not  something  new.  Ir  is  new
 only  in  one  sense.  Gradualls,  in  this
 country,  because  of  the  over  riding  maj-
 Otities  that  have  been  in  fact  enjoy  is  by
 Government.  as  the  years  go  on  the
 governments  are  becoming  more  and  more
 irresponsible.

 Back  in  956  the  then  Speaker  dealing
 would  a  similar  point.  like  the  one  that  J  am
 raising,  raised  by  an  hon.  Member,  said  as
 follows-]  am  reading  out  of  Volume  X  of
 Part  Tl  of  Lok  Sabha  Debates  of  I956  at
 column  205:—

 ““T  would  normally  urge  upon  the  Fin-
 ance  Minister,  not  only  he  but  also  all
 his  successors,  to  see  to  it  that  only  those
 provisions  which  relate  to  the  raising  of
 taxation  should  be  included  in  the  Bill.
 The  procedure  should  be  followed  and
 no  other  provisions  should  be  given
 attention  to  unless  they  are  absolutely
 consequential”,
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 T  am  reading  the  ‘then  Speaker's  ruling. This  is  precisely  the  language  I  am  using namely,  that  ‘*Consequential”  means ‘absolutely  consequential’,  or  ‘such  that  if
 you  did  not  have  them  the  provisions
 imposing  the  tax  would  be  ineffective  in Part  or  whole’,  That  is  the  meaning  of
 obsolutely  consequential.  The  then  Speaker said:—

 “The  procedure  should  be  followed and  no  other  provisions  should  be  given attention  to  unless  they  are  absolutely consequential.  If  we  have  to
 provide  by  way  of  an  amendment to  the  Income-tax  Act  or  by  way  of  an
 amendment  to  a  substantial  Act  —

 in  the  present  case  the  Welth-tax  Act,  the Gifts  Tax  Act,  the  Companies’  Profit Surtax  Act—

 “Government  must  come  forward with  an  independent  measure  separately, and  the  House  will  have  ample  opport- unity  to  consider  it,”

 This  indeed  is  the  fundamental  reasons, namely,  that  the  House  must  have  an
 ample  Opportunity  to  discuss  these  changes in  the  substantive  laws,

 Sir  have  been  ‘raisi  ns  this  point  over and  over  again;  and  last  year  the  then Finance  Minister  and  Deputy  Prime
 Minister  was  good  enough  to  exclude as  much  as  he  could  from  the  Finance  Bill and  bring  forward  all  the  substantive
 amending  provisions  in  the  Taxation  Laws
 (Amendment)  Bill,  The  Taxation  Laws
 (Amendment)  Bill,  969,isin  fact  concer-
 ned  with  a  large  number  of  amendment  to
 direct  taxes  Acts—-the  Income--tax  Act, the  Wealth--tax?  the  Gifts  Tax  Act  and
 soon,  Thethen  Finance  Minister  took
 out  all  these,  which  until  there  were
 ordinarily  and  surreptitious'y  being  put
 into  Finance  Bills;  and  he  put  them  all
 in  the  Taxation  Laws  (Amendment)  Bill
 because  of  this  particularly  sound  princi-
 ple  that  the  Speaker  had  enurciated  so  that
 the  House  may  have  ample  opportunity
 to  consider  these  provisions.  That  Bill  is
 now  before  a  Select  Committee  and
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 Ihappen  to  have  the  honour  of  being  a
 member  of  that  Select  Committee.

 The  points!  wish  to  raise,  therefore,
 are,  firstly,  that  these  provisions  are
 extraneous  to  the  Finance  Bill—quite
 apart  from  whether  opportunity  is  given
 or  not  to  Members  to  consider
 these  provisions  ought  not  to  be  there.
 Secondly,  thereis  already  a  Taxation  Laws
 (Amendment)  Bill  before  a  Select  Commi-
 tteo  and  there  is  no  reason  why  these
 provisions  that  are  sought  to  be  put  through
 here  via  the  Finance  Bil]  should  be  put  in,
 There  are  similar  provisions  of  far
 reaching  import  in  the  Taxation  Laws
 (Amendment)  Bill  which  we  have  been
 discussing,  n@mely,  to  block  evasion  of
 taxes,  to  simplify  procedures  and  various
 things  exactly  of  the  kind  about  which
 attempts  are  being  made  to  ligislate  here.
 Iam  not  saying  that  these  various  amend-
 ments  Ought  not  to  be  made  what  I  am  say-
 ing  is  that  they  ought  to  be  made  in  a  similar
 manner  as  the  previous  Finance  Minister
 made,  namely,  by  bringing  forward  a
 Taxation  Laws  (Amendment)  Bill,  referring
 it  tothe  Select  Committee  were  the  thing
 is  discussed  backwards  and  -  forwards,
 where  the  public  have  an  opportunity  of
 making  representation,  where  the  Members
 (who  are  charged  by  this  House  with  being
 onthe  Select  Committee  to  examine  the
 thing  properly)  have  an  opportunity
 dispassionately,  quietly  and  not  ina  hurry
 to  gointo  the  clause--by--clause  considera-
 tion  of  it  in  the  light  of  its  impact,  its
 need,  what  the  public  says  about  it  and
 what  the  department  itself  has  to  say  in
 justification  of  those  provisions  and  so  on.
 Thatisthe  second  reason,  therefore,  why
 l  object  to  this.  The  House  will  not  have,
 by  having  this  debate  for  three  days,  an
 opportunity  to  examine  those  provisions
 ina  manner  in  which  those  provisions
 ought  to  be  examined.

 Then,  there  is  one  more  point.  You
 know  sir,  that  the  power  of  the  other
 House  in  relation  to  Money  Bills  is  limited,
 whereas  the  powers  of  the  other  House  in
 relation  to  non--Money  Bills  are  pari  passu,
 equal  to  those  of  this  House.  By  shoving
 in  these  sub  ive  ndments  to  other
 Laws,  in  the  Finance  Bills  I  submit  to  you
 that  the  Government  are  deliberately
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 depriving  not  merely  Members  of  this
 House  from  an  opportunity  to  d'scuss  and
 examine  them  thoroughly,  to  discuss  them
 with  the  public  at  large  or  the  public  to
 ‘discuss  them  with  Member  of  this  House
 in  the  Select  Committee,  but  they  are  also
 depriving  the  other  House  of  an  opportu- nity  to  have  the  same  power  in  relation  to
 these  matters  as  they  would  have  had  if
 these  change  were  moved  by  way  of  an
 Amendment  Billin  the  ordinary  way  like
 the  Taxation  Laws  (Amendment)  Bill  now
 before  a  Select  Committee.

 My  final  point  is  this.  Youmay  say
 “Allright  :  What  should  we  do  ?  What
 isthe  remedy  rm  There  it  is  the  Finance
 Bill.  You  cannot  throw  the  whole  Finance
 Bill  out.  Of  course,  you  do  have  the
 power,  for,  when  the  question  is  raised,
 you  have  to  satisfy  it  asa  Money  Bill.  If
 you  are  not  satisfied,  you  can  say,  ‘I  will
 not  certify  it  as  a  Money  Bill.”  Sir,  I  will
 not  ask  you  to  take  such  an  extreme  step.
 I  think  the  affairs  of  the  country  must  be
 allowed  torun,  however  bad  the  way  in
 which  the  Bill  may  have  been  drafted.

 The  only  other  way,  and  the  only  sensi-
 ble  way  of  curing  this  Bill  of  the  defect  is
 that  those  clauses  to  which  I  referred
 should  be  withdrawn  from  this  Bill.  They
 should  be  introduced  separately  by  way  of
 a  Taxation  Laws  Amendment  Bill  which
 should  then  be  referred  to  the  same  Select
 Committee  which,  fortunately,  is  now  consi-
 dering  arimilar  Bill.  The  heavens  will  not
 fall.  This  Select  Committee  has  been  given
 an  extensions  of  time  to  report  by  the
 first  week  or  the  second  week  of  the  next
 session,  It  could  very  well  consider  these
 provisions  also.  It  could  very  well  invite
 comments  on  these  provisions.  I  see  no
 reason  why  the  Government  are  shirking
 an  examinat  on  of  these  provision  thorou-
 ghly  by  a  Select  Commit  tee,  by  a  discu-
 ssion  withthe  public  and  by  a  discussion
 among  ourselves  quielity,  dispas  sionately,
 instead  of  the  thing  becoming  a  party
 matter.

 For  all  these  reasons,  I  ubmit,  in  the
 first  place,  that  this  Bill,  as  itis,  you  can-
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 which  constitute  substantive  permanent
 amendments  of  the  Taxation  Law  and
 bringing  a  Bill  this  session,  tomorrow  or
 on  Monday,  to  amend  the  Taxation  Law  in
 the  manner  in  which  I  have  suggerted  and
 refer  that  also  to  the  same  Select  Commi-
 ttee  on  the  Taxation  Laws  Amendment
 Bill.  If  they  do  that,  then  the  purpose
 would  be  served  and  this  Finance  Bill
 would  be  saved.

 SHRI  SRINIBAS  MISRA  (Cuttack)  :
 Mr,  Deputy--Speaker,  Sir,  the  point  of
 order  that  I  shall  raise  will  not  be  of  the
 type  raised  by  the  hon.  Member,  Shri
 Dandeker.

 SHRI  D.N.  PATODIA  (Jalore):  In
 that  case  ,  you,  Sir,  dispose  of  the  first  on
 and  then  taken  up  that.

 MR.  DEPUTY-SPEAKER:  Let  me
 hear  him.

 SHRI  SRINIBAS  MISRA  :  After
 hearing  the  hon.  Member,  Shri  Dandeker,
 somehow,  I  am  unable  to  agree  with  the
 dangerous  proposition  that  he  made  that
 this  Finance  Bill  is  not  a  Money  Bill.  If
 itis  not  a  Money  Bill,  the  Government
 could  very  well  introduce  itin  the  other
 House.  It  is  a  Money  Bill  But  what  he
 objects  to,  perhaps,  if  I  have  understood
 hum  aright,  is  the  inclusion  of  some
 extraneous  mattersin  the  Money  Bill.

 Sir,  article  0  of  the  Constitution  says
 that  a  Bill  incertain  circumstances  will  be
 a  Money  Bill.  There  is  no  provision
 either  in  our  Rules  or  in  the  Constitution
 as  to  what  will  be  contained  in  the  Bill.
 The  Bills  come  as  they  are  and  the  Speaker
 simply  has  to  judge  whether  it  is  a  Money
 Bill  or  not  by  applying  the  provisions  laid
 down  in  article  Il0  of  the  Constitution.

 I  may  only  point  out  to  the  hon,
 Member,  through  you  Sir,  that  in  article
 110,  the  words  used  are  ‘‘any  matter  incide-
 ntal”  and  not  the  words  like  ‘‘ancillary  or

 tial”.  Article  l!0  (a)  says  : not  cortify  as  a  money  Bill.  Secondely  if
 they  would  amend  it  in  “he  way  I  have
 suggested,  they  should  withdraw  the  provi-
 sions  to  which  Ihave  taken  exceptions

 0  iq

 the  imposition,  abolition,  remission,
 alteration  or  regulation  of  any  tax,"
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 It  is  a  definition  of  certain  matters  or

 certain  terms.  Without  such  definitions,
 the  taxes  cannot  be  regulated.  If  defini-
 tion  of  certain  terms  and  of  certain  powers
 of  officials  are  needed  for  regulation  the
 taxes,  I  do  not  think  it  will  come  outside
 the  purview  of  article  10.

 Now,  coming  to  my  points  which  are
 very  simple  or  very  near  to  our  Rules, I  would  request  you  to  kindly  tum  to
 Rule  70.

 “A  (Bill  involving  propsals  for  the
 delegation  of  legislative  power  shall
 further  be  accompanied  by  a  memoran-
 dum  explaining  such  proposals  and
 drawing  attention  to  their  scope  and
 stating  also  whether  they  are  of  normal छा  exceptional  character.”

 Here  one  by  one  I  will  take  exception  to certain  clauses  of  this  Bill  to  show  that
 whatever  is  intended  to  be  normal  delega- tion  of  legislative  power  to  the  Union
 Government  is  really  exceptional,  arbitrary and  something  very  serious,  gi  ving  power to  the  Union  Government  to  nibble  the
 Constitution  itself.  Clause  3  wants  to include  agricultural  land  within  capital asset.  Agricultural  land  is  agricultural land  as  used  in  common  parlance.  Now
 power  is  being  given  to  the  Government to  notify  certain  urban  areas  and  8  kilome- tres  from  the  boundary  of  those  urban areas  will  be  included  in  urban  land. This  is  a  power  being  given  to  the  Govern- Ment  to  notify  certain  towns.  At  the  same time  8  kilometres  from  that  town  will  all become  urban  land  and  will  be  included  in
 Capital  asset,  It  is  not  only  delegation  of
 Power  but  itis  double  delegation  of  power One  is  power  given  to  the  Government  to
 declare  certain  areas  as  urban  areas  and
 then  to  declare  8  kilometres  from  that
 area  will  be  urban  area  and  this  will  be
 excluded  from  agricultural  land  and  then
 it  will  become  liable  to  tax.  This  is  delega-
 tion.  unguided  power  to  the  Government
 to  say  with  agricultural  or  rural  area  will
 become  urban  areas.  This  is  excessive
 delegation,

 What  does  the  memorandum  of  delega-
 tion  say.  It  says  it  is  very  easy  to  say  so—
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 “As  it  has  been  made  clear  that  only
 areas  within  a  specified  distance  can  be
 notified  and  as  the  guidelines  on  the
 basis  of  which  the  power  to  notify  may
 be  exercised  have  been  spelt  out,  the
 delegation  of  legislative  power  is  of  a
 normal  character.”

 ‘The  delegation  is  of  a  normal  character.’
 Taxation  of  agricultural  land  is  in  List  II.
 It  is  purely  within  the  States’  sphere.  Of
 course,  you  can  tax.  Parliament  can  san-
 ction  taxes  in  respect  of  agricultural  land
 under  certain  circumstances.  But  you  are
 giving  this  power  to  Union  Government
 to  enter  State  field  and  that  is  unguided
 and  you  say  thisis  normal,  That  is  my
 objection  No.  Le

 Regarding  the  other
 23  which  is  to  this  effect  :

 clause,  clause

 **to  such  income  credited  or  paid  in
 respect  of  deposits  under  any  scheme
 framed  by  the  Central  Government  and
 notified  by  itin  this  behalf  in  the  Official
 Gazette,”

 We  do  not  know,  this  House  does  not
 know  what  scheme  the  Government  will
 frame.  For  a  future  scheme  to  be  framed
 by  the  Government  provision  is  being
 made,  Not  only  we  are  giving  power  to
 the  Government  but  we  are  giving  power  to
 the  Government  to  frame  certain  schemes
 in  future  and  taxation  will  be  guided
 accordingly  and  that  such  delegation  is
 normal.

 Then  the  worst  is  Clause  29  which  says  :
 that  power  is  delegated  for  imposing  special
 duties  of  customs.  This  power  is  delegated,
 but  you  will  find  in  the  memorandum
 regarding  delegated  legislation  there  is  no
 mention  of  clause  29,  which  should  be
 there.  It  must  be  under  the  Rules.  They
 must  point  out  that  clause  29  delegates
 power  to  the  Union  Government  and  that  is
 not  pointed  out,  Thereis  no  mention  of
 Clause  29  in  the  memorandum  for  delega-
 ted  legislation.  This  is  also  excessive
 delegation  and  not  normal.  You  will  find
 that  incase  of  goods  chargeable  with  a
 duty  of  customs  which  is  specified  in  the
 First  Schedule  to  the  Tariff  Act,  or  in  that
 Schedule  as  amended  by  this  Act  or
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 a  subsequent  Central  Act,  if  any,  or  in  that
 schedule  read  with  any  notification  of  the
 Central  Government.  Under  the  Tariff  Act
 the  Government  has  the  power  to  change
 the  Tariff  and  lay  it  subsequently  before  the
 Parliament.  Now,  Sir,  if  they  change
 subsequently.  even  then,  in  addition  to  that
 subsequent  change,  certain  special  duties
 of  the  customs  will  be  levied.  Is  it  really
 delegation  of  one  power  ?  We  have  already
 delegated  power.  Power  has  already  been
 delegated  and  you  can  increase  the  tariff.
 Again  we  are  delegating  power  that  you
 can  impose  special  customs  duty  on  special
 tariff  over  the  tariff  sanctioned  under  this
 Bill  and  in  addition  to  this  tariff  that  will
 be  levied  under  Government  notification,
 Itis  treble  or  four--fold  delegation,  In
 future,  over  and  above  this,  you  are  also
 delegation  power  to  levy  additional  tax
 onthat.  And,  they  say,  this  is  normal.
 Sir,  and  abnormal  situation  is  being
 created  by  these  laws  and  whenever  objec-
 tion  is  raised  they  say:  All  right,  the
 courts  will  decide.  I  say,  the  Courts  are
 deciding.  Because  of  such  hasty  legislation
 courts  are  deciding  against  us  and  now
 and  then  we  are  being  accused  of  being
 very  hasty  in  legislation,  hasty  in  our
 drafts.

 Iwill  now  come  to  Clause  30,  This  is
 about  regulatory  duties  of  customs.  It
 says  !

 “With  a  view  to  regulating  or  bring-
 ing  greater  economy  in  imports,  there
 shall  be  levied  and  collected,  with  effect
 from  such  date,  and  at  such  rate,  as  my
 be  specified  in  this  behalf  by  the  Central
 Government  by  notification  in  the  Official
 Gazette,  on  all  or  any  of  the  goods
 mentioned  in  the  First  Schedule  to  the
 Tariff  Act,  orin  that  Schedule  as  amended
 by  this  Act  or  a  subsequent  Central  Act,
 if  any,  a  regulatory  duty  of  customs
 not  exceeding  (a)  25percent  of  the
 rate..  etc.”

 Now,  Sir,  what  is  being  done  under  this
 clause  is  this.  Some  levy  is  fixed:  Under
 the  law  there  is  some  percentage  that  is
 levied.  That  power  is  being  given  under
 this  clause.  You  can  levy  a  regulatory
 tax  on  the  tax  as  it  is,  as  will  be  amended
 by  this  Acts  and  then  again,  on  subse-
 quent  amendments  also.  What  ever  is
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 yoursis  yours.  Whatever  you  are  thin-
 king  of  as  levies  in  future  will  also  be
 yours.  You  levy  taxes  and  regulate  taxes
 accordingly.  4  have  no  objection  to  be
 levying  of  taxes.  It  can  be  levied.  But  the
 Manner  is  something  which  is  very
 objectionable.

 Clause  34  is  the  came  thing  again,  regula-
 tory  duties  regarding  customs  and  the
 same  objection  as  to  Clause  30,  applies
 here  too,

 Then  Sir,  we  some  to  the  declaration
 given  at  the  boitom.  It  says  :

 “It  is  hereby  declared  that  it  is  expedi-
 ent  in  the  public  interest  that  the
 Provisions  of  clauses  28,  29,  31,  32,  33
 and  35  of  this  Bill  shall  have  immediate
 effect  under  the  Provisional  Collection
 of  Taxes  Act,  93l.”

 The  Provisional  Collection  of  Taxes  Act
 93]  says  that  there  will  be  ‘‘declaration
 in  the  public  interest  that  any  provision
 of  the  Bill  relating  to  such  imposition  or
 increase  shall  have  immediate  effect  under
 this  Act.”

 Sir,  we  remember  under  what  circumsta-
 nces  the  Finance  Bill  was  introduced  in  the
 middle  of  the  night.  And  here,  Clause
 29  which  comes  into  effect  immediately  on
 the  introduction  of  the  Bill  delegates
 power  to  the  Government,  unbridled
 delegation  of  power  on  the  future  action  of
 Government.  That  has  come  into  force
 from  that  midnight,  on  the  expiry  of
 that  day.  Under  this  Bill,  on  the  expiry
 of  that  very  day,  it  was  to  be  increased.
 There  were  some  objections  before  the
 expiry  taxes  were  levied.

 But  this  declaration  along  with  Clause
 29  under  which  taxes  can  be  levied  immedi-
 ately  andthe  power  that  has  been  dele-
 gated,  I  think,  is  too  big.

 SHRI  Ss.  Ss.  KOTHARI  (Mandsaur)  :
 I  was  going  to  say  that  Shri  Dandekar’s
 suggestion  would  gladden  the  hearts  of  the
 hon.  Members  of  Rajya  Sabha

 My  objection  to  this  Bill  is  this.  I
 would  draw  the  attention  of  Finance
 Minister  or  whoever  deals  with  this  to
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 page  72  of  the  Finance  Bill.  In  Clause
 26  it  has  been  stated  that  :

 “In  a  case  where  the  tax-payer  isa
 partner  in  a  firm  ora  member  of
 an  association  of  persons  or  a
 shareholder  in  a-closely  held
 company  owning  urban  assets,
 the  proportionate  value  of  such
 urban  assets  will  be  taken  into
 account  in  computing  the  value
 of  urban  assets  falling  within  the
 scope  of  the  additional  wealth-
 tax  in  the  hands  of  the  individual
 or  Hindu  undivided  family.”

 According  to  lay,  limited  companies  and
 individuals  are  distinct  legal  entities.

 MR,  DEPUTY-SPEAKER  :  What  is
 your  point  ?

 SHRI  5.  5.  KOTHARI:  My  point  is
 that  thisclause  is  unconstitutional  and
 cannot  be  considered.

 MR.  DEPUTY-SPEAKER  :  This  you
 can  say  when  we  take  up  the  Bill  for
 consideration.  Now  you  are  going  into
 the  merits  of  the  Bill.

 SHRI  S.S.  KOTHARI:  Sir  let  me
 develop  my  point  atleast.  I  say  that  the
 limited  company  and  the  individual  area
 distinct  legal  entities.  How  can  you
 provide  that  where  shares  are  heldin  a
 limited  company  owning  urban  assets,
 the  proportionate  value  of  such  urban
 assets  will  be  taken  as  the  individuals
 holdings  and  immoveable  property  tax
 be  levied  on  such  shares  ?

 MR.  DEPUTY-SPEAKER:  Ido  not
 see  that  itis  quite  relevant  here.

 SHRIS.  S.  KOTHARI:  I  say
 is  relevant.  Of  courseI  beg  to
 from  your  goodself  on  this  point.  My
 second  point  isthis.  Kinds  see  List  II
 of  the  Seventh  Schedule  to  the  consti-
 tution.  This  provides  that  a  tax  on  agricul-
 tural  income  shall  be  levied  by  the  States.
 On  page  640०0  the  Finance  Bill,  1970,
 it  has  been  stated  that:

 that  it
 differ
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 “Clause  ]l  seeks  to  amend  section  47
 of  the  Income-tax  Act  relating  to
 the  charge  of  tax  on  capital
 gains.  This  amendment  is  pro-
 posed  in  the  context  of  the
 amendment  of  the  definition  of
 “Capital  asset’.

 Ifany  capital  gain  arises  on  trsanfer  of
 agricultural  land,  then  it  shall  be  taxable
 to  income-tax.

 MR.  DEPUTY  SPEAKER  :
 kindly  conclude  ?

 Will  you

 SHRIS.  S.  KOTHARI:  I  wanted  to
 say  that  this  will  also  be  unconstitutional.

 SHRI  VIKRAM  CHAND  MAHAJAN
 (Chamba)  :  My  learned  friend  Shri
 Dandekar  has  quoted  the  wrong  article  of
 of  the  Constitution.  So  far  as  Finance
 Bills  are  concerned,  they  are  covered  by
 Article  7  of  the  Constitution.  What  is
 a  Finance  Bill  is  dealt  with  in  Article  19,
 of  the  Constitution.

 MR.  DEPUTY-SPEAKER  :  The  hon.
 Members  were  making  suggestions  wher-
 eas  you  are  giving  replies  to  them.

 SHRI  VIKRAM  CHAND  MAHAJAN  :
 Kindly  give  me  a  minute.  Article  iI9
 says:—

 ‘Parliament  may,  for  the  Purpose  of
 the  timely  completion  of  financial
 business,  regulate  by  law  the  pro-
 cedure  of,  and  the  conduct  of
 business  in,  each  House  of  parlia-
 ment  in  relationto  any  financial
 matter  or  to  any  Bill  for  the
 appropriation  of  moneys”

 Kindly  also  see  the  Rules  of  the  House.

 Rule  29  of  the  Rules  of  Procedure  says
 as  follows:—

 “In  this  rule  ‘‘Finance  Bill”  means
 the  Bill  ordinarily  —introd-
 uced  ineach  year  to  give  effect
 to  the  financial  proposals  of  the
 Government  of  India  for  the  next
 following  financial  year  includes
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 a  Bill  to  giveeffect  to  supplemen-
 tary  financial  proposals  for  any
 period.”

 Sub-rule  (5)  says:—

 “On  amotion  that  the  Finance  Bill
 be  taken  into  consideration,  a
 member  may  discuss  matters
 relating  to  genera!  administration,
 local  grievances.”

 What  I  am  saying  is  that  in  the  Finance
 Bill  the  taxes  have  to  be  regulated.  and
 the  authorities  who  are  appointed  to  regu-
 late  the  entire  sysem  of  taxation,  the  Gift
 Tax  Act,  the  Wealth  Tax  Act,  everyth-
 ing,  has  tobe  included.  The  Constitut-
 ion  says  so  and  the  House  has  also  made
 rules  and  members  have  been  given  the
 right  to  discuss  matters  relating  to  general
 administration.  Therefore,  the  Bill  is  in
 order.

 SHRI  LOBO  PRABHU  :  (Udipi)  On
 a  pointof  order.

 SHRI  SHANTILAL  SHAH  rose—

 MR.  DEPUTY-SPEAKER  :  have  aill-
 owed  Shri  Dandeker  to  raise  this  under
 tule  377  because  he  has  certain  objections
 Shri  Misra  also  had  certain  objections.
 We  should  not  convert  this  into  another
 debate.  We  should  expect  replies  from
 Government  to  the  objections  raised  by
 these  hon.  members.  But  if  every  member
 gets  up  and  puts  across  his  point  of  view,
 instead  of  our  being  able  to  hear  Govern-
 ment’s  reply  to  the  points  raised,  we  will
 be  having  a  debate.

 SHRIMATI  SUCHETA  KRIPALANI  :
 (Gonda)  Thisis  the  main  Opposition.  We
 have  to  be  heard.

 MR.  DEPUTY-SPEAKER  :  There
 should  be  a  limit  some  where.  I  allowed
 two  or  three  members.

 Moreover,  under  the  rules  they  should
 have  written  tome.  We  have  some  points
 of  order.  We  have  to  do  something  about
 them.  Under  the  guise  of  points  of
 order,  everything  is  being  raised  and  the
 Chair  has  tolisten  to  these  points  which
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 are  very  often  not  points  of  order,  but
 to  which  we  have  all  the  same  to  listen.

 SHRI  PILOO  MODY :  I  would  request
 you  to  hear  Shri  Shantilal  Shah.

 MR.  DEPUTY-SPEAKER  :  If  I  listen
 to  Shri  Shah,  I  will  have  to  listen  to  many
 others  for  the  same  reason.

 SHRI  PILOO  MODY:  For  every  ten
 times  you  listen  to  others,  I  suggest  you
 listen  once  to  Shri  Shah.

 SHRI  RANGA  =  (  Srikakulam  )
 Let  me  make  this  representation.  If  ona
 point  of  order  any  member  representing
 any  party  here  wishes  to  offer  his  obser-
 vations  the  Speaker  comes  to  his  own  final
 order,  itis  quite  relevant  and  the  Spea-
 ker  should  allow  him  to  do  so.  You
 cannot  go  on  delivering  a  speech  and  say
 I  am  going  to  allow  only  one  or  two
 members  and  afterwards  I  make  my  own
 order’,  You  have  got  to  be  enlightened
 by  us.  Then  you  cometo  your  decision,
 whether-wise  or  unwise,  which  we  have
 got  to  accept.

 MR.  DEPUTY-SPEAKER  :  True.  | ह
 am  not  making  any  speech.  I  am  only
 trying  te  regulate  the  business  of  the
 House.  Jf  I  allow  too  many  members,  it
 becomes  a  debate.  Anyway,  Shri  Lobo
 Prabhu.

 SHRI  LOBO  PRABHU  :  I  am  raising
 two  broad  constitutional  points:  The  first.
 is  in  respect  of  tax  on  agricultural  land.
 My  hon.  friend,  Shri  Kothari,  has  raised
 this.  This  subject  is  within  the  States’  sph-
 ere  of  taxation,  Although  last  year,  the
 Finance  Bill  included  agricultural  land  for
 wealth  tax  purposes,  that  mistake  has  been
 called  io  the  attention  of  Government  by
 various  State  Governments.  I  would  like
 mistake  not  to  be  repeated  in  respect  of
 agricultural  income-tax,

 Further,  how  can.you  distinguish  bet-
 ween  two  types  of  agricultural  land  does
 agricultural  land  change  its  character
 bacause  it  goes  into  the  urban
 area  ?  Therefore,  it  is  not  within  the  juri-
 sdiction  of  the  Centre,

 The.  second  uniformity  arises  when  the
 total  of  wealth  and  income-tax  exceeds  the
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 income.  That  meansitisa  levy  on  pro-
 perty,  You  have  no  right  to  levy  a  taxon
 property,  infringing  the  Constitution.  You
 are  going  against  article  19,  Your  Bill,  to
 this  extent,  is  therefore  unconstitu-
 tional.

 श्री  शिव  चन्द्र  क्षा  (मघुबनी  )  :  उपाध्यक्ष  महो-
 दय,  मुझे  भी  इस  विधेयक  के  मुताल्लिक  ग्रापत्ति  है
 पूर्व  इस  के  कि  मैं  कुछ  कहूँ,  मैं  एक  शब्द  कह
 देना  चाहता  हूं  -  माननीय  दाड़ेंकर  जी  ने  कहा
 कि  इस  में  एक्सट्रेनियस  मेटस  हैं  जो  संविधान
 के  आर्टिकल  .i0  8  यह  बातें  नहीं  आती  इस-
 लिये  यह  फाइनेंस  बिल  नहीं  है  ।  कमिशनर
 की  डेफीनीशन,  चैरिटेबिल  ट्रस्ट  की  डेफिनीशन
 झौर  दूसरी  बातें  इस  में  लायी  गयी  हैं  जो
 संविधान  की  घारा  में  नहीं  आती ,  इसलिये  यह
 फाइनेंस  बिल  नहीं  हुआ  |

 अनुच्छेद  0()  में  बिलकुल साफ  है,
 इंसीडेंटल  बातें  लाजिमी  हो  जाती  है  |  इस
 माने  में  वह  बात  झापत्तिजनक  नहीं  है  |

 द्रसी  बात  उन्हों  ने  कहीं  कि  इस  में  एक
 बड़े  चेनज  की  धारा  आ  रही  है  1  लेकिन
 वह  बड़ी  घारा  नहीं  है,  छोटी  घारा  है।

 मेरी  आपत्ति  यह  है  कि  जो  वित्त  विधेयक
 है  इसमें  जो  स्टेटमेंट  आफ  झावजेक्ट्स  एण्ड  रीजन्स
 है  वह  कम्पलीट  नहीं  है  ।  उससे  सफाई  नहीं
 होती  है  कि  इस  विधेयक  से  क्‍या  होने  जा  रहा  है
 और  कौन  से  परिवततंन  आयेंगे  इस  में  यह  कमी
 रह  गयी  है  ।

 एग्रोकल्चर  टैक्स  की  जो  बात  उठी,  तो
 आप  को  याद  होगा  कि  एडवॉकेट  जनरल  को
 यहां  बुलाया  गया  था  इसी  मामले  पर  सफाई
 देने के  लिये  ।  उन्होंने  कहां था  कि  जो  बातें
 लिस्ट  और  3  में  नहीं  हैं,  लिस्ट  नम्बर 1
 के  आइटम  97  के  अधीन,  केन्दीय  सरकार  को
 उस  बात  के  बारे  में  हक  हों  जता  है  ।  इसलिए
 एग्रीकलचर  भले  ही स्टेट  का  हो,  उत  में
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 केन्द्रीय  सरकार  दखलंदाजी  कर  सकती  है  ।  झांझ
 किलोमीटर  से  दूर  की  जो  बात  आती  हैँ,  उस
 में  दखल  देने  की  बात  है,  उस  एग्रीकल्चर
 प्रौपटी  पर  टैक्स  लगाने  की  बात  ठीक  है  |

 कमी  यही  हैं  कि  इस  के  स्टेटमेंट  आफ
 भ्रावजेक्ट्स  और  रीजन्स  से  सफाई  नहीं  आती
 हैं  कि  सरकार  कया  करने  जा  रही  हैं  ।

 SHRI  SHANTILAL  SHAH  (Bombay
 North-West)  ;  Shri  Dandekar  has  presnted
 a  point  under  rule  377  which  says  that  it
 need  not  be  a  point  of  order,  but  what  he
 mentioned  with  reference  to  the  Rajya
 Sabha  does  amount  toa  point  of  order,
 and  I  propose  to  state  how.

 This  Bill  contains  cretain  provisions,
 because  of  which,  by  no  stretch  of  the
 imagination,  can  it  be  said  to  be  a  Money
 Bill.  A  Money  Bills  been  difiend  in  article
 110.  It  refers  to  the  imposition,  abolition,
 remission,  alteration  or  regulation  of  any
 tax.  Has  the  appointment  of  a  Commissio-
 ner  anythingto  do  with  any  of  these
 items?

 SHRI  SRINIBAS  MISRA  (Cuttack)  :
 Regulation.

 SHRI  SHANTILAL  SHAH  :  The  Co-
 mmissioner  does  not  regulate,  the  law
 regulates.  Please  do  not  be  so  clever,

 Take  another  case.  There  are  provisions
 here  which  seek  to  prevent  accumulation
 of  income  by  charitable  trusts.  Is  it  con-
 tended  that  this  falls  within  this  definition?
 In  the  M  di  explaining  the  Pro-
 visions  inthe  Finance  Bill,  at  page  9  it
 is  said  :

 “These  tax  concessions  have  facilita-
 ted  accumulation  of  tax-exempt  funds
 with  charitable  and  religious  trusts  and
 such  funds  are  often  used  for  acquiring
 control  over  industry  and  business”

 Again,  according  to  the  same  paragraph,
 with  a  view  to  ehecking  these  abuses,  i.e..
 with  a  view  to  checking  the  so-called  abuse
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 of  investing  charitable  funds  to  get  con-
 trol  over  industry  and  business,
 this  amendment  is  being  introduced.
 Has  'that  anything  to  do  with
 the  money  bill?  ifcharitable  funds  are  to
 be  controlled  it  should  be  provided  by  a
 Public  Trust  Regulation  Act,  as  is  done
 in  Gujarat,  Maharashtra  and  I  believe,  in
 Madras  and  U.  P.  also.  Is  it  the  function
 of  a_  taxation  measure  to  say:
 we  find  charitable  trust  funds  are  being
 invested  in  a  manner  which  we  do  not  like;
 therefore  we  shall  deal  withitin  a  taxa-
 tion  measure  and  regulate  the  investment
 of  trust  funds.  Is  it  to  be  regulated  by
 the  Finance  Bill  or  by  the  other  provisions
 of  law  which  deal  with  investment  of
 trust  funds  ?  Suppose  the  provision  says:
 The  trust  fund  must  be  invested  ina
 Particular  way.  Does  it  amount  to  imposi-
 tion,  abolition,  remission,  alteration  or
 regulation  of  any  tax  ?  It  has  been  stated
 in  so  many  words  that  it  is  intended  to
 check  investment  in  industrial  and  business
 houses.  Is  that  the  purpose  ofa  money
 Bill?  Certainly  not.  Look  at  the  conse-
 quence.  If  it  is  a  money  Bill  it  cannot  be
 introduced  in  the  Rajya  Sabha  and  when
 it  goes  to  the  Rajya  Sabha  it  can  make
 only  recommendations  and  not  amend  it.
 Suppose  Rajya  Sabha  amends  the  defini-
 tion  of  ‘commissioner’  isit  an  amend-
 ment  dealing  with  a  money  Bill  or  is  it
 outside  a  money  Bill  and  which  should
 not  go  into  taxation  law?  If  they  make
 an  amendment,  how  shall  this  House  deal
 with  it  ?  If  that  amendment  comes  back  to
 this  House,  if  we  agree.  all  right.  If  we
 do  not  agree,  there  will  have  to  bea
 joint  sitting.  If  it  isa  money  Bill,  they
 cannot  amend  it  ;  they  can  only  make  a
 recommendation.  If  it  comes  _  here
 and  if  we  do  not  accept’  the
 recommendation,  the  recommendation
 goes.  If  it  isa  non-money  Bill  the  Rajya
 Sabha  has  a  right  to  amend  it  and  we  have
 to  consider  and  in  case  we  differ  there  has
 to  bea  joint  sitting.  The  result  would  be
 this.  Intryingto  put  into  a-.money  Bill
 items  which  are  not  strictly  relevantto  a
 money  Bill,  we  are  taking  away  the  rights
 of  the  Rajya  Sabha  to  amend  it  and  have
 further  discussion  between  the  two
 Houses.  If  itis  not  a  money  Bill  somebody
 in  the  Rajya  Sabha  could  move  an  amend-
 ment  and  not  a  recommendation.  I  do  not
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 know  what  the  presiding  officer  of  Rajya
 Sabha  would  do.  If  an  amendment  is
 passed,  what  then  ?  I  do  not  think  all
 these  consequences  have  been  seriously
 considered.  What  Mr.  Morarji  Desai
 said  last  time  was  this  and  Mr.  Dandeker
 mentioned  it.  He  had  given  an
 undertaking  thatinthe  Finance  Bill  in
 future  such  provisions  would  not  be
 included  and  only  taxation  proposals  would
 be  there.  Now  that  these  things  have
 been  done,  how  they  propose  to  tackle  it
 is  for  them  to  say.

 SHRI  BENI  SHANKER  SHARMA
 (Banka):  While  supporting  my  hon.  fri-
 end  Mr.  Dandeker,  Ihave  got  to  draw
 your  attention  to  the  practical  side  of  the
 thing.

 We  have  already  been  discussing  the
 Taxation  Amendment  Bill.  Certain  provi-
 sions  in  this  Bill  are  analogous  to  the
 Provisions  which  we  are  discussing  there.
 I  draw  your  attention  to  clause  3  of  the
 Finance  Bill  where  agricultural  land  has
 been  defined.

 MR.  DEPUTY-SPEAKER  :  That  has
 been  mentioned  by  another  Member.

 SHRI  BENI  SHANKER  SHARMA  :
 In  the  Taxation  Laws  Amendment  Bill
 also  there  is  a  provision  relating  to  agri-
 cultural  land.  It  isin  the  fitness  of  things
 that  these  clauses  are  considered  together
 and  not  mark  in  isolation.  There  is  a  defini-
 tion  here;  thre  is  another  definition  in  that
 Bill.  What  sort  of  a  legislation  we  will
 be  producing  ?  The  result  of  all  this  will
 be  thata  child  will  be  born  which  will
 be  neither  an  animal  nor  a  human  being.
 Substantive  changes  in  the  income-tax
 Act  should  be  taken  out  of  this  Bill  ard
 they  should  beintroduced  in  the  House  by
 way  of  amendments  which  should  be  consi-
 dered  in  the  Select  Committee  which  is
 discussing  it.

 I  would  like  to  draw  your  attention  to
 the  fact  that  the  Government  stands  com-
 mitted  toa  sort  of  procedure  and  not  to
 use  the  Finance  Bill  asa  medium  for
 making  substantive  changes  in  the  law,
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 5  hrs.

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON):  Mr.  Deputy-Speaker,  Sir,  I
 listened  with  great  interest  and.  attention  to
 the  points  raised  by  Mr  Dandeker  and  sup-
 ported  in  a  very  short  statement  made  by
 Mr.  Shah.

 SHRI  PILOO  MODY:  Not
 Shaniilal.

 Bernard

 SHRI  GOVINDA  MENON:  The  House
 was  not  having  the  benefit  of  the  well-rea-
 soned  speeches  of  Mr.  Dandeker  during  the
 last  few  days  in  this  budget  session;  I
 always  like  to  hear  his  speeches  and  our
 friendship  lasted  for  several  years  when  he
 was  in  active  service.

 Now,  I  am  very  glad  that  he  read  out
 from  the  proceedings  of  the  Lok  Sabha  in
 1956,  Probably  for  want  of  time,  he  did
 Not  read  the  whole  ruling  given  by  the  hon.
 Speaker,  and  what  has  been  omitted  by  him
 I  would  read,  This  is  how  the  hon.  Spea-
 ker  on  that  occasion  concluded  his  state-
 ment  :

 “Discretion  will
 hon.  Finance  Minister  or  his  Ministry  in
 bringing  them  separately  unless  they  are
 80  interconnected  with  the  other  provi-
 sions  of  the  Bill  that  the  finances  for  any
 Particular  year  depend  upon  those  provi-
 sions.  In  such  a  case,  they  can  be  added
 here.”

 And  the  next  sentence  isthe  most  impor-
 tant  one.

 “Itis  not  so  much  a  question  of  lega-
 lity  as  a  question  of  propriety.”’

 .
 So,  the  Speaker  on  that  occasion  wanted
 to  draw  the  aitention  of  the  then  Finance
 Minister  to  the  question  of  propriety

 In  order  to  consider  whether  there  is  any
 provision  in  the  Finance  Bill  before  us,  it
 would  be  advisable  to  look  inte  past  prece-
 dents  after  956  which  we  had  in  this  House.
 Mr.  Dandeker  knows  the  difficulty  about
 all  the  past  practices  in-  this  House  and
 therefore  he  very  cleverly  added  this  was
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 going  on  forthe  last  so  many  years.  At
 least  to  correct  it  on  the  present  occasion,
 he  wanted  to  raise  this.

 SHRI  BENI  SHANKER  SHARMA  :  It
 was  a  wrong  practice  all  along.

 SHRI  GOVINDA  MENON  :  It  has  been
 conceded  that  it  has  been  the  legislative
 Practice  in  this  House.

 SHRI  PILOO  MODY  :
 a  discount.

 Propriety  is  at

 SHRI  GOVINDA  MENON  :  It  has  been
 conceded  that  it  has  been  the  legislative
 Practice  in  this  House  thatin  the  Finance
 Bill  there  may  be  provisions  which  are  con-
 nected,  consistent  and  intended  to  enable
 the  Finance  Minister  and  the  Government
 to  collect  the  taxes  for  the  coming  year.
 He  referred  to  that  matter.

 With  respect  tothe  other  objections
 here  I  do  notthink  I  am  called  upon  to
 answer  now.  Both  from  Shri  Shantilal
 Shah's  and  Shri  Dandeker's  speeches,  we
 understood  that  the  most  objectionable
 thing  was  the  proposal  to  tax  discretionary
 trusts.  That  is  one  of  the  most  welcome
 measures  inthe  budget  proposals  of  the
 Prime  Minister,  andI  have  been  able  to
 understand  that  it  was  welcomed  very
 widely  in  the  country....

 SHRI  PILOO  MODY:  Cheap  pro-
 paganda.

 SHRI  GOVINDA  MENON  :  which
 would  affect  a  few  big  people  who,  thro-
 ugh  the  device  of  discretionary  public  tru-
 sts,  have  been  keeping  back  large  incomes
 from  the  clutches  of  the  income-tax
 machinery.  I  want  to  put  this  question.  If  it
 isthe  desire  ofthe  Prime  Minister  and
 Finance  Minister  to  see  that  this  kind  of
 tax  evasionshould  be  avoided,  naturally
 certain  things  have  to  be  stated  in  the
 Finance  Bill  itself.  Thatis  all  what  has
 been  done,  Some  reference  was  made  to
 agricultural  income  and  about  the  consti-
 tutionality  of  the  agricultural  wealth  tax,

 I  do  not  know  how  it  arises  here.  How  many
 times  shall  we  speak  about  it?
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 SHRI  PILOG  MODY  :  Do  you  want
 the  Finance  Bill  to  be  struck  down?

 SHRI  GOVINDA  MENON  on  Last  year al  the  request  of  the  House,  the  Attorney Giencral  himself  came  here  and  addressed
 the  House  regarding  the  legality  of  tax  on
 agricultural  wealth.  Strangely  enough,
 agricultural  income  is  defined  in  article  366
 of  the  Constitution  by  saying  thatit  will
 have  the  same  meaning  as  in  the  Indian
 Income-tax  Act.  The  Income-tax  Act,  the-
 refore,  has  to  refer  to  agricultural  income
 on  certain  matters.

 I  would  draw  the  attention  of  the  House
 to  some  of  the  previous  budgets  in  this
 respect,  about  which  Mr.  Dandeker  has
 entered  a  caveat.  This  has  happened  be-
 fore,  but  he  wants  to  see  that  from  today
 onwards  there  should  be  a  new  practice.
 All  provisions  for  simplification,  rationali-
 sations  taxincentives,  checking  tax  eva-
 sion  and  avoidance,  facility  for  collection
 etc.  are  connected  with  and  incidental  to
 the  provisions  of  the  Finance  Bill,  I  will
 just-read  out  certain  provisions  which  were
 therein  the  Finance  Bills  in  previous
 years.  There  were  provisions  for  simplifi-
 cation  and  rationalisation  of  income-tax
 Act,  merger  of  income-tax  and  super  tax, elimination  of  calculation  of  rebate  reliefs
 at  the  average  rates  by  granting  straight
 deductions  in  computing  taxable  income,
 rounding  of  incomes  of  banks,  rationalisa-
 tion  of  provisions  relating  to  taxation  of
 companies  including  definition  of  compa-
 niesin  which  the  public  are  substantially
 interested,  diversification  of  development
 rebate,  grant  of  export  market  develop-
 ment  allowance,  grant  of  agricultural  deve-
 lopment  allowance,  extension  of  tax  holi-
 day,  development  allowance  for  tea  indus-
 try»  amortisation  of  capital  expenditure
 on  acquisition  of  patent  rights  and  copy
 rights,  tax  incentives  for  scientific  research,
 tax  concessions  for  the  hotel  industry  cater-
 ing  to  tourists,  stepping  up  of  the  scale  of
 penalties  for  defaults  under  the  Income-tax
 Actand  Wealth  Tax  Act,  prescription  of

 impriso  On  prosec
 for  tax  evasion,  tightening  the  provision
 for  levy  of  t  and  also  prosecution  for
 failure  to  deduct  tax  at  source  and  pay  it
 to  the  Central  Government,  provisions  for
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 distribution  and  allocation  of  work  in  the
 income-tax  department  on  the  functional
 basis,  modifications  of  the  provisions  rela-
 ting  to  advance  tax  payment  under  the
 income-tax  Act—these  are  some  of  the
 provisions  in  the  previous  Finance  Bills
 which  I  could  collect  during  the  one  hour
 I  had  to  look  into  the  matter.  The  House
 will  remember  that  provisions  regarding
 compulsory  deposits,  annuity  deposits,  etc.
 were  introduced  in  the  Finance  Bill,  Last
 year,  the  Deputy  Prime  Minister  and  Fina-
 nce  Minister  in  his  statement  before  the
 House  introduced  the  tax  on  agricultural
 wealth.  Thatis  how  the  Attorney  General
 had  to  come  here  and  defend  it.  If  Mr.
 Dandeker’s  point  is  accepted,  the  Finance
 Bill  will  only  contain  modification  of  the
 schedules  to  the  Income-tax  Act,  the  Gift
 Tax  Act  and  Wealth  Tax  Act.

 SHRI  M.  R.  MASANI  (Rajkot)  :  That  is
 what  it  should  be.

 SHRI  GOVINDA  MENON  :  When  you
 get  achance,  try  todo  it.  But  today  we
 have  been  following  a  parliamentary
 practice....

 SHRI  M.  R.  MASANI  :
 mal  practice.

 Tt  is  a

 SHRI  GOVINDA  MENON:  ......a
 parliamentary  practice  under  which  the
 Finance  Bill  used  to  contain  certain  con-
 nected  matters  that  have  been  referred  to
 inthe  ruling  just  now  mentioned.  It  is  a
 matter  of  propriety,  It  is  true  that  there  is
 a  Taxation  Amendment  Bill  now  being
 considered  by  the  Select  Committee.  Noth-
 ing  which  is  being  considered  there  is  be-
 ing  included  here.  Here  we  have  got
 only  provisions  with  respect  to  collection
 of  income-tax,  wealth  tax,  gift  tax  etc.  for
 the  coming  year.  It  is  not  a  permanent
 amendment  to  any  of  the  statutes  in  our
 country.  It  isan  amendment  made  for  this
 year.

 For"example,  take  the  provision  regard-
 ing  the  gifttax.  There  was  an  exemption
 upto  Rs,  10,000  from  the  levy  of  gift  tax.
 The  Prime  Minister  in  her  budget  propo-
 sals  has  reduced  itto  Rs.  5,000.

 SHRI  N.  DANDEKER :  I  do  not  object to  it.
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 SHRI  GOVINDA  MENON:  That  is  a
 permanent  measure  if  it  is  not  amended
 next  time,  So,  this  distinction  between  per-
 manent  measures  of  taxation  and  provisions
 to  be  contained  in  the  Finance  Billis  not
 a  rigid  distinction,  For  the  purpose  of
 collecting  taxes,  the  revenue  estimated  for
 this  year,  it  isthe  duty  of  the  Finance
 Minister  to  provide  as  many  provisions  35
 may  be  required  to  enable  the  government
 to  collect  the  taxes.  Andif  I  say  that  this
 has  become  the  parctice  in  this  Parliament
 for  the  last  many  years,  it  is  not  necessary
 to  say  that  was  a  malpractice,  that  was  not
 a  good  practice,  that  it  was  a  wrong  prac-
 tice,  There  is  no  country  in  the  world  where
 the  budget  and  Finance  Bills  are  intro-
 duced  in  Parliament  where  the  Finance
 Minister  will  simply  change  the  schedules,
 will  simply  amend  the  rates.  All  thatis
 required  to  enable  the  government  to  col-
 lect  the  amont  of  revenue  assessed  in  the
 budget  speech  will  haveto  come  there  in
 the  Finance  Bill.

 SHRI  M.  R.  MASANI:  Then  abolish
 the  Income-tax  Act.  What  nonsense  !

 SHRI  GOVINDA  MENON  :  The  mot-
 ion  standingin  the  name  of  the  Prime
 Ministeris  for  the  consideration  of  the
 Bill  and  the  general  principles  can  be  dis-
 cussed  during  the  consideration  stage.  If  I
 want  to  show  that  none  of  the  39  clauses
 inthis  Bill  will  come  under  the  category
 referred  to  by  Shri  Dandeker  we  would
 have  to  postpone  consideration  of  all
 these  things  for  several  hours.  The  clauses
 will  have  to  be  read  one  by  one  and  the
 question  has  to  be  considered  whether  it  is
 intended  to  collect  tax  for  this  year  or
 intended to  change  the  statutes  in  exist
 in  the  country.  It  would  be  open  for  Mem-
 bers  discuss  the  general  principles  of  the
 Bill  and,  later  on,  the  clause  by  clause
 consideration  will  also  come.  If  there  is
 any  provision  which  then  can  be  demonst-
 rated  to  be  not  in  theinterests  of  tax  coll-
 ection  but  intended  for  amending  perma-
 nently  the  statute  law  of  the  country,  it  can
 be  considered  then,  not  now.

 Then,  the  objection  raised  is  particularly
 with  reference  to  tax  on  discretionary  pub-
 lic  trusts,  which  is  a  political  objection.
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 SHRI  N,  DANDEKER:  Sir,  this  is
 gross  misrepresentation.  I  have  quoted
 several  clauses.  I  did  not  refer  only  to  the
 discretionary  trusts.  I  may  say  for  the
 information  of  the  Law  Minister  that  I
 agree  With  some  of  the  amendments  pro-
 posed  to  the  discretionary  trusts.  So,  it  is
 not  a  question  of  my  objecting  to  only  one
 Provision.  I  am_  deliberately  being
 misquoted.

 SHRI  GOVINDA  MENON  :  That  is
 one  proposal  whichis  affecting  large  num-
 bers  of capitalists  in  the  country.  In  these
 circumstances,  your  distinguished  prede-
 cessor  in  956  having  stated  that  this  is  not
 4  matter  of  law  but  of  propriety—I  read
 out  that  passage—

 SHRI  RANGA  ;  Is  it  propriety  now?

 SHRI  GOVINDA  MENON  :  What  has
 been  done  during  the  last  several  years  in
 this  House  is  proper.  If  suddenly  on  the
 Ist  May,  1970,  Shri,  Dandeker  and  a  few
 friends  of  his  stand  up  and  say,  ‘‘Let
 us  change  the  practice  from  today’,  I  do
 not  think,  you  will  be  inclined  to  accept
 that.  I  submit  that  there  is  absolutely  no
 substance  inthe  objections  raised  if  you
 look  into  the  provisions  of  Finance  Bills
 during  the  last  several  years.

 SHRI  N.  DANDEKER  :  May  I  briefly
 reply?

 MR.  DEPUTY-SPEAKER  :  No  reply,
 please.

 SHRI  SRINIBAS  MISRA  :  Though  I
 donot  feel  called  upon  to  answer  the
 points  made  in  answer  to  the  points  that
 lraised,  you  are  bound  to  decide  and  give
 aruling  on  those  points.

 SHRI  N.  DANDEKER  :  |  beg  of  you
 to  give  me  an  opportunity  to  reply  briefly
 because  the  Law  Minister  has  deliberately
 misled  the  House  as  to  what  I  have
 said.

 MR.  DEPUTY-SPEAKER:  We  have
 to  conduct  the  proceedings  according  to
 certain  procedure.  This  is  not  a  debate.
 Itisnotas  if  you  have  moved  a  motion,
 there  is  a  debate,  the  Minister  replies  and
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 you  have  a  right  to  reply.  It  is  under  rule
 377  that  you  have  made  your  submission.

 SHRIN.  DANDEKER :  fam  not  clai-
 ming  aright;  I  am  asking  for  your
 indulgence.

 MR.  DEPUTY-SPEAKER  :  That  is  a
 dangerous  thing  because  that  indulgence
 may  be  overindulged.

 SHRI  N.  DANDEKER  u  I  5९८०८
 protection.

 your

 SHRI  S.  S.  KOTHARI:  Is  the  Mini-
 ster  to  reply  only  to  the  Swatantra  Mem-
 ber’s  objection?

 MR.  DEPUTY-SPEAKER  :  I  cannot
 compel  the  Minister  as  to  what  to  reply
 and  what  not  to  reply......  (Interruption)

 SHRIS.  S.  KOTHARI  :  The  Minister
 must  meet  our  points.  Why  does  he  ans-
 wer  only  the  Swatantra  Member’s  points?
 He  feels  that  they  are  harmless......
 (Interruption)

 SHRIMATI  SUCHETA  KRIPALANI  :
 You  are  showing  disrespect  to  the
 House.

 MR.  DEPUTY-SPEAKER  :  Please  do
 Not  get  worked  up.

 SHRIMATI  SUCHETA  KRIPALANI  :
 There  is  absolutely  reason  to  be  worked
 up.

 SHRI  PILOO  MODY  :  It  is  normally
 the  custom  that  the  Speaker  should  show
 greater  indulgence  to  soft-spoken  Members
 .»+-(Interruption)

 MR.  DEPUTY-SPEAKER  :  Then  you
 are  the  first  casualty.

 SHRI  PILOO  MODY  :  I  am  not  one
 of  them  and  I  do  not  need  your  indulge-
 nce.  But  soft-spoken  Members  who  want
 to  pursue  the  point  constitutionally  have
 been  attacked  by  the  Minister  most  un-
 sportingly  and  you  must  give  them  an
 opportunity  to  correct  the  Minister  on  all
 the  false  assumptions  that  he  has  made.
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 This  is  not  charity  lam  asking  you  for;
 it  is  humanity  that  I  am  asking  you  for,
 that  you  allow  Shri  Dandeker  a  couple  of
 minutes  in  order  to  answer  the  Minister
 just  because  the  poor  fellow  cannot
 shout.

 MR.  DEPUTY-SPEAKER  :  You  have
 done  it  for  Shri  Dandeker  more  than  he
 needs  do  it.

 SHRI  N.  DANDEKER  :  He  has  made
 completely  false...  .(Interruption)

 MR.  DEPUTY-SPEAKER  :  You  have
 objected  to  that.  It  is  on  the  record.

 SHRI  N.  DANDEKER  :  He  has  said
 that  I  have  contested  only  the  propriety  of
 it.  I  do  submit  that  it  is  not  a  point  of
 propriety  merely  that  I  have  raised  but  I
 have  raised  a  very  important  legal  issuc.
 Tomorrow  there  will  be  a  fight  between
 this  House  and  the  other  House.

 MR.  DEPUTY-SPEAKER  :  All  this  is
 on  the  record.

 SHRI  N.  DANDEKER  :  In  order  that
 Members  may  have  an  opportunity  of  hear-
 ing  me  in  answer  to  all  those  points....
 (Interruption)

 MR.  DEPUTY-SPEAKER  :  You  have
 made  your  points;  I  have  allowed  you  and
 heard  you  from  beginning  to  end.  I  do
 not  think  anybody  interrupted....
 (interruption)

 SHRI  PILOO  MODY  :  Why  do  you  not
 allow  him  to  reply?

 SHRIMATI  SUCHETA  KRIPALANI  :
 May  I  have  a  categorical  reply  about  one
 point?  Did  Mr.  Morarji  Desai  last  year
 make  a  commitment  or  give  an  assurance
 on  the  floor  of  the  House  or  not?  Say,
 yes  or  no.  We  want  a  categorical  reply
 to  that.  (Interruption)

 MR.  SPEAKER  :  Order,  please.

 SHRI  N.  DANDEKER  :  Will  you  not
 allow  me  an  opportunity  to  put  the  records
 straight?  (Interruptions)
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 MR.  DEPUTY-SPEAKER  :  I  have  to
 conduct  the  House  according  to  the  proce-
 dures  laid  down.  I  would  request  you  to
 kindly  cooperate  with  me,  (/nterruptions)
 Order,  please.

 SHRI  SHEO  NARAIN  :  If  this  is  the
 way,  the  whole  Opposition  will  walk  out.
 (interruptions)

 MR.  DEPUTY-SPEAKER  :  Mr.
 Dandeker,  you  are  the  spokesman  of  your
 party  onthe  Bill.  Kindly  utilise  that
 opportunity  also.

 SHRI  N.  DANDEKER  :  This  stageis
 the  most  important.  |  must  put  the  things
 straight...  .(/nterruptions)

 SHRI  YOGENDRA  SHARMA  (Begu-
 sarai)  :  Ona  point  of  order,  Sir.

 MR.  DEPUTY-SPEAKER  :  Thereis  no
 order  now,  What  point  of  order?

 SHRI  YOGENDRA  SHARMA  :  That  is
 what  Iam  going  to  submit.  Is  it  a_  bila-
 teral  discussion  between  Mr.  Dandeker
 and  the  Law  Minister?  Both  of  them  have
 submitted  their  views.  We  have  heard
 them.  Either  you  decide  or  let  the  House
 decide.

 SHRI  SHEO  NARAIN  :  You  go  there.
 You  are  giving  us  a  lecture?

 SHRI  RANGA  :  It  is  for  the  Chair  to
 decide,  not  the  House.  (/nterruptions)

 SHRI  YOGENDRA  SHARMA  :  This  is
 notthe  way  to  deal  with  the  Finance
 Bill,

 SHRI  PILOO  MODY:  Itis  nota
 Finance  Bill.

 MR.  DEPUTY-SPEAKER  :  Now:  if  I
 have  followed  Mr.  Dandeker  correctly,  the
 crux  of  his  submission  was  that  certain
 provisions  that  are  sought  to  be  put  into  the
 Finance  Bill  would  effect  fundamental
 structural  changes  of  certain  Acts.  He
 also  mentions  that  proposals  for  changes
 are  in  the  Taxation  Law  Bill  that  is  before
 a  Select  Committee.  The  Government
 thinks  that  these  are  not  fundamental
 structural  changes  and  that  they  are  inci-
 dental,  I  leave  it  to  the  wisdom  of  the
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 House.  The  hon,  Members  will  bear  this
 in  mind  when  they  make  their  observations
 on  the  Bill  and  also  at  the  time  When  they
 exercise  their  right  to  vote.

 SHRI  SHEO  NARAIN  :  We  expect  a
 ruling  from  you...  .(/nterruptionsy

 MR.  DEPUTY-SPEAKER  :  About  Shri
 Srinibas  Misra’s  point  that  the  Bill  exceeds
 the  scope  of  delegated  legislation,,  |  think,
 that  is  also  a  matter  for  consideration
 of  the  House.

 SHRI  SRINIBAS  MISRA  :  Sir,  kindly
 see  Clause  29,  Jt  must  find  a  place  in  the
 Memorandum  of  Delegated  Legislation
 that  the  power  is  delegated.  That  is  a
 simple  question  of  rules.  That  does  not
 find  a  place  there.

 MR.  DEPUTY-SPEAKER  :  On  that
 limited  issue,  |  would  ask  the  Minister
 whether  clause  29  involves  any  delegated
 legislation  and  whether  it  is  mentioned  in
 the  Memorandum  of  Delegated  Legis-
 lation.

 SHRI  N.  DANDEKER  :  What  about  a
 ruling  on  my  case?  I]  argued  the  case  in
 order  that  you  may  give  a  ruling  on
 that.

 SHRI  GOVINDA  MENON  :  No  delega-
 tion  of  power  is  there.

 MR.  DEPUTY-SPEAKER:  The  Govern-
 ment  says  thatthere  is  no  delegation  of
 power.

 SHRI  SRINIBAS  MISRA:  Are  we  all
 blind?  Kindly  look  at  it,

 MR.  DEPUTY-SPEAKER:  It  is  a
 matter  of  argument  whether  it  involves
 delegation  or  not.  Cnterruptions)  T  would

 ask  you  to  prove  it  to  the  House.

 AN  HON.  MEMBER:  You  have  to
 decide  it.

 MR.  DEPUTY-SPEAKER  :  I  would
 leave  it  to  the  House  to  prove  that  this
 involves  delegated  legislation.

 SHRI  PILOO  MODY:  You  have  to
 decide.  You  cannot  delegate  your  powers
 like  that.
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 MR.  DEPUTY-SPEAKER  :  The  Point
 raised  by  Mr,  Shantilal  Shah  relates  to
 interpretation  of  the  Constitution.  It  is
 not  for  the  Chair  to  pronounce  on  the
 constitutionality  or  unconstitutionality  of
 the  Bill,

 5.26  hrs.
 FINANCE  BILL,  i970

 THE  PRIME  MINISTER,  MINISTER
 OF  FINANCE,  MINISTER  OF  ATOMIC
 ENERGY  AND  MINISTER  OF  PLAN-
 NING  (SHRIMATI  INDIRA  GANDHI)  :
 Sir.  ]  move  *

 “That  the  Bill  to  give  effect  to  the  fina-
 ncial  proposals  of  the  Central  Govern-
 ment,  for  the  financial  year  1970-71,  be
 taken  into  consideration.”

 Lhad  outlined  the  main  features  of  the
 proposals  contained  in  the  Bill  in  my  Bud-
 get  speech.  The  details  of  the  specific  provi-
 sions  in  the  Bill  have  also  been  set  forth
 in  the  Explanatory  Memorandum  circula-
 ted  to  hon.  Members,  along  with  the
 Budget  papers.  Hence.  itis  hardly  nece-
 ssary  to  go  over  the  ground  again.  On  the
 present  occasion,  I  should  like  merely  to
 explain  the  principal  changes  that  are  pro-
 posed  to  be  introduced  in  the  provisions
 ofthe  Bill.  [n  deciding  om  these  changes,
 the  valuable  suggestions  made  by  hon
 Members  and  others.  during  the  past  eight
 weeks  have  been  taken  into  account.

 The  central  objective  of  the  Budget  pro-
 posalshas  been  widely  appreciated  both
 inthis  House  and  outside.  There  is  little
 reason,  therefore,  to  disturb  the  general
 structure  of  the  fiscal  proposals  in  the  Bill.
 The  Bill  gives  concrete  shape  to  the  task  of
 reconciling  the  needfor  augmented  reven-
 ues  for  developmental  purposes.  with  that
 of  using  the  fiscal  device  forfurthering  dis-
 tributive  justice.  Through  these  amendme-
 nts,  |  propose  to  suggest  a  few  changes
 which  would  make  the  fiscal  proposals  in
 certain  instances  more  rational,  and,  in
 certain  other  cases,  more  purposive  to
 achieve  the  stated  goals.

 I  shall  start  with  direct  taxes.  The  rele-

 *  Moved  with  recommendation  of  the  President.
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 vant  proposals  in  the  Bill,  while  aiming  to
 reduce  the  more  extreme  forms  of  income
 inequalities  and  to  plug  loopholesin  the
 law  leading  to  tax  idance,  also  take
 care  to  provide  greater  incentives  to  savings
 and  investments.  The  Bill  makes  provision
 to  exempt  from  tax  income  upto  Rs.  3000
 ina  vear,  derived  from  investments  in
 certain  specified  categories  of  finanical
 assets:  investments  in  such  assets  up  to
 Rs.  .5  lakhs  are  also  being  exempted
 from  wealth  tax.  It  is  now  proposed  to  in-
 cludeinto  those  categories  of  investments
 also  the  deposits  with  State  Financial
 Corporations  and  other  approved  long-term
 financial  institutions,  thisis  being  done  to
 enablethese  equally  worthy  institutions
 also  toattract  deposits  from  members  of
 the  public  for  nation-building  purposes.

 The  tax  on  the  interest  payable  by  banks
 to  their  constituents  is  at  present  deducti-
 ble  at  source.  In  the  contextof  the  Gove-
 rniment’s  policy  to  extend  significantly  the
 coverage  of  banking  to  rural  areas,  it  would
 be  justifiable  to  alter  this  arrangment
 on  administrative  grounds.  I  propose  to
 amend  the  relevant  provision  in  the  income
 tax  Act  so  as  to  exempt,  from  deduction  of
 tax  at  source.  the  interest  earned  from
 deposits  with  banking  companies,  including
 co-operative  banks.

 In  regard  to  charitable  and  religious
 trusts,  the  Bill  makes  certain  changes  in  the
 existing  law  so  as  to  check  abuses  which
 have  come  to  light,  and  reduce  the  scope
 for  the  use  of  these  trust  funds  to  acquire
 control  of  industry  and  business  injwhich
 author  and  his  relatives  are  interested.
 These  provisions  inthe  Bill  have  been
 widely  acclaimed,  and  there  is  no  reason  to
 make  any  major  changes  in  the  proposals.
 At  the  same  time,  while  replying  to  the
 general  discussion  on  the  Budget,  I  did
 indicate  that  We  would  try  to  remove  any
 genuine  difficulties,  which  may  be  faced  by
 the  affected  parties  in  complying  with
 some  of  the  conditions  introduced  in  the
 Bill.  Underthe  Bill,  the  facility  enjcyed
 earlier  by  acharitable  or  religious  trust
 to  accumulate  25  per  cent  of  its  current
 income  has  been  withdrawn.  However,  as
 Honourable  Members  are  aware,  there  is
 already  a  provision  in  the  existing  law
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 {  Shcimati  Indira  Gandhi  ]
 where  by  such  a‘trust  can  accumulate  its
 current  income  without  attracting  tax  lia-
 bility  for  a"maximum  period  of  0  years,
 for  purposes  authorised  under  the  terms  of
 the  trust,  provided  the  funds  so  accumula-
 ted  are  invested  in  Government  securities.
 It  has  been  brought  tomy  notice,  that  the
 requirement  to  invest  the  accumulated
 income  exclusively  in  Government  securi-
 ties,  is  unduly  restrictive,  in  that  the
 funds  so  invested.  would  not  be  readily
 available  to  the  trust  in  times  of  Znatural
 calamities  Flike  floods  {and  earthquakes;
 this  restriction  may  also  involve  risk  of
 loss  when  the  investments  are  needed  to
 be  disposed  of  before  maturity.  In  order
 to  remove  this  unintended  hardship,  I  now
 propose  to  amend  the  relevant  provision
 in  the  Bill  50  as  to  allow  the  investment  of
 accumulated  income  also  in  the  form  of
 deposits  with  the  post  office  saving  banks,
 with  banking  companies  including  co-ope-
 rative  banks,  as  well  as  with  approved
 long-term  financial  institutions  such  as
 State  Financial  Corporations.

 Under  the  Bill,  a  charitable  or  religious
 trust  is  liable  to  forfeit  the  exemption  from
 tax  onits  income.  ifthe  income  or  prope-
 rty  of  the  trust  is  used  to  provide  direct  or
 indirect  benefit  to  the  author  of  the  trust
 or  his  relatives.  The  Bill  sets  forth  exam-
 ples  of  transactions  which  would  be  regar-
 ded  as  providing  indirect  benefits.  A  trust
 Or  institution  which  engaged  in  any  of
 these  transactions  at  any  time  during  the
 previous  year  relevant  to  fhe  assessment
 year  97I-72,  would  forfeit  the  exemption
 from  tax  on  its  income  for  that  year.  As
 the  previous  year  relevant  to  the  assess-
 ment  year  97l-72  could,  at  the  option  of
 the  trust,  be  the  financia!  year  970-7l  or
 the  calendar  year  970  or  the  year  end-

 ing  on  Diwali  in  October,  970  or  even
 the  year  ending  on  30th  June  1970,  trusts
 which  may  already  have  engaged  in  these
 prohibited  transactions  before  the  announ-
 cement  of  the  Budget  proposals  fon  Febru-
 ary  28,  1970,  would  normally  forfeit
 exemption  from  tax  on  their  current  in-
 come.  Sucha  result  would  be  unintended
 in  the  case  of  religious  trusts  as  also  in  the
 case  of  [the  charitable  trusts  established
 before  April  l,  1962,  since  the  proposals
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 in  the  Budget  could  not  have  been  antici-
 pated.  I  therefore  propose  to  provide  that
 in  the  case  of  such  trusts,  any  use  of  the
 trust  income  or  income  or  property  to
 Provide  direct  or  indirect  benefits  to  the
 author,  founder  or  any  of  his  relatives  is
 relation  to  any  period  upto  3lst  May,  970
 would  not  entail  forfeiture  of  the  exemp-
 tion  from  tax  on  their  current  income.

 Another  circumstance  specified  in  the
 Bill,  which  would  lead  to  a  complete  forfe-
 iture  ofthe  exemption  from  tax,  is  the
 investment  of  the  trust  funds,  in  any  con-
 cern  in  which  the  author  or  founder  of  the
 trust  or  any  of  his  relatives  hasa  substa-
 Ntial  interest,  and  the  amount  of  the  invest-
 ment  exceeds  5  percent  of  the  capital  of
 that  concern.  In  order  to  comply  with  the
 provision,  a  fairly  large  number  of  trusts
 and  institutions  would  have  to  change
 their  pattern  of  investments  in  order  [that
 they  do  not  forfeit  the  exemption  from
 tax  on  their  current  income.  It  has  been
 represented  that,  unless  3  certain  minimum
 timeis  allowed  for  the  rearrangment  of
 investments,  there  would  be  danger  of
 widespread  capital  loss»  “since  any  {sudden
 rush  for  the  sale  of  such  shares  in  the  mar-
 ket,  could  have  a  depressing  effect  on
 share  prices.  In  order  to  remove  any  bona
 fide  difficulties,  which  trust  may  face  in
 complying  with  this  provision,  |  propose
 to  allow  them  time  upto  3lst  December,
 1970,  to  alter  suitablly  their  portfolio  of
 investment.

 Arelated  minor  change  is  also  proposed
 to  be  introduced.  As  I  have  just  explained
 a  charitable  trust,  under  the  proposals  in
 the  Bill,  is  liable  to  forfeit  completely,
 the  exemption  fromjtax  on  its  income  if
 itsfunds  areinvested  in  any  concern  in
 which  the  author,  founder  or  any  of  his
 relatives  has  a  substantial  interest.  However
 where  the  amount  of  investment  does  not
 exceed  5  per  cent  of  the  capital  of  that
 concern,  such  a  trust  would  lose  its  exem-
 ption,  only  in  respectof  the  income  deri-
 vedfrom  that  investment.  But  persons
 making  donations  to  such  an  institution.
 are  liable  to  forfiet  the  tax  relief  which
 they  would  otherwise  be  entitled  to  obtain
 in  respect  of  their  donations.  It  is  propo-
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 sed  to  introduce  a  specific  provision,  that
 Persons  making  donations  to  a  trust  will
 continue  to  be  eligible  for  tax  relief,  so
 long  as  the  q  of  invest  t  in
 any  ofthe  prohibited  concerns  does  not
 exceed  5  percent  of  the  capital  of  such
 concerns.

 Under  the  Bill,  capital  gains  arising
 from  the  transfer  of  agricultural  land
 situated  within  the  limits  of  any  municipality
 or  Cantonment  Board,  which  has  a  popul-
 ation  of  not  less  than  10,000  persons,  will
 hereafter,  be  subjected  to  income  tax.
 However,  there  willbe  instances,  where
 agricultural  lands  in  such  municipal  or
 other  urban  areas  are  held  for  bona  fide
 agricultural  proposes,  often  as  the  main
 source  of  livelihood,  Where  the  holder  of
 such  land  sells  it,  but  acquires  some  other
 land  elsewhere,  in  order  to  [continue  his
 agricultural  occuption,  it  would  be  justifia-
 ble  to  exempt  from  tax,  the  capital  gain
 arising  to  him,  out  of  such  a  transaction;  an
 amendment  is  being  introduced  to  this  end.

 Under  the  provisions  of  the  Bill,  discre-
 tionary  trust  often  created  in  order  to
 evade  or  avoid  taxation-are  to  be  taxed  at
 a  flat  rate  of  65  percent  ontheir  imcomes
 and  Ls  per  cent  on  their  wealth,  or  at  the

 rates,  applicable  to  individuals,  whichever
 is  higher.  However,  I  had  said  in  my  Bud-
 get  speach  that  steps  would!  be  taken  to
 exempt  certain  categories  of  existing  disc-
 reationary  trusts  from  taxation;  at  these
 flat  rates,  The  provisions  will  [not  apply  to
 trusts,  created  by  employers  for  the  bene-
 fit  of  their  employees,  such  as  provident
 funds,  superannuation}  funds,  gratuity
 funds,  pension  funds,  etc;  the  necessary
 amendments  are  being  moved.

 Inow  refer  to  an‘  amendment  to  the
 Wealth  Tax.  Until’now,  a  farm  house  was
 exempt  from  the  Wealth  Tax,  irrespective
 of  the  value  of  the  house.  Under  a  propo-
 sal  in  the  Bill,  such  exemption  would
 henceforth  be  limited  to  Rs.  l  lakh.  For
 persons  having  extensive  agricultural  hol-
 dings»  however,  there  may  be  farm  houses
 situated  in  the  midst  of  such  holdings,  the
 value  of  which  may  even  exceed  Rs,  |  lakh
 such  persons  may  also  own  a’  residential
 house  apart  form  the  farm  house.  As  the
 maintenance  of  a  farm  house  is  essential  to
 direct  agricultural  operations.  I  propose  to
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 restore  the  status  quo  ante,  and  exempt
 altogether  such  a  house  from  the  liability
 under  the  Wealth  Tax,  irrespective  of  value.

 We  now  come  to  the  proposals  in  the
 Bill  regarding  indirect  taxation.  “May  I
 Stress  again  what  I  have  said  in  my  budge
 speechand  in  my  reply  to  the  general
 discussion  on  the  Budget?  In  the  present
 circumstances,  we  can  scarcely  ignore  the
 role,  which  indirect  taxes  can  play  in  broa-
 dening  and  strengthening  the  fiscal  system.
 The  major  aim  of  fiscal  proposals,  with
 fespect  to  indirect  levies,  is  to  augment  our
 export  effect,  discourage  the  consumption
 of  certain  items,  and  protect  the  interests
 of  the  poorer  sections  of  the  community.
 Tdo  not  believe  that  the  package  of  propo-
 sals  will  distrub  the  general  price  stability
 either.  Representations  have,  however,
 been  made  about  the  likely  effects  of  some
 individual  proposals.  These  have  received
 our  most  careful  consideration,  and  we
 Propose  to  introduce  a  number  of  modi-
 fications.  particularly  to  remove  any  har-
 dships  with  the  manufactures  in  the  small
 scale  sector  may  encounter.

 A  number  of  representations  have  been
 teceived  from  the  decentralised  sector  of
 the  art  silk  industry,  expressing  concern
 over  the  (difficulties,  which  they  think
 might  arise  with  the  declaration  of  values
 for  purposes  of  assessment.  It  has  also
 been  urged  that  the  price  limit  of  Rs,2,50
 Pet  sq.  metre,  upto  which  the  rate  of  duty
 would  be  3  per  cent  ‘advalorem  does  not
 ensure  that  the  common  man’s  fabrics  are
 taxed  at  a  level,  not  exceeding  the  specific
 rates  effective  before  the  budget  proposals.
 It  is  now  proposed  to  fix  tariff  values,  for
 the  assessment  of  most  varieties  of  art  silk
 fabrics,  which  would  simplify  the  process
 of  assessment.  At  the  same  time,  the  slab
 up  to  which  the  effective  rate  of  duty  is
 to  be  3  per  cent,  is  proposed  to  be  raised
 from  Rs.  2.50  to  Rs,  3.00  per  sq.  metre.
 lt  is  also  proposed  to  give  a  reduction  of
 5  per  cent  in  the  duty  chargeable  on  fabri-
 cs,  processed  by  ‘independent  processors”
 when  the  grey  cloth  brought  to  such  pro-
 cessing  houses,  is  dilivered  to  the  ower,
 after  processing,  in_an  uncut  condition,

 Honourable  Members  will  recall,  that
 Thad  proposed  the  levy  of  20  per  enct
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 duty  on  television  sets  with  great  reluc-
 tance.  At  the  present  stage  of  our  econo-
 my,  only  the  relatively  better-off  can  offord
 atelevision  set.  but  television  has  an
 educative  value  in  our  conditions  and  as
 the  TV  manufacturing  industry  jis  in  its
 infancy,  I  feel  that  the  balance  of  advan-
 tage  lies  in  levying  a  some  what  lower  duty
 than  was  originally  proposed:  I  therefore
 propose  to  reduce  the  excise  duty  on  this
 item  from  20  per  cent  to  0  percent  ad
 valorem,  To  provide  a  further  stimulus  to
 the  indigenous  Industry,  certain  other
 ancillary  measures,  such  as  reviewing  the
 facilties  provided  under  the  existing
 Baggage  Rules,  andother  regulations.
 which  enable  television  sets  to  be  brought
 into  the  country  in  large  numbers,  without
 the  payment  of  duty,  are  being  considered.

 The  abolition  of  export  duty  on  tea  has
 generally  been  welcomed.  The  increase  in
 the  zonal  excise  duties  has,  however,
 brought  forth  a  large  number  of  represen-
 tations  from  tea  producers,  especially
 those  among  the  weaker  sectors,  who  stand
 to  benefit  less  from  the  export  duty  redu-
 ction,  but  whose  excise  duty  liability  has
 gone  up,  because  of  the  predominance  of
 internal  sales  over  their  export  sales.  There
 does  not  seem  to  be  any  justifiable  case
 for  an  over-all  reduction  of  excise  duties.
 However,  some  changes  are  necessary  in
 the  incidence  of  duty,  on  those  gardens,
 which  are  small  or  the  quality  of  whose
 tea  is  inferior,  and  fetches  low  prices.  In
 proposing  modifications  in  the  levy,  I  have
 kept  in  view  the  special  problems  of  the

 small  tea  gardens  in  the  Nilgiri  district,
 and  also  in  the  Assam  and  Darjeeli
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 production  in  the  small-scale  sector.  It  is
 my  intention  to  make  these  provisions,  the
 least  onerous  for  the  small  manufactures.
 I,  therefore,  propose  to  exempt  wholly  from
 excise  duty,  the  production  of  metal  conta-
 iners,  safes  and  strong  boxes  by  units  which
 do"not  use  power.  I  also  propose  to  exem-
 pt  from  excise  duty.  units  which  manufac-
 ture  safes  and  strong  boxes  up  to  a  value
 of  Rs.  50,000,  provided,  that  the  total
 annual  output  of  such  a  unit  does  notyexc-
 eed  Rs.  2  lakhs  in  value,  This  exemption
 will  also  extend  to  the  manufactures  of
 biscuits.  In  the  case  of  metal  containers,
 the  exemption  limitis  being  fixed  at  a  still
 higher  level  of  Rs.  ]  lakh,  since  the  value
 of  such  containers  would  include  the  com-
 ponent  of  duty  paid  on  tin  plate  used  as
 taw  material.

 I  should  not  like  the  cause  of  education
 to  suffer,  hence  mathematical  boxes,  geom-
 etry  boxes  and  colouring  boxes  used  for
 Students  and  chidern,  irrespective  of  whe-
 ther  those  are  manufactured  in  the  organi-
 aed  of  small-scale  sector,  will  also  wholly
 be  exempted,  from  excise  duty.

 It  isnecessary  to  clarify,  and,  in  some
 instances,  marginally  alter,  the  fiscal  pro-
 posals  in  respect  of  pasteurised,  butter,
 refrigerating  and  air-conditioning  applian-
 ces,  and  plastics.  Pasteurised  butter.  which
 is  usedin  the  same  factory,  either  for
 making  ghee  or  for  re-constituting  into
 milk,  will  not  be  charged  to  duty.  Apart
 from  the  conession  extended  to  compone-
 nts,  intended  for  the  setting  up  of  air  con-
 ditioning  plants  in  hospitals.  room-and
 package-type  air-conditioners,  also,  if  they

 areas.  [Tpropose  tolimit  the  excise  duty
 incidence  to  70  paise  ger  kg.  in  respect
 of  tea  cleared  in  the  rest  of  the  financial
 year  1970-71  which  is  sold  at  a  price  not
 exceeding  Rs.  5  per  kg.  The  details  of
 procedure  to  give  effect  to  this  concession,
 are  being  worked  out,  and  will  be  notified
 seperately.  In  addition,  the  10%  reduction
 inexcise  duty  available  to  cooperative
 factories  is  being  extended  to  ‘bought-leaf*
 factories.

 T  now  turn  to  a  few  of  the  excises  pro-
 posed  on  commodities,  where  a  sizeable

 are  installed  in  hospitals,  will  get  the  bene-
 fit  of  exemption  from  the  increases  propo-
 sed  inthe  Budget.  Cold  storage  plants  alr-
 eady  enjoy  a  concessional  rate  of  duty,
 this  concessionis  being  extended  to  fish-
 freezing  plants.  In  the  case  of  plastics,
 certain  anomalies  resulting  from  the  pro-
 posed  levy  only  P.V.C.  sheets  are  being
 rectified.

 I  should  like  to  clarify  thatit  was  not
 our  intention  to  bring  sago,  vermicelli  and
 arrowroot,  within  the  purview  of  the  excise
 levy  on  ‘prepared  and  preserved  foods’.
 Similarly,  the  levy  on  aerated  waters  is  con-
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 fined  only  to  products,  which  are  manu-
 factured  with  the  aid  of  power,  and  are
 marketed  with  ategistered  brand  mame  or
 trade  mark.

 As  Honourable  Members  are  aware,  in
 order  to  stimulate  the  handloom  sector  of
 the  cotton  textile  industry,  we  have  already
 made  effective  an  exemption  from  excised
 duty,  of  hank  yarn  of  counts  less  than  40
 N,F.  and  reduced  considerably  the  duty
 on  hank  yarn  of  higher  counts.  I  now
 Propose  to  extend  the  provision  of  total
 exemption  to  hank  yarn  in  plain  straight
 reels  for  counts  other  than  5I  wy.  F.

 Lastly  I  come  to  the  representations  made
 by  certain  sections  of  the  book  trade  rega-
 rding  the  adjustments  proposed  in  the
 postal  tariffs,  particularly  regarding  V.P.P.
 fees.  As  the  proposed  increase  in  fees  on
 items  Of  lesser  value  is  rather  steep.  I
 propose  that  the  V.P.P.  charges  be  retai-
 ned  at  10  paise  for  al!  packets  up  to  Rs.  0
 in  value.

 The  changes  proposed  in  direct  taxes
 are  not  expected  to  have  any  significant
 impact  on  revenue.  The  adjustment  in
 excise  duties  would  imply  a  reduction  in
 revenue  to  the  extent  of  Rs.  .80  crores
 of  which,  about  one-half  would  be  because
 of  the  changes  related  to  tea,  The  effect  of
 the  change  in  the  V.P.P.  rates  would  be
 approximately  Rs,  8  lakhs.

 Mr.  Deputy-Spzaker,  may  I  conclude  by
 saying  that  we  have  made  an  effort  to  re-
 move  the  genuine  difficulties,  which  might
 have  arisen  because  of  some  of  the  measu-
 res  proposed  for  direct  and  indirect  taxa-
 tion.  Inso  doing,  we  have  accepted  a  mar-
 ginal  sacrifice  of  resources.  I  know  that
 this  will  not  satisfy  all  honourable  Mem-
 bers.  However,  we  cannot  escape  from  the
 stern  obligation  to  mobilise  resources  for
 our  development.  Such  a  mobilisation
 imposes  burdens  on  all  sections  of  our
 people  and  calls  for  secrifices.  But  we  have
 sincerely  endeavoured  to  ensure  that  the
 burdens  do  not  fall  heavily  on  those  who
 are  least  able  to  bear  them.

 Sir,  I  more,

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :
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 “That  the  Bill  to  give  effect  to  the
 Finance  proporals  of  the  Cantral  Govern-
 ment  for  the  Finance  year  1970-71,  by
 taken  into  Consideration.”

 Fifteen  hours  have  been  allotted  for  this
 Bill.  If  the  House  agrees,  ten  houra  may
 be  given  for  general  discussion,  four  hours
 for  the  Clauses  and  one  hour  for  the  third
 reading.

 SHRI  RANGA  (Srikakulam)  :  One  hour
 for  the  third  reading  will  not  be  sufficient.
 The  Speaker  has  got  the  discretion  to
 increase  the  time  by  one  hour.  Kindly
 make  ittwo  hours  for  the  third  reading.

 श्री  कंवर  लाल  गुप्त  (दिल्ली  सदर)  :  उपाध्यक्ष
 महोदय,  क्लाजिज  के  लिए  चार  घंटे  बहुत
 कम  होंगे  । एक.  एक  क्लाज  पर  डिसकशन
 होगा  । इसे  लिए  क्लाज-बाई-क्लाज  डिसकशन
 के  लिए  छः  घंटे  होने  'चाहिए-  और  उस  में
 B  घंटे  लग  जायेंगे  ।

 MR.  DEPUTY-SPEAKER:  Your  points,
 I  think,  will  be  kept  under  consideration.
 Let  us  proceed.

 SHRI  SHANTILAL  SHAH  (Bombay-
 North-West)  :I  propose  to  offer  a  few
 comments  on  the  Finance  Bill,  and  not  to
 go  overall  the  points.  I,  therefore,  do  not
 propose  to  deal  with  matters  relating  to
 tea  and  coffee,  sugar  and  petrol,  which  I
 am  sure  will  be  dealt  with  by  my  collea-
 gues  on  this  side.

 While  the  cost  of  living  index  in  Febr-
 uary  last  year  was  205  with  949  as  the
 base,  in  February  this  year  it  has  gone  up
 to  ‘25.  That  means  there  has  been  a  rise
 of  ten  points.  I  think  this  will  continue.

 As  faras  petrolis  concerned,  it  is
 known  that  the  cost  of  crude  has  gone
 down  from  138  cents  per  barrel  to  .28
 cents  per  barrel.  In  the  Bill  there  is  an
 increase  in  excise  duty  on  kerosene,  furnace
 oil  and  motor  spirit.  Asa  result  of  the
 fall  in  the  price  of  crude,  there  will  be
 also  a  fall  in  the  cost  of  kerosene,  motor
 spirit,  furnace  oi]  etc.  I  hope  that  the
 Government  will  not  appropriate  the
 difference  to  themselves,  I  am  saying
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 this  because  on  the  last  occasion,  when  a
 previous  committee  had  recommended  that
 the  prices  be  reduced  and  they  were  in  fact
 reduced,  the  Government  did  not  pass  on
 the  benefit  to  the  consumer,  but  appro-
 priatedit  to  themselves.  I  have  a  fear
 that  this  time  also  the  Government  will  do
 the  same  thing.  I  hope  they  will  take  note
 of  what  ]  have  said.

 As  regards  the  Budget,  the  Prime
 Minister  mentioned  that  it  had  been  widely
 welcomed  and  appreciated.  It  was  not
 because  of  the  fiscal  measures,  it  was  a
 psychological  trick.

 Originally,  before  the  Budget  came,  for
 about  a  month  and  a  little  more,  there
 was  a  hue  and  cry  all  over  the  country  of
 ‘tiger,  tiger’  that  something  very  drastic
 was  coming,  something  which  they  call  ed
 socialism,  about  which  all  the  Young
 Turkeys  have  been  cackling.  Nothing
 so  drastic  has  come.  What  has
 been  done  would  also  have  been  done  by
 Mr.  Morarji  Desai  a  year  or  two  later.
 Nothing  new,  nothing  radical,  The  sense
 of  relief is  not  because  of  the  budget  pro-
 posals  but  because  of  a  psychological  atmo-
 sphere  before  and  after.

 Tcome  to  my  next  point.  The  minimum
 taxable  limit  has  been  raised  to  5,000,  It  is
 a  half-hearted  steps.  Mr.  Bhoothalingam
 has  recommended  that  this  limit  should  be
 raised  to  Rs.  7,500.  He  had  pointed  out
 that  the  cost  of  collection  of  tax  at  the
 lower  level  was  almost  equal  to  the  amou-
 nt  of  collections  and  there  was  no  benefit
 to  the  Treasury.  I  do  not  know  whether  Mr.
 Bhoothalingam  was,an  expertin;  taxation;

 व  am  not.  In  any  case  the  relief  given  by
 one  hand  is  taken_away  by  the  other  hand,
 by  the  rise  in  prices.  It  is  not  too  late  even
 now  to  consider  whether  the  limit  ,should
 not  be  brought  up  to  Rs.  7,500,  which
 might  mean  some  real  relief.

 The  Centre  has  no  right  to  levy  tax  on
 agricultural  income  but  just  because  there
 is  no  tax  on  agricultural  income  and  reso-
 urces  are  needed,  they  have  done  this.  The
 Prime  Minister  is  the  head  of  a  political
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 organisation.  The  Chief  Ministers  of  vari-
 ous  States  and  some  other  friends  also  do

 not  want  any  agricultural  income  tax.  Will
 the  Prime  Minister  take  a  political  deci-
 sion  that  agricultural  income  tax  ought  to
 be  levied  as  the  Planning  Commission  has
 recommended  ?  This  is  a  political  conside-
 ration,  Income-tax  on  agriculture  has  not
 been  levied,  not  because  it  does  not  dese-
 tve  to  be  levied  but  because  it  will  affect
 the  votes.  About  votes  on  agricultural
 income-tax  I  believe  there  are  as  many
 votes  on  this  side.  But  here  is  a  source  of
 revenue  where  only  a  political  decision  can
 help  us.

 My  next  point  is  the  proposa!  to  consi-
 der  levy  of  tax  on  the  consolidated  income
 of  husband  and  wife.  I  am  surprised  the
 Prime  Minister  should  have  entertained
 that  thought.  Itis  only  recently  that  the
 Indian  womanhood  is  coming  into  its  own.
 It  is  getting  some  economic  freedom.  The
 Proposal  is  to  lump  together  the  income
 of  husband  and  wife  for  the  purpose  of
 taxation,  [know  some  cases,  they  are
 real,  where  husbands  are  drawing  fat  sala-
 ries  and  with  a  view  to  escape  taxation,  a
 part  is  paid  as  salary  to  the  wife.  That  is
 tax  avaidance  and  not  tax  evasion  though
 it  is  as  bad  as  tax  evasion.  If  there  area
 few  dozen  cases  in  the  country  like  that,
 isit  right  to  say  that  every  working
 woman  should  be  taxed?  Husband  and
 wife  together  earn  pay  Rs.  500/—  each  one
 getting  Rs,  250/-  ;  today  neither  of  them
 will  pay  tax  but  if  they  are  to  be
 lumped  together  their  income  will  be  taxa-
 ble....(/nterruptions)  The  Prime  Minister
 wanted  an  opinion  and  I  am  experessing
 an  opinion.  I  only  wish  that  the  Prime
 Minister  had  not  even  asked  for  an  opin-
 ion  and  she  would  banish  the  thought
 which  would  hamper  the  economic
 freedom  of  women  in  this  country.
 What  will  happen?  There  are  a  large
 number  of  middle-class  families.  They  are
 married  and  have  children.  The  women
 are  seeking  jobs  not  because  they  do  not
 like  their  families  and  do  not  want  to  look
 after  their  children.  Economic  necessaties
 of  the  present  day  compel  them  to  seek  a
 job.  If  wesay  that  they  will  be  taxed,  it
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 will  be  very  wrong.  If  it  is  intended  to  deal
 with  these  few  persons  who  are  avoiding
 tax  by  dividing  the  income  in  a  legal
 manner  between  wife  and  husband,  there
 is  a  legal  way  of  doing  it  and  it
 could  bz  done...  ..(Interruptions)

 Now,  the  present  method  is  that  as  soon
 as  the  Government  finds  that  there  area
 few  persons  who  are  defaulting  or  who  had
 done  something  wrong  or  improper,  they
 extend  the  rule  to  cover  all  these  innocent
 persons  also.  The  rule  of  taxation  should
 not  be  that  because  some  persons  misuse
 the  law,  therefore,  one  most  punish  the
 whole  innocent  class.  The  rule  should  be
 either,  if  at  all  you  cannot  help  it,  allow  the
 few  to  benefit  but  not  hurt  those  innocent
 people.  If  possible,  so  manage  your  affairs
 by  Jaw  that  those  who  are  offending  the  law
 are  caught  and  those  who  are  innocent  are
 notcaught,  As  far  as  I  understand,  even
 the  All-India  Women’s  Conference  has
 protested  against  consideration  of  this
 proposal  and  I  hope  that  the  Prime  Minister
 having  expressed  that  she  wishes  to  consider
 it,  at  the  end  of  this  discussion  would  be
 able  to  say  that  this  idea  will  no  more  be
 considered,

 In  connection  with  the  charitable  trusts,  up
 to  now  the  charitable  trusts  could  accum-
 ulate  their  income  up  to  25  per  cent  over
 0  years,  and  then  tney  can  use  it  for  the
 purpose  of  trusts.  The  Prime  Minister  has
 indicated  a  certain  relief  and  that  partly
 meets  the  point  which  I  wanted  to  mention,
 The  proposal  in  the  Bill  was  that  the  whole
 income  must  be  spent  within  three  months
 after  the  accounting  year.  Now  that  may
 be  possible;  but  in  case  of  a  charitable  trust
 which  is  intended  for  relief  from  famine,
 flood  or  earthquake,  how  are  you  to  spend
 within  three  months  ?  You  cannot  bring
 afamine  ora  flood  oran  earthquake  in
 order  to  spend  that  money.  (Interruption)
 She  has  made  a  concession;  I  have  not  been
 able  io  catch  the  full  concession.  I  do  not
 know  whether  it  will  meet  the  real  difficulty,

 The  other  point  is  if  the  settler  gets  any
 benefit,  then  the  whole  of  the  income  will
 be  taxed.  My  suggestion  is  that  in  that  case
 the  settler  may  be  taxed  and  up  to  the  point
 to  which  the  trust  benefits  the  trust  may  be
 taxed,  but  to  say  that  the  whole  of  the

 ‘income  will  be  fully  taxed  seems  to  be
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 unreasonable.  I  actually  know  of  a  case  of
 a  person  in  Bombay  who  has  settled  ina
 bungalow  belonging  him  at  a  hill  station
 for  this  benefit  of  his  staff.  Itis  an  educa-
 tional  institution.  Supposnig  goe:  and  stays
 in  that  place  and  pays  this  same  charges
 which  other  members  of  his  staff  are  to  pay
 and  the  Income-tax  Commissioner  after  two
 years  comes  and  says,  ‘‘No,  no,  You  are  not
 paying  fair  rent;  the  fair  rent  was  this,”
 what  happens.  So,  evenif  he  pays,  what  all
 the  other  member  of  the  staff  of  that  institu-
 tion  have  to  pay,  the  Commissioner  would
 still  say  thatis  not  a  fair  amount  that  you
 have  paid  and  we  will  tax  you  fully.  The
 purpose  of  these  proposals  as  mentioned
 here  isto  prevent  control  of  industry  and
 business  by  investment  of  accumulated
 amounts  made  by  charitable  trusts.  It  is
 a  good,  laudable  object,  but  as  was  men-
 tioned  while  taking  a  preliminary  objection
 itis  the  purpose  or  is  it  the  object  of the
 Finance  Act  to  regulate  investment  of  public
 trusts  ?  And  ifthe  investments  have  to  be
 regulated,  the  better  way  would  be  to  have
 a  separate  legislation  as  there  is  in  Bombay-
 nowin  Maharashtra  and  Gujarat—as  there
 is  a  public  trust  in  Madras  and  as,  I  believe
 there  is  one  in  Uttar  Pradesh.  Not  only
 investments,  but  there  are  many  other
 things  in  connection  with  the  administration
 of  public  trusts  which  require  to  be  looked
 into,

 Some  years  ago,  there  was  a  Committee
 under  the  chairmanship  of  the  late  Sir  C.P.
 Ramaswami  Aiyar  and  that  Committee  had,
 made  reommendations  for  a  Public  Trusts
 Administration  Act.  I  believe  the  matter  is
 now  nearly  five  years  old.  If  it  is  the  desire
 of  the  Central  Government  that  public
 trusts  should  be  properly  administered,  that
 the  funds  of  public  trusts  should  be  properly
 invested  and  not  utilised  in  the  manner
 which  they  wish  to  prevent,  then  the  correct
 way  is  to  bring  legislation  for  control  of  the
 trus‘sard  their  administration.  To  use  the
 Finance  Act  for  an  ulterior  purpose  is
 misuse  of  legislation.  I  therefore  submit
 that  these  clauses  may  be  so  drfted  that
 trusts  which  are  doing  good,  genuine,  chari-
 table  work  are  not  hampered.  If  trust  are
 to  be  well-administered,  then  a  proper
 legislation  should  be  brought  in.

 6  brs.
 That  brings  me  to  a  particularly  intere-

 sting  amendment,  that  is,  amendment  No.
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 567  which  has  been  broughtin  by  about  50
 Members  of  the  House.  The  amendment
 briefly  says  thatif  the  total  tax  payable  as
 income-tax  and  wealth-tax  exceeds  l00  per
 cent  of  the  income  then  the  amount  in
 excess  of  the  00  per  cent  should  not  be
 recovered  and  there  will  be  a  limit  of  00
 per  cent  between  the  two.  In  a
 socialist  pattern  of  life,  there  is  noth-
 ing  objectionable  in  it.  In  that  case,  if  it
 is  more  than  00  percent,  he  would  have
 paid  something  from  his  own  assets  or
 capital.  Even  as  it  is,  when  youtake  00
 per  cent,  he  and  his  family  will  have  to
 be  maintained  out  of  his  capital,  But
 what  is  very  interesting  and  intriguing  is
 that  I  find  that  14  members  of  the  ruling
 party  are  in  support  of  this  amendment.
 Amongthem  is  the  Secretary  of  the
 Party.

 MR.  DEPUTY-SPEAKER:  He  may
 continue  his  speech  on  Monday,  Now,
 private  members’  business.

 6.0]  brs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Sixty-SEcOND  REPORT
 *  SHRI  TRIDIB  KUMAR  CHAUDHURY
 (Berhampore)  :  The  question  is  :

 ‘That  this  House  do  agree  with  the
 Sixty-second  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resolutions
 presented  to  the  House  on  the  29th
 April  970."

 MR.  DEPUTY-SPEAKER  :  The  question
 is:

 “That  this  House  do  agree  with  the
 Sixty-second  Report  of  the  Committee
 on  Private  Members’  Bills  and  Resolu--
 tions  presented  to  the  House  on  the
 29th  April,  i970."°

 The  motion  was  adopted.
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 RESOLUTION  RE:  RIGHT  TO
 PROPERTY-Conid.

 MR.  DEPUTY-SPEAKER  The  House
 will  now  resume  consideration  of  thesreso-
 lution  moved  by  Shri  Ramamurti  on  Right
 to  Property.  Shri  Madhu  Limaye  is  to
 continue  his  speech,  but  heis  absent.
 Mr.  Randhir  Singh.

 क्री  रणधोर  सिंह  (रोहतक)  :  डिप्टी
 स्पीकर  महोदय,  राममृति  जी  का  जो  प्रस्ताव
 है  ,  इस  बात  पर  तो  मुझे  उनसे  कोई  मुखालिफत
 नहीं  कि  इस  पार्लमेंट  को  फंडामेन्टल  राईट  चेंज
 करने  का  हक  है  लेकिन  हमारे  फडामेंटल  राइट्स
 के  होते  हुए  राइट  आफ  प्रापर्टी  को  हम
 वापिस  ले  लें,  इसकी  मैं  सख्त  मुृखालिफत
 करता  हूं  और  मैं  इसकी  वजह  भी!  बताता  हूं  -  हम
 इस  बात  के  तो  हक  में  हैं  कि  जा  फर्क  है  छोटे  और
 बड़े  का  ,  जो  जायदाद  में  नाबरावरी  है  और
 जो  इतना  फर्क  है  आमदनी  में  उसको  जाना
 चाहिये  ।  एक  सीलिग  मुकर्रर  कर  दी  जाये  कि
 किसान  के  पास  30  स“डड  एकड़  से  ज्यादा
 जमीन  नहीं  होगीं  या  25  एकड़  ,वीस  एकड़  से
 ज्यादा  जमीन  नहीं  होगी  ।  सारे  देश  के  लिए
 एक  सींलिंग  मुकरंर  कर  दी  जाये  |  इस  बात  की
 भी  सीलिग  मुकरंर  कर  दी  जाथे  कि  अर्जन  प्राप्नटी
 में  दो  लाख  या  तीव  लाख  से  थ्यादा  प्राप्रटी
 किसी  की  नहीं  होगी  और  जो  उससे  ज्यादा
 हो  उसको  हुकूमत  अगर  लेना  चाहे  तो  ले
 ले  1  फंडामेंटल  राईट्स  के  जरिये  भी  अगर
 आप  इस  चीज  को  लागू  करें  तो  भी  मुझे
 कोई  एतराज  नहीं  है  ।  झाप  इन्क्रम्स  पर  एक
 हद

 है  वे
 करें  एक  सीलिंग  लगाये  कि  ढाई

 या  तीन  हजार  से  ज्यादा  महीने  में  कोई  नहीं
 कमा  सकेगा  तो  उस  पर  भी  मुझे  कोई  एतराज
 नहीं  है  ।  इसी  तरह

 द्
 एक्सपैंडीचर  पर  सीलिग

 हो  उसपर  भी  मुझे  कोई  एतराज  नहीं  है
 उसको  भी  ाप  लगा  लीजिये  ।  लेकिन
 मझे  इस  बात  पर  जरूर  एतराज  है  कि
 सीलिग  के  बीच में  जो  किसी  की  जायदाद  हो
 उसको  आप  छीन  ले  चाहें  वह  किसान  की
 जमीन  हैं  बोने  वाली  या  शहर  में  किसी
 की  कोठी  है  या  किसी  दूकानदार  की  दूकान  है,
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 या  किसी  गरीब  हरिजन  भाई  कीं  छोटी

 सीझौपड़ी  हैया  किसी  बाबू  की  साइकिल  है
 क्योंकि  यह  सभी  कुछ  प्रापर्टी  है  स्यवधान ) ......
 तो  मैं  यह  अर्ज  कर  रहा  था  कि  इस  देश  में  झोवर-

 नेशनलाइजेशन  से  मी  खतरा  है  ।  दिखावटी  ग्रा-
 दमी  जो  कि  ओवर-प्रोग्रेंसिव  बनते  हैं  उनसे
 भी  खतरा  है  1 यह  महंज  नारे  हैं  ।  लेकिन
 मैं  उन  लोंगों  में  से  हूँ  जो  यह  समझते  हैं  कि

 अंगर  किसी  के  पास  कोई  फालतू  चीज  है  तो

 उसे  सरकार  ले  ले।  देश  में  जो  गरीबी  है

 वह  नहीं  रहनी  चाहिए  ।  आज  देहातों  और
 शहरों  में  जो  फर्क  है  वह  नहीं  रखना  चाहिए
 इसी  मुल्क  में  एक  तरफ  रजवाड़े  हैं  और

 दूसरी  तरफ  हमारे  हरिजन  माई  हैं  तो  यह  फर्क
 मी  नहीं  रहना  चाहिए  |  इस  देश  में  एक
 तरफ  चार-पाँच  हजार  तनख्वाह  वाले  हैं
 और  दूसरी  तरफ  सौ  रु.  की  तनख्वाह  वाले
 भी  हैं  जिनका  कि  काम  नहीं  चलता  है  तो  यह
 फर्क  भी  नहीं  रहता  चाहिए  ।  यहां  पर  एक
 तरफ  कुछ  लोग  करोड़ों  और  श्ररबों  रुपया

 एक  साल  में  कमाते  हैं  आर  दूसरी  तरफ  एसे
 लोग  भी  हैं  जिनको  एक  दिन  #5  पैसे  की
 झामदनी  भी  नहीं  होती  है  तो  यह  फर्क  भी

 नहीं  रहना  चाहिए  |  इसी  तरह  से  यहाँ  पर

 कुछ  खांनदान  ऐसे  हैं  जिनका  खर्च  का  बिल

 महीने  में  लाखों  रुपए  का  बनता  है  जबकि

 दूसरी  तरफ  ऐसे  भी  परिवार  हैं  जो  कि  एक
 दिन  में  दो  रुपया  भी  खर्च  नहीं  कर  सकते  हैं
 तो  यह  फर्क  भी  नहीं  रहना  चाहिए।  तो  इस  तरह
 से  आप  इन  चीजों  पर  सीलिग,  एक  हुंद

 मुकरेर  कर  दे  उस  पर  हमें  कोई  भी  एतराज
 नहीं  होगा  ।

 लेकिन  जहां  तक  हक  की  बात  है  मैं
 ग्राज  की  बात  नहीं  करता  बल्कि  हजारों  साल

 पहले  की  बात  करता  हुं  वेदों  के  जमाने  की

 हमारे  उपनिषदों  और  वेदों  में  इस  बात  का
 जिक्र  है  कि  किसी  आदमी  ने  कब्जा  कर  लिया
 तो  वह  जमीन  उसकी  हो  गई  अगर  किसी  ने
 कोई  मकान  खरीद  लिया  तो  वह  उसका  मा-
 लिक  बन  गया  और  जब  वह  मर  गया  तो  उसके
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 बेटे  काहक॒  उसपर  हीं  गया  ।और  झब
 हमारे  यहां  तो  बेटी  को  भी  उस  में  शामिल
 कर  लिया  गया  है  ।तो  हमारे  यहां  राइट  झाफ
 प्र/पर्टी  शुरू  से  है । झगर  किसी  की  प्रापर्टी
 लेनी  है  तो  वह  तभी  ले  सकते  हैं  जबकि  देश
 के  लिए  उसकी  जहूरत  हो  ।  अगर  डिफेन्स
 के  लिए  पब्लिक  पर्षज  के  लिए  कोई  प्रापर्टी
 चाहिए  तो  उसको  ले  लिया  जाये।  हमारे
 यहां  उसको  लेने  के  लिए  लेंड  एक्वीजिशन  लाज
 बने  हुए  हैं  |  श्रगर  रेलवे  लाईन  बिछाने  के
 लिए  किसी  आदमी  के  सारे  खेत  चले  जांये  तो
 कोई  बात  नहीं  है  -  एरोड्रोम  बनाने  के  लिए
 अगर  किसी  के  सारे  खेत  जाते  हैं  तो  कोई
 बात  नहीं  है  i  पब्लिक  पर्पज  के  लिए  कोई
 शहर  दरसाना  है  गरीबों.  हरिजनों  के  लिए  तो
 सारे  खेत  उसमें  जहूर  लिए  जांय  ।  गरीबों  के
 लिए  कोई  बस्ती  या  स्‍कूल  कालेज  बनाने  हैं
 तो  सारे  खेत  लिये  जाये  उसपर  हमें  कोई
 एतराज  नहीं  है।  लेकिन  मेर  दोस्त  ने  कहा  कि
 जमीन  मीन्स  अाफ  प्रोडक्शन  है-मैं  इस  बात
 को  नहीं  मानता  एक  किसान  की  जो  जमीन  है
 बहू  तो  उसकी  रोटी  हैं।  प्रगर  उसे  आप  बह  जमीन
 नहीं  देंगे  तो  वह  भूखों  मर  ज।येग।  |  उसके  पास
 पांच-दस  बीघे  जो  जमीन  है  वह  अगर  ग्राप  छीन
 लेंगे  तो  वह  भूखों  मर  जायेग।  1  इसी  तरह  से  अगर
 किसी  बनिय|  की  छोटी  सी  दुकान  है  जिसमे
 कि  वह  झपना  रॉजगार  चलाकर  अपने  कुनबे  को
 खिलाता  है,  अगर  उसको  आप  उससे  छीन
 लेंगे  तो  वह  मूखों  मर  जायेगा  1  इसी  तरह  से
 किसी  ने  कोई  छोटी  सी  फैक्ट्री  लगा  रखी  है  जोकि
 किसी  को  एक्स्प्लायट  नहीं  करता-मैं  उन  लोगों
 की  बात  नहीं  करता  जोकि  हजारों  की  तादाद  में
 मजदूर  रखते  हैं  और  उनकों  एक्स्प्लायट  करते  हैं
 6.08  hrs.

 (  श्री  श्रीचन्द  गोयल  :  पीठासीन  हुए  )
 उनका  खून  चूसते  हैं  और  अपने  पाध्ष  दौलत  जमा
 करते  हैं,  उनके  साथ  मेरी  कोई  हमदर्दी  नहीं  है
 मैं  चाहता  हैँ  कि  उन  पर  आप  एक  हद  मुकरंर  कर
 दीजिये  जो  कि  दूसरों  को  एक्स्प्लायड  करते  हैं
 दूसरे  मेहनत  करते  हैं  लेकिन  वे  खुद  खाते  है,
 मैं  उनके  हक  में  बिल्कुल  नही ंहूं  लेकिन  जो  खुद
 अपने  हाथ  से  खेती  करते  हैं  या  कोई

 स् चलाते  हैं  और  अपने  छोटे  से  मकान  में  रहते  हैं
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 [oft  रणघीर  सिंह]
 लेकिन  अगर  यह  राइट  आफ  प्रापर्टी  न  रहे  तो  जिस
 मकान  में  वह  रहते  हैं  उसके  लिए  आप  कह  देंगे
 कि  इसकों  खाली  कर  दो  ,  यह  तो  स्टेट  का  हो
 गया  है  |  इसी  तरह  से  किसी  दुकान  में  कोई
 दृकानदार  बैठा  है  तो  वह  उसकी  भी  प्रापटीं  है

 या  किसी  +  पास  एक  घी  का  डिब्बा  है  तो  वह  मी
 प्रापर्टी  है  ते!  उसके  लिए  भी  आप  कह  दें  कि  यह
 तो  स्टेट  का  हो  गया  तो  ्तत  बात  के  मैं  हक  में
 नहीं  हूं  a  अगर  स्टेट  लेना  चाहे  तो  जैसा  कि
 मधु  लिमये  का  बिल  है,  उसको  मैंने  पढ़ा  है
 उस  बात  की  मैं ताईद  कर  सकता  हूं  लेकिन  वह
 बात  इस  रेजोल्यूशन  में  नहीं  आई  है  t  झाप  एक
 सीलिंग  मुकरर  कर  दीजिये  शहर  और  देहात  के
 लिए  लेकिन  फिर  उसके  बाद  टच  न  करें  |  आप
 कम  से  कम  कीजिये,  ज्यादा  न  कीजिये।  प
 कर  दीजिए  कि  किसान  के  पास  दस  या  बीस
 एकड़  से  ज्यादा  जमीन  नहीं  होगी  या  एक  गरीब
 हरिजन  के  पास  रहने  के  लिए  झोपड़ी  होगी
 लेकिन  ain  उसकों  कुछ  देते  तो  हैं  नहीं  ,  पहनने
 के  लिए  उसको  कपड़ा  नहों  देते  ,  पेट  के  लिए
 अनाज  नहीं  देते  और  उलटे  छीनने  के  लिए  चलते
 हैं।  आपने  उसको  दिया  तो  कुछ  नहीं  लेकिन
 छीन  रहे  हैं  कि  यह  भी  सरकार  का  Z|
 तो  मैं  इसकों  नहीं  समझ  सका  ।  जहां  तक
 बैंक  ग्राउन्ड  है  मैं  समझता  हुं  माननीय  राम

 मूरति  जी  बैक  नेशनेलाइजेशन  के  बारे  में  कुछ
 बात  करना  चाहते  थे  1  उस  बात  के  मैं  हक
 में  हुं  ।  अगर  बड़े  बड़े  कारखाने  जनरल
 इन्दयोरेंस  एक्सपोर्ट  इम्पोर्ट  को  नेशनेलाइज
 करना  है,  अर्बन  प्रोपर्टी  पर  सीलिग  लगानीं
 है,  तो  मैं  उसके  हक  में  हूं  ।  लेकिन  अगर  आप
 एक  हद  के  नीचे  जायेंगे  तो  मैं  उसके  खिलाफ  हूं  ।

 फंडामेंटल  राइट  की  वह  शक्ल  जो  मैं
 चाहता  हूं,  रखी  जा  सकती  है  कि  नहीं  उसके
 लिये  तो  मुझे  लीगल  बात  नजर  नहीं  आती
 कि  कैसे  होगा  i  चेबरमेन  महोदय,  रूस  में
 भी  जहां  सारी  चीज  स्टेंट  की  है  वहां  मी
 एक  मकान  के  साथ  एक  एकड़  जमीन  सरकार
 देती हैं  1  क्यों  देती  है  ?  इसलिय ेकि  उसकी
 जरूरत  है  ।  इसलिये  जो  आदमी  ने  मेहनत
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 से  कमाई  की  है  उसको  क्‍यों  छीन  रहे  हैं  ।

 मैं  कहता,  चाहता  हूं  कि  किसान  को
 अपनी  जमीन  से  प्यार  है।  हमारे  यहां  जर,
 जमीन  झौर  जोरू  के  झगड़े  होते  हैं  -  एक  तो
 इंसान  ग्रपर्न।  बेइज्जती  नहीं  होने  देता  लड़
 जायगा  उसके  लिये...

 सभापति  महोदव :  चौधरी  साहाव  अरब
 आप  अपना  भाषण  खत्म  कई  |

 श्री  रणधीर  सिह  :  बस  में  छत्म  कर  रहा
 हूं  ।  मैंने  एक  आडिकिल  स्टालिन  का  पढ़ा
 था  जिसका  हेडिंग  था  'धिजी  विद  सक्‍सेस'  |
 वहां  रूस  में  जिस  वक्‍त  कलेक्टिवाइज  कर
 रहे  थे  फार्म्स  को,  किसानों  से  जमीन  ले  कर
 कलेक्टिवाइज  करना  चाहते  थे  तो  40  लाख
 किप्तान  मारे  गये  थे  ।  तो  स्टालिन  ने  ही  लिखा
 है  कि  इससे  किस  किस्म  का  कम्युनिज्म
 आयेगा  ?  अपने  ही  आदमियों  को  मारकर
 जमीन  ले  रहे  हो  1  यहां  भारत  में  तो.  40
 करोड़  किसान  हैं  उनको  मार  कर  आप  कलेक्टि-
 वाइज  करोगे  ?  ऐसी  कोई  vidi  नहीं  है  जो
 40  करोड़  आदमियों  को  खत्म  कर;  उनकी

 जमीन  ले  t  ag  दिन  रात  मेहनत  करता  है।

 जहां  तक  सीलिंग  की  बात  है,  सीलिग
 के  बीच  की  अगर  काई  चीज  है  वह  ले  लोजि ये
 सीलिंग  के  ऊपर  फंडामेंटल  राइटस  में  आप
 प्रोपर्टी  लेना  चाहें  ले  लें  -  लेकित  किसी  को
 भूका  मारकर  बिता  जायदाद  का  कोई  झआलटर-
 नेट  अरेंजमेंट  किये  आप  कंसे  किसी  की  मेहनत
 की  कमाई  ले  सकते  हैं  एसी  हालत  में  सर-
 कार  को  कोई  हक  नहीं  है  कि  किती  आदमी
 ने  अपनी  कमाई  से  जो  चीज  जमाकी  है
 उसको  आप  ले  लें  ।

 SHRI  RANGA  (Srikakulam):  Mr.  Chair-
 man,  lam  sorry,  |  am  unable  to  agree  with
 my  hon,  friend,  Shri  Ramamurti,  and  his
 Resolution.
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 SHRI  P,  RAMAMURTI  (Madurai)  :
 You  agreed  with  me  some  40  years  back.

 SHRI  RANGA  :  We  had  the  privilege
 of  working  with  each  other  in  the  kisan
 movement  years  ago  and  he  was  good
 enough  to  translate  my  spesches  to  the
 kisans of  Tamilnadu  but  even  at  that  time
 he  should  remember,  if  his  memory  does
 not  betray  him  or  has  not  clouded  his  judg-
 ment  because  since  then  he  has  become  a
 favourite  leader  of  the  Communist  party,
 that  I  had  stood  for  the  peasants’  landhold-
 ing.  Ihave  stood  for  peasant  proprittor-
 ship.  That  has  been  the  article  of  my
 faith.  Peasant  proprietorship  means  proper-
 ty  overland.  Asto  how  much  he  is  to
 have,  you  have  got  the  ceilings  legislation.
 Up  to  that  he  is  allowed  to  have  at  present.
 The  present  Government  is  asking  the
 State  Governments  to  reduce  it.  The  Mad-
 ras  Government  has  already  tried  to
 hal  ve  it.

 SHRI  ANBAZHAGAN  (Tiruchengode):
 We  have  already  halved  it.

 SHRI  RANGA  :  They  have  halved  it.
 There  is  no  limit  where  they  will  stop,
 either  the  Madras  Government  or  any
 other  government.  It  depends  upon  the
 tender  mercies  of  the  Communist  friends
 if  and  when  they  come  into  power  as  to
 where  they  will  stop.  They  may  possibly
 abolish  the  whole  thing  as  they  have  done
 in  China  and  Russi:,  But,  at  ths  same,
 time  have  they  not  learnt  their  lessons  in
 China  and  Russia?  They  nationalised
 cows,  chicken,  pigs  sheep,  goats,  buffalo-
 es-even  the  huts.  hutments  and  jhon-
 prices,  if  there  are  any,  jhonpries  at  all
 in  the  Soviet  Union  because  it  is  not  possi-
 ble  in  cold  weather  to  livein  jhonpries.
 They  a!l  these  thing  in  pursuance  of  their
 theories.

 What  has  been  their  experience?  They
 found  that  production  would  not  go  up,
 in  spite  of  all  that,  in  spite  of  their  pro-
 grammes,  their  exiles,  their  camps  and  what
 you  call,  State-authorised  murders  on  a
 large-scaleand  genocide.  Therefore,  they
 were  obliged  to  make  concessions
 They  allowed  the  peasants  to  own  a  buff-
 alo,acow  a  sheep,  and  then  pigs  and
 fowls—isit  a  property  or  not  ?—and
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 then  have  half  an  acre,  an  acre,  i}  acres
 and  then  2]  acres  and  now  they  are  going
 to  have  a  family  holding,  than  is  supposing
 there  are  four  working  members  in  a
 family,  itis  4x24,  upto  10  acres.  They
 are  allowing  that  have  done  it  because,
 according  to  the  human  nature  as  it  is,
 human-beings  constituted  as  they  are
 even  in  Russia.  after  50  years  of  their
 indoctrination,  the  people  do  not  the  incen-
 tive.  theinducement,  the  sense  of  security
 to  strength  and  stamina  that  arise  out  of
 the  ownership  of  some  property  and  speci-
 ally  the  agricultural  property.

 As  my  hon.  friend,  Shri  Randhir  Singh,
 has  already  told  us,today,  in  our  country,  a
 majority  of  our  people  in  some  land  hold-
 ing.  My  hon.frined,  Shri  Ramamurti,  was
 saying  the  wrong  thing  other  day-his  facts
 have  misled  him  or  its  information  has
 misled  him.  More  than  50  percent  of  our
 total  population  have  some  property.  They
 are  land-holders;  they  are  the  kisans  and
 there  are  se!  f-empl  oyed  kisans  also.  Ano-
 ther  5  per  cent_are  tenants.  These  tenants
 also  have  some  property  rights  in  the  hold-
 ings  that  they  hold,  that  they  cannot  be
 evicted  for  a  particular  period,  that  the
 rent  cannot  be  enhanced  over  a  particular
 limit  and  during  a  particular  period  and
 if  that  land  were  to  be  so!d,  the  first  prio-
 rity  is  given  to  them.  All  these  are  prop-
 erty  rights.

 Apart  from  them,  there  are  Lhand!  oom
 weavers  and  all  these  people.  About  5  cro-
 res  of  them  are  all  over  India.  They  have
 property  rights  over  their  implements.  It
 is  very  essential  for  their  means  of  liveli-
 hood  and  their  employment.

 Why  go  far?  Only  sometime  ago,  there
 wasso  much  agitation  by  jhugi-jhonpri
 people  in  Delhi.  In  Hyderabad,  we  have
 got  an  all-India  hutment  dwellers,  associ-
 ation,  They  come  and  occupy  Government
 land by  the  road-side  and  private  land
 also  whichis  not  occupied,  which  is  not
 built,  and  then  they  cannot  be  evicted.
 The  oweners  are  oblised  to  pay  Rs,  200
 to  Rs.  500in  order  to  peresude  them  to
 leave.  The  Government  is  not  able  to  send
 them  away  from  their  own  lands.  As  bet-
 ween  these  agricultural  workers  and  pro-
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 perty  less  workers  and  the  hutment  dwel-
 lers,  let  one  man”  try  to  encroach  upon
 their  small  house-sites,  may  be  I00  sq.
 yards  or  so,  let  one  try  to  incroach  upon
 him  even  by  an  inch,  there  will  be  blood-
 shed,  They  will  fight  among  themselves.  Do
 they  have  the  sense  of  property’  or  not  ?
 They,  have  got  it  from  that  moment  on-
 wards.  From  that  moment  onwards,  the
 sense  of  property  springs  into  existence  not
 only  in  the  minds  of  the  people  but  also
 in  the  daily  life  of  the  people,

 Whatis  thefun  of  my  hon.  friend  say-
 ing  that  it  is  only  a  minority  of  people  who
 have  got  property  and  that  a  great  majo-
 rity  of  people  are  propertyless?  Yes,  there
 are  smaller  people,  bigger  people  and  so
 छा,  Just  now,  my  hon.  friend.  Shri  Shan-
 tilal  Shah  was  telling  us  that  there  are
 very  rich  people  who  are  so  rich  that  they
 are  obliged  to  pay  more  than  hundred  per
 cent  of  their  total  annual  income  and,  there
 fore,  he  was  pleading  for  some  concessions
 for  them  so  that  they  need  not  have  to
 pay  something  from  out  of  their  accumulat-
 ed  property  also  towards  taxes  in  any
 particular  year.

 There  are  limitations  set  by  your  progres-
 sive  taxation.  There  is  the  super-tax,  then
 there  is  the  death  duty,  the  estate  duty,  the
 expenditure  tax,  and  all  sorts  of  taxes
 imposed  on  them,  You  have  got  so  many
 of  taxes,  In  this  way,  you  remove  as  much
 of  their  property  as  you  possible  can  consi-
 stent  with  public  good  and  take  away  as
 much  of  their  annual  income  as  you  pos-
 sibly  can  consistent  with  national  good.

 Apart  from  this,  such  measures  to  try
 to  apply  this  terrible  axe  on  the  idea  of
 property  is  self  and  then  say  that  it  should
 not  be  a  fundamental  right  at  all  are  not
 just,  are  not  fair  and  are  not  progressive
 even  from  the  Soviet  point  of  view  and
 are  not  consistent  withthe  Soviet  practice
 and  Soviet  experience.

 THE  MINISTER  OF  LAW  AND  SOCIAL
 WELFARE  (SHRI  GOVINDA  MENON):
 What  about  China  ?
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 SHRI  RANGA  :  My  hon,  friend  may
 think  of  China,T  am  not  yet  able  to  go
 to  China,

 SHRI  P.  RAMAMURTI:  I  am  not
 bothered  about  Soviet  Union  and  China.  I
 have  brought  a  resolution  for  this  country.

 SHRI  RANGA  :  In  all  the  democratic
 countries,  the  fundamental  right  to  proper-
 tyhas  not  been  abolished.  Only  in  the
 Soviet  Union  it  has  been  abolished.  There
 also  it  is  coming  back  again.

 So  far  as  China  is  concerned,  I  do  not
 know  what  is  happening  there.  I  do  not
 want  my  country  to  go  the  way  of  China
 in  the  manner  in  which  the  Chinaoriented
 Communists  in  this  country  are  behaving
 towards  Gandhism  and  Gandhian  literature
 and  Gandhian  institutions.  T  need  not  say
 anything  more.

 Thereis  also  another  point.  Possibly
 my  hon.  friend  would  argue  that  he  is  not
 opposed  to  property  as  such,  but  he  does
 not  want  it  to  be  a  fundamental  right.  He
 says  it  should  be  a  fundamental  right  for
 thisreason.  All  the  other  fundamental
 rights  or  most  of  them  cannot  be  exercised
 at  all  by  these  people  who  do  not  have
 any  property  what  soever,  What  is  more?
 What  isthe  general  stand  that  the  friends
 of  Communist  Party  and  other  trade-union-
 istsin  this  country  have  taken?  They  get
 bonus.  They  get  provident  fund  and  vari-
 ous  other  privileges.  Toney  are  asking  so
 many  privileges  for  our  industrial  ,labour
 and  whenever  the  employers  are  obliged
 to  retrench,  they  want  lay-off  allowances.
 They  do  not  want  any  retrenchment  at
 all,  Do  not  all  these  partake  an  aspect  of
 property  right?  Uelry  are  they
 asking  for  these  things?  Because  .  they
 want  stability.  They  want  security.  They
 do  not  want  any  worker  to  be  dismissed
 at  any  time  at  the  whims  of  the  employer.
 There  must  be  some  security.  They  do  not
 want  employers’  houses  made  available  to
 the  workers  lest  the  worker  should  be  at
 the  mercy  of  the  employer.  There  should
 be  independent  housing  facilities  for  the
 industrial  workers.  Why?  Because  there
 must  be  security.  I  am  only  giving  you
 instance,  I  need  not  go  into  all  details.
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 In  regard  to  agricultural  labour  also,
 my  friend  who  comes  from  Tanjore  knows
 better.  There  he  has  been  asking  and  I
 have  been  asking  that  house  sites  should be  placed  entirely  at  the  disposal  of  the
 worker  at  the  cost  of  the  State  whereas,
 on  the  other  hand,  tili  recently  these  house
 Sites  were  the  property  of  Mirasdars  and
 landlords.  (interruptions)  Even  supposing it  is  there,  we  want  agricultural  workers
 should  have  their  own  houses.  What  is  the
 ‘use  of  my  hon.  friend  saying  that  Rajaji
 is  against  it?  Thereis  no  use  to  go  on
 ‘talking  in  the  face  of  facts  and  truth.  It
 ‘was  Rajaji  who  got  tenancy  legislation
 passed  for  the  protection  of  Tanjore  tena-
 nts.  My  hon.  friend  may  not  have  any  res-
 pect  for  truth  outside  because  it  is  a  kind
 of  trait  with  them.  (Jnferruptions),  Let  us
 not  be  incorrect  towards  truth  so  far  as
 this  Houseis  concerned.  (Interruptions).  T
 am  not  attacking  anybody.  We  want  house
 sites  for  our  industrial  as  well  as  agricul-
 tura!  labour.  I  want,  in  fact,  the  State  it-
 self  to  undertake  house  construction  and
 make  them  available  to  our  agricultural
 workers,  For  how  long?  For  the  past  50
 yearsT  have  been  declaiming  the  pheno-
 menon  of  homeless  people  in  our  towns
 lying  down  by  the  side  of  pavements.Even
 they  consider  it  a  property,  on  these  thin-
 gs  he  wants  another  person  to  go  and  try
 there.  As  a  matter  of  fact  house  sites  sho-
 uld  be  provided  not  only  for  all  industrial
 workers  but  also  for  workers,  artisans
 and  agricultural  workers.  Ido  not  know
 the  reason  why  this  property  should  not
 be  guaranteed  to  them  as  a  matter  of  fun-
 damental  right.  What  happens  in  the  Uni-
 ted  States?  What  happens  in  all  democra-
 tic  countries?  Thereis  no-one  democratic
 country  where  an  effort  has  been  made  by
 the  majority  of  the  people  and  their  Parli-
 ament  to  deny  this  fundmental  right  for
 these  people.  In  those  countries
 where  fundamental  rights  have
 come  to  be  enshrined  in  their
 Constitution,  fundamental  right  to  prope-
 rty  has  been  accepted  and  has  also  been
 enshrined  in  the  constitution.  Now,  here
 even  in  our  own  country  there  is  a  his-
 tory,  for  this  concept.  Only  yesterday  Mr.
 Palkhivala  who  is  quite  am  expert  in
 regard  to  some  of  these  things  reminded
 us  of  what  happened.
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 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 Which  countries  have  got  fundamental
 right  to  property?

 SHRI  RANGA  :  America,  France.

 SHRI  INDRAJIT  GUPTA  :  Is  it
 enough?

 SHRI  RANGA  :  America,  France,
 Japan.  Isit  not  enough?  In  our  own
 country,  Sir  in  the  last  dacade  or  last
 century.  Lokamanya  Tilak  wanted  this
 thing  to  be  a  fundamental  right.  Later  on,
 Sirs  the  All-India  All  Party  Conference
 headed  by  Sir  Tej  Bahadur  Sapru  wanted
 it.  Afterwards  Motilal  Nehru’s  draft  con-
 stitution  wanted  it.  At  the  Round  Table
 Conference  it  was  suggested  and  then
 later  on  the  Karachic  onference  accepted  it.
 Th:  Karachi  Congress  in  930  accepted  it
 apart  from  the  Round  Table  Conference.
 Who  was  the  person  who  proposed  it
 here?  He  was  no  other  than  Dr,  Ambed-
 kar  who  proposed  it  in  this  House.  Does
 Ambedkar  come  from  a  millionare.  He
 came  from  a  section  of  people  who  are
 poorer  than  the  section  of  people  from
 which  I  hail,  Sir.  both  of  us  worked  for
 the  people;  he  worked  more  for  workers;
 I  work  more  for  peasants;  and  both  of
 us  supported  this  Fundamen  tal  Rights  to
 be  enshirned  in  our  Constitution  in
 that  Chapter.

 Therefore,  Sir,  if  we  really  want  our
 workers,  our  peasants,  our  artisans  and
 other  people  to  enjoy  all  the  other  Funda-
 mental  Rights,  without  being  at  the  ten-
 der  mercies  of  the  employers,  of  the  big
 landholders,  of  the  capitalists,of  the  other
 yarious  kinds  of  exploiters,  anywhere  in
 the  country  and  of  the  Government  and
 their  authorities  and  the  bureaucracy  and
 so  onlike  that,  then,  it  must  be  our  gen-
 uine,  our  sacred  duty  to  try  to  help  more
 people  to  get  into  the  ownership  or  at
 least  part  ownership,  some  claim  over
 ownership  of  some  property,  Now  it  does
 not  matter  what  kind  of  property  it  is.
 Jake  a  sanyasi,  In  this  country  we  have
 hippies,  not  yet  naked  hippies.  But  we
 have  sanyasis.  They  havea  kaupeenam
 and  kamandalam.  Even  that  kaupeenam
 or  kamandalam  is  a  property.  Are  you
 going  to  deny  them  all  these  and  then  say:
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 in  my  large  heartedness  because  I  have  to
 be  the  dictator  of  this  country,  I  am  going to  allow  you  that,  taking  upon  yourself the  right  to  deny  it?  I  charge  any  demo-
 crat  to  come  and  say  that  he  can  continue
 to  bea  democrat  while  reserving  to  him-
 self  the  right  to  deny  the  right  to  one’s
 Property  to  any  section  of  people,  to  any
 individual,  to  any  toiler  anywhere.  |  am  all in  favour  of  the  fundamental  tight  for
 Property  and  I  am  very  much  opposed  to
 the  Resolution  suggested  by  my  hon.  friend, And  Iam  glad  about.  one  small  mercy, Sir.  At  long  last,  after  having  created such  a  lot  of  confusion  about  her  wonder- fulconception  of  radicalism  and  progre- ssive  attitude  and  march  towards  Plenty for  everybody  our  Prime  Minister  has  some wisdom  to  come  to  reassure  her  people first  of  all  in  her  Party,  that  her  party People  are  not  opposed  to  property  and  she wanted  to  reassure  the  whole  country  also, least  the  country  might  get  a  wrong impression  about  her  ultimate  aims  as
 Prime  Minister.  What  her  own  Personal ultimate  aims  are  God  and  she  alone  may know.  But,  Mrs.  Indira  Gandhi  as  Prime Minister,  wanted  to  reassure  her  country, her  party  that  the  Government  are  not in  favour  of  abolishing  or  tampering  with the  Fundamental  Right  to  property  and I  welcome  this  declaration  from  her. But  I  sincerely  hope  she  will  not  get  some dream  or  some  awakening  or  inspiration  to
 say,  ‘‘I  said  that  under  some  mis—apprehe- nsion,  but  now  I  have  changed  my  view
 because  my  conscience  is  going  in  another
 way”.  Thope  her  conscience  will  remain
 with  her  and  that  conscience  will  be  that
 of  the  conscience  of  the  many  crores  and
 crores  of  people  in  this  country,  who  are
 non-exploiters,  who  are  self-employed
 people,  who  are  genuine  producers  of
 wealth  in  our  country  and  who  are  small
 tillers  who  would  love  and  would  like  to
 have  property  as  of  fundamental  right  in
 our  country.

 ‘SHRI  ६.७.  BHANDARE  (Bombay
 Central):  Mr.  Chairman,  Sir,  it  is  not
 necessary  for  me  to  give  the  assurance  to
 Professor  Ranga  that  our  party  will  not
 go  in  for  the  abolition  of  private  property.
 This  has  been  made  quite  clear  by  the
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 Prime  Minister  to  the  party.  If  you  are
 ignorant,  the  world  is  not  ignorant.

 The  Resolution,  if  analysed,  has  these
 four  propositions.  This  is  a  very  clear  and
 very  ingenious  resolution,  The  first  proposi-
 tion  is  the  right  to  private  property  as  the
 means  of  production,  has  become  oppre-
 ssive.  Those  who  have  nothing  may  also
 side  with  that  proposition,  I  am  not
 imputing  any  motive  but  I  am  merely
 dealing  with  the  results  of  the  proposition
 as  laid  down  in  the  Resolution.  The  second proposition,  is  right  to  property  because  it
 is  a  justiciable  fundamental  right—it  speak:
 of  Supreme  Court;  the  third  proposition,
 is  that  because  of  these  two  propositions
 the  right  to  property  has  become  an
 obstacle  to  real  democracy;  the  fourth
 proposition  is  that  it  has  become  a  serious
 obstacle  in  the  country’s  social,  economic
 and  political  advancement.  These  are  the
 four  propositions  which  have  been
 incorporated  in  the  Constitution.

 What  is  the  advice  given  by  the  Mover
 of  the  Resolution  ?  His  advice  is  to  amend
 the  Constitution,  I  need  not  mention  that
 all  the  propositions  which  have  been  on
 the  tips  of  the  hand  of  many  of  the  so-
 called  radicals  in  this  country  are  for
 amending  the  Constitution  and  abolishing
 the  right  to  property.  I  am  simply  trying
 to  draw  the  attention  of  this  House—Shri
 Ramamurthi  thinks  of  persuasion  of  the
 Directive  Principles  enshrined  in  the
 Constitution,  more  especially  Art.39,
 sub—clause  (b)  and  \c)—that  Shri
 Ramamurthi  speaks  of  curtailment  of  the
 means  of  production  so  that  the  means  of
 production  is  not  utilised  either  for  amass-
 ing  money  or  exploiting  others.  These
 Directive  Principles  are  already  onshrined
 in  the  Constitution.

 SHRI  YOGENDRA  SHARMA:  Will
 you  make  it  justiciable  ?

 SHRI  R.D,  BHANDARE  :  I  will  be
 happy  if  you  come  forward  with  that
 proposition  that  the  Directive  Principles  of
 the  State  Policy  should  be  made  justicia-
 ble.  Those  who  suffer  from  economic  ills
 and  those  who  are  downtrodden  and
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 uuder  privileged,  shall  have  a  remedy  under
 Article  32  to  go  to  the  Supreme  Court  so
 that  we  can  establish  the  right.  But,  you
 have  no  guts  and  you  will  aever  go  to  the
 villages  to  make  the  Directive  Principles
 as  justiciable.  You  move  it  and  I  am
 prepared  to  support  it.

 We  have  the  Fundamenta!  Rights  enshri-
 ned  in  the  Constitution.  I  know  that  the
 fundamental  rights  are  at  times  misused  by
 the  richer  classes  for  becoming  richer  and
 making  the  poor  class  poorer.  Iam  quite
 aware  of  the  fact.  Iam  here  deating  with
 the  concept  of  the  fundamental  right  as
 contained  in  the  Constitution.

 Mr.  Chairman,  it  has  becomea  fashion
 with  the  modern  countries  to  incorporate
 the  Chapter  on  Fundamental  Rights  in  the
 Constitution.  Ever  since  Thomas  Payne
 wrote  or  ever  since  (1791,  Constitution  was
 farme  by  the  French  National  Assembly,
 it  has  become  a  fashion  to  put  in  the  fun-
 damental  rights  in  the  Constitution.
 But  it  is  mot  enough.  So  far  as  the
 founding  fathers  of  our  Constitution  were
 concerned,  this  did  not  weigh  with  them.
 I  shall  deal  with  this  question  later.

 After  the  philosophy  of  Thomas  Payne
 and  the  French  Revolution,  what  happe-
 ned?  In  western  countries,  they  could
 establish  a  society  based  on  the  principle
 of  liberty,  but  at  the  cost  of  equality.  The
 result  was  that  a  few  individuals,  a  few
 families,  became  richer,  got  all  the  means
 of  production  in  their  hands  and  the  vast
 masses  became  poor.

 After  this  Revolution,  there  was  the
 Russian  Revolution  in  1917,  What  was
 the  result  of  it?  The  great  leader,  Lenin,
 gave  the  slogan:  let  there  be  equality.
 They  made  this  the  basis  of  their  Govern-
 ment.  Result:  when  Stalin  came  to
 power,  they  established  a  social  system
 based  on  the  principle  of  equality  but  at
 the  cost  of  liberty.

 These  are  the  historical  aspects  we  have
 got  to  take  into  account.  What  was  the
 result  of  the  freedom  movement,  mention
 of  which  was  made  by  Prof.  Ranga?
 Because  of  the  freedom  movement  and
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 because  of  the  framing  of  our  Constitu-
 tion,  we  have  sought  to  bring  about  a
 reconciliation  between  liberty  and  equality.
 In  fact,  the  directive  principles  of  state
 policy  area  unique  feature,  a  contribution
 made  to  consritutionalism  or  the  constitu-
 tional  history  of  the  world,  just  as  the
 federal  principle  is  the  contribution  made
 by  the  American  constitution  and  parlia-
 mentary  democracy  is  the  contribution
 made  by  the  British  people.

 We  accepted  both  the  directive  princi-
 ples  and  fundamental  rights.  To  those
 members  of  the  Opposition  who  are  time
 and  again,  day  in  and  day  out,  crying
 hoarse  against  private  property  and  would
 like  to  abolish  it  and  would  like  to
 amend  the  Constitution  for  the  purpose.  I
 would  like  to  say  that  I  am  for  curbing
 private  property  so  that  it  may  not  be
 utilised  to  exploit  the  poor  and  the  down-
 trodden.  We  are  for  a  ceiling  on  pro-
 Perty.  Of  course,  what  the  concept  of
 Property  should  be  and  to  what  extent
 there  should  be  aceiling  are  matters  of
 detail  to  be  worked  out.  Let  us  not  raise
 very  radical  slogans  like  ‘abolish  private
 property’  or  ‘abolish  all  means  of  private
 Property’  because  they  have  been  using
 the  means  of  private  property  to  exploit
 others.  Therefore,  put  a  curb  a  ceiling, Itis  no  use  of  talking  always  about
 abolishing  private  property  and  changing
 the  Constitution  because  we  the  Indian
 people  have  given  unto  ourselves  a  Cons-
 titution  in  which  both  fundamental  rights
 and  directive  principles  ure  enshrined.

 SHRI  YOGENDRA  SHARMA  (  Begu-
 sarai  )  :  The  latter  are  not  justiciable.

 SHRI  R.  D.  BHANDARE  :  Again  he
 is  begging  the  question.

 We  areforit,  the  party  to  which  I
 belong  is  for  it.  Both  asan  individual
 and  as  the  member  of  a  party,  with
 whatever  capacity  and  strengthI  have,
 Iwill  use  it  for  the  purpose  of  sanc-
 tifying  those  Fundamental  Rights  and
 Directive  Principles  in  the  Constitution.
 so  that  the  Directive  Principles  could  be
 utilised  for  the  benefit  for  the  down-
 trodden  and  the  under-privileged.
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 [  ShriR.  0.  Bhandare  ]
 I  hope  the  Mover  of  the  Resolution  will

 not  press  it  because  it  is  infructuous,  be-
 cause  curtailment  of  private  property  and
 the  means  of  production  is  provided  for
 in  the  Constitution  itself.  Therefores  pass-
 ing  the  Resolution  will  not  serve  any  use-
 ful  purpose.

 att  कंवरलाल  गृप्त  (दिल्ली  सदर)  :  सभापति

 महोदय,  जो  प्रस्ताव  माननीय  सदस्य  ने  रक्खा  है
 मैं  उसका  पूर्णतया  विरोध  करना  चाहता  हूं  शौर
 बीमारी  का  जों  कारण  उन्होंने  बतलाया  है  और
 जिसका  इलाज  उन्होंने  यह  बतलाया  है  कि
 प्रापर्टी  का  राइट  समाप्त  कर  दिया  जाये  उसको
 भो  मैं  स्वीकार  नहीं  करता  ।

 राइट  आफ  प्रापर्टी  का  कंसेप्शन  कोई  आज
 का  नया  नहीं  है  ।  यह  हमारे  ही  देश  में  नहीं  है,
 जैसा  प्रो०  रंगा  ने  बतलाया  यह  प्राय:  सभी  देशों
 में  है।  जो  हमारी  आजादी  की  स्ट्रगल  रही  है
 झगर  उसके  इतिहास  को  भी  हम  देखें  तो

 चाहे  तिलक  स्वराज्य  बिल  i885  की  हो,
 या  मोतीलाल  नेहरू  रिपोर्ट  i928  की  हो  या
 राउंड  टेबल  कांफरेंस  93  की  हो  या  तेज

 बहादुर  सप्रू  जिस  कमेटी  के  सदस्य  थे  जो  कि
 944  में  बनी  थी,  उसने  कहा  हो,  सब  लोगों

 ने  यह  बात  माना  है  कि  यह  सैक्रेड  राइट  है
 और  इसकी  सैंक्टिटी  रहुनी  चाहिये  ।  जब  संविधान
 बनाते  समय  फडामेंटल  राइट  का  सवाल  आया
 और  उस  कमेटी  की  रिपोर्ट  रक्खी  गई  तो  पंडित

 जवाहरलाल  नेहरू  ने  भी  कहा  कि  यह  फंडा-
 मेंटल  राइट  है  और  आज  की  परिस्थितियों  को
 देख  कर  इसकों  खत्म  करना  चाहिये  ।  यह
 परमानेन्ट  राइट  है  और  परिस्थितियों  को  देख
 कर  इसको  बदलने  की  कोशिश  नहीं  करनी

 चाहिये  ।  यहां  तक  कि  यूनाइटेड  नेशन्स  चार्टर
 ने  भी  इसको  माना  है।  इस  लिये  जब  इसकी
 ऐसी  हिस्टोरिकल  बैकशाउन्ड  है  तब  मैं  नहीं
 समझता  कि  आज  इसमें  कोई  विशेष  तब्दीली
 करने  की  जरूरत  है।
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 कई  हमारे  मित्र  कहते  हैं  कि  राइट  अाफ
 प्रापर्टी  बदल  देना  चाहिये,  बाकी  फंडार्ेंटल
 राइट  रहने  देने  चाहियें  |  मैं  इसको  नहीं
 मानता  |  अगर  एक  बार  आपने  राइट  झाफ
 प्रापर्टी  को  बदल  दिया  तो  यह  इस  तरह  से
 फ्रीडम  आफ  प्रेस,  फ्रीडम  आफ  इंडिविजुग्नल,
 फ्रीडम  आफ  एसोसिएशन  वगैरह  का  जो  स्टर्न
 कवर  है  वह  भी  गिर  जायेगा  स  लिये
 इस  चीज  को  बदलना  नहीं  चाहिये  ।  हमारे
 भाई  कहते  हैं  कि  यह  गलत  बात  है,  यहां
 फ्रीडम  आफ  प्रेस  है।  लेकिन  मैं  कहना  चाहता  हूं
 कि  अगर  आप  किसी  प्रेस  की  बिल्डिंग,  उसकी
 मशीनरी  या  प्रापर्टी  ले  लेंगे  हो  फ्रीडम  आफ
 प्रेस  नहीं  रह  सकती  |  इस  लिये  मेरा  कहना
 यह  है  की  इसको  टच  न  किया  जाये  ।  दुनिया
 के  जितने  विघान  हैं  उनमें  से  82  राष्ट्रों  के
 विधानों  ने  इस  राइट  को  माना  है  1  केवल
 जो  कम्युनिस्ट  देश  हैं  उनको  आप  छोड़  दीजिये  ।

 हमारे  संविधान  को  झगर  आप  देखें  तो
 उसमें  रीजनेबल  और  वलेंस्ड  प्रावधान  है  1
 हमने  कहा  है  कि  आप  रीजनेबल  रेस्ट्रिकशन
 लगा  सकते  हैं  और  यह  बहुत  जरूरी  है  ।
 कुछ  लोगों  का  कहना  है  कि  रीजनेबल  रेस्ट्रि-
 कन  लगा  कर  जो  हमारा  उद्देश्य  की  मोनो-
 पोली  खत्म  हो,  जो  हमारा  उद्देश्य  है  कि  कुछ
 लोग  शोषण  न  करें,  वह  पूरा  नहीं  होता  ।
 लेकिन  मैं  कहना  चाहता  हूं  कि  इससे  हमारा
 उद्देश्य  पूरा  हो  जाता  है  ।  और  जो  कुछ  कमी
 रही  है  तो  उसका  कारण  यह  नहीं  है  कि  यह
 फंडामेंटल  राइट  है,  बल्कि  उसका  कारण  यह
 है  कि  सरकार  की  नीतियां  गलत  रही  हैं।  इस
 सरकार  ने  हमेशा  मोनोपोली  को  अपना  कर
 वेस्टेंड  इंटरेस्ट  को  बनाया  है।  22  साल
 लगातार  गलत  नीतियों  के  कारण  जो  मोनो-
 पोली  बनी है  वह  केवल  इस  लिये  नहीं  कि
 यहां  पर  फंडामेंटल  राइट  है  ।  मैं  कहना  चाहता
 हूं  कि  चू  कि  उसने  समस्याओं  को  ठीक  तरह
 से  हल  नहीं  किया  इस  लिये  ऐसा हुमा  ।
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 श्राप  रीजनेबल  रेस्ट्रिक्शन्स  लगा  सकते  हैं।
 प्रो.  रंगा  ने  कहा  कि  सरकार  के  पास  राइट
 आफ  टैक्सेशन  है,  वह  प्रापर्टी  टैक्स  लगा  सकती
 है।  कई  भर  चीजें  की  जा  सकती  हैं,  किसी  पब्लिक
 परपज  के  लिये  आप  किसी  बिल्डिग  को  ले
 सकते  हैं,  किसों  की  जायदाद  ले  सकते  हैं,  लेकिन
 सारे  देश  की  प्रापर्टी  को  आप  ले  लें  यह
 राइट  आप  को  हमारे  संविधान  ने  नहीं  दिया
 है  और  देना  भी  नहीं  चाहिये।  पब्लिक  गुड  के
 लिये,  लोगों  के  हित  के  लिये  अगर  आप  कोई
 रेस्ट्रिक्नन  लगाना  चाहें  तो  वह  लगा  सकते  हैं।

 श्री  योगेंद्र  शर्मा  :  कम्पेन्सेशन  को  जस्टिशिए-
 बल  बनाना  चाहिये  |

 श्रो  कंवर  लाल  गुप्त  :  यह  बहुत  गम्भीर
 मामला  है,  लेकित  मैं  मानता  हूं  कि  इसमें  डिफ-
 रेंस  आफ  ओपीनियन  हो  सकती  है  ।  मेरे  भित्र
 श्री  राममूर्ति  और  श्री  शर्मा  ने  यहां  अपनी
 बात  कहीं  |  वे  मेरे  बड़े  अच्छे  मित्र  हैं,  लेकिन
 उनकी  जो  नियत है  प्रस्ताव  मूव  करने  में  वह
 साफ  है।  कोई  फंडामेंटल  राइट  के  बारे  में  नहीं  है  1
 बह  सुप्रीमकोर्ट  को  भी  गिराना  चाहते  हैं,
 वह  संविधान  को  भी  तोड़ना  चाहते  हैं,  वह
 फंडामेंटल  राइट  को  भी  खत्म  करना  चाहते
 हैं  ।  उनकी  निती  साफ  है  कि  देश  में  रूल
 आफ  ला  नहीं  होना  चाहिये  |  इस  लिये  उनके
 बारे  में  किसी  को  एतराज  नह  है  1  वह  रोजाना
 सुप्रीम कोर्ट  की  डिग्निटी  को  चैलेंज  कर  रहे  हैं
 बह  इम्पीचमेंट  की  बात  कर  रहे  हैं,  देश  में
 अराजकता  फैले  इसका  गुणगान  वह  करते  हैं।
 इस  लिये  हमें  उन  पर  ऐंतराज  नहीं  ।  लेकिन
 जो  हमारे  सामने  बैठने  वाले  लोग  हैं  उनमें
 से  मी  एक  स्वर  बीच  बीच  में  निकलता  है,  कभी
 यंग  स्टर्क्स  के  नाम  से  कमी  किसी  दूसरे  नाम
 से।  अमी  श्री  अंडारे  ने  कहा  कि  क्यो  आप
 को  मालूम  नहीं  कि  प्रधान  मंत्री  ने  क्या  कहा।
 श्री  मंडारे  को  मालूम  नहीं  कि  प्रधान  मंत्री
 से  क्‍या  कहा  |  मैंने  ध्यान  से  पढ़ा  है  in  उन्होंने
 कहा  है  कि  हम  सब  की  प्रापर्टी  नहीं  लेना
 चाहते  ।  हो  सकता  हैं  कि  अभी  नहीं  लेना

 VAISAKHA  i,  892  (SAKA)  to  property  (Res.}  282

 चाहते,  उन्होंने  यह  भी  कहा  कि  हम  फंडामेंटल
 राइट  को  रखना  चाहने  हैं,  लेकिन  उन्होंने  यह
 कभी  नहीं  कहा  कि  हम  राइट  को  मानते  हैं।  कल
 वह  कुछ  लोगों  की  प्रापर्टी  को  ले  सकते  हैं।
 अभी  हो  सकता  है  कि  वह  कह  दें  कि  हम  बड़े
 लोगों  की  प्रापर्टी  को  लेलेंगे  ।  लेकिन  आज
 बड़े  लोगों  की  प्रापर्टी  ले  लेंगे  तो  कल  छोटों
 की  ममी  ले  सकते  हैं  1

 इस  लिये  मैं  केटेगारिकल  'एक्योरेंस  इस
 सरकार  से  मांगत।  हुँ  आज.  यह  घोषणा  वह
 करें  कि  वह  फंडामेंटल  राइट  को  बदलना  नहीं
 चाहते,  जैस।  यह  है  वैसा  ही  रखना  चाहते
 हैं  ।  यह  घोषणा  मैं  सरकार  से  परी  तरह  से
 चाहता  हूं  ।

 दूसरी  बात  यह  है  कि  सरकार  केवल  हल्ला
 गुल्ला  करती  है  क्‍यों  कि  वह  एकानासिक  लेवेल  पर
 फेल  हो  चुकी  है  उस  ने  गरीब  लोगों  का  कोई  काम
 नहीं  किया  ।  यह  राष्ट्रीयकरण  कर  दो  ,  यह
 राइट ले  लो  ,  यह  कर दो  वह  कर  दो,  यह
 आई  सी  एस  बिल  ले  झाओं  ,  प्रीवीपर्स  खत्म  कंर
 दो,  यह  सब  जो  कहानियां  हैं  उन  से  गरीब
 आदमी  नाराज  हो  कर  बगावत  न  कर  दें  इस
 लिये  उन  का  अरटेंशन  डाइवर्ट  करने  का  तरीका
 उसने  निकाला  है  ।  यह  जो  नारा  है  वह  अपनी
 कर्सी  पर  बैठे  रहने  के  लिये  है  ।

 मेरा  कहना  है  कि  कम्यूनिस्टों  का  इरादा  साफ
 है  ,  लेकिन  इन  का  इरादा  भी  साफ  है।  उन्होंने
 22  सालों  में  जो  मिसंडीड़स  की  हैं  उन  पर  पर्दा
 डालने  के  लिये  यह  कह  कर  कि  हम  बड़े  लोगों
 से  लेना  चाहते  हैं  सारे  काम  वह  करना  चाहते  हैं  n
 यह  इस  तरह  का  इम्प्रेश्  देन।  चाहते  हैं,  कि  यह  कोई
 इन्हरेंट  राइट  नहीं  है,  सरकार  को  दिया  हुआ  है
 लेकिन  मैं  समझता  हूं  कि  सुप्रीम  कोर्ट  या  दुसरे
 कोट्स  का  जो  रोल  रहा  है  वह  तारीफ  के  लायक  है,
 कमेंडेबल  है  ।  जो  लेजिस्लेचर्स  की  कोशिश  है
 कि  इस  में  अनड़यू  इंटरफिभरेंस  करें,  वह  नहीं
 होना  चाहिये  |  में  समझता  हुँ  कि  गोलकनांथ
 केस  में  सुप्रीम  कोर्ट  ने  बहुत  अच्छी  चीज  को  है।
 वहू  एक  ऐसी  चीज  है  जा  हिस्टारिकल  रहेगी।
 लेकिन  एक  चीज  मैं  मानता  हूं  कि  यह  ऐब्प्रोल्यूट
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 राइट  नहीं  है।  इस  लिये  मैं  इस  को  ऐब्सोल्यूट
 राइट  मानने  के  लिये  तैयार  नहीं  हूं।  हमारे
 संविधान  को  बदलने  के  कई  तरीके  हैं।  कुछ
 आटिकल  ऐसे  हैं  जिन  को  मे  जारिटो  से  या  पालि-
 यामेंट  बदल  सकती  है।  कुछ  झाटिकल  ऐसे  हैं
 जो  दो  तिहाई  मंजारिटी  से  बदले  जा  सकते  है,
 लेकिन  फंडामेन्टल  राइटस  को  बदला  नहीं  जा
 सकता  ।  कब  इनकों  बदलना  चाहिये  और  कंसे
 इसको  बदलना  चाहिये  |  अथर  यह  बात  हो  तो
 इस  में  और  भो  सख्ती  बरती  जानी  चाहिये  ।
 इस  पालियामेंट  को  यह  पभ्रधिकार  नहीं  होना
 चाहिये  -  जनता  को  अधिकार  होना  चाहिये  s
 हम  जनता  के  प्रतिनिधि  हैं,  जनता  नहीं  हैं  ।
 इसलिए  मेरा  सुझाव  है  कि  अगर  फंडामेंटल  रा-
 इट्स  में  कुछ  संशोधन  करना  हो  तो  उसके  लिए
 रेफ्ेंडम  करवाया  जाना  चाहिये  |  जनता  के  सामने

 जा  कर  ही  हम  को  ऐसा  करना  चाहिये  ।

 आप  कहते  हैं  कि  पालिया/भंट  सब  कुछ  कर
 सकती  हैं  |  इंदिरा  जी  यहां  की  मौनक  हैं,  यहां  की
 बादशाह  हैं  ।  मैं  ज/नना  चाहृता  हूं  कि  क्‍या
 पालियामेंट  इस  तरह  का  बिल  पास  कर  सकती  है
 या  विधान  में  परिवर्तन  कर  सकते  है  कि  उसका
 लड़का  संजीव  गांघी  उनके  बाद  बादशाह  बनेगा?
 यह  नहीं  कर  सकती  और  नही  ऐसा  करने  का
 इसको  अधिकार  होना  चाहिये  ।

 इसका  इफैक्ट  क्या  होगा  ?  लोगों  को  डर  है
 कि  जो  छोटे  छाटे  किसान  हैं  जिन  के  पास  दो
 चार  या  पांच  बीचें  तक  भी  जमीन  है  या  जि-
 नके  पास  झापड़ियां  हैं,  कलम  दंबात  भी  हैं,  वे
 सब  उनसे  ले  ली  जाएंगी।  आज  सब  जगह
 बेचेनी  है  ।  मैं  वार्न  करता  हूं  देशवासियों  को
 कि  अगर  वे  जागरुक  नहीं  रहे  तो  हो  सकता
 है  कि  यह  सरकार  अफ्नी  कुर्सी  को  बचा ये  रखने
 के  लिए  कुर्सी  पर  बैठे  रहने  के  लिए  कम्युनिस्टों
 के  दबाव  में  आकर  इस  प्रकार  का  कोई  कार्य
 करे  ।  इसका  नतीजा  यह  होगा  कि  देश  में
 टोटैलिटेरियन  राज  हो  जाएगा  और  डेमोक्रेंसी
 खत्म  हो  जाएगी  ।

 te  property  (Res.)  284

 अन्त  में  मैं  यह  कहना  चाहता  हूं  कि  जो
 प्रीएम्बल  है  और  जो  हमारे  डायरेक्टिव  प्रिसिपल्ज
 हैं,  उनके  साथ  हमारे  फरडेंमेंटल  राइट्स  का
 मैल  होना  चाहिये  वह  मेल  किस  तरह  से  हो?
 मैंने  आपको  कहा  है  कि  अगर  फडेंमैंटल
 राइट्स  में  कोई  बदल  करना  है  तो  उस्षके  लिए
 रेफ्रेंडम  के  भ्लादा  कोई  रास्ता  नहीं  है।
 इन  शब्दों  के  साथ  मैं  इस  प्रस्ताव  का  पूर्णतया
 विरोध  करता  हूं  ny

 क्री  अबदुल  गनी  डार  (गुड़गांव):  जिन  को
 सोने  और  चांदी  की  थालियों  में  लगा  सात्विक
 भोजन  रुस  और  चीन  और  इंदिरा  सरकार  से  मिलें
 उनको  जायदाद  की  क्या  जरूरत  है  ?  मैंनें  न  यहां
 और  न  राज्य  समा  में  श्री  राम  मूति  को  इतने
 गुस्से  में  देखा  जितना  गुस्से  में  उनको  मैंने  पंद्रह
 दिन  पहले  देखा  था  जब  उन्होंने  इस  प्रस्ताव  को
 पेश  किया  था  ।  पता  नहीं  क्‍यों  तब  वह  श्री  गजेंद्र-
 गड़कर  वैगरह  कई  सुप्रीम  कोर्ट  के  जजों  को  गालियां
 दे  रहे  थे  ।  हमारे  यहां  पंजाबी  में  एक  कहावत,  है
 'ओछा  जट  कटोरी  लबबी,  पानी  पी  पी  आफरया'
 एक  भोले  भालें  जाट  को  कटोरी  मिल  गई,  वह  उसमें
 पानी  पीता  गया  ।  हमारे  कम्युनिस्ट  भाइयों  का
 कहना  इंदिरा  गांधी  पर  हो  गया  है  और  ब  ये
 समझने  लग  गए  हैं  कि  दुनिया  में  हम  जो  चाहें  करे,
 अपने  मुल्क  को  बरबाद  करना  चाहें  तो  करें।
 इनको  किसी  चीज  की  चिन्ता  नहीं  है।  यै  समझते
 हैं  कि  चू  कि  यह  गवरनंभे  ट  इनके  हाथ  में  है,  इस
 लिए  फंडामेंटल  राइट्स  को  जिस  तरह  से  ये  चाहें
 बदल  सकते  हैं।  इनको  भूलना  नहीं  चाहिये  कि
 ऐसे  जो  लोग  हैं  ये  मुल्क  में  केयोस  पैदा  नहीं  कर
 सकते  हैं।  इतनी  ग्रासानी  के  साथ  हाउस  को
 झपने  मकसदों  के  लिए  ये  लोग  इस्तेमाल  नहीं  कर
 सकते  हैं  ।  सुप्रीम  कोर्ट  हमारी  मददगार  है,
 मुहाफिज  है।  वह  एक  ऐसी  बाडी  है  जो  भ्रगर  हम
 गलती  करें  तो  हमें  सुझाव दे,  हमें  ठीक  रास्ते  पर
 लाये  t  उसका  काम  सुझाव  देना  है।  मैं  जानता
 हूं  कि  पालिथामेंट  सुप्रीम  है  1  लेकिन  सुप्रीम  कोर्ट
 आपकी  मददगार  हो  सकती  है  भापको  सुझाव  दे  सक...
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 ाप  उनको  माने  या  न  मानें  यह  भापका  काम
 है।  प्रापर्टी  एक  जातो  चीज  है,  फिर  चाहे  वह
 अमीर  की  हो  या  गरीब  की  हो  |  विधान  ने  उसका
 राइट  शहरी  को  दे  रख!  है  t  झगर  बिड़ला  टाटा
 मारे  जाये,  उनकी  प्रापर्टी  ले  ली  जाय  तो  हमें
 कोई  रंज  नहीं  होग।  क्यों  कि  हमें  तो  उनसे  पैँसा
 मिलता  नहीं  है,  इंदिरा  सरकार  को  पैसा  नहीं  मिले-
 गा  ।  तब्र  रूस  और  चीन  से  जो  पैसा  मिलता  है,  वहीं
 रह  जायगा  |  ये  गरीबों  के  बड़े  हमदर्द  बनते  हैं,
 ठेकेदार  उनके  बनते  हैं  और  कहते  हैं  कि हम  जाय-
 दाद  लोगों  की  इसलिए  छीनना  चाहते  हैं  क्योंकि
 इन्होंने  बेईमानी  से  इसकों  बनाया  है।  जहां  तक
 मेरा  सम्बन्ध  है,  मझे  कोई  तकलीफ  नहीं  है  न  मेरी
 जमीन  है  और  न  हू  मेरा  कोई  मकान  है  ।  लेकिन
 यह  बात  आप  याद  रखें  कि  हमारे  विधान  पर
 दुनिया  गर्व  करती  है  हमारा  विधान  जम्हूरिबत
 के  लिहाज  से  शराफत  के  लिहाज  से,  इंसानी  हकक
 के  लिहाज  से,  शहरी  हकूक  बे:  लिहाज  से  किसी
 भी  दुनिया  के  दूसरे  आईन  से  कमतर  नहीं  है,  सब
 से  बेहतर  है  ।  आप  इसको  और  खूबसूरत  बनाना
 चाहते  हैं  लेकिन  इसको  खूबसूरत  ऐसे  ढंग  से  आप
 बनाएंगे  जिस  तरह  से  श्री  राम  मूर्ति  यहां  बैठ  कर
 सुप्रीम  कोर्ट  को  भालियां  देते  है  ?  मैं  प्रपने  साथ
 ज्यादती  करूंगा  झगर  एक  बात  मैं  भो  कहूं।  जब
 मैं  सुप्रीम  कोर्ट  में  गवा  तो  मुझे  कहा  गया  कि
 तुम  जाते  तो  हो  लेकिन  कहां  एक  जज  तुम्हारे  खि-
 लाफ  है।  मैंने  कहा  कि  जब  कोई  जज  बन  जाता
 है  तो  वह  कभी  अपने  को  बीच  में  नहीं  लाता  t
 वह  मुल्क  के  भले  के  लिए  सुझाव  देता  है  ।  सुप्रीम
 कोटे  भी  पार्लियामेंट  की  इज्जत  करती  हैं।  ऐसी
 बात  नहीं  की  इसको  वे  सुप्रीम  नहीं  मानते  t
 घरती  बलों  के  दो  सोंगों  पर  जिस  तरह  से  खड़ी
 है  उसी  तरह  से  हमारा  देश  पार्लियामेंट  और  लैजि-
 स्लेचर  तथा  ज्यूडिशरी  के  सहारे  खड़ा  है  n  ज्यूडि-
 शरी  को  गाली  देना  इंदिरा  जी  मी  नहीं  चाहेंगी  ny
 कोई  भी  कांग्रेसी  नहीं  चाहेगा,  कोई  शरीफ  दोस्त
 नहीं  चाहेगा।  हमारे  राम  मूर्ति  जी  गुस्से  में  आ
 कर  दे  गए  हैं।  और  भी  कोई  गाली  देते  हों  तो
 हमें  कोई  तकलीफ  नहीं  1

 मैं  तो  इन  दोस्तों  से  कहूंगा
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 माला  के  दानों  गिर  गिर  यो  ही
 बिखरते  जाओगे  |

 पछत। अंगे,  पछताओगें,  फिर
 ढढ  हाथ  नश्माओगे  ॥

 मुट्ठी  भर  लोगों  के  हाथ  में  यह  गवननमेंट  ा
 गई  है।  इनके  सहारे  इनकी  गवर्नमेंट  चलती  है  1
 गवर्नंमेंट  के  Y  हम  खाल  नहीं  हैं  ।  यह  गवर्नमेंट
 गांधी  जी  को  मानने  वली  है।  कम  से  कम

 मुह  से  गांधी  का  नाम  लेने  वाली  तो  है  ही  -  कह-
 ती  है  कि  हम  गांधी  के  पुजारी  हैं  क्या  यह  राम
 मृत्ति  जी  के  काबू  में  आ  ज।एगी  ?  अगर  आती  है
 तो  इनको  याद  रखना  चाहिये  कि  मुल्क  बड़ा  है
 और  मुल्क  ने  बड़े  धक्के  खाये  हैं  |  बड़े  बड़े  यहां
 गासित्र  आए,  हमलावर  आये,  बड़े  बड़े  लोगों  ने
 इस  मुल्क  पर  मुजालिम  ढाये  लेकिन  देश  ने  हमेशा
 उनका  मुकाब्ला  किया  अगर  इस  वक्‍त  मा  कोई
 दुनिया  में  इस  मुल्क  में  केओस  ला  कर  इस  देश
 की  बहबूदी  को,  खुशहाली  को,  शानदार  आईन  को
 बदनाम  करना  चाहेगा  तो  उसको  कुचल  दिया
 जाएगा  |  हम  लोग  इसको  बरदाश्त  नहीं  करेंगे  |
 लड़ाइयां  होती  हैं  तो  हों।  हम  इन  हथियारों
 को  देख  लेंगे।  रूस  और  चीन  £  हथियारों  +  बल
 पर  ये  हमें  डराते  हैं।  लेकित  हम  ्श्ने  वाले  नहीं
 हैं  -  हम  समझते  हैं  कि  हमारा  झाईन  हमें  प्यारा
 है  ।  हम  चाहते  हैं  कि  गरीब  हो  आप  और  हक
 दो  जितनी  जायदाद  दें  सकते  हो  दो  लेकिन  गरीबों
 को  दो  t  बिड़ला  टाटा  से  जा  छीनना  है  ख़बसूरती
 से  छीनो  आईन  बदल  कर,  कानून  बना  कर  उन
 स ेले  लो।  लेकिन  जिस  तरह से  पहले लोग  देश
 को  लूटने  आते  थे  और  लूट  कर  चले  जाते  थे,
 अगर  ह.  तरह  से  करना  चाहोगे,  तो  झ्रापकी  बद-
 नांमी  होगी  I  तब  यह  देश  अशोक,  चन्द्र  गुप्त,राम
 और  कृष्ण,  गुरूनानक  और  गांधी  का  देश  नहीं
 कहलाएगा  ।  तब  यह  देश  ऐसे  लोगों  का  देश
 कहलाएगा  जो  मुद्ठो  मर  होते  हुए  भी  इस  हक्‌मत
 पर  छाए  हुए  हैं  और  मुल्क  को  बरबाद  करना
 चाहते  हैं  |
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 श्री  द्वा.  ता  तिवारी  (गोपालगंज)  :  पूर्व
 वक्ता  डार  साहाब  ने  सुप्रीम  कोर्ट  की  हिमायत
 करते  हुए  कहा  कि  सुप्रीम  कोर्ट  को  गाली
 नहीं  देनी  चाहिये  -  मैं  भी  मानता  हूं  कि
 उप्तकी  प्रतिष्ठा  को  हमें  कम  नहीं  करना  चाहिये  tT
 लेकिन  मैं  यह  भी  मानता  हूं  कि  इस  देश  में
 कोई  इतना  सैक्रोसेंट  नहीं  है  कि  गलतियां
 करता  रहे  और  उसका  इम्पोचमेंट  हम  न  कर
 सके  |  हम  प्रेजीडेंट  को  हटा  सकते  हैं,  स्पीकर
 को  हटा  सकते  हैं,  मिनिस्टर  को  निकाल  सकते
 हैं  तो  गलती  करने  पर  सुप्रीम  कोर्ट  के  किसी
 जज  का  इम्पीचमेंट  मी  हो  सकता  है  ।  मैं
 यह  मानता  हूं  कि  नाहक  उनको  गाली  नहीं
 देती  चाहिये,  उनकी  प्रष्ठि  कम  नहीं  करनी
 चाहिये  |  यह  हम/रा  एक  अंग  है  जो  हमारा
 सहायक  होत।  है  दूसरी  बात  मैं  यह  कहना  चाहता  हूं
 कि  पालियामेंट  सर्वोपरि  है।  पालियामेंट  जो  भी
 कानून  पास  करे,  अगर  वह  कांस्टीट्यशर्ना  के
 खिलाफ  न  हो,  तो  सब  को  उत्तका  पालन  करना
 होगा  ।  पालियामेंट  को  कोई  भी  चेंज  करने  का
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 [  श्री  ट्वाण्ता०  तिवारी  ]

 हक  होना  चाहिये  |  झाखिर  पालियातनेंट  क्‍या
 है  ?  अगर  यह  पालियामेंट  समय  के  मुताबिक
 मूव  नहीं  करेगी,  तो  लोग  उसको  उठा  कर
 फैंक  देंगे,  उसको  रहने  नहीं  देंगे  ॥।  इसलिए
 मैं  समझता  हूं  कि  पालियामेंट  को  यह  राइट
 होना  चाहिए  कि  वह  समय  के  अनुसार  चेज
 करे  ।

 17  brs.

 अब  मैं  श्री:  राम  मत्त  के  रेजोल्यूशन  पर
 आता  हूं  ।  प्रापर्टी  क्‍या  है  ?  वह  लोगों  को
 कैसे  मिली  ?  मैं  यह  मानता  हूं  कि  दुनिया
 में  कोई  भी  बहुत  घनवान  या  बहुत  जमीन  वाला
 नहीं  हो  सकता  हैं,जब  तक  कि  वह  ॒बेईमानी
 न  करे  1  अगर  कोई  काम  या  मजदूरी  करके
 रॉजी  कमाता  है,  तो  दस  बीस  रुपये  जमा  कर
 सकता  है,  लेकिन  लखपति  करोड़पति  नहीं
 हो  सकता  है  |  (व्यवधान)  ये  बड़े  बड़े  जमीं-
 दार  कैसे  हुए  ?  किसी  राजा  ने  जागीर  दे  दी।
 यह  उनकी  कमाई  का  घन  नहीं  था  ।  अंग्रेजों
 ने  हैदराबाद  के  निजाम  को  बरार  दे  दिया

 मुगल  वादशाहों  ने  किसी  को  कोई  इलाका  दे
 दिया  |  वे  समझते  हूँ  कि  वह  उनका  हक  है,
 हालांकि  वह  उनकी  कमाई  का  घन  नहीं  है  1

 बसे  ही  पहले  जमीन  खाली  थी  जिन  लोगों
 के  हाथ  में  ताकत  थीं,  उन्होंने  ले  लीं।  पीछे
 बहू  उनका  राइट  हो  गया।  अगर  कोई  कहे
 कि  उसगें  परिवर्तन  ने  किया  जाये,  तो  मैं
 उसको  मानने  के  लिए  तैयार  नहीं  हूँ  ।  कांस्टी-
 ट्यूशन  में  पालियामेंट  को  यह  राइट  होना
 चाहिए  कि  ह्म  जो  चाहें,  बदल  सकते  हैं  t
 प्राईबेट  प्रापर्टी  को  कोई  कास्टीट्यूशनल  गारण्टी
 नहीं  होनी  चाहिए  |  सरकार  उतकों  ले  या  न
 ले,  लेन  की  जरूरत  मी  नहीं  है,  लेकिन  प्रापर्टी
 का  फ़ंडामेंटल  राइट  हो  और  उसके  लिए  कांस्ट्री-
 ट्यूशनल  गारण्टी  हो,  यह  बात  मेरी  समझ  में
 नहीं  आती  है  ।
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 संसार  में  तीन  तरह  की  इकानोंमी  चलती
 है  :  कैपिटलिज्म,  कम्यूनिस्ट  लोगों  की  इका-
 नोमी  और  ग्रांघीवाद  ।  गांधीजी  ने  कहा  था  कि
 प्रापर्टी  वालों,  धनवानों  को  अपने  आप को  ट्रस्टी
 समझना  चाहिए  1  लेकिन  कितने  धन  वाले
 अपने  को  ट्स्टी  समझते  हैं  ?  झमी  श्री  डार
 ने  गांधीजी  का  नाम  लिया  और  कहा  कि  यह
 गांधीजी  का  देश  है  ।  अगर  यह  गांधीजी  का
 देश  है,  तो  उसे  गांधीजी  के  रास्ते  पर  चलना  होगा  ।
 (व्यवधान )  यह  गांधीजी  का  रास्ता  नहीं  है  कि

 कोई  लाखों  की  सम्पत्ति  अपने  पास  रखे,  उत्तका
 उपयोग  करे  और  अपने  आपको  टुस्टी  न  समझे  |
 अगर  गांधीजी  के  अनुसार  चलना  है  तो  पब्लिक
 के  सामने  उस  धन  के  एक  एक  पैसे  का
 हिसाब  देना  होगा  और  अपने  श्राप  को  ट्रस्टी
 समझ  कर  ही  काम  करना  होगा  ।  जितने  घनी
 जमीन  वाले  और  प्रापर्टी  वाले  हैं,  अगर  वे
 गांधीवाद  के  अनुसार  अपने  को  ट्रस्टी  समझ
 कर  काम  करे,  तो  शायद  हिन्दुस्तान  में  कोई
 झगड़ा  नहीं  उठेगा ।  लेकिन  चूकि  सा  नहीं
 होता  है,  इस  लिए  झगड़ा  होता  है  ।  झगड़ा
 क्यों  नहीं  होगा  ?  जब  एक  तरफ  शादी  विवाह
 में  करोड़ों  रपये  खर्च  हों  और  दूसरी  तरफ
 झ्ादमी  के  पास  अपनी  लड़की  को  देने  के  लिए
 वस्त्र  भी  न  हों,  तो  फिर  झगड़ा  क्‍यों  नहीं  होगा  ?

 हिन्दुस्तान  के  पचास  फी  सदी  से  अधिक
 लोगों  को  ठीक  से  खाना  नहीं  मिलता  है  ।
 झगर  वोट  से  राज  होना  है,  तो  वे  हमको
 निकाल  दे  गे  और  वे  यहां  शा  कर  बैठेंगे  ।
 उस  सूरत  में  प्रापर्टी  का  राइट  कैसे  रहेगा  ?
 वे  अपने  मुताबिक  कानून  बनायेंगे  ।  अब  तक
 हमने  अपने  मृताबिक  कांस्टीट्यूशन  और  कानून
 बनाया  है  |  लेकिन  यहां  पर  अगर  गरीबों  का
 सचमुच  प्रतिनिधित्व  हो  और  वे  यहां  आ  कर
 बैठे,  तो  वे  अपने  मुताबित  कानून  बनायेंगे
 और  तब  न  आपका,  न  इनका  और  न  हमारा
 वन  ह्  जायेगा  ।
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 इसलिए  हमको  समय  के  अनुसार  परि-
 बर्तन  करना  चाहिए,  वर्ना  देश  में  एक  क्रान्ति
 होगी  ।  और  वह  केवल  अहिंसक  क्रांति  नहीं
 होगी,  बल्कि  एक  सशस्त्र  क्रांति  होगी  -  यह  नहीं
 हो  पायेगा  कि  मैं  गांव  में  बहा  हुआ  करोड़ों  के
 घन  का  उपभोग  करूं  और  गांव  के  बाकी  सब
 लोग  मुखों  मरें  ny  वे  लोग  मुझको-ऐसे  सब
 लोगों  को-  खा  जायेंगे  और  धन  तो  जायेगा
 ही  ।  इसलिए  हमकों  सोच-समझ  कर  और
 लोगों  की  हालत  को  देख  कर  चलना  चाहिए,
 वर्ना  हम  नहीं  रह  पाये गे  ।  लोग  प्रापर्टी  रखें,
 मुझे  उससे  इन्कार  नहीं  है  ।  जब  तक  स्टेट
 को  उसकी  जरूरत  न  हो,  जब  तक  पब्लिक  के
 काम  के  लिए  उसकी  जरूरत न  हो,  उसको  न
 लिया  जाये  लेकिन  यह  नहीं  होना  चाहिए  कि
 फंडामेंटल  राइट  के  नाम  पर  कोई  उसको  छू  न
 सके  ।  सिर्फ  इसी  विचार  को  बदलने  की  जरू-
 रत  है,  और  किसी  बात  को  नहीं  ।

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  :  Mr.  Chairman,  Sir.  it  is
 not  surprising  that  on  a  simple  Resolution
 like  this,  where  actually  an  idea  has  been
 thrown  after  experience  that  if  we  really
 want  an  egalitarian  society  in  this  country
 through  the  process  of  law  the  right  to
 property  has  to  be  defined  properly,  the
 bogey  of  expropriation  has  been  raised.
 This  bogey  has  been  raised,  I  think,  every
 time  in  every  age  in  any  acquisitive  society
 whenever  you  talk  of  abolition  or  control
 of  property  right.  People  went  to  the  ridi-
 culous  lenght  of  arguing  that  even  perso-
 nal  belongings  like  a  pencil,  books,  hut-
 ments—all  these—will  be  expropriated
 once  the  right  to  property  is  removed
 from  the  Fundamental  Rights  Chapter  of
 the  Constitution.  Ido  not  want  to  go  into
 those  questions  because  I  do  not  think  that
 this  is  the  desire  of  the  Mover  himself
 that  he  seeks  to  abolish  Private  property
 altogether.  What  the  Resolution  says  is
 that  property  asa  means  of  production,
 where  there  is  opportunity  for  exploita-
 tion,  should  be  the  property  of  the  comm-
 unity  and  should  be  utilised  for  the  pur-
 pose  of  betterment  of  society.  The  right
 to  individual  property  must  also  be  com-
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 patible  with  the  rights  of  the  seat  of  the
 society.

 There  is  controversy  goingon  all  over
 the  country  today.  Why  has  it  arisen?
 It  is  not  because  of  radicalism  or  pro-
 gressivism  but  because  people  are  afraid,
 I  know,  of  any  change;  people  want  to
 maintain  the  status  quo;  they  are  afraid
 immediately  of  any  suggestion  for  any
 change  in  the  present  Constitution.  I
 want  to  know  whether  even  in  the  present
 Constitution  it  is  accepted  that  property
 is  sacrosanct  and  can  never  be  touched.
 Itis  not  so.  The  present  Constitution
 provides  that  we  can  acquire  or  take
 away  private  property,  the  only  condition
 being  that  it  must  befor  a  public  pur-
 pose  and  through  the  process  of  law.
 We  believe  in  the  rule  oflaw.  We  want
 that  a  change  in  society  must  be  brought
 about  within  the  framework  ofthe  rule
 oflaw  in  a  democratic  manner,  There-
 fore  property  is  not  sacrosanct;  it  is
 not  something  which  jis  a  natural  right.

 Ithink,  when  the  Constitution-makers
 provided  this  as  a  fundamental  right,
 they  were  guided  more  by  the  Constitut-
 ions  of  other  countries  and  the  situa-
 tion  prevailing  in  our  country  at  that
 time.

 SHRI  P.  RAMAMURTI  :  It  is  a
 replica  of  section  386  of  the  Government
 of  India  Act,  935,  word  for  word.

 SHRI  SURENDRANATH  DWIVEDY:
 Naturally,  the  socioceconomic  aspect  was
 completely  forgotten.  When  it  has  been
 stated  in  the  Directive  Principles  of
 State  Policy  that  there  should  not  be
 any  concentration  of  wealth,  when  it
 has  been  said  enough  means  of  livelihood
 should  be  provided  to  every  citizen,
 how  is  that  compatible  with  the  provision
 in  the  Fundamental  Rights  that  property
 right  is  such  that  it  cannot  be  touched?

 Wecame  across  the  situation  when  the
 land  ceiling  abolition  Bills  were  passed
 in  different  States.  There,  because  the
 High  Courts  and  the  Supreme  Court  came
 into  the  picture,  by  theirjudgments  they
 were  an  obstacle  inthe  way  of  land
 reforms.  Therefore,  this  Parliament  itself
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 amended  the  Constitution  providing  that
 adequacy  of  compensation  so  far  as  agri-
 culturalland  property  isconcerned,  can-
 not  be  questioned  ina  court  of  law.  That
 was  the  immediate  problem  before  us  and,
 therefore,  that  was  done.  That  does  not
 necessarily  mean  that  sofar  as  bank
 nationalisation  and  other  things  are
 concerned  where  much  more  money  will
 be  required  to  pay  compensation,  it  will
 be  given  at  the  market  rate.  That  is
 incompatible.

 Now,  whether  the  property  right  should
 be  removed  from  the  Constitution  or  not,
 the  fact  remains  that  by  taking  this  plea  of
 fundamental  rights,  the  Supreme  Court
 has  led  itself  to  asposition  which  I  would
 say  is  ridiculous.  The  Golaknath  case  has
 been  cited  here.  What  has  been  stated  there?
 Even  the  majority  judgment  of  one  takes
 away  the  right  of  the  Parliament  to  amend
 the  fundamental  rights.  We  can  amend
 the  fundamental  rights  according  to  our
 own  constitutional  provisions.  To  amend
 the  Constitution,  to  pass  a  Constitution
 Amendment—it  is  not  an  ordinary  law—
 the  procedure  that  we  adopt  is  that  at
 least  two-thirds  of  majority  of  the  House
 must  vote  in  favour  of  it  and  then  only  a
 Constitution  amendment  can  be  brought
 into  being.  But  thiscan  be  nullified  by
 the  Supreme  Court  by  a  majority  of  even
 one.

 Then,  take  this  bank  nationalisation
 case.  They  do  not  question  the  competence
 of  the  Parliament  to  enact  such  laws.  But
 again  they  go  into  the  question  of  com-
 pensation  in  such  a  manner  as  to  nullify
 the  whole  thing.  The  people  talk  of
 Gandhiji.  Let  me  quote  Gandhiji.
 According  to  Gandhiji,  ‘‘  Property  which
 is  built  on  exploitation  is  nothing  but
 stealing.””  He  said  that  a  man  who  does
 not  earn  his  own  livelihood,  who  exeloits
 others,  and  if  he  acquires  property,  that
 property  is  nothing  but  stealing.  He
 characterised  them  as  thieves.  About
 compensation,  this  is  what  Gandhiji  has
 said:

 “If  compensation  has  to  be  given,  we
 have  to  rob  Peter  to  pay  Paul.”
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 Then,  you  are  talking  about  the  Sup-
 treme  Court  and  judiciary.  May  I  quote
 what  the  present  Chief  Justice  of  the
 Supreme  Court,  Shri  Hidayatullah,  has
 said  about  it?  He  says:

 -¢¢Our  Constitution  accepted  the  the-
 ory  that  the  right  of  property  is  a
 fundamental  right.  In  my  opinion,  it
 was  an  error  to  place  it  in  that  category
 of  Fundamental  ,Rights.  It  is  the
 weakest.”

 Thisis  the  opinion  of  the  present  Chief
 Justice  of  the  Supreme  Court.  2  donot
 know  how  people  are  arguing  that  if  we
 take  any  steps  to  remove  this  property
 tight  from  the  Fundamental  Rights,  ,then
 democracy  will  be  finished  and  that  tota-
 litarianism  will  come  into  being.  These
 are  all  bogeys  of  have’s  who  in  course  of
 ages,  because  of  the  supremacy,  because
 of  the  power,  because  of  the  influcnce  in
 society,  as  a  whole,  have  taken  powers  for
 themselves  and  the  Constitution  has  also
 something  to  do  with  it.  Therefore
 what  propose  to  say  is  this.
 Some  people  who  have  argued  against  it
 also  said  that  there  is  a  change  in  the
 situation  and  we  must  go  with  the  change
 in  the  situation.  About  the  concept  of
 property  they  do  not  accept.  But  they
 are  changed  and  in  the  change  in  the
 society  that  we  contemplate  we  differ.  We
 differ  from  that  point  of  view.  So,  the  ques-
 tion  is:  whether  you  want  to  build  up
 a  society  in  which  persons  holding  property
 would  have  an  absolute  right.  We  have  no
 absolute  right  of  freedom  of  speech.  It  is
 restricted.  There  is  absolute  right  so  far
 as  property  is  concerned  and  the  Parlia-
 ment  would  never  touch  it  and  have  no
 right  to  change  it.  This  is  something  which
 can  never  be  accepted.

 Lastly,  I  want  to  say  one  thing.  People
 say  that  we  must  have  a  referendum
 before  we  decide  this  and  also  a  constit-
 uent  assembly.  I  want  to  ask  them  one
 thing.  We  say  theconstitution  is  sover-
 eign.  I  donot  know  how  the  constituent
 assembly  can  be  different  fiom  the  present
 Parliament.  Parliament  represents  the
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 People.  We  are  elected  on  adult  franc-
 hise.  What  more  would  the  constituent
 assembly  be  able  to  do?  This  is  only  to
 sidetrack  the  whole  issue.  This  is  only  to
 confuse  the  people  as  if  people  do  not
 want  it  and  as  if  people  want  that  those
 who  hold  property,  the  richer  sections  of
 the  country,  must  continue  to  exploit  the
 larger  sections  of  the  community.  I  do
 not  think  people  accept  this.  This  is  a
 wrong  slogen.  Therefore,  I  would
 Suggest:  let  the  Government  at  this  stage
 make  their  position  very  clear.  lf  they
 are  true  to  their  faith  of  socialism,  will
 they  bring  forward  a  Bill  here  and  now?
 Will  they  accept  the  proposal,as  it  has
 been  moved  by  Mr.  Ramamurti  about
 this  matter?  They  have  to  make  their
 position  clear  as  to  how  they  view  the  pro-
 perty  and  the  relationship  it  will  havein
 the  society  and  whether  the  Constitution
 should  not  be  amended  so  as  to  make  it
 easier  for  the  country  to  go  ahead  towards
 its  goal  of  socialism.

 SHRI  VASUDEVAN  NAIR  (Peermade):
 I  also  feel  that  an  effort  is  made  by  many
 people  including  some  of  our  colleagues
 to  raise  a  bogey  as  it  was  put  by  my
 hon.  friend,  Shri  Surendranath  Dwivedy,

 and  they  want  to  frighten  the  people  by
 saying  that  everything  will  be  taken
 away  and  in  that  process  they  also  would
 like  to  raise  the  bogey  of  communism
 and  thus  they  would  like  to  cloud  the
 issues  andin  this  debate  they  would  like
 to  throw  mud  in  the  eyes  of  the  people  sc
 that  issues  cannot  be  discussed  in  their
 proper  perspective.  I  should  like  to  make
 it  clear  that  itis  not  at  all  a  question  of
 expropriation  of  the  little  that  the  millions
 in  thiscountry  have.  Of  course,  itis  a
 question  of  definitely  curbing  and  control-
 ling  the  wealth  of  the  few.  There  is
 absolutely  no  doubt  about  it  and  we  can
 understand  the  perturbed  feelings  of  the
 representatives  of  reation  in  this  country
 when  this  issue  is  being  debated  over  and
 over  again.  As  days  pass  by,  inspite  of
 the  efforts  of  the  representatives  of  reac-
 tion,  of  big  money,  of  landed  interests  and
 landlords  and  all  that,  I  am  sure  that  the
 debate  will  go  on  and  a  decision  will  be
 taken.  I  have  no  doubt  in  my  mind  that
 if  there  isa  referendum  in  this  country,
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 the  overwhelming  majority  of  the  people
 in  India  to-day  will  say  that  this  funda-
 mental  right  to  property  will  have  to
 go.  I  have  no  doubt  in  my  mind  about  that.
 But  that  does  not  mean  that  we  should
 right  now  go  for  areferendum.  3  था  not
 suggesting  that.  Now,  in  this  House,  I
 don’t  know  what  is  going  to  be  the  reply
 of  the  Minister.  I  have  my  doubts  about
 it  because  the  ruling  party  has  been
 pressurised.  The  rulliug  party  is  under
 very  heavy  pressure  and  according  to  me,
 they  have  already  succumbed  to  this
 pressure.  That  is  why  time  and  again
 they  have  taken  pains  right  from  the  Prime
 Minister  to  explain  that  they  are  not
 goingto  do  any  such  thing.  Now,  once
 upon  a  time,  we  were  told  that  they
 would  be  supporting  Mr.  Nath  Pai’s  Bill.
 So,  we  want  to  know  what  has  happened
 to  that.  Is  it  already  burried?  Is  it
 already  given  a  go-by?  What  are  they
 going  to  do  about  it?  Sirs  even  in  spite
 of  that,  in  spite  of  the  wobblings  of  the
 Government,  I  should  liketo  tell  them,
 the  representatives  of  the  rulling  party,
 that  if  they  are  going  to  be  pressurised
 and  if  they  get  succumbed  to  the  pressure,
 then,  they  are  going  to  sit  across  the
 current  against  the  wishes  of  the  people.
 Sir,  in  the  name  of  preserving  the  property
 of  the  people,—they  speak  alsoin  the
 name  of  the  people,—they  really  want  to
 preserve  the  riches  of  a  few  monopoly
 houses,  a  few  landlords,  who  have  amas-
 sed  all  this  wealth  by  exploiting  the  people.
 They  speak  too  much  about  the  Constitu-
 tion,  But,  Sir,  Iam  afraid,  those  who
 speak  too  much  about  the  Constitution  do
 not  have  that  much  of  respect  about  the
 Constitution.  If  they  had  that  much  of
 respect  about  the  constitution,  then,  they
 ought  to  have  taken  a  little  more  care  to
 tread  Chapter  IV  also.  According  to  me,
 there  is  a  built-in  contradiction  between
 Chapter  III  and  Chapter  IV.  Unfortuna-
 tely  may  be,  it  is  anerror,  asitis  put  by
 the  Chief  Justice  of  the  Supreme  Court.
 The  fathers  of  the  Constituiion  also  can
 commit  an  error.  Thereis  nothing  wrong
 in  pointing  out  that  error.  It  may  be
 only  possible  for  us  to  point  out  that
 error,  to  correct  that  error,  after  20  years,
 that  there  is  this  apparent  built-in  contra-
 diction  when  they  put  this  right  to  pro-
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 perty  as  a  fundamental  right  in  Chapter
 III,  then  they  put  in  a  serious  obstacle  in
 the  way  of  implementing  the  Directive
 Principles  of  State  Policy.  Now,  Sir,  in
 the  Directive  Principles  of  State  Policy,
 you  have  got  forexample,  Article  39  (b)
 which  says:

 “That  the  ownership  and  control  of
 the  material  resources  of  the  community
 are  so  distributed  as  best  to  subserve  the
 common  good.”

 You  have  got  Article  39  (c)  also  which
 says  :

 “That  the  operation  of  the  economic
 system  does  not  result  in  the  concentra-
 t'on  of  wealth  and  means  of  production
 to  the  common  detriment.”

 These  are  all  very  clear  statements»  There
 cannot  be  any  ambiguity  about  it.

 And,  Sir,  if  these  are  the  Directive
 Principles  of  State  Policy  for  this  nation,
 how  can  we  compromise  with  the  right  to
 property,  being  a  Fundamental  Right?

 Almost  day  in  and  day  out,  we  are
 going  against  the  judgments  of  the  court.
 For  example,  the  land  reform  measures
 are  beiag  challenged  in  the  Court  of  Law.
 Kerala's  Land  Reform  Act  which  is  one  of
 the  most  radical  pieces  of  legislation  is
 being  challenged  both  in  the  High  Court
 and  in  the  Supreme  Court.  And  it  is
 hanging  in  the  balance.  Ido  not  know
 what  is  going  to  happen  to  that.  All  the
 landlords  are  now  looking  forward  to  the
 judges  of  the  Supreme  Court.  Itis  a  fact
 which  cannot  be  denied  that  99.9%,
 perhaps  99.99  per  cent  of  the  sitting  jud-
 ges  of  the  high  courts  and  the  Supreme
 Court  to-day  come  fromthe  upper-classes
 of  society,  They  are  recruited  from  the
 upper-classes  of  society.  It  cannot  be
 denied.  Itisa  fact  that  the  Civil  Ser-
 vices  ate  composed  of  such  people  most
 of  whom  have  their  own  interest  in
 lands.  They  are  the  best  landlords.  And
 most  of  them  have  shares  in  big  compa-
 nies.  Judges  should  beelected.  Accor-
 ding  to  us,  in  our  country  having  a  real
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 democracy,  judges  should  be  elected.
 Perhaps  we  have  yet  to  progress  for  some
 more  years  inreach  that  kind  of  stage
 when  judges  are  to  be  elected  by  the
 people.  We  stand  for  that  kind  of  system.
 But,  whatis  the  use  of  talking  about  that?
 Our  Ministers  are  wasting  their  time.
 Rather  their  headache  is  how  to  pay  more
 for  these  judges  and  they  are  not  worried
 about  anything  else.  Again  and  again  we
 are  called  for  consultations  by  Shri
 Chavan  to  discuss  about  added  amenities
 facilities-pensions-family  pensions,  salaries
 and  all  that  for  these  judges.  They  say
 that  we  are  not  getting  the  talent.  The
 people  who  get  Rs.  20,000.  30,000,  50,000
 oreven  alakh  of  rupees  per  month  at
 the  bar  are  not  comingto  serve  on  the
 Benches.

 Now  this  is  the  talk  of  the  day.  Has
 this  Government  or  Parliament  or  our
 country  gota  real  policy  for  overhauling
 the  entire  judicial  system  to  suit  the
 changing  times?  The  question  is  whether
 we  are  really  grasping  the  change  inthe
 minds  of  the  people.  Unless  we  are  able
 to  appreciate  that  change  or  move  with
 that  change  and  in  accordance  with  the
 changing  times,  changing  thé  Constitution
 cannot  be  ahindrance  to  that  change.
 Fundamental  Right  to  property  cannot
 standin  the  way  of  that  change,  If  it
 stands,  the  Constitution  wil]  go;  the  people
 will  come  forward.  The  fundamental  right
 to  property  will  go  whether  you  try  to
 preserve  it  or  not  and  however  much
 Professor  Ranga  shouts  from  here  or
 others  may  try  to  defend  it  even  by
 Taising  a  bogey  of  expropriation,  This  isa
 bogus  bogey  and  there  is  nothing  like
 that.  Nobody  is  saying  that.  This  is
 pure  and  simple  distortion  and  nothing
 else.  By  such  propaganda,  people  cannot
 be  misled.  Here  the  question  is  that  the
 vast  millions  of  the  people  of  this  country
 to-day  want  a  fundamental  right  to  live.
 shat  is  the  fundamental  right  that  they
 want  to  assert  today.  As  against  that
 fundamental  right  to  !live  if  a  few
 want  the  fundamental  right  to  pro-
 perty,  they  cannot  stand  with  them.
 This  is  the  real  question  that  every  one  of
 us  will  have  to  face.  The  Government
 and  the  ruling  party  which  to-day  happens
 to  be  here,  if  they  like  to  shirk  the  respon-
 sibility  and  if  they  are  going  to  be  pres-
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 urised  andif  they  succumb  to  presure,
 then  they  should  realise  that  they  alsoin
 this  current  will  be  thrown  aside.  The
 movement  will  go  forward.

 SHRI  BEDABRATA  BARUA  (Kaliabor):
 Mr.Chairman,  not  only  has  the  fundamen-
 tal  right  to  property  been  the  issue  but  tak-
 ing  shelter  under  it,  a  whole  range  of  legis-
 lation  and  legislative  conventions  have
 grown  up  which  are  strictly  against  the
 commom  mam’s  right’toown  even  a
 livelihood.  QOurentire  system  of  legisla~
 tion  today  is  such  as  would  deprive  the
 common  man  of  the  minimum  property
 rights,  the  right  to  employment,  the  right
 toa  reasonable  standard  of  living  and  the
 right  to  education.

 When  that  revolutionary  moyement  took
 place  in  France,  they  said  liberty,  equality,
 and  fraternity  were  the  three  piilats  of
 which  that  revolution  was  staged.  At
 that  time  also  it  was  always  realised  that
 when  the  masses  were  brought  into  a
 revolutionary  situation,  it  was  equality
 that  was  the  foremost  consideration  for
 them.  They  wanted  liberty  to  create
 equality,  The  base  of  inequality  was  the.
 allowance  given  to  the  creation  of
 Property.

 In  the  twenty  and  odd  vears  of  our
 freedom,  we  have  allowed  one  freedom
 to  grow,  to  proliferate  the  right  to
 property.  When  this  right  is  made
 justiciable,  we  sec  that  we  have  in  effeet
 made  it  a  big  joke.  Because  iusticiability,
 as  a  Supreme  Court  Judge  participating
 ina  discussion  a  month  ago  said,  is,  afier
 all  a  very  formal  concept  so  far  as
 property  isconcerned.  He  said  there  is
 considerable  force  in  the  argument  that
 in  India  justice  is  sold,  not  dispensed  nor
 distributed.  No  man  whose  two-bigha
 zamin  istaken  away  by  Government  can
 engage  a  lawyer  on  Rs.l0,090  per  day  and
 fight  it  out  inthe  court.  It  is  not  possi-
 ble  for  him.  In  spite  of  the  fundamental
 right  to  property  granted  tu  the  people,
 it  is  not  that  the  common  man  has
 benefited  from  it.  The  common  man
 will  not  be  affecied.  So  long  as  we  have
 got  a  democratic  system,  no  government
 would  be  foolish  enough  to  take  away  a
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 poor  man’s  property.  This  has  always
 been  used  to  confuse  the  issue.

 What  has  happened  in  the  post-indepen-
 dence  erais  that,  taking  advantage  of  this
 fundamental  right,  our  social  set-up  has
 gone  wild,  gone  haywire,  straight  in  the
 direction  of  property,  in  helping  property
 to  grow.  Any  big  business  house  can  be
 taken  as  an  example  of  how  they  have
 proiiferated  or  grown  not  only  under  the
 shelter  of  this  fundamental  right,  but  also
 under  the  corrupt  social  system.  With  the
 help  of  thousands  of  top-ciass  people  who
 can  be  purchased,  who  jump  from  govern-
 ment  offices  to  their  private  business
 offices,  there  has  been  created  a  set-up
 which  is  generally  a  terrible  movement
 against  al]  the  properties  and  rights  of  the
 common  people.

 It  isin  this  situation  that  we  need  to
 find  out  how  much  our  Constitution  has
 become  a  supporter  of  the  capitalist  sys-
 tem  as  such,  because  it  is  very  relevant
 to  us  in  this  context,  because  those  people
 who  belive  in  socialism  would  like  to
 change  that  set-up.  In  the  twentieth
 century,  there  is  no  longer  the  concept  of
 capitalist  democracy;  it  is  only  social,
 economiz  and  political  democracy  that
 prevail.  Political  democracy  has  no
 meaning  if  a  man  has  aright  but  has
 no  obligation.  To  a  person  who  honestly
 represents  the  people,  economic  democracy
 isa  must.  Ifhe  cannot  under  the  Cons-
 titution,  realise  economic  democracy,  if
 the  road-blocks  are  so  strong,  so  terrible
 that  he  cannot  under  any  circumstances
 remove  them  his  way,if  he  cannot  carry
 through  social  changes,  such  a  Constitu-
 tion  will  have  no  meaning  for  him,

 We  have  autonomous  States.  We  have
 various  parties  coming  to  power  in  various
 States.  Should  we  kecp  these  roadblocks
 and  allow  Indian  democracy  to  explode?
 We  have  a  democratic  system  under  which
 we  say  we  want  democracy,  not  despotism.
 Tcan  understand  the  contradiction  of
 allowing  a  few  people  to  have  big  private
 Property  and  become  millionaires.  But
 that  cannot  be  the  base  of  liberty.  That
 was  along  explodedidea.  Whether  it  is
 Marxism  or  socialism  or  democracy,
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 rights  must  be  based  on  various  concepts
 including  the  small  man’s  property.

 But  our  legislation  is  fantastic.  We
 have  made  property  so  much  of  a  religion
 and  as  a  lawyer  I  know  that  for  having
 stolen  a  small  article,  a  man  was  kept  six
 months  in  jail  without  trial.  If  a  trader  or
 businessman  raises  prices  and  makes
 Crores  of  rupees,  we  cannot  even  arrest
 him.  If  heis  convicted,  his  property  still
 Temains.  The  whole  concept  is  absolutely
 anti-social.  We  will  have  to  introduce  a
 series  of  amendments  to  the  Constitution
 to  make  it  very  clear  that  all  people  in
 India  can  participate  in  this  system  beca-
 use  democracy  is  fundamental  to  us,  not
 the  exploitation  or  the  privileges  of  a  few,
 that  we  will  not  allowthe  system  to  be
 exploited  under  the  weight  of  injustice.
 If  dictatorship  comes,  letit  come,  but  let
 it  not  come  because  of  our  shortcomings.
 No  system  has  been  able  to  maintain  it-
 self  by  only  maintaining  the  very  crude
 interests  of  a  few  people  who  get  all  the
 advantages.  In  Formosa  today  there  is
 wealth  tax,  but  there  is  the  system  of
 self-assessment  and  the  Government  reser-
 ves  the  right  to  purchase  the  property  at
 the  value  declared  by  the  assessee.  For
 instance,  if a  person  having  property  worth
 Rs.  30  lakhs  declares  that  his  property  is
 worth  only  Rs,  2  lakhs,  the  Government
 will  have  the  right  to  purchase  that
 Property  at  Rs.  2  lakhs.

 Arthur  Koestler,  who  at  one  time  was
 against  Stalin  says  that  despotism  is  just
 the  functioning  of  the  total  absence  of
 discipline  in  society.  If  you  can  discipline
 your  society  and  everybody  obeys  the  law,
 then  property  will  not  go.  If  those  who
 have  big  property  do  not  obey  the  law,
 force  will  have  to  583  applied.  We  may
 not  like  it,  we  may  oppose  it,  but  it  will
 come  onus  like  an  avalanche.  Nobody
 can  check  it.

 SHRI  BADRUDDUJA  (Murshidabad):
 I  had  no  mind  to  take  part  in  the  debate
 this  after-noon,  I  have  however  grown
 wiser  for  the  observations  from  hon.
 Memberson  both  sides  of  the  House,
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 But  the  subject  is  so  complex,  it  has  got
 such  a  long  history  behind  it,  that  itis  not
 Possible  to  do  justice  to  it  in  all  its  bearings
 and  implications  within  a  brief  span  of
 time.

 It  pains  me  very  much  to  oppose  this
 Resolution  moved  by  my  hon.  friend  Shri
 Ramamurti.  I  do  not  understand  why
 there  should  be  a  demand  to  erode  the
 fundamental  rights  incorporated  in  the
 Constitution.  Shri  Ramamurty  has,  I  am
 afraid,  gone  a  little  beyond  the  mark.  He
 has  questioned  the  wisdom  and  sagacity
 of  the  Judges  of  the  Supreme  Court.  I  do
 not  hold  any  brief  for  them.  The  Supreme
 Court  Judges  also  may  have  shortcomings
 and  limitations.  They  may  not  be  abso-
 lutely  above  reproach  and  I  don’t  say  that
 they  will  never  commit  mistakes.  But  it
 is  neither  necessary  nor  wise  to  denigrate
 the  Judges  of  the  Supreme  Court,  and  to
 emphasise  that  by  making  some  observa-
 tions  in  the  Golaknath  case  or  any  other
 case,  they  have  violated  the  spirit  and  the
 letter  of  the  Constitution.  The  framers  of
 the  Constitution  provided  that  there  should
 be  some  sort  of  a  federal  structure  for  the
 Country  in  which  the  executive,  the
 judiciary  and  the  legislature  shall  function
 side  by  side  without  in  any  way  encroaching
 upon  the  privileges  and  rights  of  onan
 Other.  There  must  be  a  harmonious  func-
 tioning  of  the  administration.  Democracy
 contemplates  that.

 The  framers  of  the  Constitution  had  in
 their  wisdom,  in  their  sagacity,  in  their
 clear  vision  of  the  future  laid  down  these
 provisions  in  the  Constitution.  They  were
 people  with  experience  of  decades  they
 laid  down  certain  provisions  in  the  Consti-
 tution  contemplating  that  the  Judiciary,
 the  Executive  and  the  Legislature  must
 function  in  conformity  with  the  provisions
 of  the  Constitution  laid  down  therein.  But
 my  friend  in  his  excessive  enthusiasm  has
 shot  beyond  in  work.  Why  should  there  be
 any  property  right,  he  says,  when  millions
 of  people  in  the  country  have  no  property?
 Isit  an  argument?  Then  again  he  emphe-
 sised  that  the  framers  of  the  Constitution,
 the  Constituent  Assembly  particularly  was
 not  a  representative  body  in  the  sense  that
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 we  are  a  representative  of  Parliament  to
 day.  Both  the  arguments  are  so  fallacious, unfounded  and  baseless  that  they  carry their  own  refutation.  First  of  all  simply because  millions  of  people  have  no
 Property,  it  does  not  necessarily  and
 logically  follow  that  those  who  have
 property  should  be  deprived  of  the  same.
 Simply  because  we  500  million  people  and
 odd  Members  in  Parliament  represent  550
 million  people  outside,  can  we  say  that
 millions  of  people  in  the  country  who  have
 become  more  ccnscious,  more  responsible,
 more  rescourceful  and  more  intelligent  and
 can  understand  their  need  and  requirements
 much  better,  and  demand  that  they  should
 be  represented  by  5000  members?  Can  we
 in  that  case  say  that  ths  Parliament  should
 be  dissolved  and  we  should  all  be  thrown
 out?  Is  this  any  argument?  If  you  take
 away  the  Fundamental  Rights  what  will  be
 the  position?  Sir,  I  have  no  illusions  about
 the  democratic  functioning  of  the  Govern-
 ment.  Ihave  had  very  bitter  experiences.
 After  the  riots  in  950  properties  belonging
 to  the  citizens  of  a  State  were  want  only
 grabbed  by  people  coming  from  outside  but
 the  Government  came  to  the  rescue  of
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 to  the  political  life  of  this  country.  We
 want  to  override  the  decision  of  those
 people  simply  because  we  have  a  Parliament
 at  our  disposal.  [know  the  majority  of
 People  in  the  countryside,  80  million
 Mussalmans  and  50  million  Scheduled
 Caste  brothern,  and  by  far  the  largest
 majority  of  the  majority  community  in
 India  will  throw  out  this  attempt  to  scuttle
 the  fundamental  rights  provided  in  the
 Constitution,  Let  them  have  a  referendum.
 They  dare  not  face  the  public.  They  will
 be  thrown  out  if  there  is  any  attempt  to  do
 so,  I  do  not  believe,  as  I  said  the  other
 day,  in  your  philosophy  of  life.  We  have
 had  enough  of  bitter  experience.  When  [
 criticised  the  democratic  functioning  of  the
 Administration,  I  wanted  to  emphasise  that
 I  got  very  bitter  experience  about  your
 implementation  of  the  fundamental  rights  in
 West  Bengal.  The  United  Front  was  also
 a  democratic  Government,  composed  of
 constituent  units  representing  various
 shades  of  opinion,  various  schools  of
 thought  in  the  State.  But  what  was  the
 lot  of  people  even  when  fundamental  rights
 were  not  snatched  away  or  eroded?  What
 was  the  lot  of  poor  agriculturists  owing those  people;  they  legalised  illegal  possessi

 and  authorised  unauthorised  occupations.
 This  is  how  the  minorities  have  no  quarter,
 no  shelter,  no  recognition,  no  appreciation,
 no  encouragement  and  no  facilitiesin  any
 sphere  of  life  during  these  years.  Yet,
 Democracy  with  all  its  limitations  and
 shortcomings,  nepotism  and  favourism,
 with  all  the  dirt  and  filth,  corruption  and
 bribery  that  obtain  in  administration,  has  a
 saving  grace;  it  never  wanted  to  erode  the
 fundamental  rights  which  are  nothing  but
 a  means  for  the  development  of  human
 personality.  Why  should  it  be  snatched
 away?  He  went  further  and  said  that  those
 who  framed  the  Constitution  were  not
 representatives  of  people-men  like  Rajendra
 Prasad,  Rajaji,  men  like  Jawaharlal  Nehru,
 that  prince  among  men.  Political  babes  and
 suckling  of  yesterday,  men  like  Ramamurti-+
 did  they  brave  the  storms,  face  the  dangers,
 create  conditions  which  made  it  impossible
 for  the  British  to  function?  They  are  not
 representative  of  the  people,  but  we  who
 are  petty-foggers  and  pigmies  want  to  have
 the  pretensions  to  question  their  wisdom
 and  sagacity  and  the  services  and  sacrifics
 of  those  who  made  positive  contributions

 lands  ranging  from  5  to  6  bighas,  What
 did  they  do  when  unscrupulous  mobs,
 unruly  mobs,  corrupt  and  corruptible  mobs
 under  the  protecting  wings  of  some  cons-
 tituent  unitsin  the  administration,  robbed,
 lootted  and  plundered  their  standing  crops.
 By  organised  dacoities  and  robberies  in
 broad  daylight;  they  snached  the  lands  on
 the  false  plea  of  unearthing  benami  proper-
 ties  and  surplus  lands.  That  was  the  state
 of  things  when  fundamental  rights  are
 enshrined  in  our  Constitution.

 MR,  CHAIRMAN:  Please  conclude.

 SHRI  BADRUDDUJA:  If  fundamental
 rights  would  be  taken  away,  what  will  be
 the  position?  Sir,a  ferocious  lion  warns
 two  weary  travellers  across  the  way  against
 the  danger  ahead  by  its  roar,  a  poisonous
 cobra  reminds  him  of  the  danger  by  its
 hisses,  but  more  ferocious  than  the  lion,
 more  ravenous  than  the  wolf,  more
 poisonous  than  the  cobra,  these  unruly
 mobs  stole  unawares  on  unsuspecting
 people,  looted  their  properties,  robbed’
 them,  terrorised  them  and  threw  them
 overboard.  Naturally,  therefore,  we  are
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 afraid;  we  have  already  had  enough  of
 bitter  experiences,  We  have  had  it  not  only
 in  West  Bengal,  but  in  Kerala  and  in  other
 parts  of  the  country,  We  refuse  to  subs-
 cribe  to  their  philosophy;  we  do  not  believe
 in  the  philosophy  which  does  away  with
 all  the  classes  and  conditions  of  people.

 MR.  CHAIRMAN:  Please  conclude.

 SHRI  BADRUDDUJA:  Two  minutes.

 MR.  CHAIRMAN  :  No
 two  minutes.  Please  finish.

 question  of

 SHRI  BADRUDDUJA:  Iam  only  con-
 cluding.  I  know  it  is  a  subject  which  calls  for
 sufficient  time.  So  I  conclude,  in  one  minute.
 As  I  said  earlier,  instead  of  trying  to  snatch
 away  the  fundamental  right  to  property,
 would  it  not  be  better,  would  it  not  be
 wiser,  would  it  not  be  more  expedient  to
 reconcile  the  divergent  claims,  the  conflic-
 ting  interests  of  the  various  classes  and
 communities,  various  conditions  of  the
 people,  and  bring  about  a  sort  of  a
 tational,  just  fair  and  equitable  adjustment
 of  the  different  kind  of  rights  to  property?
 Our  Constitution  has  laid  down  definitely
 that  there  shall  be  no  concentration  of
 wealth  in  a  few  hands,

 I  would,  therefore,  appeal  to  my  friend
 Shri  Ramamurti,  to  withdrew  his  resolu-
 tion.  They  have  already  gone  a  little  too
 fast.  Let  them  not  move  still  faster.  They
 have  a  theory,  but  by  far  the  largest
 majority  of  the  people  in  this  country  do
 not  subscribe  to  their  policy  of  regimenta-
 tion,  that  philosophy  that  denies  political,
 social,  cultural  and  moral  freedom,  freedom
 from  all  lends  of  domination,  We  are
 against  dictatorship  in  any  shape  or  form,
 dictatorship  of  an  individual,  dictatorship
 of  a  group,  dictatorship  of  an  unsympa-
 thetic  majority  and  dictatorship  of  the
 proletariat  in  the  world.  We  want  to  live
 our  own  lives,  to  grow,  to  develop,  expand
 spiritually,  morally.  socially,  politically,
 Nationally  and  internationally  in  all  spheres
 of  life,  all  domains  of  thought  in  the  world,

 tt  शिव  चन्द्र  झा  (मधुबनी)  :  श्री  राम

 मूि  का  जो  प्रस्ताव  है  इसका  मैं  समर्थन  करता
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 हूं  ।  मैंने  एक  संशोधन  दिया  है  इस  प्रस्ताव  में  ।

 जहां  पर  इस  में  प्राइवेट  प्रापर्टी  का  जिक्र  है
 उसके  साथ  मैं  यह  भी  चाहता  हूं  कि  मींस  आफ
 प्रोडक्शन  एंड  डिस्ट्रीबयूशन  और  एक्सचेंज  भी
 जोड़  दिये  जायें  t  प्रस्ताव  का  मकसद  तभी

 पूरा  हों  सकेगा  जबकि  जोर  दिया  जाएगा  मींज्‌
 झ्राफ  प्रोडकशन  एंड  डिस्ट्रीब्यूशन  एक्सचेंज  पर
 श्री  रंगा  भी  बोले  और  उनका  समर्थन  श्री
 कंवरलाल  गुप्त  ने किया  ।  और  हरियाणा  के

 बाबू  भी  बोले  ।

 सभापति  महोदय  :  चौधरी  रणधीर  सिंह  ।

 क्री  शिव  चना  झा  :  श्री  रंगा  बहुत  दिनों
 तक  किसान  आन्दोलन  में  रहे  हैं।  इस  समय  वह
 सदन  में  नहीं  है  n  मगर  वह  होते,  तो  मैं  उन  से

 पूछता  कि  अंग्रेजों  शाने  से  पहले  हिन्दुस्तान  में
 जो  जमीन  की  बनावट  थी,  क्या  उसमें  प्राईवेट
 प्रापर्टी  थी।  मैं  उनको  बताना  चाहता  हूं  कि  उस
 में  प्राईवेट  ब्रापर्टी  की  गुजायश  नहीं:  थी।
 बेडन  पावेल,  माउंट  स्टुअर्ट,  एलफिस्टन  और
 ईस्ट  इंडिया  कम्पनी  के  अफसरान  ने  कहा  है  कि
 अंग्रेजों  वेः  झाने  से  पहले  हिन्दुस्तान  की  जमीन
 की  बनावट,  लैंड  सिस्टम,  या  गांवों  की  बनावट
 विल्लेज  ओनरशिप,  कम्युनल  ओनरशिप  और

 कम्युनल  प्रापर्टी  पर  आधारित  थी  ।  शायद  श्री
 रंगा  को,  और  मंत्री  महोदय  को  मी,  यह  बात

 सुनकर  आंदचर्य  होमा  ।  लेकिन  आजादी  +  बाद
 948  में  इंडियन  नेशनल  कांग्रेस  की  एगरेरियन

 रिफार्म्ज  कमेटी  ने  भी  यह  कानक्लूजन  ड़ा  किया
 कि  जहां  तक  हिन्दुस्तान  की  जमीन  की  बनावट,

 उसकी  मिलकियत  या  ओनरशिप  का
 सवाल  है,  वह  शुरू  से  लेकर  अंग्रेजों  +  समय
 तक  बेयक्तिक  नहीं  थी,  बल्की  _विल्लेज,  कम्युनल
 ओनरशिप  थी  ।  यह  बत  निविवाद  हो  गई  है।
 इसी  आधार  पर  हिन्दुस्तान  के  इतिहास  झौर
 संस्कृति  में  सबे  भूमी  गोपाल  की”  %  आदर्श  को
 मान्यता  मिली  है,  जिस  का  प्रचार  प्रब  विनोबा
 जी  कर  रहे  हैं  1
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 यह  भूमि  किसी  व्यक्ति  की  नहीं  है,  यह
 प्राईवेट  प्रापर्टी  नहीं  है,  बल्कि  समाज  और
 कम्यूनिटी  की  है  1  मैं  खास  तौर  पर  श्री  रणघीर
 सिंह  को  यह  बात  कहना  चाहता  हूं,  जो,  जब
 कभी  किसान  और  जमीन  की  बात  झाती  है,  तो
 बगैर  सोचे-समझे  किसी  बात  की  हिमायत  करने
 लग  जाते  हैं  ।  हमारे  देश  में  जमीन  की
 मिलकियत  शुरू  से  ही  कम्युनल  रहो  है,  प्राईवेट
 इंडिविड्प्रलिस्टिक  नहीं  रही  है  ।

 प्राईवेट  प्रापर्टी  की  शुरूआत  कैसे  हुई  ten
 एप्रोप्रिएशन  4:  जरिये  |  श्री  तिवारी  ने  एक  तरह
 से  सही  कहा  है  कि  बेईमानी  से  ।  उप्तको  बेईमानी
 कह  सकते  हैं,  लेकिन  वास्तव  में  प्रापर्टी  की
 शुरूझात  एप्रोप्रिएशन  से,  हड़पने  से,  हुई  ।  मीन्जू
 झाफ  प्राइक्शन,  उत्पादन  के  साधन,  हड़प  लिये
 गये  ।  समाज  में  इनइक्वेलिटी  आई  और  वर्ग  बन
 गये  |  यह  सिलसिला  97  तक  चलता  रहा,
 जब  कि  रूस  में  क्रान्ति  हुई  और  मानव  इतिहास
 में  एक  नई  सभ्यता  की  शुरुआत  हुई  -  सिडनी  और
 बेट्रिस  वेव  कितने  आबजेक्टिव  और  विद्वान  थे,
 यह  हम  सब  जानते  हैं।  उन्होंने  कहा  कि  सोवियत
 कम्युनिज्म  इंज  ए  न्यु  सिविलाइजेशन,  रूस  में
 प्राईवेट  प्रापर्टी  के  खात्मे  के  बाद  मानव  समाज  में
 एक  नई  सभ्यता  की  शुरुआत  हुई  |

 यदि  यहां  कोई  सिडनी  और  बेंट्रिस  वेब  पर
 विश्वास  नहीं  करता  है,तो  पंडित  जवाहरलाल
 नेहरू  ने  "  ग्लिम्प्सिस  श्राफ  ब्ल्ड  हिस्ट्री”  और
 “डिसकवरी  आफ  इंडिया”  में  कहा  है  कि  आज
 तक  सभ्यता  प्राईवेंट  प्रापर्टी  पर  आधारित  रही
 है  लेकिन  प्राईवेट  प्रापर्टी  का  राईट  उस  की
 प्रगति  में  रुकावट  रहा  है  और  इस  लिए  उसका
 खत्म  करना  होगा  |

 जब  हमारा  संविधान  बनाया  गया,  तो  उस
 समय की  परिस्थितियों  को  देखते  हुए  प्राईवेट
 प्रापर्टी  क ेअधिकार  को  रखना  कुछ  ह॒द  तक
 जरूरी  था  i  लेकिन  अब  परिस्थिति  बदल  गई  है  1
 किस  रूप  में,  यह  हम  सब  जानते  हैं।  हालांकि
 कांस्टीट्यूडन  के  आर्टीकल  3i(  2)  के  मुताबिक
 कम्पेन्सेशन  के  एडीक्वेट,  पर्याप्त,  न  होने  के

 VAISAKHA  If,  ‘1892  (SAKA)  fo  property  (Res.)  30

 प्राधार  पर  किसी  ला  को  क्वेस्चन  नहीं  किया
 जा  सकता  है,  लेकिन  इसके  बावजुद  सुप्रीम  कोर्ट
 ने  बैंकों  के  राष्ट्रीयकरण  के  विधेयक  को  स्ट्राईक
 डाउन  कर  दिया  और  एक  ऐसा  रास्ता  अख्त्यार
 किया,  जिस  की  वजह  से  हम  संविधान  के  मुताबिक
 जो  भी  प्रगति  का  कदम  उठाना  चाहते  हैं,  उसमें
 रुकाबट  पड़  गई  है  |

 यदि  हम  चाहते  हैं  कि  देश  में  प्रगति  हो,
 समाजवाद  शाये,  एक  नया  समाज  बने,  समाज
 का  पुन्निर्माण  हो,  तो  हम  संविधान  में  दिये  गये
 प्रापर्टी  सम्बम्धी  फंडामेंटल  राइट  में  परिवर्तन
 करें,  संशोधन  करें  ।  ऐसा  करने  पर  ही  हमारे
 विकास  और  प्रगति  की  गाड़ी  आगे  बढ़ेगी  ।

 प्रोफेसर  रंगा  ने  यह  बात  कही,  जब  इंद्रजीत
 गुप्ता  ने  पूछा  कि  दूसरे  जम्हूरी  मुल्क  में  कहां  पर
 प्रापर्टी  का  राईट  है  तो  उन्होंने  कहा  कि  अमेरिका
 में  -  यदि  अ्रमेरिका  का  उदाहरण  देते  हैं  तो  यह
 बात  सही  है  लेकिन  अमेरिका  में  यह  मी  उदाहरण
 है  कि  प्राईवेट  प्रापर्टी  को  विदाउट  कम्पेन्सेशन
 उन्होंने  खत्म  किया  |  विदाउट  कम्पेन्सेशन
 सिविल  वार  के  बाद  स्लेवरी  का  जो  राईट  था
 उसे  संविधान  में  लिकन  ने  चूर  चूर  कर
 दिया  क्रान्ति  की  बदौलत  ।  तो  अमेरिका  में
 कम्पेन्सेशन  ६!  बिना  प्राईवेट  प्रापर्टी  का  खात्मा
 हुआ  ।  अब  अमेरिकी  जनता  सोच  रही  है  कि
 तीसरी  क्रांति  के  बाद  झ्रागे  भी  हम  नये  रास्ते  पर
 चलें  ।  तो  मानव  इतिहास  हमें  बताता  है  कि  अब
 के  जमाने  में  राईट  ट  प्रापर्टी  जो  है  यह  विकास  की
 गाड़ी  के  लिए  एक  रुकावट  है  और  खास  कर  के
 यह  सरकार  जो  सोशलिस्ट  पैटर्न  का  दावा  करती
 है  उसके  लिए  तो  और  भी  लाजिमी  है  कि  जल्दी
 संविधान  में  संशोधन  लाए  ताकि  राइट  आफ
 प्रापर्टी  खत्म  हो  |  इन्हीं  बातों  को  रखते  हुए
 मैं  इस  प्रस्ताव  का  समर्थन  करता  हूं  on

 aft  carte  सिंह  शास्त्रों  (बागपत)  :  श्रीमन्‌,
 मैं  श्री  राममरति  जी  के  इस  संकल्प  का  विरोध
 करने  के  लिये  खड़ा  हुआ  हूं  और  मुझे  यह  लगता
 है  कि  यह  केवल  एक  राजनैतिक  उद्देश्य  से  यह
 प्रस्ताव  किया  गया  है।  संविधान  में  परिवर्तन
 करने  की  मांग  की  जाय,  इस  पर  मुझे  कोई  आपत्ति
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 नहीं  लेकिन  जब  संविधान  निर्माताओं  की  नीयत
 पर  सन्देह  किया  जाय  और  सुप्रीम  कोर्ट  की

 नीयत  पर  सन्देह  किया  जाय  तो  यह  उचित  नहीं
 है।  यह  कहा  गया  कि  जो  संविधान  बनाने  वाले
 थे  वह  जन-प्रतिनिधी  नहीं  थे  ।  यहां  कहा  गया
 कि  जो  संविधान  बनाने  वाले  लॉग  थे  वह
 सम्पत्तिशाली  थे।  मैं  कहना  चाहता  हूं  श्री

 राममूति  जी  से  बड़े  आदरपूर्वक  कि  भ्राज  के  जो
 राजनैतिक  कार्यकर्ता  हैं  उन  क॑  अपेक्षा  जो  संविधान
 निर्माता  लोग  थे  उन  में  एक  एक  महापुरुष  एँसा
 था  जो  सारी  जाति  का  प्रतिनिधित्व  करता  था।
 उनका  चरित्र  उनका  व्यक्तित्व  और  देश  में  उन
 का  विश्वास  इतना  ज्यादा  था  कि  आज  हम
 उनके  सामने  कहीं  पासंग  बराबर  मी  नहीं  हैं।
 इसलिए  चाहे  आप  टेकनिकली  कुछ  भी  कहें
 लेकिन  वास्तविक  पोजिशन  यह  थी  कि  देश  में
 उनका  बड़ा  भारी  विश्वास  था  और  बह  जनता
 का  प्रतिनिधित्व  करते  थे  ।  दूसरी  बात  बह  यह
 कहते  हैं  कि  बह  सम्पत्तिशाल।  थे  ।  मैं  कहता
 हूं  कि  सारा  संविधान  बनाते  समय  क्या  कहीं
 आप  बता  सकेंगे  कि  क्‍यों  कि  उनके  पास  सम्पत्ति
 थी  उन्होंने  अपनी  सम्पति  को  सुरक्षित  करने  के
 लिए  कोई  प्रावघान  किया  हो  ।  जरा  एक  नमूना
 तो  बताइए  ।

 इसके  साथ  साथ  यहां  यह  भी  बात
 कही  जाती  है  कि  नया  संविधान  बनना  चाहिए।

 मेरे  पास  समय  नहीं  है,  लेकिन  मैं  केवल  यह
 बताना  चाहता  हूं  कि  नया  संविधान  निर्माण
 करने  की  बात  वह  लोग  करते  हैं  जो  यह  समझते
 हैं  कि आज  देश  की  परिस्थिति  ऐसी  है  कि  अगर
 यह  संविधान  रद्हो  गया  और  देश  में  नया
 संविधान  बनाने  की  ब।त  झाई  तो  कोई  संविधान
 हदी  नहीं  बन  सकता  है  1  इसलिए  यह  मांग  की
 जाती  है  कि  नया  संविधान  बनना  चाहिए  ताकि
 यह  संविधान  रदब्‌  हों  और  नया  संविधान  न
 बन  सके  |

 इसी  के  साथ  साथ  सुप्रीम  कोर्ट  के  लिए  मी
 मैं  कहना  चाहता  हूं  कि  सुप्रीम  कोर्ट  के  फैसले
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 की  आप  शौक  से  चर्चा  करें  लेकिन  सुप्रीम  कोर्ट
 की  नीयत  पर  आप  शक  करें,  सुप्रीम  कोर्ट  के
 जजेज  को  यह  कहें  कि  उन्होंने  यह  फैसला  इसलिए
 किया  है  तो  जिस  तरह  आज  राजनैतिक  पार्टियां
 राजनैतिक  मंचों  पर  खड़ी  हो  कर  एक  दूसरे
 राजनैतिक  व्यक्तियों  की  आलोचना  करती  हैं,
 अगर  इसी  तरह  सुप्रीम  कोर्ट  क ेजजेज  की आलोचना
 करने  लगें  जो  संस्था  विधान  की  व्याख्या  करने
 बाली  एकमात्र  संस्था  है  तो  बताइए  तो  सही
 कि  कौन  फिर  विधान  की  व्याख्या  किया  करेगा
 और  किसके  ऊपर  देश  का  विश्वास  रहेगा  ?
 मैं  मानता  हूं  कि  देश  के  नागरिकों  के  पास
 सम्पत्ति  इतनी  नहीं  रहनी  चाहिए  जो  किसी  का
 शोषण  कर  सकें  ।  शाषण  का  अन्त  करना  चाहिए
 और  जितनी  कम  से  कम  सम्पत्ति  रह
 सकें  जिस  में  शोषण  न  हो  वह  सम्पत्ति  हमें  रहने
 देती  चाहिए।  और  हमें  सीलिग  लगानी  चाहिए।
 मैं  उदहारण  प्रस्तुत  करता  हूं  -  कृषि  भूमि  हैं  ।
 70  प्रतिशत  आदमी  कृषि  में  लगे  हुए  हैं  ।  लेकिन
 हमारे  देश  में झाज  एवरेज  हॉल्डिग  जो  है  वह
 2.6  हेक्टेयर  है।  आज  एक  एग्रीकल्चरिस्ट  की
 आमदनी  340  रुपये  है  और  39  प्रतिशत
 होल्डिग  जो  एक  हेक्टेर  से  कम  के  हैं  7  35
 प्रतिशत  ऐसे  हैं  जो  एकसे  तीन  हेक्टेयर  तक  के
 हैं।  मैं  यह  कहना  चाहता हुं  कि  इतनी  थोड़ी
 जमीन  रहते  हुए  आप  कया  यह  कह  सकेंगे  कि  दो
 चार  बीघे  जमीन  रखने  वाला  किसी  का  शोषण
 करता  है  ?  वह  बेचारा  अपने  बच्चों  के  लिए
 खून  पसीना  लगा  कर  उस  में  पैदा  करता  है  और
 अपने  देश  की  खाद्य  समस्या  का  समाधान
 करता  है  ।  आप  उसे  इस  तरह  से  चित्रित  करने
 लगे  हैं  कि  वह  एक्स्प्लायट  कर  रहा  है  ।  .सारे
 देश में  श्राप  कृषि  सम्पत्ति  को  लें  तो  उसमें  दो
 चार  प्रतिशत  लोग  ऐसे  होंगे  कि  शोषण
 करने  वाले  कहलाएंगे  तों  आप  उनको  समाप्त
 कर  दीजिए,  जमीन  की  सीलिग  कर  दीजिए
 जमीन  थोड़ी  कर  दीजिए  लेकिन  बिल्कुल  ही
 जमीन  न  रहे,  यह  बात  चलने  वाली
 नहीं  है  t
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 यहां  पर  वासुदेवन  नायर  जी  ने  जनमत  की
 बात  कही  |  मैं  पूछता हूं  कि  आप  जनमत  से  क्‍यों
 डरते  हैं  ?  जब  आप  इतनी  बड़ी  तब्दीली  करने
 जा  रहे  हैं  तो  इसमें  देश  का  जनमत  लेकर
 चलिए  ।  एक  डेढ़  साल  के  बाद  इस  पालियामेंट  के
 एलेक्शंस  होंगे  तो उस  अवसर  पर  जो  इस  तरह
 की  पार्टियां  हैं  वह  खुलकर  कहें  कि  हम  प्राइवेट
 प्रापर्टी  नहीं  रहने  देंगे  और  तब  आप  देखें  कि
 जनता  क्या  फँंसला  करती  है  ?  आप  यहां  पर
 जनप्रतिनिधित्व  करते  हैं  इसलिए  इसको  जनमत
 जानने  के  लिए  भेजिए  और  फिर  उसका  जो
 फैसला  होगा  वह  आप  भी  स्वीकार  करें  और  हम
 भी  स्वीकार  करेंगे।  आप  बात  तो  जनमत  की
 करते  हैं  लेकिन  फिर  कहते  हैं  कि जनमत  जाननो
 नहीं  चाहते  |  इस  बात  %#।  प्रमाव  केवल  एक
 बात  पर  पड़ने  वाला  है  और  वह  है  इस  देश  का
 उत्पादन  ।  जब  आप  देश  को  इस  प्रकार  से
 अनिश्चित  स्थिति  में  रखेंगे  और  सनसनी  की
 बातें  करते  रहेंगे  तो  लोग  कमाना  छोड़  देगें  क्योंकि
 वें  तो  समझेंगे  कि  पता  नहों  इस  देश  में  क्‍या
 होने  वाला  है  I  इसलिए  मैं  कहना  चाहता  हूं  कि
 आप  इस  देश  में  हैवक  मत  क्रिएट  कीजिए,
 बनावटी  सनसनी  मत  पैदा  कीजिए  |

 जैसा  कि  मैंने  शुर ूमे ंकहा  कि  यह  प्रस्ताव
 राजनीतिक  उद्देश्य  से  प्रेरित  है।इस  देश  में  जो
 ट्रेड  यूनियन  की  राजनीति  चलती  है  वह  नेताओं
 के  लिए  बड़ी  सस्ती  और  लामभप्रद  है  इसलिए  वे
 उस  ट्रेड  यूनियन  की  राजनीति  को  कृषि  के  क्षेत्र
 में  मी  लाता  चाहते  हैं  a जब  फसल  खड़ी  होगी
 तब  हड़ताल  कराई  जाएगी,  जब  नहर  में  पानी
 आयेगा  तब  हड़ताल  कराई  जायेगी  जिससे  खेती
 करने  और  अनाज  पैदा  करने  में  बाधा  आती  हैं।
 इसलिए  मैं  आपसे  कहूँगा  कि  इस  देश  में  किद्धानों
 के  पास  जो  थोड़ी  थोड़ी  जमीनें  हैं  उनपर  उनका
 आराम  से  खेती  करने  दीजिए  और  .  इस  कार्य  में
 उनको  पूरा  सहयोग  दीजिए  और  उनको  हर
 तरह  से  निश्चिन्त  करिये  और  साथ  ही  उनकी
 पीठ  थपथपाईये  तभी  यह  देश  आगे  बढ़  सकेगा
 अन्यथा  अगर  इस  देश  का  खराब  करना  है  तो
 जो  चाहें  करें  1

 VAISAKHA  I],  892  (SAKA)  fo  property  (Res.)  34

 7.00  brs,

 THE  MINISTER  OF  LAW  AND  SOCIAL WELFARE  (SHRI  GOVINDA  MENON)  :
 Mr.  Chirman,  Sirs  Government's  the
 attitude  of  the  Governmet  towards  Property is  contained  in  Part  IV  of  the  Constitution
 in  which  the  Directive  Principles  are
 given,  more  particularly  jin  article  39  ). I  Will  read  that  out:—

 “The  State  shall,  particularly  direct its  policy  towards  securing—
 that  the  ownership  and  control  of the  material  resources  of  the  comm-
 unity  areso  distributed  as  best  to
 subserve  the  common  good;”.

 This  has  been  there  in  the  Directive  Prin- ciples  of  state  policy  in  the  constitution and  that  is  the  policy  of  Govern-
 ment;  that  to  say,  the  constitution  had
 Provided  that  Property  should  be
 Tegulated  so  that  there  would  be  no  con-
 centration  in  the  hand’sa  of  few.

 Regarding  Part  [V  containing  Directive
 Principles,  many  lawyers,  jurists  and, with  due  respect  to  the  Judges  of  the  coun-
 try,  Judges  also  have  had  a  wrong  impres- sion  because  in  Article  37  it  is  stated:—

 “The  provision  contained  in  this  Part
 shall  not  be  enforceable  by  any
 court’,
 Because  of  that,  usually  it  is  said  that  it

 is  not  justiciable.  The  meening  of  this  is
 notthat  the  principles  given  in  Part  IV  of
 the  Constitution  have  to  be  neglected  or
 forgotten;  the  meaning  is  that  because  cer-
 tain  Directive  Principles  are  given  heres
 it  will  not  be  open  to  a  citizen  to  approach
 the  courts  for  writ  against  the  Government.
 That  isallit  means.  For  example,  it  is
 stated  in  one  of  the  articles  regarding  ele-
 mentary  education  that  education  shall  be
 given  to  all  people  below  14,  The  meaning
 of  the  statement  that  the  provisions  contai-
 ned  herein  are  not  enforceable  is  that  it  is
 not  open  to  me,  you  or  a  third  man  to  go  to
 the  Supreme  Court  or  the  High  Court  and
 ask  fora  writ  of  mandamus  against  a  State
 Government  to  enforce  this  srovision,
 These  articles  in  Part  [५  of  the  Constitution
 are  often  forgotten.  They  are  ignored  almost
 as  if  they  are  there  for  no  purpose.  So,  it
 is  the  desire,  the  goal  and  the  policy  of  the
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 Government  that  there  should  be  no
 concentration  of  property  and  that  there
 should  be  no  monopolies,

 Even  since  1950  when  the  Constitution
 was  promulgated,  there  have  been  attempts
 by  the  Government  of  India  and  other  State
 Governments  in  the  country  to  have  land
 reforms  legislations.  What  is  the  meaning
 of  these  land  reforms  legislations?  What  is
 the  meaning  of  the  idea  that  landlordism
 shall  be  abolished?  It  means  that  the
 peasants,  the  tenants  and  the  cultivators
 shall  be  given  property  and  that  property
 should  be  taken  from  those  who  have  excess
 of  it.  All  the  State  Governments  have  been
 request  to  have  land  reforms  legislations.
 The  meaning  of  land  reforms  is  that  the
 cultivator  should  have  property  and  not
 that  the  cultivator  should  not  have
 property.  Mr.  Ranga  spoke  about  peasants’
 rights.  The  idea  which  the  Government
 will  place  before  society  and  before
 Parliament  is  that  there  should  be  people
 with  property  but  not  with  too  much  of
 property.  Thatis  theidea.  The  Govern-
 ment  sticks  to  that  principle.

 Then,  coming  to  part  III  of  the  Consti-
 tution,  the  Fundamental  Rights  Chapter,
 that  article  3l  gives  right  to  property,  the
 right  to  property  in  the  Constitution  is
 given  not  by  article  3l  but  by  article  9  re)
 (f).  If  you  have  to  give  a  name  to  article
 3l,  that  is  an  article  which  provides  for  the
 right  to  compensation,  not  for  the  right  to
 property.  Article  3!  was  amended  several
 times  by  Parliament  in  order  to  secure  the
 conditionsin  which  the  poorer  people  will
 have  property  and  that  will  be  taken  away
 from  the  richer  people.  When  the  courts
 declared  some  of  those  legislations  to  be
 ultra  vires,  then  we  had  come  for  an
 amendment  of  that  article.  Article  3l  has
 been  amended,  I  think,  four  times.  I  may
 tead  out  a  few  lines  from  article  31  which
 is  one  of  the  longest  articles  where  it  is
 said  that  for  the  property  which  is  below
 the  ceiling  fixed  by  legislation,  when  that
 is  acquired,  the  market  value  should  be
 given,

 That  is  a  very  significant  provision  in
 article  31  which  has  often  been  noted.  So,
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 the  Government's  policy  is  that  there
 should  be  a  legislation  by  Parliament  and
 State  Legislature  according  to  occasion  by
 which  ceilings  will  be  fixed  regarding  the
 holdings  by  individual  citizens  and  families.
 It  has  become  a  current  phrase  for
 discussion  in  the  country  that  there  should
 be  a  ceiling  on  urban  property,  that  there
 should  be  a  ceiling  on  incomes  and  that
 there  should  be  a  ceiling  on  agricultural
 property.  All  these  ideas  show  that  there
 should  be  regulation  rather  than  abolition.
 If  it  is  abolition  that  was  wanted,  then
 articles  31  and  9  (l)(f)  should  go.  The
 Government  therefore,  stands  for  these
 Position  that  there  should  be  regulation  of
 Property  in  the  hands  of  the  people,
 whether  it  be  industrial  property  or  agri-
 cultural  property.  All  kinds  of  property.
 But  not  that  property  should  be  abolished
 altogether.  Even  in  industry  please  recollect
 what  the  policy  of  the  Government  is.
 The  Government  has  reserved  by  its
 Industrial  Policy  Resolution  that  certain
 important  industries  should  be  in  the  public
 sector  and  the  right  to  industry  fields  are
 given  to  the  private  sector.  So  this  is  what
 is  known  as  mixed  economy  often  repeated
 by  Prime  Minister  Jawaharlal  Nehru.

 In  Art.  31  we  have  stated  that  when
 Property  is  acquired,  definitely  property
 which  is  in  excess  of  the  ceiling  relating  to
 land  and  other  property,  it  is  for  the  Parlia-
 ment  or  for  the  legislature  concerned  to  fix
 the  compensation  payable.  And  that  shall
 not  be  justiciable.  But  there  are  certain
 decisions  of  the  Supreme  Court  where  they
 have  ignored,  according  to  me:  this
 provision  that  compensation  provided  by
 law  shall  not  be  justiciable.  There  has  been
 a  good  deal  of  misunderstanding  about  the
 Bill  which  was  introduced  in  Parliz  ment  by
 Mr.  Nath  Pai  and  which,  on  behalf  of  the
 Government,  I  support.  Government  still
 stick  to  that  view.  But  then  Mr.  Nath  Pai’s
 Bill  is  caricatured  by  some  people  by  saying
 that  it  is  an  erosion  of  fundamental  rights.
 Mr.  Nath  Pai’s  Bill  seels  to  amend  Art.
 368  so  that  Parliament  will  have  the  power
 to  amend  the  Constitution  and  not  to  erode
 fundamental  rights.  Thatis  not  the
 idea.  There  are  2  Supreme  Court’s
 decisions.  They  are  also  Supreme  Court
 Junges  who  said  that  under  Art.  368  Part
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 Tl  of  the  Constitution  can  be  amended.  It
 is  in  967  that  the  Supreme  Court  reversed
 those  decisions.  I  think  we  must  have  a
 system  of  society  is  in  India  under  which
 there  would  not  be  any  concentration  of
 wealth  or  monopolies,  but  there  should  be
 a  right  to  property  for  which  a  ceiling  has
 to  be  fixed.  That  being  the  policy  of  the
 Government,  I  welcome  Mr.  Ramamurti’s
 Bill  because  I  get  an  opportunity  to  restate
 that  policy.

 There  is  some  loose  talk,  not  on  Mr.
 Ramamurti’s  resolution  but  in  the  country
 and  also  in  Parliament  that  anew  Consti-
 tuent  Assembly  should  be  called  in  order  to
 lay  down  certain  thinks.  I  wonder  whether
 those  who  advocate  this  have  understood
 by  what  is  meant  by  a  Constituent  Assembly.
 Constituent  Assembly  is  an  organization
 of  a  revolution  in  order  to  Jay  down  a  new
 Constitution  and  new  sets  of  laws  for  the
 country,  Between  the  period  ‘947  and  950
 there  was  a  revolutionary  situation  in  India
 and  the  Indian  Constituent  Assembly  which
 was  Constitued  by  the  Cabinet  Missivn's
 statement,  functioned  ina  certain  manner.
 As  soon  as  it  assembled,  it  shook  away  the
 shackles  under  which  it  was  called  and  said
 that  it  was  a  sovereign  constituent
 assembly.  You  cannot  have  constituent
 assemblies  everyday.  We  say,  Parliament
 Members  say,  Parliament  says  that  Parlia-
 ment  has  got  the  constituent  power  and  so
 long  as  Parliament  has  got  this  constituent
 power,  Parliament  is  able  to  amend  the
 various  provisions  of  the  Constitution
 including  the  provisions  contained  in  Art.
 3.  That  is  all  we  stand  for.  |  am  extremely
 thankful  to  my  hon.  friend,  Shri  P.  Rama-
 murtiin  that  by  his  Resolution  he  gave  me
 an  opportunity  to  put  forward  what  the
 policy  of  the  Government  in  this  matter  is.
 We  cannot  accept  the  Resolution  as
 brought  in  by  Shri  P.  Ramamurti  and  I
 hope  he  will  withdraw  it,  Thankyou,

 SHRI  P.  RAMAMURTI  (Madurai):  Mi.
 Chairman,  Sir.  I  find  that  in  the  opposi-
 tion  that  came  to  my  resolution,  those  who
 opposed  that,  could  not  argue  on  the  basis
 of  the  wording  of  the  resolution.  The-
 refore,  they  had  to  twist.  I  wonder
 whether  my  hon,  friend  Mr.  Ranga  had
 read  my  resolution  at  all  before  he  spoke.
 Probably  that  is  his  sense  of  responsibi-
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 lity  as  a  senior  member  of  this  Parliament,
 He  said,  I  am  asking  that  the  jhopdies
 and  others’  dwellings  must
 taken  away,  Icannot  understand  it.  My
 resolution  specifically  speaks  of  the  funda-
 mental  right  with  regard  to  not  the  ordi-
 Nary  property,  but  with  regard  to  the
 Property  ‘in  the  means  of  production’
 I  wonder  whether  he  understands  what  is
 meant  by  the  means  of  production  and
 what  is  other  than  means  of  production.
 My  dwelling  is  not  means  of  production.
 It  is  my  private  property  for  use.
 Therefore,  Sir,  they  want  to  conjure  up
 among  the  ordinary  people  in  our  country
 that  what  we  today  are  demanding  is  that
 the  ordinary  people  should  bz  deprived  of
 even  their  ordinary  livelihood  forgetting  the
 fact  that  they  are  today  being  deprived  of
 their  ordinary  right  to  live  in  this  wor[d
 by  these  very  people  whose  cause  these
 people  like  Ranga  have  been  advocating
 all  these  years.

 Therefore,  Sir,  my  resolution  was  a  very
 simple  resolution.  Somebody  here,  I  think
 Mr,  Bhandare,  had  praised  the  Constitu-
 tion  as  a  very  wonderful  constitution,  a
 unique  constitution  which  has  incor-
 porated  Chapter  IV  asdirective  principles
 of  State  policy.  I  say,  it  isa  unique  con-
 stitution,  inthat  it  isa  fraud  on  the
 common  people  of  this  country.  Because,
 a  constitution,  if  it  has  got  any  validity,
 mustbe  one  in  which  the  people  must
 have  the  right  to  get  it  enforced.  The  Law
 Minister  said  as  for  as  IV  Chapter.  is
 concernea  the  man  cannot  goto  the  court
 fora  writ  application,  that  is  what  it
 means,  it  means  that  the  State  can  do
 something  the  State  can  go  against  the.
 Dircttive  Principles  of  State  Policy,  of
 that  Chapter;  Chapter  Iv  andthe  people
 in  the  country  have  got  no  remedy  what-
 soever.  As  faras  they  are  concerned,  the
 Constitution  is  a  dead  letter  as  fai  as
 Chapter  IV  is  concerned.

 Therefore,  I  say,  Sir,  why  did  vou  not
 revise  it  ?  I  say,  the  people  who  made
 the  Constitution  were  not  fools;  they  were
 people  who  were  intelligent  extremely  inte-
 lligent,—men  like  Sir  Alladi  Krishanswami
 Ayer,  Rajagopalan  they  made  that
 Chapter  IV  and  Directive  Principles  deli-
 berately,  in  order  to  plays  a  fraud  on
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 the  people  that  what  they  are  doing  this
 country  is  something  good.  Otherwise
 Sir.  I  can  not  understand  how  we  can  put
 those  direcetive  Principles  and  than  say
 you  cannot  go  to  the  court,  on  these
 things  Government  can  do  anything.

 This  question  of  Fundamental  Right  is
 again  and  again  being  raised.  I  want  to  ask
 What  isthe  fundmental  right  ?Is  it  the
 fundamental  right  of  every  child  being  born
 in  this  country  to  live  ?  If  it  is  his
 fundamental  right,  tolive  how  can  he
 live  if  he  does  not  get  work  ?  Have  you
 made  that  right  to  work,  a  fundamental
 Tight  in  the  constitution  ?

 You  have  not  made  that  right  to  work
 afundamental  right.  On  the  other  hand,
 by  making  this  right  to  private  property
 a  means  of  productionas  a  fundamental
 right,  you  have  make  it  possible  for  the
 owners  of  these  means  of  production,
 deny  the  right  to  work  for  the  ordinary
 citizen  in  the  State.  Therefore,  what
 has  been  made  a  fundamental  right  is  not  a
 right  to  live,  but  has  right  to  die.  The  right
 to  die  isa  fundamental  right.  To  die  is  the
 fundamental  right  of  the  constitution.

 This  is  the  fundam:ntal  thing.  And
 this  is  what  ishappening.  We  find  the
 people  are  being  thrown  out  of  employ-
 ment.  If  Birla  dozs  not  want  to  run  the
 factory,  Icannot  gothere.  If  I  go  and
 fight,  you  will  say  that  there  is  law  and
 order  situation,  Thatis  how  the  whole
 question  has  come  up  before  us.  When
 people  talk  in  terms  of  democracy  and  all
 that,  wiat  is  the  democracy  they  talk  about?
 All  that  I  ask  is  that  this  question  of  pro-
 perty  right  must  95  dz.ided  by  the  society
 form  time  to  time  by  the  appropriate
 Organs  of  that  socievy--be  it  by  Parliament
 or  whatever  may  by  the  appropriate  organ
 of  society  thatit  may  choose  to  take.
 Let  it  decide  asto  what  should  be  the
 form  of  property  and  what  should  be  the
 extent  of  property  ?  That  is  all  I  have
 asked  in  that  Resolution  would  those
 people  who  oppose  that  talk  in  the  name
 of  democracy  ?  They  talk  of  democracy,
 but-they  do  not  believe  in  democracy.  T
 say  it  is  for  the  society  to  decide  through
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 their  elected  organs  as  to  what  property
 will  be  good  to  that  society  at  a
 particular  period.  It  may  be  thatin  a
 particulars  period,  there  may  be  a  terrific
 social  advance.  Take  for  example  agri-
 culture.  Big  technologcial  advance  may
 make  it  necessary  to  have  agriculture  on
 a  vast  scale-mechanised  agriculture.  Scie-
 nce  is  advanceing  to  such  an  exent  that
 it  may  be  necessary.  Then  you  can  have
 only  collective  property  so  thatit  may  be
 enjoyed  by  the  people  together.

 Therefore,  all  that  I  have  stated
 there  is  this.  And  this  question  has  got  to
 be  decided  by  the  the  people  of  the  coun-
 try  and  not  that  the  fundamental  right  has
 to  be  putin  the  Constitution  for  all  times
 to  come.  Itis  not  something  which  is
 there  eternally,  Shri  Golak  Nath’s  case
 has  made  it  aneternal  thing.  We  cannot
 change  that.  That  is  the  position  now.
 I  would  only  say  that  I  can  understand
 the  opposition  of  my  friend  Shri  Ranga  or
 for  that  matter  the  opposition  of  my
 friends  from  the  Jan  Sangh.  Also  I  can
 understand  the  opposition  of  Shri  Shasir-
 ji.  But,  my  hon,  friend,  the  Law
 Minister,  just  comes  here  and  gives  8
 paraphrase  of  the  Fourth  Chapter  of  the
 Constitution  and  says  that  this  is  the
 policy  of  the  Government.  And  the  whole
 world  knows  what  that  policy  is.  The
 proof  of  the  pudding  is  in  the  eating.
 What  is  the  policy  that  has  been  pursued
 for  the  last  twenty  years  ?  In  spite  of  the
 fact  that  in  the  Directive  Principles  Chap-
 ter,  we  have  been  told  that  we  should
 prevent  concentration  of  wealth.  the
 wealth  has  been  concertrated  in  this  coun-
 try  during  the  last  twenty-two  years  of  the
 rule  of  this  particular  party.  Is  it  or  it
 not  a  fact?  And  yet,  say  that  this  is  our
 policy.  What  is  the  fun  of  going  on  talking
 of  this  policy  which  does  not  and  cannot
 convince  anyone  ?  This  kind  of  declaraticn
 of  policy  again  and  again  will  not  fool
 anybody.  My  friends,  Shri  Vasudevan
 Nair,  for  example,  said  that  this  ruling
 party  is  under  terrific  pressure  and  they
 are  succumbing  to  such  pressure.  He  said
 something  like  that.  Itis  not  a  question
 of  pressur.  It  is  their  fundamental
 tenet.  In  spite  ofall  these  years  exper-
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 ience,  if  the  CPI  does  not  learn  the  truth, itis  their  funeral.  The  People  will  more
 and  more  awaken  to  this  truth.  The  people of  this  country  will  learn  that  this  Con-
 Stitution  was  ceriainly  not  made  for
 bringing  in  socialism  in  the  country.
 To-day  you  profess  socialism.  When  vou
 talk  of  socialism  may  I  know  what  is
 your  conception  of  socialism  ?  There  is
 one  Member  of  the  Working  Committee
 of  the  Ruling  Congress—a  Chief  Minister
 ofa  State  Shri  Brahmananda  Reddy—who
 came  to  Madras  last  year  and  addressed
 a  meeting  of  the  workers  of  the  Congress
 Party.  He  said  ‘‘we  have  set  socialism  as
 our  goal.  I  do  not  know  what  this  social-
 ism  is.  What  the  Congress  men  talk  of
 socialism  is  just  like  those  five  blind  men
 who  were  asked  to  say  what  an  elephant  is.
 We  are  just  in  the  same  way.  That  is  the
 kind  of  socialism  we  have.”  Even  to-day
 you  are  talking  of  this  kind  of  socialism  but
 you  are  not  able  to  take  adirect  stand  on
 this  question  to  remove  this  fundamental
 right  to  property  in  the  means  of  production
 in  spite  of  what  the  Supreme  Court  has  held.
 You  are  not  able  to  take  that  stand  be-
 cause  yOu  are  wedded  to  that  philosophy.

 Lastly,  I  would  only  say  this.  The  Law
 Minister  stated  thatthe  Supreme  Court
 has  gone  beyond  the  Constitution—if  I
 understood  him  aright;  he  said  ‘This  is
 the  constitutional  position  and,  to  my
 mind,  the  Supreme  Court  has  not  acted
 correctly  according  to  the  Constitution  in
 those  judgments’.  I  say  if  the  Supreme
 Court  violates  the  constitution,  why  do  you
 not  have  the  guts  to  come  before  Parliament
 arraign  them  and  tell  them  that  they  are
 the  subvertors  of  the  Constitution  of  this
 country  ?  Why  do  you  notdo  that  ?  You
 do  not  do  that  because  Government  itself
 is  wedded  to  this  fundamental  philosophy.
 That  is  why  despite  all  declarations  of
 these  years,  things  go  merrily  as  before.

 All  that  I  wouid  say  finally  is  this.  I  have
 initiated  this  discussion.  Maybe.  it  may
 be  voted  down.  But  this  is  the  live  quest-
 ion  before  the  people  of  this  country.  It
 is  ultimately  the  people  of  this  country
 will  decide  this  question,  and  no  Supreme
 Court,  no  party,  will  be  able  to  stand  be-
 fore  the  avalanche  of  a  people  because
 these  ideas  are  ever  conquering,  We
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 are  living  today  inthe  year  of  not  only of  the  Gandhi  Centenary  but  also  of  the
 lenin  Centenary,  and  we  know  that  it  is
 Leninism  that  is  conquering  the  world,
 One-third  of  the  world  has  been  conque-
 ted  and  whatever  may  be  the  opposition,
 whatever  may  be  the  opposition  of  friends
 like  Shri  Ranga  and  others—they  might  talk

 of  chaos;  we  do  not  create  chaos;  chaos  has
 been  created  by  the  policies  pursued  by  this
 Government—this  philosophy  is  going  to
 win.  We  knowlife  will  prevail;  death  will
 not  prevail.  Tam  fighting  for  the  life  of
 the  common  people.  Life  is  going  to
 Prevail  over  death  because  other  people  are
 inflicting  death  on  the  common  people,

 I  therefore  press  my  Resolution  and  do
 Dot  propose  to  withdraw  it.

 MR.  CHAIRMAN:  There  are  two
 amendments  standing  in  the  name  of  Shri
 5.  C.  Jha  and  Shri  Deorao  Patil.  I  shall
 now  put  them  to  vote.

 Amendments  Nos.  4  and  2  were
 put  and  negatived.

 MR.  CHAIRMAN:  The  question  is  :
 “This  House  is  of  opinion  that  the

 right  to  private  property  in  the
 means  of  production  is  inconsist-
 ent  with  the  evolution  of  a  real
 democratic  society  and  having  re-
 gard  ~-to  the  fact  that  the  existence
 of  the  Right  to  Property  among  the
 justiciable  Fundamental  Rights  in
 our  Constitution  has  become  a
 serious  obstacle  to  the  country’s
 social,  economic  and  political  ad-
 vance,  recommends  that  the  Gove-
 tnment  should  take  steps  to  amend
 the  Constitution  accordingly’’.

 The  resolution  was  negatived,

 8.28  brs.
 RESGLUTION  RE  :  ECONOMIC  AND

 SOCIAL  PROBLEMS  .OF
 WEST  BENGAL

 SHRI  INDRAJIT  GUPTA  (Alipore)  ;
 I  beg  to  move  :

 “This  House  is  of  opinion  that,  in
 the  administration  of  West  Bengal
 under  President's  rule,  Govern-
 ment  should  give  top  priority  to
 solution  of  urgenteconomic  and
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 social  problems  such  as  land
 reform,  unemployment,  refugee
 rehabilitations,  development  of
 Calcutta.”

 The  last  word  ‘‘et  cetera”  is  not  in  the
 Printed  copy;  it  has  to  be  added  at  the
 end  of  the  Resolution.

 I  have  a  specific  purpose  in  moving
 this  Resolution  at  this  time.  The  reason
 is  that  roughly  one  and  a  half  months
 have  elapased  since  President’s  rule  was
 promulgated  in  West  Bengal  and  the  expe-
 rience  of  these  one  anda  half  months
 shows  that  despite  certain  assurances
 which  have  given  by  the  Central  Ministers,
 the  administration  in  West  Bengal  at
 Present  seems  to  be  concerned  with  almost
 everything  except  those  problems  which
 I  have  indicated  in  my  Resolution.  In
 fact.»  we  are  very  much  concerned  to  find
 that  a  great  deal  of  time  has  been  wasted
 simply  inthe  appointment  of  advisers,
 then  in  some  differences  which  arose  among
 the  nominated  advisers  themselves.
 Recently  the  Governor  himself  has  been
 indulging  in  certain  activities.

 MR.  CHAIRMAN:  He  may  continue
 the  next  day.  We  shall  take  up  the  half
 an  hour  discussion  now.

 8.30  hrs.
 HALF-AN-HOUR  DISCUSSION

 LIBELLOUS  ATTACK  ON  INDIA  IN  A
 NorTH  VIETNAM  PUBLICATION

 SHRI  N.  K.  SOMANI  (Nagaur)  :  Jam
 very  grateful  for  this  opportunity  for  the
 half-an  hour  discussion  on  a  subject  which
 I  think  is  of  extreme  importance  to  our
 country.  Normally,  if  it  was  an  isolated
 case  of  sacrilage  against  our  country,  if
 only  asolitary  instance  had  occurred  in
 any  quarter.of  the  world,  this  parliament
 would  not  have  bothered  to  devoteits  time
 and  attention  to  this,  but  Iam  afraid  that
 due  to  the  policies  of  the  Government
 which  holds  an  extremely  partisan  and
 sometimes  a  very  servile  attitude  in  such
 matters»  we  see  a  scurrilous  propaganda
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 directed  against  our  country  which  would
 make  one  wonder  whether  our  Govrnment
 is  at  all  interested  in  defending  the  sovere-
 ignty,  integrity  and  independence  of  his
 country.

 This  matter  fortunately  was  brought  to
 the  attention  of  the  Government,  as  usual,
 by  the  newspapers  and  the  opposition
 Parties,  particularly  by  my  own  party
 and  two  leading  weeklies,  March  of  the
 Nation  and  Current.

 [Suri  VASUDEVAN  Nair  in  the  Chair.)

 These  matters  were  brought  to  the  atten-
 tion  of  the  Government  in  December,
 969  and  January,  1970.  and  when  this
 was  brought  up  again  in  the  beginning
 of  the  Budget  Session,  the  same  evasssive
 answers  wers  given.  I  wouid  like  to  bring
 itto  your  notice  that  whether  it  is  the
 scurrilous,  damaging  and  obnoxious  propa-
 ganda  made  by  Radio  Moscow  and  Radio
 Peace  add  progress,  or  whether  it  isa
 question  of  offensive  literature  coming
 from  North  Vietnam  or  the  Arab  count-
 ties,  this  Government  certainly  cannot
 gather  courage  to  take  up  the  matter  with
 those  Government,  orit  triesto  deal  with
 it  in  such  a  way  that  it  creates  no  impre-
 ssion  to  all  on  the  minds  of  the  people
 who  are  responsible  for  the  mischief.

 You  will  remember  that  a  few  days  ago
 it  was  broughtto  the  attention  of  the
 Government  that  the  so-called  friendly
 Government  of  Syria  had  publish  a  map
 which  shows  large  chunks  of  Indian  terri-
 tory  as  parts  of  the  Indian  region,  and
 there  again  the  Government  tried  to  side-
 track  the  issue.

 Iam  not  trying  to  pinpoint  or  focus
 attention  on  only  North  Vietnam,  but  Iam
 secking  to  raise  the  entire  matter  of  the
 Governments  handling  of  and  approach
 to  the  question  of  wrong  maps  being
 published  or  political  parties  and  indivi-
 dual  personalities  and  the  internal  funct-
 ioning  of  this  country  being  attacked.  In
 all  these,  we  have  seen  nothing  but  dismal
 failure  as  far  as  this  Governments  action
 is  concerned.
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 The  other  day  the  Government
 said  that  they  did  not  know  the  source
 of this  publication  entitled  U.  S.  Imperi-
 lists’  Propaganda  about  Criminal  Activity  of
 Vietnam  must  not  be  believed,  although
 the  title  itself  says  that  it  has  been  published
 by  the  Foreign  Information  Publishing
 House,  Hanoi,  in  1967,  The  Government
 of  North  Vietnam  natuarally  enough  said
 that  they  had  no  knowledge  or  authentic
 proof  as  far  as  thesource  of  publication
 and  distribution  of  this  obnoxious  pamp-
 let  was  concerned.  Although  the  title  has
 aggressive  language  only  against  the  U.  §.
 imperialists,  inside,  for  instance  from
 pages  26  to  30  obnoxious  and  offensive
 language  has  been  used  against  our  country
 which  I  propose  to  quote  presently.  Itis
 certainly  shameful  that  we  do  nothing
 about  it.

 When  the  matter  was  raised,  two  hon.
 Members,  Shri  Vajpayee  and  Shri  Rama-
 murti  demanded  that  the  matter  should  be
 handed  over  to  CBI  to  find  out  the  source
 of  the  publication,  how  this  booklet  came
 into  India  at  all,  whether  it  has  been  publi-
 shed  in  India.  The  Government  came  out
 with  a  very  innocuous  reply.  They  said,  as
 if  the  Government  of  North  Vietnam  or
 its  spokesman  was  speaking,  that  the
 booklet  did  not  bear  any  serial  number,
 that  all  publications  printed  and  distri-
 buted  by  the  Government  agencies  of
 North  Vietnam  bore  a  serial  number.  I
 should  like  to  show  to  you  how  this  is
 completely  untrue  because  there  are  a
 number  of  North  Viet-Nam  publications.  All
 official  documents,  volume,  which  you
 can  see  bearing  no  serial  number  at  all
 and  therefore  this  attempt  at  misleading  the
 house  does  not  hold  any  water.  I  shall
 quote  brief  passages  from  this  publica-
 tion  whereit  is  said  that  this  Government
 is  supposed  to  be  ‘reactionary  self-seeking,
 Cogress  clique”.  On  Kashmir  it  says,
 «sKashmir  population  has  long  been  oppre-
 ssed  by  reactionary  Indian  occupying
 forces”.  It  also  says  that  they  have  to
 conduct  their  final  liberation  struggle
 ‘against  their  foreign  Indian  overlords”.
 As  far  as  our  sensitive  areas  in  the  North-
 east  are  concerned,  the  publication  says
 “In  Naga-Mizo  areas,  Assam,  Manipur,
 etc.  patriotic  elements  have  taken  up  arms
 to  wipe  out  the  laekeys  of  the  Delhi  ruling
 clique”—that  is  you,  Mr.  Minister—
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 ey  ambush  the  reactionary  troops,  strike
 vigorous  blows  for  freedom.”  Then  again,
 giving  details  about  hostile  Nagas  that  un-
 derment  training  in  some  parts  of  North
 Viet-Nam,  it  says:  Naga  leaders  during
 their  recnt  fraternal  discussions  in  Hanoi
 have  expressed  their  grateful  thanks  for
 the  technical  advice  that  has  been  received
 in  their  fight  against  reactionary  Indian
 Government.””  Another  piece  ‘‘whenver
 peasants  and  villagers  are  oppressed,  whe-
 ther  it  isin  South  Viet-nam  or  in  Indian
 occupied  Kashmir  or  Kerala  or  the  jungles
 of  Assam  or  forests  of  Malaysia,  there
 the  great  Asian  revolution  will  take  hold.”
 Whatever  philosophy  lies  behind  such
 publications,  the  Government  itself  is
 involved  in  this  publication  which  is  most
 irresponsible  and  abnoxious  and  something
 more  needs  to  be  done  than  saying  that
 the  Government  of  India  have  no  know-
 ledge  just  because  the  North  Viet-names
 Government  have  said  no;  and  so  no  fur-
 ther  action  needs  to  be  taken.  This  is
 something  that  must  be  considered  by
 this  House.  My  colleague  Mr.  Koushik  as
 early  as  February  27,  970  in  a
 letter  addressed  tothe  External  Affairs
 Minister  had  protested  against  this
 teply  and  has  said  that  not  only  is  tle
 original  publication  coming  from  North
 Viet-Nam  but  exact  duplicate  or  identical
 copy  hasbeen  circulation  in  India  and
 that  copy  at  Jeast  finds  the  name  of  the
 printer  and  publisher:  National  Book  Ag-
 ency  Private  Ltd.  and  for  his  information
 it  is  located  at  2  Bankim  Chatterjee  Street,
 Calcutta-l2  and  the  price  is  25  paise.  If
 they  cannot  lay  their  hands  on  that  parti-
 cular  document  and  confront  the  Govern-
 ment  of  North  Vietnam,  here  is  a  similar
 publication  printed  and  published  in  India
 and  sold  openly  since  967  and  it
 contains  word  for  word  everything
 that  is  said  in  _  this  document.
 What  action  have  you  taken  against  this
 particular  book  company  which  is  distri-
 buting  it  ?  Have  we  gone  to  the  extent  of
 saying  that  whatever  type  of  obnoxious
 literature  or  propaganda  is  printed  or
 reprinted  and  distributed  in  this  country the  Government  are  not  at  all  concerned
 about  it.  This  National  Book  Ageney  is  an
 extension  of  the  combative  arm  of  the  CPM.
 Have  you  taken  action  against  it  under
 the  Companies  Act  orany  other  Act?  In
 matters  of  this  kind,  whether  it  is  a
 question  of  tax  returns  of  Madam  Aruna
 Asaf  Ali  or  whetherit  is  a  question  of
 books  of  this  kind  where  all  this  ‘gotal’
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 and  ‘gol-mal’  are  found  and  brought  to  the
 notice  of  this  House  or  whether  itis  the
 vulgar  propaganda  undertaken  by  the  so
 called  peoples  Publishing  House  or  it  isa
 question  of  the  Soviet  Union  which  proc-
 eeds  to  build  acultural  centre  in  one  part
 of  Keralaas  though  it  is  thin  own  terri-
 tory  without  our  advice  or  consent  or  it
 is  propaganda  undertaken  by  Radio
 Moscow  or  Arab  countries,  there  is
 absolutely  no  protest  from  this  Govern-
 ment.

 Tt  takes  an  extremely  insipid  and  supine
 posture  and  gives  an  impression  to  the
 world  that  a  mere  filing  of  a  protest  note  or
 calling  for  the  Soviet  Charge  d’  affaires
 without  telling  us  as  to  how  those  govern-
 ments  have  reacted,  without  telling  the
 people  of  India  as  to  what  extent  the
 Government  has  ded  in  disabusing
 those  Government  of  the  liberties  that
 they  are  taking  with  our  life  and  tradition.
 I  think  the  time  has  come  when  we  will
 have  to  entirely  change  this  aspect  of  the
 functioning  of  the  Ministry  of  External
 Affairs.

 It  is  a  very  important  matter  since  this
 government  from  Hanoi—North  Vietnam—
 has  been  totally,  consistently,  against  our
 country  and  its  policies  whether  it  was  the
 case  when  we  asked  for  support  in  our
 confrontation  with  China  or  whether  in  the
 case  when  we  were  having  our  war  with
 Pakistan.  Not  only  in  their  government
 broadcasts  and  Papers  was  this  done.
 Again,  Ido  not  wantto  hearan  answer
 that  most  of  these  institutions  are  autono-
 mous  institutions  in  North  Vietnam,
 because  this  has  been  repeated  ad  nauseam
 in  this  House.  In  the  case  of  the  Sino—
 Indian  border  conflict,  this  is  what  North
 Vietnam  has  to  say  :

 “The  Government  support  the  correct
 stand  of  the  People’s  Republic  of  China
 and  eagerly  hope  that  the  Sino—Indian
 border  question  will  be  solved  through
 negotiations  between  the  two  countries.”
 This  is  a  reflection  of  your  friendly

 country,  North  Vietnam;  this  has  been  your
 relationship  during  that  particularly  critical
 Period  of  the  Chinese  confrontation.
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 Again,  in  1965,  it  says—it  is  froman
 official  paper  of  theirs—the  Government
 says  ४

 ‘:An  attack  on  Pakistan  by  Indian
 troops  in  fact  is  closely  connected  with
 the  United  States’  scheme  of  bringing
 Pressure  to  bear  upon  Pakistan  and  is
 completely  incompatible  with  the  Indian
 people’s  interests.”

 There  is  a  whole  chronology  of  events
 shows  that  North  Vietnam  has  been  totally
 hostile  always  against  India  and  her  poli-
 cies,  and  supported  always  our  enemies
 whenever  we  has  been  in  troubleor  other-
 wise.  If  this  is  the  attitude  of  servility  that
 you  have  shown  and  you  want  to  bend
 yourself  backwards  time  after  time,  then
 IT  suppose  you  deserve,  as  far  as  the
 Government  is  concerned,  this  kind  of
 treatment.  Why  should  this  entrie  treat-
 ment  be  shown  against  India,  and  why
 should  the  Indian  nation  and  the  people
 be  subjected  to  this  kind  of  thing  ?

 This  whole  episode  was  featured  in
 great  detail  in  the  Hindustan  Times  in  its
 issue  for  23rd  January,  1970,  contributed
 by  its  special  correspondent,  Mr.  Prithvi
 Chakravarty.  Therefore,  I  would  like  to
 say  that  as  far  as  the  Government  is  concer-
 ned,  it  cannot  claim  that  they  do  not  have
 enough  or  sufficient  knowledge  about  the
 whole  episode.  That  is  the  background  of
 Hanoi’s  campaign  against  India  right  from
 962  and  earlier,  and  when  all  these  tirades
 have  been  indulged  in  by  the  so—called
 friendly  countries,  I  would  like  to  ask  the
 Government  as  to  why  we  take  such  an
 attitude  by  which  it  gives  an  impression  to
 the  people  and  Parliament  that  we  have
 absolutely  no  guts,  that  we  do  not  and  can-
 not  defend  the  integrity  and  the  good  name
 of  our  cOuntry  and  it  lies  in  the  mouth  of
 those  countries  to  say  what  they  will  and
 to  take  away  large  chunks  of  properties
 whenever,  they  please  ?  In  matters  like
 this,  there  absolutely  a  policy  of  laissez
 faire  in  this  country,  where  anybody  can
 print  anything  howsoever  obnoxious  the
 character  of  that  publication  is.  They  can
 call  names  of  this  Government,  and  whet-
 her  it  is  our  army  in  Kashmiror  in  the
 north—east,  and  what  we  receive  from  this
 Government  is  that  the  Government  of
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 North  Vietnam  have  said  that  it  has  noth-
 ing  to  do  with  this  particular  publication.

 Therefore,  in  the  interests  not  only  of
 maintaining  the  democracy  and  integrity
 in  this  country,  whether  it  is  Radio
 Moscow  or  propaganda  from  North
 Vietnamese,  we  would  like  to  take  a  firm
 and  critical  stand  by  this  Government,
 through  its  Ministry  of  External  Affairs»
 to  say  that  these  things  will  not  be  tolera-
 ted  any  more  and  any  onslaught  on  these
 particular  properties  or  in  these  aspects  of
 our  sovereignty,  if  there  are  any  more
 encroachments,  they  would  not  only  be
 considered  as  unfriendly  acts.

 Finally,  to  conclude,  I  would  reiterate
 my  demand  that  if  you  have  not  cared,
 in  spite  of  the  last  four  months’  disclosure
 in  this  particular  matter,  to  hand  over  this
 entireep  isode  to  the  CBI.  if  you  do  not
 have  full  facts  yet  in  your  possession,  in
 that  case,  what  have  you  been  doing  for
 the  last  four  months  since  we  have  been
 exercised  about  this  matter  ?  I  would  like
 to  ask  whether  you  will  change  your
 attitudes  and  your  postures  and  give  the
 image  to  the  outside  world  that  you  would
 call  a  spade  a  spade  whenever  necessary.

 SHRI  R.  K.  AMIN  (Dhandhuka)  :  Sir,
 my  friend  has  already  indicated  the  impor-
 tance  of  finding  out  the  origin  of  the
 pamphlet,  If  one  reads  the  pamphlet,  it
 is  clear  that  it  must  have  been  printed
 either  in  India  or  in  North  Vietnam,  It
 devotes  30  pages  to  condenming  USA  and
 i0  pages  to  condenming  India.  If  it  has
 been  printed  in  India,  it  must  be  by  some-
 body  who  is  sympathetic  towards  the
 cause  of  North  Vietnam.  Is  it  not  possible
 for  our  Government  to  find  out  from  the
 nature  of  the  print,  the  nature  of  the
 paper,  ctc.,  whether  it  has  been  printed  in
 India  ?  If  it  is  not  in  India,  it  must  have
 come  from  North  Vietnam.  Do  the
 Government  have  that  machinery  to  find
 out  how  it  has  come  into  this  country
 from  North  Viet  Nam  ?  These  two  ques-
 tions  the  minister  should  answer.
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 The  ministerhas  given  the  reply  as  to
 what  the  Consul  General  of  Hanoi  here
 has  said.  But  have  we  enquired  from  our
 Consul  General  at  Hanoi  what  is  the  truth
 about  it  ?  Has  he  made  any  enquiry  there
 in  North  Vietnam  about  the  antecedents  of
 this  pamphlet  ?  Otherwise,  unless  this
 information  is  given  to  the  House,  |  will
 remain  under  the  impression  that,  when  my
 country  is  surrounded  by  enemies  like
 Pakistan  and  China,  China  having  the
 nuclear  bomb  and  now  the  space  ship  and
 other  things,  my  defence  is  already  weaked.
 At  that  time,  if  Iam  teld  that  my  Govern-
 ment  is  unable  to  find  out  even  the  paper
 from  which  it  is  printed,  |  will  think  our
 defence  is  so  weak.  Even  the  copy  of  the
 pamphlet»  the  Government  has  to  borrow
 from  the  Swatantra  member.  Even  when
 the  Consul  General  of  Hanoi  first  denies
 the  existence  of  the  pamphlet  and  later  on
 accepts  il,  no  enquiry  is  being  made.  If
 even  the  House  is  not  taken  into  confide-
 nee,  |  will  have  to  think  that  my  defence
 is  so  weak  and  will  I  be  in  a  position  to
 defend  my  country  from  the  onslaught  of
 the  enemies  surrounding  us  ?  Therefore,
 it  is  very  Mecessary  to  create  confidence  in
 the  mind  of  the  people  and  also  take  the
 House  into  confidence,  to  find  out  all  these
 facts  and  place  them  before  the  House,
 Will  you  tell  us  what  is  the  report  of  the
 ConsulGeneral  ?  Why  could  you  not  tind
 asingle  copy  and  youhad  to  borrow  it
 from  the  Swatantra  member  ?  Will  you
 tell  us  from  the  print  and  the  nature  of
 the  paper  whether  il  was  printed  in  India
 or  in  North  Vietnam  ?  What  are  you
 going  to  do  in  order  to  each  hold  of  the
 culprit  and  take  action  or  that  7?  All  these
 questions  must  be  answered.

 क्रो  रवि  राय  (पुरी)  :  सभापति  जी,  मैं
 माननीय  सोमानी  साहब  को  धन्यवाद  देता  हकि
 उन्होंने  इस  सवाल  का  सदन  के  सामने  रखा।
 प्रश्न  पूछने  के  पहले  मैं  यह  बता  देना  चाहता
 हूं  कि  जैसे  वायस  आफ  अमरीका  का  हम  विरोध
 करते  हैं  उस्ती  तरह  मास्कों  रेडियो  zt,  या
 पीस  एंड  प्राग्रेस  रेडियों  हों,  या  उत्तर
 वियतनाम  से  जो  यह  किताब  भारत  के  खिलाफ
 छापी  गयी  है,  जो  भी  हिन्दुस्तानी  है  और  देश
 प्रेमी  है  तथा  राष्ट्रीयता  में  विश्वास  करता  है,
 वह  इन  सब  के  खिलाफ  झावाज  बुलन्द  करेगा  |
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 मेरा  कहना  यह  है  कि  चार  महीने  हो  गये,
 और  मेरा  पहला  चार्ज  या  आरोप  इस  सरकार
 पर  यह  है  कि  उत्तर  वियतनाम  और  हिन्दुस्तान
 के  बीच  में  सम्बन्ध  बिगाड़ने  का  काम  इस
 सरकार  ने  किया  है  क्‍योंकि  यह  चार  महीने  से
 ही  इस  सदन  में  हम  सब  ने  मिलकर  सवाल
 उठाया  और  उस  दिन  बावजूद  इस  के  कि  हम
 लोगों  की  तरफ  से  माँग  की  गयी  थी  कि  आप  इस
 बारे  में  जांच  कीजिये,  लेकिन  सरकार  ने
 कोई  जांच  नहीं  की  ।  इसलिये  नहीं  की  कि  सर-
 कार  अमरीका  और  रूस,  इन  दो  गुटों  के  सामने
 दबती  है  ।  प्रावदा  जैसा  अखबार  है  उस  के  पहले
 पेज  पर  अगर  प्रधान  मंत्री  का  पूरा  माषण
 छप  जाता  है  तो झाप  खुश  हो  जाते  हैं  लेकिन
 राष्ट्र  के  आत्म  सम्मान  को  कैसा  धक्का  पहुंचता  है
 रूस  के  मास्को  रेडियो  से  या  पीस  ऐंड  प्रोग्रेस
 रेडियो  =  जरिये  क्‍या  होता  है,  यह  इन  को  पता
 नहीं  चलता  मैं  जानता  हूं  कि  हम  जब  संसदीय
 प्रतिनिधि  मंडल  में  रूस  गये  थे,  वहां  कम्युनिस्ट
 विदेश  नीती  की  एक  सब  से  बड़ी  चीज  है
 कनफमिज्म  की,  याने  दूसरे  राष्ट्र  उन  की  उस
 नीती  को  कनफर्म  करें  -  बार  बार  जब  खाने
 पर  बुलाते  ये  तो  नान-प्रोलिफरेशन  ट्रीटी  पर
 दस्तखत  करो,  इस  पर  वह  जोर  देते  थे।

 इसलिये  मैं  कहना  चाहता  हूं  कि  ये  लोग
 क्यों  तीन  चार  महीने  से  सोये  हुए  हैं  और
 कोई  जांच  पड़ताल  नहीं  की  है  और  मेरा  यह
 कहना  है  कि  सरकार  क्‍यों  दोनों  राज्यों  में  जो
 सम्बन्ध  हैं,  उनको  बिगाड़ना  चाहती  है।

 मैं  कहना  चाहता  हूं  कि  आन्‍्तरिक  मामलों
 में  उत्तर  वीतनाम  की  जनता  अमरीकी  साम्रा-
 ज्यों  के  खिलाफ  बहुत  लड़ाकू  काम  कर  रही
 है,  यह  सराहनीय  है  लेकिन  इस  का  मतलब
 सभापति  जी,  यह  नहीं  है  कि  हम  लोगों  का
 हमारे  राष्ट्र  का  अपमान  करें  और  हमारे
 राजनीतिज्ञों  के  बारे  में  इस  तरह  की  आलोचना
 करें  |  इस  का  कोई  बर्दाश्त  नहीं  कर  पाएगा।
 इसलिए  मेरा  ठोस  सवाल  यह  है  कि  सरकार
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 ने  पिछले  चार  महीनों  में,  जिस  दिन  इस  सदन
 में  यह  चीज  झाई,  क्‍या  जांच  की  हैं  ?

 दूसरी  चीज  जो  मैं  इस  सिलसिले  में  कहना
 चाहता  हूं  और  समापति  महोदय  आप  जानते
 ही  हैं  कि  बार  बार  जब  हम  ने  इस  सदन
 में  पूछा  कि  रूस  में  पोस  एण्ड  प्रोगेंस  का  वहां
 की  सरकार  से  कोई  संबंध  है,  तो  कहा  गया कि
 रूस  सरकार  का  कोई  संबंध  नहीं  है  और
 पीस  एण्ड  प्रोग्रेस  से  जो  प्रचार  होता  है,  उस
 के  लिए  वहां  की  सरकार  की  कोई  जिम्मेदारी
 नहीं  है  बावजूद  इसक  कि  आप  जानते  हैं  कि  रूस
 में  सब  चीजें  राष्ट्र  की  होती  हैं,+रकार  की  होती  है
 रेडियो  सरकार  का  हैं  ।  सब  चीजें  सरकार  की  हैं
 लेकिन  पीस  एण्ड  प्रोग्रेस  सरकार  का  नहीं  है|?
 यह  तर्क  देकर  सरकार  सारी  चीजों  पर  लीपा
 पोत्ती  करना  चाहती  हैं  ।  इसलिये  मैं  कहना
 चाहता  हूं  कि  अमी  जो  हम  ने  यहां
 पर  यह  सवाल  उठाया  है,  सरकार  इस  तरह
 का  दौगला  त्तर्क  दे  कर  दोनों  देशों  के  सम्बन्धों
 को  न  बिगाड़े  |  पिछले  चार  महीनों  में  सरकार  ने
 कुछ  नहीं  किया  है।  मेरा  यह  सवाल  है  कि
 आगे  चल  कर,  यह  सत्र  अगली  20  तारीख  को
 समाप्त  होगा,  क्‍या  मंत्री  महोंदय  इन  20  दिनों
 के  अन्दर  हमारे  जो  कौसल  जनरल  हैंनोई  में
 है  उन  से  पूछताछ  करके  शर  जो  हैनोई  की
 सरकार  के  मुख्या  हैं,  उन  के  साथ  खतोकिताबत
 कर  के  यह  पता  लगाएगी  कि  यह  पचा  कहां
 से  आया  है  ,  इस  का  श्रोत  क्‍या  है,  भारतवर्ष  में
 है  या  हेनोई  में  है  ?  मैं  यह  कहना  चाहता  हूं
 कि  इस  में  यह  जो  i2,  बंकिम  चन्द्र  रोड,  कल-
 कत्ता  का  पता  है  और  जानकारी  दी  गई  हैं,  फिर  भी
 सरकार  कुछ  नहीं  करती  है,  तो  मैं  इस  उपसंहार
 इस  कंक्‍्लूजन  पर  पहुंचता  हूं  कि  सरकार  हमारे
 नागरिकों  की  जो  मयांदा  है  उसको  क्षीण  करना
 चाहती  है  और  इस  तरह  से  हमारी  जो  मर्यादा
 है  उसको  घकका  पहुंचता  है  a  इसलिए  मैं
 जानना  चाहता  हूं  कि  पिछले  चार  महिनों  में
 सरकार  ने  क्‍या  किया  है  और  यदि  नहीं  किया
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 है  तो  इस  सत्र  के  खत्म  होने  के  पहले  वह
 कोई  ब्यान  देगी  कि  क्या-क्या  चीजें  उस  ने  की
 हैं

 sit  शिव  चन्द्र  झा  (मधुबनी  ):  सभापति
 जी,  सबसे  पहले  तो  मैं  यह  कहना  चाहता  हूं
 कि  विचार  स्वातंत््य  से  हमें  नहीं  डरना  चाहिए
 और  विचारों  का  जवाब  हमें  विचारों  से  देना
 चाहिये  |  विचारों  का  जवाब  हंम  प्रकाशन  या
 किताब  को  दबा  कर  दें,  यह  एक  अच्छा  तरीका
 नहीं  है  और  विचार  स्वतंत्र  के  आदर्श  के
 मुताबिक  नहीं  है।  इस  संदर्भ  में  मैं  यह  जानना
 चाहता  हंकि  ब्राम तौर  से  कोई  किताब  या
 प्रकाशन  को  बेन  करने  के  लिए  आप  की  कौन
 कौन  सी  रिक्वायरमेंट्स  हैं  ”  आप  की  कुछ
 रिकवायरमेंट्स  होंगी  कि  यह  छपेगा,  यह
 छपेगा  तब  हम  इस  को  प्रकाशन  नहीं  होंने
 देंगें  और  इस  का  मेक  लेशन  नहीं  होगा  ।  इसका
 क्या  क्राइटीरयन  हैं  और  किस  आधार  पर
 प्रकाशन  खरा  उत्तरता  है,  यह  हेमकों  बतलाया
 जाए  ?

 दूसरा  सवाल  यह  है  कि  i9424  आन्दोलन
 में,  हम  लोगों  का  तजूर्बा  है,  उस  आन्दोलन  को
 कन्डेम  करने  के  लिए  अंग्रेजों  ने  गांधी  जी  के
 नाम  पर  बहुत  से  पर्चे  छपवाए  |  इस  तरह  का
 काम  गुंडों  और  बदमाशों  का  काम  था  और
 गांधी  जी के  नाम  पर,  उन  के  दस्तखंतों  से  वे
 प्चे  छापे  गये  थे।  हम  लॉग  डरते  थे  कि  इस
 पर  गांधी  जी  का  नाम  है  और  हम  उप्त  समय
 छोटे  थे  और  बड़ी  मुश्किलों  से  बड़ी  छानबीन
 करके  हम  पता  लगाते  थे  कि  यह  गुन्डों  का काम
 था  |  इसलिये  यह  जानना  आवश्यक  है  कि  हकिकत
 में  क्या  है  ?  यह  गुन्डों  का  काम  है  या  इस  को
 दुश्मन  करता है,  इस  बात  का  पता  क्‍या  सरकार
 ने  लगाया  है?  यह  प्रकाशन  नार्थ  वीयतनाम  का
 भी  नहीं  होगा,  इन्डिया  का  भी  नहीं  होगा
 शौर  ऐसा  तो  नहीं  है  कि  यह  पब्लिकेशन  सी०
 झाई०  ए०  वालों  ने  और  अमरिका  साम्नाज्य-
 वादियों  ने  किया  हो  ताकि  हिन्दुरतान  के  जो
 सम्बन्ध  वीयतनाम  से  हैं  और  जो  भी  हिन्दुस्तान
 की  हमदर्दी  उन  के  साथ  है,  उस  पर  घक्का  लगे।

 VAISAKHA  dy  1892,  (SAKA)  On  India  in  North  Veitnam  334
 publication  (HAH  Dis).

 क्या  सरकार  ने  इस  की  छानबीन  की  हैं  ?  यदि
 छानबीन  की  हैं,  तो  उस  का  क्‍या  नतीजा
 निकला  है?  यदि  छानबीन  नहीं  की  है  तो
 क्यों  नहीं  की  है  ?

 तीसरा  सवाल  मेरा  यह  है  कि  वीयतनाम  में
 झाई०  सी०  सी०  कायम  हैं  और  इंटरनेशनल
 कन्ट्रॉल  कमीशन  में  हिन्दुतान  हैं  और  इसके  अलावा
 झौर  दूसरे  मुल्क  हैं  1  तो  मैं  यह  जानना  चाहता
 हूँ  यदि  वहां  की  सरकार,  कि  नार्थ  वीयतनाम  की
 सरकार  कहती  है  कि  यह  हमारा  प्रकाशन  नहीं  है,
 तो  उन  मुल्कों  के  सामने  क्या  भारत  ने  इस  प्रकाशन
 को  रखा  है  और  कहा  हैं  कि  देखिये  वहां  से  यह
 प्रकाशन  हमारे  खिलाफ  झाया  है  और  इस  को  वे

 मंजूर  नहीं  करते  हैं  ?  तो  क्या  उन  मुल्कों  के  सामने
 इस  प्रकाशन  को  रखा  है  और  झगर  रखा  है  तो
 उनकी  क्या  प्रतिक्रिया  है?

 मेरा  चौथा  और  आखरी  सवाल  यह  है  कि
 वीतनाम  की  समस्या  गम्भीर  होती  है  और
 अमरिकं/  साम्राज्यवादी  वहां  पर  डटे  हुए  हैं,
 अमरिकी  फौज,  आप  जानते  हैं,  ऋमबोडिया  में
 मार्च  कर  गई  है  साउथ  वीयतनाम  से  |  यह
 इसलिए  हुआ  है  कि  इस  की  जड़  में  है  अमरिकन

 ओक्पेशन  इन  वोयतनाम।  अमरिकी  साम्राज्य-
 वादियों  का  डटे  रहना  वीयतनाम  में  और  एशिया
 के  दूसरे  मुल्कों  में  और  इस  तरह  का  भविष्य
 में  काम  न  हो  और  हमारे  और  उनके  रिश्ते  खराब
 न  हों,  इसलिए  क्या  आप ने  अमेरिका  से  कहा  है  कि
 वीथतनाम  को  छोड़  दो  और  एशिया  के  दूधरे  मुल्कों
 से  हट  जाओ  ?  बस  मेरे  ये  चार  सवाल  हैं।

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINH):Mr.Chair=
 man,  Sir,  I  have  listened  to  the  speech  of
 the  hon.  Member,  Shri  Somani,  and  to  the
 questions  which  have  been  asked  by  other
 hon.  Members  andI  still  fail  to  under-
 stand  why  the  hon.  Member  thought  it
 necessary  to  raise  this  discussion,  speci-
 ally  on  a  subject  which  was  very  thoro-
 ughly  dealt  with  on  the  25th  February
 last  when  this  matter  was  taken  up  in  the
 form  of  astarred  question,  No.  6l.  In
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 the  main  reply  to  that  starred  question,
 andinthe  repliee  to  the  supplementaries
 which  were  raised  by  hon.  Members
 afterwards  the  position  of  the  Government
 of  India  was  made  very  clear,  The  matter
 regarding  this  particular  pamphlet  was  also
 made  very  clear.  do  not  wnderstand
 what  further  clarification  or  elucidation
 is  necessary  from  our  side.  However,
 since  the  Members  have  considered  this
 question  to  be  rather  important  and  have
 Taised  many  issues,  itis  my  bounden
 duty  to  try  and  givea  brief  expose  of  the
 Government's  position  on  this  matter.

 The  central  issue  is  this  pamphlet  which
 is  alleged  to  have  been  published  from
 Hanoi.  When  we  came  to  know  of  this
 matte:  from  the  press  report  round  about
 the  7th  or  8th  January,  we  made  inquiries
 locally  as  well  as  through  our  Consul
 General  in  Hanoi  to  find  out  whether  such
 a  pamphlet  or  publication  had  been  issued
 by  anybody  in  danoi.  To  our  inquiries
 through  our  Consul  General  in  Hanoi  we
 were  told  by  the  Hanoi  Government  that
 they  had  no  hand  in  it;  no  official  or  any
 kind  of  agency  had  published  it  from
 Hanoi,  We  also  made  inquiries  in  Calcutta
 and  other  places  in  India  to  find  out  if
 there  was  some  agency  in  this  country
 which  was  printing  or  distributing  it  in  this
 country,  Ourinquiries  reveal  that  this  was
 not  done  in  this  country;  nor  could  we
 get  hold  of  any  copy  of  this  particular
 pamphlet.  It  is  rather  significant  because
 if  this  pamphlet  had  been  published  by
 some  agency  either  in  this  country,  or
 abroad  and  brought  into  this  country,
 surely  more  copies  would  be  available  in
 this  country.  But  despite  all  our  efforts
 we  could  not  find  even  one  and  we  gota
 copy  subsequently  only  through  the  cour-
 tesy  of  the  Swatantra  Party  office.  I  would
 very  much  like  to  ask  my  hon.  friend,
 Shri  Somani,  to  tell  us  about  the  source
 through  which  he  got  the  pamphlet
 himself.

 SHRI  N.K.  SOMANI:  You  do  not
 deserve  that.

 SHRI  SURENDRA  PAL  SINGH:  My
 main  point  is  that  we  were  disturbed  when
 we  read  this  publication  and  the  report  in
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 the  press  and  we  tried  our  very  best  to
 find  out  from  where  this  pamphlet  came,
 whether  it  can  from  Hanoi  or  from  any
 source  in  India.  I  assure  you  sir,  that
 despite  all  our  efforts  we  have  not  succee-
 ded  in  finding  out  the  place  whether  it  was
 printed  and  distributed.

 SHRI  N.K.  SOMANI:  Let  the  CBI
 go  into  it.

 SHRI  SURENDRA  PAL  SINGH:
 Proper  inquiries  were  made  and  are  being
 made  even  now.  We  are  concerned  about
 this  kind  of  publication  and  would  like  to
 prevent  its  circulation  if  possible.  I  would
 like  to  assure  the  House  that  inquiries  will
 continue  and  we  will  find  out  the  source.
 We  will  not  let  any  external  or  internal
 agency  come  in  the  way  of  our  relations
 with  DRYN.  Our  relations  with  Hanoi
 are  very  friendly  and  we  will  see  that  they
 are  not  disturbed  by  anybody.

 SHRI  R.K.  AMIN  :  What  is  the  rep-
 ort  of  our  Consul  General  in  Hanoi  ?

 SHRI  SURENDRA  PAL  SINGH:
 Ihave  said  that  we  inquired  through  our
 Consul  General  also.  He  took  up  this
 matter  with  the  DRVN  Government  and
 made  inquiries  on  his  own.  He  could  not
 trace  the  source  of  this  pamphlet.  They
 have  a  foreign  languages  publishing  agency
 or  something  like  that  in  Hanoi.  Our
 Consul  General  also  made  inquiries  fro:
 this  publishing  agency.  They  denied  having
 any  connection  what  it  whatsoever.  The
 Hanoi  Government  itself  said  the  same
 thing.  We  inquired  from  their  Consul
 General  in  Dethi  and  he  also  said  the  same
 thing.  When  there  is  a  controversy  bet-
 ween  what  appears  in  the  press  and  what
 is  stated  by  the  Government  of  a  friendly
 country,  we  have  to  accept  the  explana-
 tion  of  friendly  government.

 SHRI  PILGO  MODY  (Godhra):  I  do’
 not  know  whether  the  Ministers  when  he
 made  the  statement  that  our  relations  with
 the  North  Vietnamese  people  are  very
 friendly,  is  aware  of  what  the  official  line
 of  the  North  Vietnamese  Government  is
 vis--a--vis  our  Kashmir  problem.
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 Is  he  aware  of  the  fact  as  to  what  has
 been  printed  in  newspapers  in  North
 Vietnam  about  the  right  of  self—determina-
 tion  that  the  Kashmir  is  enjoy  and  should
 be  given  and  is  he  aware  of  the  fact  that
 the  policy  that  was  enunciated  several  years
 ago....

 Dp.  brs.

 MR.  CHAIRMAN  :  All  these  questions
 had  been  raised  already  by  your  friend,
 Shri  Somani

 SHRI  SURENDRA  PALSINGH:  In
 the  past  also,  the  Government  have  given
 replies  to  all  these  questions.

 Sir.  I  was  dealing  with  the  question  of

 \

 ry.  Theinquiry  has  been  made  and
 still  being  made  to  find  out  who  printed

 pamphlet  and  how  it  came  to  be
 ated.

 RI  RABI  RAY  (Puri)  :  When  will
 *ou  camplete  the  inquiry  ?

 SHRI  N.K.  SOMANI  :  I  have  given
 you  the  exact  mame  and  address.

 SHRI  SURENDRA  PAL  SINGH:  We
 tried  to  find  out  from  that  place  also,  in
 Calcutta,  but  we  failed  to  get  any  copy
 from  the  publishers.  They  also  said  that
 they  had  not  printed  it  nor  did  they  have
 even  a  single  copy  with  them.  This  is  the
 main  point  that  was  raised  by  the  hon.
 Member.

 Then,  some  other  matters  were  also
 raised  by  the  hon.  Member  about  Radio
 Moscow  and  Radio  Peace  and  Progress.
 It  was  said  by  the  hon,  Member  that  all
 kinds  of  critical  references  are  made  agains!
 India  by  other  countries  on  the  radio  and
 that  we  never  protest  against  it  and  that
 our  policy  is  supine  and  weak—kneed.
 These  are  really  matters  which  do  not  arise
 out  of  this  particular  discussion,  But  all
 the  same,  I  might  tell  the  honourable
 House  that  it  is  not  so.  We  are  not
 supine  in  our  policy  nor  are  we  weak-
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 kneed  nor  we  are  under  any  pressure  of
 anybody.  India  follows  her  own  indepen-
 dent  policy....  (Imferruption)  Whenever
 any  critical  or  adverse  references  are  made
 in  regard  to  our  policy,  those  matters  are
 taken  up  with  the  Governments  concerned
 and  things  are  clarified.

 About  the  Radio  Moscow,  we  have  made
 the  point  very  clear.  [t  is  true  that  Radio
 Peace  and  Progress  has  made  certain  criti-
 cal  references  to  political  parties  as  well  as
 to  some  personalities.  We  have  brought
 it  to  the  notice  of  the  Russian  authorities
 that  this  kind  of  thing  is  likely  to  create
 misunderstanding  between  their  country
 and  our  selves  that  itis  not  proper  for
 them  to  do  that  and  that  it  will  not  help
 in  strengthening  our  relations.  We  have
 asked  them  to  approach  the  particular
 organisation  and  ask  them  to  desist  from
 doing  this.  They  have  said  that  it  is  an
 autonomous.  organisation....

 SHRI  PILOO  MODY  :  It  continues.
 It  also  happens  in  the  case  of  Radio
 Moscow.

 SHRI  SURENDRA  PAL  SINGH:
 This  point  about  Radio  Moscow  was  raised
 afew  days  back  and  I  said  on  that  occasion
 also  that  whatever  they  have  said  about
 political  parties,  it  is  something  to  which
 we  cannot  really  take  objection.  There  is
 only  one  thing  which  objectionable  and  that
 is  their  reference  to  the  Supreme  Court
 judgment.  That  is  something  which  the
 hon,  Minister  has  already  clarified  that
 we  do  take  objection  to  that....
 (Interruptions)

 SHRI  N.K.  SOMANI  :  Has  the  Soviet
 Charge—  d'affaires  apologised  or  told  you
 that  no  further  reference  to  our  judiciary
 or  to  our  internal  system  will  take  place  7

 MR.  CHAIRMAN  :  This  is  not  the
 subject  under  discussion,  (Jnterruption)

 SHRI  R.K.  AMIN  :  Does  he  accept  the
 importance  of  finding  out  the  origin  of  the
 pamphlet  and,if  so,  what  action  does  he
 propose  to  take  ?  Would  he  ask  the  C.BLT.
 to  make  an  inquiry  ?
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 SHRI  SURENDRA  PAL  SINGH:  adjourned  to  meet  again  on  Monday  at
 The  C.  B.  IT.  has  already  made  certain  ]  A.M.
 enquiries  into  the  matier.  I  am  sure,
 further  enquiries  will  be  made  by  them  9.05  hes.
 as  to  who  printed  the  pamphlet  and  how
 it  came  to  be  circulated  and  all  that.  We  The  Luk  Sabha  then  adjourned:  till  Eleven are  ourselves  very  anxious  about  it,  of  the  Clock  on  Monday,  May  4,  ‘1970f

 Vaisakha  14,  7892  (Saka) MR,  CHAIRMAN  :  The  House  stands
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